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~ I I  ASSlJMBLY. 

Thursday, 15th October, 1936. 

The Assembly met in the Assembly Chamber at Eleven of the Clock, 
Mr. President (The Honourable Sir Abdul Rahim) in the Chair. 

MEMBERS SWORN. 

Mr. Maurice William Waiter ~I  Yeatts, M.L.A. (Governtnent 
of India: Nominated Official) ; and 

Mr. Susil Chandra Sen, M.L.A. (Government of India: Nominated 
Official) . 

QUESTIONS AND ANSWERS. 

FACILITIES FOR THE TRAVELLING PuBLIC ON THE EAsT INDIAN RAILWAY. 

1224. *Dr. If. B. Khare: Will Government please plaee on the 
table the statement showing facilities sanctioned and provided for the 
tl'avelling public on the East Indian Railway submitted to the Local 
Advisory Committee at its meeting held at Calcutta on the 27th March, 
1936, v'ide item 11 of the list of subjects in the statement rellloting to the 
quarter ending the 31st March, 1936 , 

The Honourable Sir Muhammad Zafrulla.h Khan :  I am placU!.& on 
the table the two statements asked for. -

Facilitiu for the travelling pv.blic . 

.. A."-Statement showing facilities sanctioned for the travelling public .:luring the q1l&l'ter 
ending 30th September 1935. 

Bingur .. 

Altmadpur 

Bansabati 

Name of station. 

Chandanpur 

Howrah .. 

L406IJAD 

ParlicuIal8 of worka. 

Provision of Foot Overbridge. 

Do. 

Provision of Down raisE<d Platform. 

Provision of Foot Overbridge. 

Provision of Steel Ehelving for bedding aete to Upper 
cla88 pa.88engers. 

-( 3125 ) 
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Bara·Tajpur 

Ka.hmudpur 

Ba1a.rembati 

Name of Station. 

Madhusudanpur .. 

Bowrah .. 

Giridih .. 

Barak .. 

Asansol it., 

,8P;ar&mpur 

Kin} 

:Between Palmerganj and Bone East •. 
Bank at mile 335/16 . 

P&rticulara of worb. 

Telephone Call Box. 

Provision of two Ghurrah Stands. 

Provision of third Cla88 Waiting Shed, Vendor's Stall, 
Latrines and Well. 

Provision of Kiosks on the Up and Down Platforms •. 

Dismantling third cla88 Waiting Ball at'Sarmatand and 
re-erecting the same at Sitarampur. 

Extension of Down platform shed for moveable wooden 
stall. 

Temporary Shed, Booking Office, palisade fencing 
with gates and rail carriers. 

.. B. "-Statement showing facilities provided for the travelling public during the quarter ending 
30th September 1935 .. 

Name ofstation. 

Rajb&ndh 

ot l ~ 

I, 
Dubrajpnr 

Giridih •. 

Particulars of works. 

Provision of pucca lI.oor in Waiting Shed. 

Provision of bath room. 

• Provision of Zenana enclollUl'e. 

Provision of two Ghurrah Stands. 

Provision of tea stall 



QUESTIONS AND ANSWKB8. SIfT 

xm.-FACILlTIBII FOB TBB TRAVlILLING PuBLIC. 

For the information of memberB, statement showing (A) facilities sanctioaed and (B) f'a.cl-
lities actually provided for the travelling public during the quarter ended 31st December 1935 
ani given belOW':-

"" A" .-Btatment showing facilities sanctioned for the travelling public during the quarter endiug 
31st December 1935. ' 

Name of station. 

Tinpahar 

Dhatrigram 

Bhagalpore 

Ka.nkar 

BandelJn. 

BaripaJ 

Burdwan 

Bolpur 

Rampore Han. 

Barka.k&na Loop 

Kadhupur 

Dhanbad 

Sone-East-Bank 

Particnla.rs ofworb. 

Extension of up and down platform. 

Provision of a Tube well. 

Provision of Inter cl&118 Ladies' ~ room. 

Provision of a Tube well. 

Improvements to Lavatories in First and second class 
Waiting Rooms. 

Provision of a pathway to Up platform with a lamp 
poet. 

Improvements to the Lavatories attached to tirat and 
second class waiting rooms. 

Alterations to entrance and exit of Foot over-bridge. 

Improvements to the bath rooIQ8 attached to tirat and 
second class waiting rooms. 

Provision of a halt platform at mile 283/10. 

(1) Separate Inter cl&BB waiting room for gentlemen 
and ladies with bathrooms. 

(2) Improvement to Tea. Stalls. 

Inter class waiting room. 

Remar'b. 

Provision of covering C. I. tank to sem for drinking 
water for p&BBengers. ,DEa 

.. B. "-Statement showing facilities provided for the uaveI1ing public during the quarter ending 
31st December 1935. 

___ N_am_e_of_sta __ ti_O_D. ___ 1 ________ p_arti __ ·C_ulars __ O_f_w_o_rb_. ____ ~~ ~ n-b 
Doarah Provision of approach road. 

Howrah Additions and alterationil to . Hindu and Mahomedan 
Refreshment Rooms. 

8ainthia Zenana Enclosure and Urinal. 

Howrah 

Bowrah 

Bansabati 

L-i06LAD 

Steel shelving for bedding sets to Upper class p&BII8I1-
gers. . 

Telaphone call Box. 

Raising of Down Platform. 

Provision of Paasenger shed. 

Pro'risitm of shed ovtn-Up platform. 
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AlmANUEMENTS FOR THE SUPPLY OJ!' DBINKDlG W ATBB TO ~  ON THlI 

EAsT !NDIAN RAILWAY. 

1225. *Dr. N. B. Khare : Will Government please place on tbcl 
table the note showiAg the arrangements made for the sl;tpply of drinking 
water to pasSengers on the East Indian Railway submitted to the Local 
Advisory Committee at its meeting held at Calcutta, on the 27th March, 
19.36. toide item 12 of the subjects in the statement relating to the quarter 
ending the 31,st March, 1936 , 

The Honourable Sir Mubamma,d Za.fru.1la.h Xha.n: I am placing OR 
the table the note referred to. 

xv. Supply of drinking water to passengers. 

The following arrangements have been made for the supply of drinking water 
to passengers:-

(1) Additional water men and Bhisties.-The number is variable and in accord-
ance with the necessities. 

Un one up country dinsion the increase is 170 men. 

(ll) Kiosks with ghrirrahs are placed in wet sand at practically all stations. 
water from these ghurrahs is poured into buckets and supplied to passengers in 
trains or they ean help themselves. . 

On ('ertain sections of the line there is difficuJty ill finding suitatile t I ~  

W here this is the case arrangements are being made to supply water so that no one 
will be very long without it being possible to get a drink. The longest time is about 
Ii hours on a short section of the C. I. C. line. 

(3) Water trollies with large ghurrahs on them are in use at a great many large 
Itations. This enables a large amount of water to be ca/l'ried about and to be kept 
cool. 

These ghuri-ahs are replaced at regular intervals. 

(4) At certain selected stations concrete tanks fitted with taps are being 
provided. These al60. keep the water cool and fresh. 

ALLEGATIONS AGAINST THE MEJOJERS OF THE PORT fuJ COMMITl'EE. 

1226. *Sardar Sant Singh: (a) Rave Government received certain 
oomplaints)ftom the captains of the ships plying for Raj pilgrims, on 
the ground of undue interference in the safety of the passengers and 
of thl;. ~  by the Port Raj Committees Y If so, what action do Gov-
ernment propose to take in the matter T 

(b) Are Government.,aware that some members of the Bombay Port 
IIaj Committee have obtained and are trying to obtain personal ad.-
vantages for themselves, their relationS and dependents and friends, 
from soth navigati{)n companies, such as, free passages, concession ~  

rates, securing contracts, service in the company's offices and ships, etc. T 
If so, arc Government aware that such eoneE!ssions and advantage affect 
the interests of H ~ Y If so, /ire .Government prepared to publiah-t ~ 

nnmCi> of such members and take suitable and proper action against such 
me!DOOI1l , .. 

(t') if the reply t.o "the above bem th.eMl!:Rtive, do .Governmeat 
Pl'Qp-pse to. ~t  up . Q. committee of enquiry to go into ~  ~ t o  f 
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Mr. M. W. Yeatts: (a) Presumably the Honourable Member has in 
mind the Committees of Pilgrims appointed on ships. It is one of the 
duties of a Port Haj Committee to appoint wherever practicable such a 
Committee or an individual pilgrim (Alllir-ul-IIaj) on a pilgrim ship. 
The Shipping Company has on occasions brought to the notice of Gov-
ernment complaints made by certain captains of the activities of these 

l l t~  The practiee of appointing Ship Committees has sinc'e 
been discontinued and specific instructions have been issued for the 
guidance of Amirs-ul-Haj to define the limits of their functions. 

(b) and (c). One of the duties of a Port IIaj Committee is to find 
suitable Muslims for employment on pilgrim ships. It may be that 
members of the Bombay Committee in connection with this duty have 
recommended particular applicants, but no definite information is 
available. So far as Government are aware, the interests of Hajis have 
not been affected. 

RAILWAY BoARD's LETTER REGARDING REVISED SCALES OF PAY. 

1227. *Pandit Krishna Kant Malaviya : Has the attention of the 
Governor General of India in Council been invited to the Deputy Director, 
l~ l  Board, letter No. E.-35Ip.A.1112D., dated the 24th July, 1935 f 
If so, will the Honourable Member for Commerce and Railwuys, please 
state: 

«(J) whether the said letter overrules the previous executive orders of 
the Governor General in Council ; 

(b) whether the said letter states" If any of them are llot willing 
to accept the revised scales of pay, their services lllay be 
terminated in the usual manner" ; if so, why; and what 
is the usual manner ; 

(c) whether the adveriistment inviting applications for those posts 
referred to ill the sa ill letter inter alia contained : 

(i) Pay: R:5. 200 per mensem ill the grade of Us. 200-15-423-
450 per mellSt1l1, an] 

(ii) Leave : New State Railway Leave Rule ; and 

(d) whether the advertisement or leiter of appointmeniJcontained 
any reference to the revised scales of pay , C 

The Honourable Sir Muhammad Zafrullah Khan: I am collecting 
information and will lay a reply on the table of the House in due course. 

DESIGNATION OF TICKET CHECKERS ON THE EAST INDIAN RAILWAY. 

] 228. ·Pandit Krishna Kant Malaviya: With referenccl ~o the 
reply giyen to a supplementary question to starred question No. 2;:;0, asked 
in tbis House on the 12th February, 1932, regarding the designation of 
ticket checkers on the East Indian Railway, will Government pleai;(, state 
tile authority who decided that the T. T. I. system was really inferior to 
~  Moody-Ward System' 

. . 'l'Ile Bono1lJil.ble Sir MnhlUntnad Zafrullah Khan :  I am eoIlectiDg 
informatiOli ad Will lay areJlly· O t ~  table of t ~ House indue MUl"lI8. 
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Jln>ERuL INsTITUTE OF.ANnuL HUSBANDRY AND DAIRYING AT BANGALORE. 

1229. *Mr. Basanta Kumar DaB: Will Government be pleased 
to state the expendi·ture incurred in the years 1933-34, 1934-35 and 19:35-36 
for l'unnin'" the Imperial Institute of Animal Husbandry and Dairying at 
Banp-alore,"'and also the number of students that received training in those 
yet.trf:; in Indian Dairy Diploma Course' 

Mr. M. W. Yeatts: Two statements are laid on the table. 

STATEMENT I. 

Blatemenl showing tile ezpenditure incurred on the Imperial Dairy Inatitute, Bangalore, in 1933-34 
to 1935-36. 

Year. Expenditure. Recript&. Net Expenditure. 

Rs. Rs. R8. 

1933-34 1,77,462 92,426 85,036 

1934-35 1,87,421 76,082 l,ll,339 

1935-36 1,93,400 74,737 1,18,663 

STATEMENT II. 

BlaUrnent 18howing the ",umber of 8tudents who received training in the Indian Dairy Diplorrl4 
Cour8e,Imperial Dairy In8titute, Bangalore,lrom Oclober,1931. 

(N.B.-Admisaion to this course is made every two ye&l'll.) 

Period of C01ll'8e. 

October, 1931 to November, 1933 .. 

October, 1933 to November, 1935 .. 

November, 1935 to October, 1937 .• 

Number of student.. 

19 

21 

24 

TEACHING STAFF OF THE IMPERIAL INSTITUTE OF .ANIMAL HUSBANDRY AND 

DAIRYING AT BANGALORE. 

1230. *Mr. Basanta Kumar Das : (a) Will Government lJe pleased 
to state tke personnel and the qualifications of the teaching staff of the 
Imperial.Institute of Animal Husbandry and Dairying at Bangalore T 

(b) Is it a fact that clerks of Superintenden·t's officer draftsman of 
the Imperial Dairy Experts' Office and Supervisors of the Bangl1]ore 
Farm, lire entrusted with the work of teaching the students for Indian 
Dairy Diploma Course T 

(c) What were and are the qualifications, general and technical, of 
such ot~ c  during the years 1931 to 1936 f  . 

Mr. JIll. W. Yeatts: (a) and (0). A statement is laid on the t:ble. 

(1)) Except for the accountant, no clerks are employed for any 
teaching work in connection with the Indian Dairy Diploma Course. 
The draftsman of the Imperial Dairy Expert's office is however. called 
-r<>n to give a few lectureaoB"designing of farm ~ etc.. The 
Snpervisorsof "the 'Ba.ngaIore ,farm give ,. aaistance, in teachUi-g .. 
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Blacemem 8/wwing tM per80nnel and qual{ficatitmB of eM teaching 8taff of the Indian Dairy Diploma 
COtIr8e at tAe Imperial Dairy Irutitute, Bangulore, during the year8 1931.36. 

Name. Designation. 

1. Mr. Zal R. Kothavalla Imperial Dairy Expert 

2. Mr. S. Cox 

3 Mr. F. J. Warth (till 
November, 1935, when 
he retired). 

". Messrs. N. Krishna 
Ayyar, N.C. Das Gupta, 
T. S. Krishnan and A. 
Beahan. 

-Farm Superintendent 

Physiological Chemist. 

Assistants to Physiolo. 
gical Chemist. 

" 

6. Mr. J. H. Walton (till Imperial ~colt l 

1st April, 1932, when Bacteriologist. Impe-
he retired). rial Agricultural Re-

search Institute. 

6. Mr. C. S. RaIna Ayyar 
from 1st April, 1932. 

8. Mr. H. C. Verma 

"I. Mr. K. K. Desai 

Third Assistant Bac. 
teriologist. 1m perlal 
Agricultural Research 
Institute. 

Supervisor 

Do. 

8. Mr. A. J. Luarus •• Supervisor 

9. Mr. Kothandapani .• 

10. Mr. Simkaranarayan 

Dairy Engineer 

Veterinary Officer-
Physiological Chem. 
ist' B Section, 

Qualifications (technical and Remarks. 
general). 

B. Ag. (Bom.), B.Sc., Agri. 
(Edin.), N. D. D. (Scot.). 

Passed the Military Dairy 
Farm'B examination as a 
manager. Has pra.<: tical 
experiel)ce of over 18 ~ ears 
in the _management of an 
up.to.date Dairy farm and 
Creamery and a Cattle 
Breeding farm. 

B.Sc. (Lond.). M.Sc. (Birmin. 
gham). 

B.Scs. 

·Transfer-
red frOm 
the MUi-
tary 
Dairy 
Farms 
Deparl-
ment. 

,  1 .. ",,-, 

M.A. (Cantab.), M.Sc. (Dur.), 
Diploma in Agriulture 
(Cantab.). 

B.A. 

I.D.D., N.D.D. (Scot.). Over 
ten years' experience in the 
management of an up-to. 
date Dairy and Cattle 
Breeding farm and teaching 
of students. At present on 
deputation to Europe for 
advanced Dairy' trainuw, 

.,,..,-T • 
I.D.D.-Ten years' erpeti-' 
ence of the work on dairy 
and Cattle Breeding iil.rm.. 

1.D.D.-8J ye81'll' experience 
of the work on dairy and 
Cattle Breeding Farm. 

, '. 

11 

L:M.E.-Speeial practical ex- ;' 
perienole in Dairy ~  ! 
ing. __ _ 

Veterinary graduate. 

n. Mr. Kaniebelu AceountaDt ..20 years' experience of Dairy 
system of accounts. 
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Mr. Mohan Lal ~ : llay I know what are the qualifications 
of the bccountant who was appoin-ted as a teacher in this school '1 

Mr. M. W. Yeatts: I think the Honourable Member will find that in 
the statement. 

TRANSFER OF THE IMPERIAL INSTITUTE OF ANIMAL HUSBANDRY AND 

DAIRYING FROM BANGALORE TO DELHI. 

]231. *Mr. Basanta. Kumar Das : Do Government propose to consider 
tIle desirability of transfering the Imperial Institute of Animal 
Husbandry and Dairying from Bangalore to Delhi in accordance with 
the recommendations of the Hoyal Commission on Agriculture, as 
contltined in paragraph 211 of their Report' If not, will Government 
be pleased to state the reasons for not shifting the Institute from 
DangaJore to Delhi along with the transfer of the Imperial Institute of 
Agricultural Research from Pusa to Delhi' 

Mr. M. W. Yeatts: The Royal Commission on Agriculture did not 
recommend the transfer of the Dairy Institute from Bangalore to Delhi. 
'l'he question of transfer does not, therefore, arise. 

CA'ITLE DAIRY SECTIONS. 

l ~  *Mr. Basanta Kumar Das: (a) Is it a fact that the cattle and 
dairy 'sections are partly under the Imperial Agriculturist and partly 
under the Imperial Dairy Experts 7 If so, what are the reasons thereIor T 

(b) Do Government propose to consider the desirability of placing the 
whole section under one head at Delhi, namely, the Imperial Dairy 
Expert T 

Mr. M. W. Yeatts: (a) There is no seetion known as the' Cattle 
Section '. The Dairy Institute is entirely under' the Imperial Dairy 
Expert. 

(b) Does not arise. 

FuNCTIONS AND DUTIES OF THE IMPERIAL DAIRY EXPERTS. 

1233. ~l  Basanta Kumar Das: (a) What are the functions and 
dutie:;: of t.he Imperial Dairy Expert , 

(b) Is it a fact that the Cattle Breeding Farm at Karnal was under 
the control of the I,mperial Dairy Expert and that recently that farm has 
been taken away from his control and placed under the c.ontrol of the 
Imperial Agriculturists? If so, will Government be· ·pleased w explain 
the reason for this action Y 

lIlr. M. W. Yeatts: (a) Broadly speaking (i) toadviBe industry on 
practical problems of dairying, (ii) to supervise the educatiQllal 
acth'itiefi of the. Bangalore Institute, and (iii) to direct research and 
experiment relating to the daIry industry. . 

(b) The arrangement referred to in the first part of the question 
prevailed when the Imperial DaifY Expert was himself under the COD.-
trol of the Direetor of the Imperial Agricultural Research Institute. 
Now that the Dairy Expert has been made tpe head of his own organ-
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IHanon the earlier arrangement is neiither practicable nor necessary. 
The Farm at Karnal is under the control of the Director, Imperial 
Agricultural Research Institute, because the work done there falls in 
the sphere of the Imperial Agriculturist, an officer of the Imperial Agri-
(:ultural Research Institute. 

Dr. Ziauddin Ahmad : Will the advice of this expert be available 
to those who wish to open dairy and animal husbandry? 

Mr. M. W. Yeatts: His advice, I think) would be available to all 
who care to consult him. 

Prof. N. G. Ranga : What are his responsibilities towards the 
Dairy Sub-Committee of the Imperial Council of Agricultural Research' 

Mr. M. W .. Yeatts: I ~t ask for notice of that question. 

Dr. Ziauddin Ahmad : If we invite this dairy expert to give advice 
will the Government be pleased to send him, if time is available, to give 
practical advice T 

Mr. M. W. Yeatts: J think that would depend on the actual cil'cml1-
i;tane:.es of the case. 

'flUNSFEB OF THE CoNTROL OF THl! .ANnuL NUTRITION SECTION AT BANGALORE. 

]234. *Mr. Basanta Kumar Das : ~  Is it a fact that tbe Animal 
l\utri6on section at Bangalore has been transferred from the control of 
the Director of Imperial Institute of Agriculture :~ Izatnagar under the 
control of the Director of the Imperial Institute of Veterinary Research. 
1.fuktesar 1 If so, why ? 

(b) 'Vhat are the reasons for not transferring -the Nutrition section 
t.o Delhi f 

Mr. 1tf. W .. YeattIJ: (a) Yes . 

. (b). The Animal Nutrition Section was tranSferred to Izatnagar, 
whICh IS a Branch of the Imperial Veterinary Research Institute, 
Muktesar, because it was felt that problems of animal nutrition and 
animal disease were closely related and should be under one direction, 
namely, that of the Director of the Imperial Veterinarv Research 
Institute. . 

Dr. Ziauddin Ahmad: Is it not more economical to concentrate all 
t1l"se ~ in one place instead of having something in Muktesar, 
something in Izatnagar, something in Bangalore and so on , 

Mr. M. W. Yeatts: That, I think, is a matter of opinion. 

Dr. ZiauddJn Abmad: I ask whether the Government have eOll-
sidered from an economic point the desirability of concentrating all 
these institutes in one place , 

Mr. M. W. Yeatts: Government have considered that as well as 
other things in making such changes as are necessary. 

. Dr, Ziauddin Abmad : Have they considered it from the point of 
View of economy , 

-. M. W. Yeattl: EC()llomy is l ~ in the cOllBideration of GOT-
ernment. 
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Mr. Basanta Kumar Das: What are the special advantages of 
loeatinrr these institutes in different places-one at Izatnagar, one at 

l~  one at Muldesar and one at Delhi 1 
Mr. M. W. Yeatts: Each must be considered on its own merits. 

l cannot see that the general question arises really out of this particular 
question. 

PURCHASE OF 8INDHI CATTLE FOR BANGALORE FARM AND ISSUE OF BREEDING 

BULLS. 

1235. ~  Basanta Kumar Das: Will Government be pleased to 
state when the' first lot of Sindhi cattle were purchased for Bangalore 
Farm and how many breeding bulls of the same breed ha,e been issued 
for breeding to various institutions and the public in general Y 

Mr . .M. W. Yeatts: Prior to its transfer to the Civil Agricultural 
Department in 1923, the Bangalore Farm was under the control of the 
Military Dairy Farms Department and information as to when Sindhi 
cattle were first purchased for the farm is not readily available. The 
supply of breeding bulls is the function of the Local Governments and 
:not of the Bangalore Farm, where the small Sindhi herd now maintained 
is primarily intended for developing high yielding dairy strains. Tbe 
number of farm bred male stock sold to the general public and to 
institutions during the period 1923 to 1936 is 177. 

Dr. Ziauddin Ahmad: Is this Bangalore Dairying Farm under the 
military or under the civil , 

Mr. M. W. ~ tt  : Civil. 

RESEARCH WORKS CARRIED OUT BY THE IMPERIAL DAIRY EXPERT. 

1236. *Mr. Basanta Kumar Das: Will Government be pleasp,d to 
state the nature and extent of the research works carried out by the 
Imperial Dairy Expert during the last five years with regard to the 
impl'ovement of various breeds of Indian cattle and in the matter of 

l~ and its products Y 

Mr. M. W. Yeatts: A statement showing the research work 
carried out under the direction of the Imperial Dairy Expert during the 
years 1931-32 to 1935-36 has been placed in the Library of the House. 
Mr. Gha.nshiam Singh Gupta: Will the Honoura,bIe Member kindly 

let us know about the work done in the C. P. 1  . 

An Honourable Member : That does not arise out of this question. 
Dr. Zia.uddin Ahmad: May I know if Government published any 

report of this Dairying Expert about the quality of the different kinds 
of cattle T 

Mr. M. W. Yea.tts :  I will look into that. I cannot answer4hat 
offhand. 

('1'be nert question, No. 1237, was called, but; Mr. AvinashHolgam 
Chettiar was not in his seat.) 

(Questions NOB. 1238 to U52, standing in t ~  of l ~  B. 
Khare, were also called, but Dr. Khare W811 not in his seat.) ,.",.:.1 
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Mr. President (The o o l~ Sir Abdur Rahim) : Honourable 
Members give notice of a number of questions, and when the questions 
are called, they are not in their places with the .result that there is a 
breakdown. 

Next Question. 

DEPUTATION TO MALAYA TO EXAMINE THE QUESTION OF INDIANs. 

1237. *Mr. T. S. Avinashilingam Ohettiar : Will Government state ~ 

(a) whether they are contemplating to send a deputation to 
Malaya to examine the question of I~  there ; 

''"'' whether the personnel of the deputation has been settled; 
,.,nd 

(c) whether any Ot the members of the Standing Committee on 
Immigration of this House will be associated with the 
dp.putation ' 

Mr. M. W. Yeatts: (a) Yes. 

(b) and (c). Attention of the Honourable Member is invited to the 
reply given to Mr. Satyamurti's question No. 1174 on the 12th October, 
1936. 

00in'ETENT AUTHORITY EMPOWERED TO INFLICT PENALTIES ON STAFF ON STATE 
RAILWAYS • 

. 1238. ·Dr. N. B.Khare : With reference to the Government of India, 
Railway Department, letter No. E.-34-R. G.-6, dated the 22nd June, 1935, 
will the Honourable Memb.er for Commerce and Railways please state: 

(a) the ranks of the competent authority, administrationwise, 
who is empowered to inflict penalties, prescribed in Rule 2, 
on staff l!nder the control delegated to Agents ; 

(b) the offences for which penalties in Rule 2 are prescribed ; 

(c) the authority, administrationwise, competent to present a 
charg-e sheet, refen-ed to in Rule 7 and applied in Rule 9  ; 

(d) whether suspension or ' put off duty' should be preceded by 
a charge sheet or followed by a charge sheet and who is the 
authority, administration wise, competent to pass an order 
of suspension under Rule 11 ; and 

(6) whether suspension or ' put off duty' is essential in each and 
eYcry case where charge sheet is presented or explanation 
is called for f 

The Honourable Sir Muhammad Za.frallab Khan : (a) As regards 
discharge and dismissal of staff I! would refer the Honourable Member to 
the information laid on the table of the House on the 31st August, 1936, 
in reply to unstarred question No. 561, asked by the Honourable ~ ll  
On the 7th August, 1936. 

So far as other penalties are coneerned,information available with 
Government is being plaeedin the Library of the House. 
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(b) No offences have been specifically laid down except those referred 
to in the rules regulating disci pi met and rights of appeal of non-gazetted 
railway servants. The penalties under Rule 2 can be imposed for good 
and sufficient reasons. Government do not consider it necessary to 
prepare a detailed list of offences for which penaHies under Rule 2 may 
be imposed. 

(c) No authorities have been prescribed by Government. In practice, 
however,' c ~- t  are generally issued by gazetted officers and 
supervising subordinates. 

(d) As regards the first part of the question" suspension" or " put 
off dnty " may be preceded or followed by a charge-sheet according tl) 
the circumstances of each case. As regards the latter part, I would 
refer the Honourable Member to the reply given to part (a) of this 
question. 

(e) No. 

ELECTRIFICATION OF QUARTERS FOR RAILWAY SUBORDINATES. 

1239. ·Dr. N. B. Khare : With reference to the statement laid on the 
table uB the 27th February, 1936, in reply to starred question No. 4.6ti, 
8skeu in this IIou!le on th., 14th February, 1936, will Government please 
state : 

(a) the number {)f quarters electrified every year which are usually 
occupied by Indian subordinates in grades the maximum of 
which exceeds Re. 125 ; and 

(b) the number of employees in grades the maximum ()f which 
exceeds Rs. 125 , 

The Honourable Sir Muhammad Zafrnllah Kha.n : (a) and (b). Gov-
ernment have no information and its c()llection will involve an amount of 
labour and expense not likely to be justified by results. 

PENALTIES FOB lImEGULAB USE, ETC., OF PRIVILEGE TICKET ORDERS AND 

PASSES-ON RAILWAYS. 

1240. ·Dr. N. B. Khare: With reference to the reply given to 
unstarred question No. 297, asked in this House on the 9th March, 1936, 
will Government please state whether the penalties for irregular use 
or misuse and loss of foreign and local privilege ticket orders and passes 
are lmiform on each Railway,or are they dUferent' If the latier, . 
,,·hut are the differences , 

The Honourable Sir Mubammad ZB.frullah Kh.alJ.; Each Railway 
Administration frames its own niles in regard to the penalties for irre-
gular use and 108s of passes, etc. I am asking the Agents of other Siate-

l ~ lines fora·eopYof ,their'mea and will ~ t t  the 
Library of the House when these haTe l ~  .\. "  . . . ' '. 
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ELECTBlC SQl'PLY IN SHAlIDAlU., DELHI. 

1241. ·Dr. N. B. Khare: With reference to the reply given to 
part (d) ofsta.rred question No. 1383, asked in this House on the ::l3rd 
March, 1936, will Government please state: 

(a) the extreme length of the supply from the generating plant 
in the areas of Shahdara, Delhi City, New Delhi, Civil 
Lines and Fort ; 

(b) whether the distance from Power House to the extreme end of 
each area is equal to the distance from Delhi City to 
Shahdara ; and 

(c) whether they propose to include Shahdara also in the enquiry 
to be made into the matter of electric supply in Delhi 
Province ; if not, why not f . 

The  Honourable Sir Frank Noyce: (a) and (b). Information has 
J;jeen called for and a reply will be placed on the table of the House in 
due course. 

(c) The terms of reference do not exclude any part of the Delhi 
Province. 

TREATMENT OF ADOPTIVE PARENTS AS NATIJRAL PARENTS ON RAILWAYS. 

1242. -Dr. N. B. Khare: With reference to the reply given to 
starred question No. 1443, a8keu ill this nouse on the ithApril, 1936, will 
Government please st.ate the date and notification in the Gazette of India 
on which the provisions of Hindu Law were made applicable to Muslims, 
Christians and European cum Anglo-Indian subjects, serving under State 
~ l  so that their adoptive parents, if dependent, be treated as natural 
lIal'E'11 ts f 

The Honourable Sir Muba.mmaA Zafrolla.h Xha.n : There is no such 
notification. 

CHECK OVER THE WORK OF TBA. VELLING . TICKET EXAJlINEBS ON THE 

NORTH WESTERN RAILWAY. 

1243. -Dr. .N. ,. Khare: With reference to the re'ply given to 
starred qu('stion No. 1444 asked in this Honse on the 7th April, 1936, 

~ c ~ : over the work of Travelling Ticket Examiners on the North 
W ~t  Railway, will Government please state the period required by the 
Agents to carry out the orders of the Railway Board ,  . 

,The lI tO l~ l  ~  J]la.n : The. perio.d will 
~  according' to the nature of suchprelimiIJarY 'action as may be re-
quired to be taken to give effect to the ordel'l\. . 
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CoUNTING OF PERIOD SPENT IN CERTAIN CAPACITIES TOWARDS SENIORITY BY 

THE CHIEF ACCOUNTS OFFICER, EAsT INDIAN RAILWAY. 

1244. -Dr. N. R. lthare : Will Government please state the rule under 
which period spent in temporary, probationery or candidatory capacity is 
-counted towards seniority by the Chief Accounts Officer, East Indian 
Railway and not by the Agent f 

The Honourable Sir Muhammad Zafrullah Khan: Temporary and 
probationary service is counted in calculating continuous service in a 
pade under ;rule 3 of the " Rules for determining the relative seniority 
of the non-gazetted statI (other than inferior servants) in State Railway 
Accounts Offices", a copy of which is available in the Library of the 
House. 

-GRANT OF Fm:I!: QuAJrJ.'EBS OR RENT IN LIEU TO THE TICUT COLLECTORS 0)1 
THE EAsT INDIAN RAILWAY. 

1245. -Dr. N. B. Khue: With reference to the reply given ~ 
unstarred question No. 504 asked in this House on the 7th April, 1936 
regardinl( grant of frce quarters or re'nt in lieu to the Ticket Collectors 
on the East Indian Railway, will Government please state the action taken 
by the Agent and to supply the information sought in the question' 
If none, why not , 

The Honourable Sir Muhammad, Zafrulla.h Khan : Government have 
no information, and do not consider that the expense and labour involved 
ill rollecting the information required will be commensurate with the 
result likely to be obtained. 

INTRODUCTION OF NEW PASS RULES ON STATE RAILWAYS. 

1246. ·Dr. N. B. Khare: With reference to the reply given to 
starred question No. 1702, asked ill this Hanse on the 17th April, 1936 
regarding introduction of new pass rulcs on State Railways, will Govern-
ment please state the reasons for allowing option to gazetted statI and not 
bringing them into uniformity with others , 

The Honourable Sir Muha.mmad, Zafrullah Khan: I am unable to 
ulldprstand the Honourable Member's question. Gazetted officers havp-
not been allowed any option in the pass rules applicable to them. 

ALTERATION IN THE AGE OF RAILWAY EMPLOYEES. 
4 

1247. -Dr. N. B. Kbare: With reference to the reply given to 
.starred question No. 1780, ~  in this House on the 20th .April, 1936, 
regarding alteration in the age of railway employees,' will Government 
please state the circumstance!! under which the policy adopted by the 
-Government of India is not to be observed by the Agents of State-managed 
'RIiilway-s and whether BuchpoIicies are o~  meant for t ~ t t  

at Headquarters or for the Subordinate Offices too' . 
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The Honourable Sir :Muh&mma.d Za.frullah Khan: Government a"e 
n{lt aware of any circumstances under which the policy adopted by 
Government is not to be observed by the Agents of State-managed Rail-
ways and officers subordinate to them. 

TENURE OF THE POSTS OF DmECTORATE ESTADLISHMENT OF THE RAILWAY 

DEPARTMENT • 

1248. -Dr. N. B. Khare: With reference to the reply given to 
starred question No. 1803 asked ill this House on the 20th April, 1936 
regarding the tenure of the posts of Directorate Establishment of the 
Railway Department, will Government please state the principle upon 
which tenure of a post is extended f 

The Honourable Sir Muhammad ZaJrullah Khan: The Honourable 
Member is referred to the reply given to his question No. 1803 on the 
20th April, 1936, in which I explained that extension of tenures depended 
On the exigencies of the service. 

TRAVELLING TICKET EXAMINERS ON THE NORTH WESTERN RAILWAY. 

1249. -Dr. N. B. Khare : With reference to the reply given on the 24th 
February, 1936 to unstarred ~ o  No. 75 asked in this HoU5p. (In the 
4th February, 1936, regartiing Trc;vclling Ticket I~  un the North 
Western Railway, wiII Government please state the date of the transfer 
of the staff from Audit to the Operating Department in 1928 and the 
pay and allowances drawn by them under the Audit Department in 1928 , 

The Honourable Sir Muha.mmad Za.frullah Khan: I am collecting 
information and will lay a reply on the table of the House in due 
-course. 

ADVERSE REMARKS RECORDED IN CONFIDENTIAL REPORTS OF NON-GAZETrED 

STAFF ON RAILWAYS. 

1250. -Dr. N. B. Khare: Will the Honourable Member for 
Commtrce and Railways please state the procedure in respect of adverse 
remarks recorded in Cunfidential Heports of non-gazetted staff and 
whether any appeal against those remarks lies, and if so, within what 
period' 

The Honourable Sir Muhammad Zafrullah Khan: Adverse remarks 
ill the eharacter rolls of the non-gazetted staff are shown to the persons 
concerned. No appeal ordinarily lies against such remarks. . 

PEruaSSION FOR DoGS AND DOMESTIC ANIMALS TO TRAVEL ON METAL P ABSES 

ISSUED TO RAILWAY GAZETTED STAFF. 

125]. -Dr. N. B. Khare : Will Government please state whether dogs 
and domestic· animals are permitted to travel on metal passes issued to 
Railway Gazetted Staff for travelling on duty' 

The BoaourableSir Muhammad Zafrallah Khan: The rules on the 
Burma and North Western Railways permit an officer travelling on a 
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metal pass in a - ~ .. rri&geor compartment, but not in a public. 
compartment, to take not more than two dogs with him on his metal 
pass. This is the practice also on the East Indian and Great Indian 
Peninsula Railways, but not on the Eastern Bengal Railway where metal 
passes do not cover the carriage of dogs. 

POST OF THE DEPUTY DIRECTOR, EsTABLISHMENT II, RAILWAY BOARD. 

1252. ·Dr. N. B. Khare: With reference to the reply given to 
part (c) of starred question No. 1808 asked in this House on the 20th 
April, 1936 regarding the post of the Deputy Director, Establishment ~ 
Railway Board, will Government please state, the result of the decisiont 
if arriyed at by this time j if not, when they are likely to arrive at a 
decision Y 

The Honourable Sir Mubammad Zafrullah Khan: The sanction is. 
being extended for a further six months. 

GAZETTES PUBLII'IBED BY RAILwA,Y AmnNIsTRA:croN,S. 

1253. *Mr. Muhammad. Azhar Ali : Will the Honour,able Member 
of the Government for Commerce and Railways please state the signifi-
cance of the Gazettes published by Railway Administrations and whether 
they are the property of the public in the same way and manner as the 
Gazette of India or the Un:.:ettes pllbl.ished by the local AdministratiolLS-
of the provinces and are open for inspection and purchase by the people 
of India and of the world? If not, why not T 

The Honourable Sir Muhammad Zafrullah Kha.n: The gazettes 
issued by State-managed Railways contain instructions and information 
for the benefit and guidance of the Railway employees. They are depad-
mental publications for official use only. 

PASSENGEBS DETECTED TRAVELLING WITHOUT TICKETS. 

12M. *Mr. Muhammad Azhar Ali : Will the Honourable Member 
of the Government for Commerce and Railways please state, adminis-
trationwise, the number of passengers classwise detected travelling without 
ticket or authority and the total number of pas.<;engers clasS'wise travelled 
during the preceding five years and the percentage thereof , 

The Honourable Sir Muhammad Zairullah Khan : Statisties are not 
recorded showing the number of passengers detected travelling without 
proper -tickets for each class separately. Statements showing the total 
number found travelling without propel" tickets on the principal JlD.il-
ways for the years 1928 to 193"4 were placed on the table of the House 
in reply, to Qazi Muhammad Ahmad Kazmi's question No. 79 on the 
l5th September, 1936. I am placing a similar statement on the table 
for the year 1935. Figures regarding the number of passengers 
travelling in the various classeS are given in V 01. II of the Railway 
Bo3.rd's Report on . Indian BailW6Y's for ~  of the . ~ referred 
to. {r:-
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AKoUNT FOBFBITED lJND)1B SE<mONS 93 AND 102 OF THE INDIAN R.uLWAY8 
ACT. 

1255. *Mr. Muhamma.d Azhar Ali : Will the Honourable Member 
of the GQvernment fur Commerce and Railways please state the amount 
forfeIted to the Government <.luring the preceding two years (yearly and 
admin ist ration wise ) under sections 93 and 102 of the Indian Railways 
Act, respectively Y If nOD1l, why not 7 

The Honourable Sir Muhammad Zafrullah ,Khan : Government are 
not aware of any case in which it has been c ~  to take action under 
either of the two sections referred to. ' 

OJ'FIcD NEXT IN AUTl'IOlllTY TO A DIVISIONAL SUI'EB'lNTENDENT ON Sura 
RAILWAYS. 

1256. *1Ir.Muh&1lllJlad Azbar Ali : With ~ c  to the reply given 
on the 31st August, 1936, to stan-ed question :\'0. 1709, asked in this House 
on the 17th April, 1936, will the Honourable Member of the Goveru-
ment please state: 

,.... 
(a) whether the Divisional Superintendent is a Head of the 

Department ;  , 

(b) whether the Heads ~  Departments were abolished an 
introduction of the Divisional System ; 

(c) why the practice on the North Western system is not followed 
by other State Railways ; and 

(d) why a uniform system is not adopted on all State Rail-
ways' 

The HMlourable Sir Mu.ha.mmad Zafrullah Khan: (a) and (b). No. 

(c) and Cd), Because it is no.t considered necessary. 

SENIORITY OF TRANSPORTATION A..'ID CoMMERCIAL STAFF ON THE EAST llWUN 

RAILWAY. 

1257. ·Mr. Muhammad Azhar Ali: Will Government please state what 
is meant by" Grade" 01" " Class!' as used in the reply given on the 310St 
:August 193'6 to starl'ed question No. 1802. asker} in this House on the 
20th Ar.ril, 1936, and whether " Grade or Class" is one or distinct from 
each and other, if so, how' 

The Honourable Sir Muhammad Zafnillah Kha.n : I would refer the 
Honourable Member to Rule 2 (ii) and (iii) of the Rules for the recruit-
mentand training of subordinate staif On State-managed Railways, 8 
copy of which is in the Library of the House. 

c 

VIEWS ON 'l'HE COVENANT 01' THE LEAGUE OF NATIONS. 

1258. ·Mr. M:. Ananthasayanam Ayyangar: (a) Has the attention 
of Government been drawn to a mess8.-O'C in the Hindustan Times of the 
l3th September, 1936, on page 3, entitled" Future of League Covenant'" 

. (b) Are Government awlre that the ~ t  Foreign gecretary, 
1Ir. ,Eden, o ~ the Secretary General of the League that he would 
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make .. statemeat to the Assembly regarding the views of the British 
Government on League Covenant , 

(e) Have Gover;nment informed th:e British Govermnentof their 
views on the League Covenant' If . not, why noot , 

, {d)' What, if any, are the views of Government on the League 
Covenant, and· what arrangements have they made to place those viewa' 
before the League Assembly f 

'rhe Bol101ll'l.ble Sit Nripeadr& lircat: (Ii) I have Seen. the me8saig'e. 

(b) Yes. 
(c) and (d). Government feel that this is a matter on w}lich they 

cannot usefully attempt to make eonstructive sUggestions. An intima-
tion to t ~ efreet has beene-ottveyed to His ~  Go-9-'erruhent. '  . 

INSTALLATION OF A TIME PUNCHING MACHINE IN THE RAILWAY BfrA.RI) 
OFFICE. 

1259. *Mr. Amatendra. Nath ~ (on behalf of Sardal' 
Simi Singh) : (a) .Are Gov('rnwent ;tv.-are of th(' fact t ~t a time ~ 

machine has been installpd in the Railway Board Office' . .-

(b) Do Government propose -to instal 61hnilsl' IDilchin£'3· for other 
~ t t officesf 

(c) Arc the other railway offices provided with similar machines' 

(d) If the reply to part (c) be in the negative, will Government· 
please state the reasons which led to {he installation of the machine 
teferred to , 

The Honourable Sir Muhammad ZafmIlah Khan: (a) Yes. 

(b) and (c). Government have no information on these points. 

Cd) .Does not arise. 

Dr. Ziauddin Ahlnad : Is this punching machine different from t ~ 
Hayman Mahindra punch T 

The Honourable Sir Muhammad Zafru11a.h Khan : It has nothing to 
do with that. 

RATES OF COKJrlISSION CHABGED BY THE IMPERlALBANK OF' INDIA. AND 
Anv ANCES MADE BY IT. 

1260. *Mr. Mohan Lal Saksena: (a) Is it a fact that the following 
rates of commission are generally charged by the Imperial Bank of India 
trom favoured constituents : 

(i) Discounting or collection of ll ~ o annu per cent. 
minimum four annas ; 

(ii) Selling of Drafts on branches-for sums of Rs. 5,000 or over 
-11[6 per-cent. or even -111-per cent. , 

(b) Is it a fact that the following rates of ~o o  are generally 
c~ ~  by the Imperial Bank of India from Indian joint stock banks 011 
SlIailar business : 

(i) DisMunting or colleetiott of Bi1l!f>-IS1-per cent. minimUD1 
-141-; 
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(ii) Selling of drafts on -Branches-:-for sums of B.s. 5,000 or over 
-121-per cent. , 

(c) Is ita faet thatlIJlperial Bank of India advances money against 
iUgar and grain stocks to Arkatias and Bazar parties' '.' 

(d) Is it a fact that;1mperial Bank of India refuses to advance money 
agaiiJ.stsecurity of gold, sugar or grain stocks to smaller joint stock banks t-

(c) Are Government aware that Imperial Bank of India competes with 
Indian joint stock banks by offering advpces' at low rates 01 interest 
against sugar and commodity stocks at five per cent. on sums of Rs. ~O OOO 

or less T 

"(. '.(f) Are Government aware that the policy adopted by tht: Imperial 
Bank of India is not calculated to fester Indian joint stock bankillg, but 
is on the other hand unsympatbetic and competitive' If so, do Govcrn-

~ approve or it f. ' 

(g) Is it a fact that Imperial Bank of India would not allow an 
Indian joint stQck bank to use its own ,draft forms when making drawings 
Q:n the former bank, while some of the exchange. banks are allowed this 
facility" 

(h) If not, which purely Indian joint stock bank is allowed to nse its 
own draft forms when making drawings on a branch of the ImperUj.l 
Bank of India T 

(i) Is it a fact that discounting of hundies to,oruinary bazar parties 
is allowed by Imperial Bank of India ? 

(j) Is it a fact that re-discounting of hundies to smaller joint stock 
banks is refused, notwithstanding their large assets , 

The Honourable Sir James Grigg: (a) to (j). Government have 
no o t o ~ The matters referred to in the question are within the 
discretion .of the Imperial Bank and Government have no power to 
interfere unless there is reason to believe that the provisions of the 
Imperial Bank of India Act are being contravened. 

Dr. Ziauddin Ahmad : In view of the fact that the Imperial Bank 
of India is established by an Act of this Legislature, is it not the duty 
of the Go,-ernment to look into the mutter? 

The Honourable Sir lames Grigg :  I do not think the Honourable 
Memher could have listened to what I have said. I said, , .. The matters 
referred to in the question are within the discretion of the Imperial 
:Bank .and Government have no power to interfere unless there is reason 
to beheve that the provisions of the Imperial Bank of India Act are being 
contravened" . 

lW;T. Mohan La1 Saksena: Do the Government see to it that the 
provisions of the Imperial Banlt Act are not contravened T  • 

The Honourable Sir James Grigg : The questiqp. is, on whose initia-
tive. Obviously enough. the Government do not go about touting around, 
looking for complaints. COIrlplaints will come quickly enough if the 
provisions are being CQntravened. . . . 

Mr. Mohan Lal Saksena : One method was adopted by me or ~
ing information which came to my kuowledge. There the Imperlal 
B&Ilk of India was observing this ~t l treatment. 
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:I 
The Honourable Sir James Grigg: I said that those were not mattel'l 

in respect of which (JoverllIueut were elltltled to intervene and there-
fore I have not made any eWjuiry to find out whether the facts are as 
stated or not. 

Dr. Ziauddin Ahmad : Are the Government aware that the rates of 
discounting are different ill diffel'ent places f 

The Honourable Sir James Grigg: I have not the slightest doubt 
that the rates of discount vary with the creuit of the borrower and 
with the quality of the paper which they are called upon to discount, 
and that seems to me to be ordinary banking prudence. 

Prof. N. G. Banga : How do the Government satisfy themselves that 
the Imperial Bank of India does not contra,,'ene the Government of India 
Act in regard to that Y 

The Honourable Sir James Grigg: That IS a question whieh I have 
answered just now. 

RE-EMPLOYllEN'I' OF THE TEMPORARY RETRENCHED CLERKS OF THE 
INCOME-TAX DEPARTMENT. 

1261.·Mr Mohan La! Sabena: (a) Will Government be pleased 
to state what action, if any, hru, ueen taken by the Income-tax Department 
to provide the temporary clerks who have been retrenched after four or 
five years' service , 

(b) Has the attention of Government been· drawn to the letters 
published in the Leader of the 5th and 17th June, respectively' If 50, 
will Government state what action, if any, has been taken on the linCl 
8uggested therein to help the retrenched hands' 

The Honourable Sir J ames Grigg : t a) Commissioners of Income· 
tax were directed to re-elllploy in futllre Y8cancies in the Ineoll1e-tax 
Departlllent the rctrcucheJ. men as far as possible loo ~ to their 
qualifications and work done while Serving temporarily. They were 
also ordered to help thew in obtaining emploYllll'nt in other Govern-
ment Departments. The ordinary age limit of twenty-five years for 
admission to Government service was also ordered to be relaxed in 
favour of these men  to the extent of the temporary service rf!ndered iu 
the Department and the Commissioners were also asked to make a simi-
lar request for relaxation to Heads of other Departments in which the 
retrenched men might try to ohtain employment. 

(b) Yes. The action taken is as stated in reply to part (a). 

Mr. Mohan La! 8aksena.: May I know how many of these re.-
trenched men have been provided' 

The Honourable Sir James Grigg: The Honourable Member hl,\d 
better put that down. 

RE-EMPLOYlIEN'( OF THE TEMPORARY RETRENCHED Cumxs OF XIIE 
INCOME-TAX DEPARTMENT. 

1262. *JIr. 1IIoha.n La! 8a.ksena: (a) Are Government aware that 
tile lTnited Provinces Government had circulariRed the Commis!iioners, 
the District M'agistrates and other subordinate otlicials that, 'While ~ 
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the vacancies occurring under them, preference should be given to the 
HClueed bands of the :Settlement Department , 

\b) If 80, do Government propose to take similar action in case of 
the retrenched hand:; of the Income· Lax Depaltment 7 

(c) Will Government state the procedure, if any,  prescribed by the 
Income-tax Department fo)' appointing and approving the so-called re-
trenched outsiders ? 

(d) Have those candidates who had put in a total service of three 
years in the Income-tax Department been exempted from the age limit for 
Government service? If not, do Government propose to consider the 
advisability of' aU()wing the same ('.oncession as was allowed by the United 
Provinces Government in case of ex-Settlement employees , 

The Honourable Sir James Grigg: (a) The Government have no in-
formation. ' 

(b) to (d). I would refer the Honourable Member w the reply to 
part (a) of his starred question No. 1261. The Government do not cun-
sider that any further action on their part iscaIled for. 

PENSION OF TELEGRAPH DELIVERY PEONS. 

1263. *:Mr. Mohan Lal Sabena: (a) Is it a fact that telegraph 
delivery peoris were under the old rules entitled to a :flat rate of ~  

tion or invalid pension amounting to Rs. 6  a month after a service of 30 
years , 

(b) Is it also a fact that under the new rules issued by the Government 
of India, Finance Department, No. F.6 (48) R.11135, dated the 19th 
March, 1936, they will be allowed a maximum of Rs. 8 per mensem u 
pension after not l ~  than 40 years' service , 

(c) If so, will Government be pleased to state what is the maximum 
}length of service prescribed for qualifying for pension in other Departments 
of the Government T 

(d) Will Government be pleased to state the reasons for which 30 
1ears' service has not been fixed for purposes of pension as has been done 
1D the case of postmen Y 

(e) Do Government propose to consider the advisability of c ~ 

the period of qualified service from 40 years to 30 years in the case of 
telegraph peons and other inferior servants as well , 

The Honourable Sir I"raDk Noyce: (a) No; nnder the rules in-
ferior servants to which class ~ l  delivery peons belong were 
entitled to a pension equivalent to ~ pay subject to a maxiIuum Qf 
~  4 per month to which in recent years a temporary addition of RB. 2 
per month was made. 

(b) The fact is not as stated by the Honourable Member as bti. will 
find by referring to rule 6 (1) (a) of the rules ~ .be has mentioned 
and which will indicate the classes and amounts of pensions that may be 
earned for service not less than 25 years. 

. ~  The1'1l1es IPeferred to by the o l ~ Member apply equally 
to ~ l ~  t o t tl t ~ o  services in aIlDepariJDeld8 
1mder ~ GoVM'llllleJlt &f India. 



(d) The reason for ditrtinetion is that postmen. belong to the suI>-
'Ordinate tsuperiar) service while telegraph delivery peons belong to the 
woordinate (inferior) sfo!rviee. 

(e) No. 
Mr. Mohan La.! Sakseu : Is it not a fact that the age limit has been 

fixed for these men at nl) years, whereas t l ~  was no age limit pre::;cribed 
for them till now ? 

The Honourable Sir Frank Noyce : I ullderstalHl that the age limit 
has now been fixed at 60 years whereas there was formerly no limit. 

Mr. Mohan Lal Swena : May I know what is the reason for pres-
eribing the age limit of 60 years whereas there was no age limit 
prescrihed till now and also why the period of service that will entitle 
them to pension is fixed at 40 year!> 1 

The Honourable Sir Fra.nk Noyce: The period of service has always 
been. 40 years. In any case these orders apply generally to all subord.i. 
nate services under the Government of Illdia. and they have naturally 
been applied to my department. If the HonQurable Member wants any 
further information as to why these ~t c l  rules to which he rerers 
have been formulated I would suggest that he might put down a ques-
tion on the subject. 

Mr. Mohan La.l Saksc:na.; Is it not a fact that under these new 
rules even subordinate employees drawing pay frOID lis. 30 to 40 a 
month will get pCllsion only at Us. 8  a month after 40 years' service 1 

The Honourable· Sir Frank Noyce: I must ask for notice of that 
question. I have had 110 occasion to study the rules in detail in reply 
to this ~t o  

Mr. Mohan La1 SakseD8. : Has the IIononrable Member received anI. 
representation from the Association of the Subordinate Employees, 
Bombay Y • 

!'he Honourable Sir Frau Noyce: Imnst ask for notice. 
Prof. N. G. Ranga : Why il; it that these lowest paid employees are 

made to work for 40 years before they are entitled to get their pension, 
whereas the higher paid employees have to work for only 30 years. 

Mr. President (The nonourable Sir Abdur Rahim) : This is not the 
time for argument ; this is the time for oLtain:ng iuformatioll. 

Prof. N. G. Ranga. : There must be some consideration in t ~ mind 
of the Government ...... . 

Mr. President (The Honourable Sir Abdur Rahim) : Order, order. 
Next question. ' 

TANNING INDUSTRY IN INDIA AND DUTY FREE llIPOBT OF WATTLE BAJU[ 
ExTRAcT. 

] 264. *Mr. O. N. ltIuth1ll'&nga MudaIi&r : (a) Axe Government awan 
tha.t the tanning iDdustry in India has suffered. from the cOllScquenees 
of thc aholition of export duty on raw hides and skins f 

(b) Is it a fact that the use  of wattle extract in tanning has become 
more and more popular in the proct'.ss of tanning in India and that it 
lowers the cost of production f 



[15TH OcT. 1936. 

(c) Have Government received a communication ~  the South 
Indian Chamber of Commerce requestinO' them to extend the advantage 01. 
duty free import to wattle bark t ~t  as is allowed in the case of 
wattle bark Y 

Cd) What steps do Government propose to take to give effect to the 
request contained in the representation referred to in part (c) above T 

The Honourable Sir Muhammad Zafrullah Khan: (a) Ko, s;nce tLere 
ha,'e been steady increases rear by year in the exports of tanned hides 
and skins subsequent to the abolition of the export duties on raw llldes 
and skins. 

(b) and (d). I would refer the Honourable Member to the answer 
given by me on the 3rd September, 1936, to parts .(b) to (d) of Mr. 
Avinashilingam Chettiar's qUOOtiOll No. 108. 

(c) Yes. 

Dr. Ziauddin Ahmad : Is it lllJt a fact that part (b) practically con-
tradicts (a) and (c). What has the dimuni·tion of the cost of prouuc-
tion to do with the raw material T 

The Honourable Sir Muhammad Zafrullah Khan: That is a ques-
'ion to be put to the questioner. 

GRIEVANCES OF INDIANS IN KENYA. 

1265.·Mr. C. N. Muthuranga Muda1iar: (a) Is it a fact that thi! 
Marketing Bill, which has become the law of the land in Kenya Colony, 
excludes Indians from acquiring agricultural land in the Highlands in 
Kenya, while even Nazi Germans and li'ascist Italians can own such landl 
in the Colony Y 

(b) Is it a fact that it is open to Indians in Kenya to follow com-
mercial, industrial and all lawful pursuits other than agriculture in any 
part of the Colony, including the Highlands T 

(c) Is it a fact that Rttempts are however being made to create all 
sorts of difficulties in the way of British Indians in acquiring land for 
industrial purposes in places like Rongai, Limuru and Koru T 

(d) Is it a fact that exclusive markets are being opened to Native 
Reserves from which Indians, as non-natives would be excluded T 

(e) Are Government aware that various measures in the name of 
nationalisation of industries are being introduced, which would lead to 
the transfer of all trading activities into the hands of a few companies to 
the exclusion of the Indian trading community , 

(n Are Government aware that various' pools " such as the wheat 
pool, maize pool and butter pool, are being created which are mcre rami-
fications of the same scheme , 

(g) Is it a fact that Indians are particularly E'xcluded from trlijiing 
in coffee, sisal, wheat, which are exclusively grown by Europeans f 

. (h) Do Government propose to take steps to redress all the above 
cnevances of the Indians in the Colony T 

}IIr. II. W. Yeatts: (a) No. 

(b) Yes. 
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Ce) and (d). No instances have been brought to the notice of Gov-
ernment. 

(6) Certain measures recently adopted or proposed by the Govern-
ment of Kenya have been objected to by the local Indian community as 
being detrimental to their interests. 

(I) Under the Sale of Wheat Ordinanee, 1930, wheat produced in the 
Colony can only be sold to agenciet:l appointed by the Government of 
Kenya. Proposals for the control of the sale of maize and dairy products 
have been recently tmder consideration, but no action has so far been 
taken. 

(g) No. 

(h) Government have been making, and will continue to make, neces-
sary representations to safeguard the legitimate interests of the Indian 
community in Kenya. 

INSTALLATION OF TIME PUNCHING MACHINES IN THE RAILWAY BOARD OFFICE. 

1266. *Pandit Nilakantha. Das : (a) Is it a fact that in the Railway 
Department of the Government of India, two machines have been imported 
by the Railway Department for the noting of the time of arrival and 
of departure of each of the Secretariat staff, including Superintendents, 
.A.ssistant Superintendeuts, and, clerks, working in the Railwa.y Depart-
ment Y 

(b) Will Government be pleased to state whether sueh machines are 
only used in the workshops and printing presses for noting down the time 
of arrival and departure of wage earners and day labourers, who have 
got to be paid over time allowance , 

(c) Will Government be pleased to state whether these machines are 
even used for officers wodu:ug in railway workshops and Government 
printing presses T 

(d) Will Government please state whether the Railway Department 
Secretariat staff are recruited like other Secretariat staff from the educated 
class of people of India, and are given more or less the same <;cales of pay 
as are paid to the staff in other Secretariat offices , 

(e) If so, will Government please state the reasons why the Railway 
Department staff is being treated like workshop labourers 1 

(f) Will Government please state whether such machines are used in 
Secretariats, cither in India or in England? If Dot, what is the reason 
for this innovation in the Hailway Department alone T 

(g) Will Government be pleased to state whether the Railway Depart-
ment Secretariat staff will be paid any over-time allowance if they put 
in more hours of work than their usual hours of office from 10-30 A.M. to 
~-  P.M. 7 

(k) Will Government please state from wihich country are these 
machines imported and by which firm are they manufactured f 

(i) Is it a fact that these machines are from a British factory , 
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(j) Are these maehines being imported and tried in. the ~ l  
Department as an experi.mental measure so that more machmes uught be 
purchased and used in other Secretariats as well to give the British 
company a good market in India' 

(k) Is it also a fact that a high official of the Railway Board i.s 
interested in the sale of these machines Y 

The Honourable Sir Muhammad Zafrulla.h Khan: (a) Two Blick 
Siafsine machines have been installed in the office of the Railway Board 
for the purpose of checking the times of arrival and departure of the 
staff. 'l'he officers of the Railway Board record on the machines the 
times of their' ~ l and departure. 

(b) and (d. Government have no information on these points. 

( d) The Railway Board recruits its staff from two sources, tIiz., from. 
railways and through the Home Department. Both sources draw the 
recruits from the educated da.<;ses of India. Since 1924 all 8taff recruited 
for the office of the HaihHlY Board ha\c been given pay on scales whie4 
are lower than those givell in most Secretariats of the Government of 
India. 

(e) The staff of the Railway Board '8 office are not treated like work-
shop labourers. 

(f) Government do not know what Secretariats in England and India 
use the machines. I have already explained the purpose of these machines 
in my reply to part (a) of this question. 

(g) Allowances for overtime are inadmilllible. 

(h) and (i). The machines were purchased through the Indian 
Stores Department. They are manufactured in England. 

(j) a.wl (k). No. 

RECRUITMENT OF A SlIm IN THE OFFICE OF THE SUl'ERINTENDENT OF 

VICEREGAL ESTATE. 

1261. "'Mr. Amarendra ~  Ohattopadhyaya (on behalf of Sardnr 
Sant Singh) : (a) Will Government please state the Jlumher of temporary 
and permanent appointmcllts that fell vacant ill the office of the ~
tendent of Viceregal Estate in the clerical grades during 1934, 1935, and 
the current year, and the commuuity by which they were filled up f 

(b) Are Government aware of the total absence of Sikh clerks in the 
office , 

(e) Are Government prepared to order the recruitment of a Sikh in 
eny future vacancy in order to give this community its due share on the 
staf1' 01' this office also' If not, why not , • 

The Honourable Sir Frank Noyce: (a) A si(atement giving the 
information is laid on the table. It will be seen that a Sikh was 
appointed in the current year. 

(b) No. 

te) .. Doe. Dot. 1tl'W. .; . , 
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~ ~o ll  the ntunher of perRUJlIent an4 fA!,ll/,pcKary o t t~ t4allell toacant ,,, the office 
0/ the Superi.nte1ldettt. Viceregal Estatel/. in the clerical grOOM, during 193J, 1936 and 1936. 

l~ .. 

1935 .. 

1936 

~~  .. 

~  

1936 .. 

Year. No. of va.ca.ncies. How filled in. 

.. One 

.. Nil. 

.. Five 

.. Nil 

.. OQ.e 

Nil 

PERMANENT. 

. . By promoting a. senior member of the 
office. The resultant va.cancy wa.s not 
filled up till 1936. 

. . As follows including t,4e post lying Va.ClUlt 
since 1934 :-

1'EIIrOBABY. 

Hindu 

Muslim 

Sikh .. 

By a. Hindu. 

Four. 

.. One. 

.. Oue. 

RBPLACEIlENTOF UNQUALIFIED CLERKS BY QUALll'IED ONES IN THE 

GOVERNMENT OF INDIA. OFFICES. 

1268. *Mr. Alurendn. Nath Ohattopadhye.ya. (on behalf of Sardar 
Sant Singh) : (a) With reference to my starred question No. 35, dated, 
\he 5th February, 193fl, will Government plea:se state their final decision 
ill regard to repiacCmElllt uf lwqua.1i.6.eu clerks by qualified Olles in the 
Government of India offices and its attached offices, and how ~  they 
have replaced the men in each Department , 

(b) Will Government please also state the reasons for which certain 
offices have not so far replaced those me,n who put in more than three 
months' service in each office' 

(c) Is it a fact. that the Staff Selection Board and the Public Service 
Commission were constituted to select best available hands for employ-
ment in {be Government of India Secretariat t 

(d) If the replies to the preceding parts be in the affirmative, are 
G<lvernment aware t.hat in spite of the rules laid down by the Government 
6£ India in the Home Department, the Foreign and Poli·tical Department 

~ got many men oontinuing in their service for years together, 01' 
more than three months , 

(,) he Government aware that this Department is shortly to be 
divided into two separate Departments f 

(1) Are Government further aware that as & result of this separation, 
there have been Ulany new appointments i.r,J. each of the grades in both the 
Departments T 

(g) .What are their views in respect of allMring snch appointments of 
lUlquali1ied men' 

(A) Will Government l~  .nate the control and cheokthat the 
Home Department or the Public Service Commis<;jon is having to see 
that their weri are Mowed strictly by all the DepariJDents and no 
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unqualified man is allowed to eonti)lue in a temporary job for yeart 
together f If none, why not , 

0) Are Government prepared to put a stop to this practiceY If not, 
why not Y 

(j) Are Government prepared not to exempt ~  allow any of the 
newly constituted office or old ones to recruit l ~  men in preference 
to those who secure high position in competitive examinations held by the 
l'ublic Service Commission for such appointments T If not, what are the 
justification and reason for allowing any exemption and also to hold 
e:1.aminations f 

The HonoUrable Sir Henry Craik : Sir, with your permission, I pro-
pose to reply to questions Nos. 1268 and 1269 together. Such inIorma-
tion as is available is being collected, and will be laid on the table in 
due course. 

MEN QUALIFIED FOR FIRST A.N'D SECOND DIVISIONS AWAITING APPOINTMENT 

IN GOVERNMENT OF INDIA OFFICES AND RECRUITMENTS MADE IN THB 

FOREIGN AND POLITICAL DEPARTMENT. 

tl269. *Mr. Amarendra. Ha.th Cha.ttopa.dhya.ya (on behalf of Sardar 
Sant Singh) : (a) What is the t<Jtal numucr of first and fSeCOlld division 
clerks employed in the GoverIUllent of India Secretariat and its attached 
offices 'who have not yet got ,1llJ substantive appointment? 

(b) What is the number of men qualified for these divisions who are 
still awai·ting their appointment , 

(c) How many vacancies of the first and second division were filled up 
in the Foreign and Political Department since 2nd January last, and by 
whom, and to which province each one belongs , 

(d) Will Government also please place a similar kind of statement 
in respect of men recruited for the third division t 
(t) How many of all the newly appointed men are Hindus, 

lIuslims and Sikhs in reach division' 
(f) How many of such recruited persons are from the Military 

Accountant General or such similar offices which do not recruit their 
urst lind second divll."ion men through ;the Public Service Commission' 

(0) Are the Government of India offices authorised to recruit men 
from such subordinate or head offices which do no-t recruit their men 
through the agency of the Public Service Commission Y If not, did the 
Foreign and Political Department take special sanction 'of the Home 
Department for making such appointments f If not, why not , 

(h) In which division was each of such appointed men working 
in his previous offices f 

(i) Will the Honourable the Home Mp.mber please state whether all 
tIle rules and conditions laid down by the Home Department for ~ t
ment of new staff were strictly observed by the Foreign and PolItical 
Department I If not, why· not' If all the rules were observed will 
G ' . o ~ please state whether the required number of appointments 
m each dIVISIon was reserved for both external and internal candidates 
and whether qualified men only were recruited' . 
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DETEBlflNA.TION OF MBmOl)6J OF V O'l'ING, IN THE PBo\T1NCES. 

1270.'.Pan'dit Govfud:BaIDLbh Pant: (a) Is there any likelihood of 
the Provincial Legislative Assemblies that will come into existence 
next yeaT being asked to elect members for the Federal Legislative 
Assembly' 

(b) HaVe Government taken necessary steps to ensure the secrecy 
and freedom of vote at the forthcoming elections to the Provincial 
Legislatures' 

(c) Haye any rules been framed on this subject, 'or have any 
instructions been issued to the Provincial Govetnments 'Will Govern-
ment be pleased to lay a copy thereof on the table , 

(d) Has the met)lod of .YQting been finally determined for. every 
pr.Oy.lDce 1 If so, will it be uniform t ~ o t ¥ If not, what will be 
the method in th,e ~~  of ~ l ~  what are the reasoIl$ lor 
such difference Y , 

The Hono'Ql"able Sir Bripendra ~c  :, (a) Government are not in 
a position at this stage to make any statement. 

(b) The matter is primarily thecolicern' of the Provincial Govern-
ments and 1 have no doubt that they win take all necessary steps to ensure 
the secrecy and freedom of the vote. 

(c) and (d). The method of voting is tii be regulated by Governor 'I;, 
Rules. Such rules haye hitherto been published by seven Local Govern-
ments and are expected to be issued by the remaining Provincial GOY-
ernments in the near future. Since conditions vary from provmce fo 
province it is not likely that the mcthod of voting will be uniform througli-
out. 

INSTRUCTIONS lt I ~ POLLING STATIONS. 

I  , 1271. ·Pandit GovindBallabh Pant: Have Government issued anv 
iMtrlH!tinns to the Local Governments as regards the polling statiuJH t 
II 100, will they place a copy thereof on the table' 

The Honourable Sir Nripendra. Sirca.r : The reply is in the negative. 

ACQUISITION OF THE ROHILKUND AND KUMAON RAn.WAY BY THE STATE. 

1272. ·Pandit Govind Ballabh Pant: (a) Have Government arrived 
at any decision as regards the acquisition of the Rohilkund and 
Kumaon Railway by the State' If not, when do they intend to give 
not'ce to the Rohilkund and Kumaon Railway f 

(b) What is the approximate am(lunt pa:-able to the company for 
such acquisition' 

(c) IIas the RohiUrund and Kumacn Railway been paying 
dividends to the shareholders' If so, at what rate' 

(d) Was such payment made during the last five years' 

The Honourable Sir Mnb&mmaci ZafrulIah Khan: (a) The question 
.. " still under coJl.!iideration. 

·(b )Ba. 21t6 erores approximately. 
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(c) and (d). The dividends (including bonus) declared by the 
Rohilkund and Kumaon Railway Company, during the last five years 
were as follows : ' 

Year, Dividend. 
Per cent. 

~  l~ 

1932 .. 15 

1933 15 

1934 " 16 

1935 16 

I 'Would point ont, hO'Wewr, that the ordinary (profit sharing) eapital 01 
the Cotnpany isOllly £400,000, '\Iherehs the total capital outlay is about 
£11 million, the balance being preference  capital, dcbentures, etc. 

RAISING OF RUPEE OD STERLING LoANS. 

1273. ·Pandit Govind Ballabb Pa.n' : What is the rate at which the 
Government of India have raised rupee or ~t l  loans recently' 

The Honourable Sir James Grigg: During the current year the 
Government of India only issued at 2t per cent, 1948--52 Rupee loan at 
par, The details of the loans raised last year are given in the Finap.-
cial Secretary's Memorandum circulated to the Honourable Members 
with the budget papers. . 

APPOINTMENTS MADE TO THE INDIAN MEDICAL SERVICE, 

1274. ·Sardar Sant Singh: (a) Is it a fact that there ~ 203 Indian 
applicants  for permanent commission in the Indian Medical Service and 
only seven were appointed out of the above number Y 

(b) Is it a fact that of the rejected Indian candidates there were at 
lem,t 15 who held very high British qualifications, such as F, R. C, S" and 
11, R. C. P. and M. D, (London), etc. Y 

(c) Is it a fact that 13 European officers who have been recruited 
to the Indian Medical Service since 22nd October, 1934, hold inferior 
qualifications compared to the rejected Indian candidates referred to in 
part (b) above' 

(d) Is any importance attached by Government to superior profes-
sorial qualifications in recruiting officers to the Indian Medical Service' 
If not, why not' • 

( e) If tne answer to part (d) be in the affirmative, are Government 
l ~ c  to consider the desirability of increasing the percentage of Indians 
in the Indian Medical Service, at least temporarily, till such time :lS 
Europeans with more suitable qualifieations are anilable , 

(f) With reference to -the Goyernment "'Communiqne of the 20th 
August, 1936, regarding the o o~t t 6f Iildians and Eb.tope8ns in the 
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Iadian Medical Service,JWi1lGovernment ~ 6ta.te the Dumber of officers 
falling under the folloWing· el8.118es : ' 

(i) Eu;ropeans,. , 

(ii) Anglo-Indians, and 

(iii) Indians T 

Mr. G. R. F. Tottenham: (a) Yes ; seven candidates have been 
recommended to the Secretary of State for appointment. 

(b) Yes. 

. {c) Yes;, if ,by 'qualmcations is meant only academic degrees auG 
diplomas. 

Cd) Government do tt ~ o t c  to academic qualifieationa but 
they' are only one of the mauy f.aetor. that uetermine selection. 

(c) The nuaber 'of Indiahs in the Indian Medical Service is consider-
ably in excess of the prescribed IH'Opol'tion, and, Government are there-
fore unable to agree to the Honourable Member's suggestion; nor are they 
prepared to accept the implication that the Europeans recruited at present 
are in any way leSs suitable than they. ought to be. 

(f) Government did not issue any Communique on the subject on ~ 

20th August, 1936. The rest· of the question therefore does not arise. 

Mr. La.lchand Nava.lrai: May I know why when there WeL'e 203 
Indians for permanent commission in the Indian Military Service only 
seven were provided for ! 

Mr. G. R. F. 'l'ottenbam : Because there were only seven vacancies. 

ALLEGED THROWING OUT FROM A MOVING TRAIN OF AN Qruy A Boy BY A 

TRAVELLING TICKET COLLECTOR OF THE BENGAL NAGPUR RAILWAY. 

1275. ·Mr. B. Das: (a) Is it a fact that one Muhammad Hassan, 
Travelling Ticket Collector, Bengal Nagpur Railway, threw out from the 
moving train an Oriya boy travelling without ticket on that Railway, ns 
a result of which the boy succumbed Y 

(b) Has the Agent, Bengal Nagpur Railway, brought to t1le notice of 
the Milway Board this incident, where a life was lost through the high-
handedness of arailwtly ofiicial Y 

(c) Will Government be pleased to state what action the authorities 
of the Bengal Nagpur Railway have taken: 

(i) to compensate the family of the dead lad ; and 

(ii) to prevent similar rudeness from Ticket Collectors to the 
travelling public in future 7 

{d} Will Government be pleased to state what departmental action was 
taken against this TraveIling Ticket Collector by the Bengal Nagpllr 
~ l  (i) just after the mishap took place, and (ii) after the judgm::nt 
\Vas delivered 7 

(e) Will Government be pleased to lay on the table the report of the 
~ll l Nagpur Railway, and the findinA'S of the Agent after he had 
InformatioB of the tragie death of this Oriya lad , 
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The HOIlOUrllble Sir lIIDh4mmad ZaboDah.XhItll::With o ~ 

mission, Sir, I propose to reply to t ~  1276 to ~t  

I am collecting information and will lay a reply on the table of the 
House in due course. 

ALLEGATIONS AGAINST CERTAIN EMPLOYEES OF THE BENGAL NAGPUR 

RAILWAY. 

+1276. ·Mr. B. Das : (a) Will Government be pleased to state if the 
Bengal Nagpur Railway drew their attention to the rape committed by 
certain Bengal Nagpur RaHway. employees on a: ,lady intending to travel 
from Madras southwards , 

(b) What departmental action was' taken against these employees by 
the Bengal Nagpur Railway (i) after the incident occurred, and (ii) after 
the judgment of the' Court was delivered against the culprits , 

(c) What departmental cireular has the Bengal Nagpur Railway, 
issued to its railway employee::; after perusal of t ~ t , 

(d) Will Government be pleased to place on the table the instruction 
~tt  of the Bengal Nagpur Railway' 

(fi) Do Government agree with the action taken by the Bengal 
Nagpur Hailway so far' 

FLOODS IN BmAR. 

1277. *Mr. Satya Narayan Sinha: (a) Has the attention of Govern-
ment been drawn to the statement issued by Babu Rajendra Prasad, which 
has appeared in the Hindustan Times, dated the 18th September, 19a6, 
regarding Bihar floods, in which he has suggested that the Government 
of India should secure the services of t1:1e be::t engineering experts avail-
able to study the situation of the terrible recurring flooUs in the 
said province every year since it "as visiteu by the earthquake in the year 
1934 , 

(b) If the reply to part (a) be in the affirmative, do Government 
propose to take any action , 

(c) Are Government aware that thousands of houses have collapsed 
in the District of Patna, Chapra and Gaya as a result' of the i.ncessant 
rains and consequent floods Y Do Government propose to place a decent 
amount at the disposal of the Provincial Government to give relief to 
the sufferers' . 

The Honourable Sir Frank Noyce: (a) Yes. 

(b) No. • 
(c) 6,000 houses were destroyed in the Chapra District, but the o~

crnmC'J)t of India have received no report from the Local Govenllnent 
about 1he destruction of homes in other districts. The Local Govcrnmenot 
have taken adequaote steps to meet the situation and have not asked the 
Gbvernment of India for any financial :assistance. 

tFor answer to thisqueation, .u answer to quelJtion No. 1275. 
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REPoRT ON THE HEALTH OF MR. SUBHASH CHANDRA BOSE. 

1278 *Pa1ldit lfilakantba D&I: (4) Has the attention of Government 
been drawn to the news published in the Atnnta Bazar ~ t  o[ the 17th 
September, 1936 (page 7) on the medieal examination of l\Ir. Subhash 
Chandra Bose by Dr. Nilratan Sarkar and Dr. Drummond of lJarjeeling , 

(b) Axe Gilvernment prepared to lay on the table the report sub-
mitted by the aforesaid doctors on Mr. Bose's health, as they had found 
on the examination , 

(c) Is it a fact that the doctors wLo examined Mr. Subhash Chandra 
Bose reported that he should be taken down to Calcutta for proper 
diagnosis T If so, are Gilvernment going to take Mr. Bose down to 
Calcutta for uamination' If so, when , 

(d) Is it not a fact that 1\Ir. S,uuhash Chandra llooe sut'Cered from 
continued illness during the period of his compulsory confinement and 
that his diseases grow serious , 

(e) Is it not also a fact that Mr. Bose has been suffering from serious 
complaints durnllg his jll'tlf-ent detention as State Priboner for which he 
had to be sent to Europe 7 

(I) Will Government be pleased to state if they are prepared to con-
sider the advisability of setting Mr. Bose at liberty soon on the ground of 
health 1 If not, will Government state what other steps they propose to 
take to cure him ? 

(g) If cure of his illnt'fiS is not possible under detention, do Govern-
ment propose to release him unconditionally Y If not, do Governm(>nt 
propose to give him the chance of standing open trial f 

(k) If not, do Government propose to give him freedom to choose 
his method of treatment and physeians to treat him' 

The Honourable Sjr Henry Cra.ik : With your permission, Sir, I 
propose to answer questioI1B Nos. 1278 and 1279 together. 

I would invite the Honourable Member's attention to the replies given 
by me to question No. 783 and to the supplementary questions thereon and 
t() my answer to question No. 1173. 

REPORT ON THE HEALTH OF MR. SUBHASH CHANDRA BOSE. 

t.1279. • ,Mr. S. Satyamurti : Will Gilvernment be pleased to state : 
(a) whether the doctors who recently examined 1\fr. Snbhnsh 

Chandra Bose have submitted their report to the Guvernment 
of India j 

(b) 

(c) 

whether in the course of that report they have expressed their 
inability to arrive at any definite diagnosis abc-ut :tIr. Suhhash 
Chandra Bose's ailments in the absence of facilities for X-Uay 
examination and bacteriological tests, etc. j 

whether both these physicians have suggested that ]\fr. Rose 
should be transferred to Calcutta, if a thorough examination 
is considered· necessary ; 

tFor answer to this question, see lIllBWer to question No. 1278. 
J..406LAD • 
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(d) whether iWr Bose has lo!)t seven pounds in weight since his 
transfer to K llrscong, aud 'whether he is running low tem-
perature; and 

(6) whether they propose to arrange for his transfer tt' Calcutta 
for a proper and thorough examination by those doctors, 
and if not, why not' 

REMOVAL OF BAN ON CERTAIN AsHRAMS IN BARDOLI AND SURAT. 

1280. *Mr. S. Satyamurti : Will Government be pleased to state : 

(a) whether the following Ashrams in Bardoli and Surat in the 
Bombay Presidency have not yet been returned by Govern-
ment to the owners thereof, and whether the ban on them still 
eontinues : 

(i) the Bardoli Swaraj Ashram, ~cl  Sardar Vallabhai 
Patel's residential quarters ; 

(ii) the Sarbhon Ashram j 

(iii) the Madhi Ashram j and 

(iv) the Vedchhi Ashram, which was purely a Technical Institute 
in which a large number of boys and girls belonging to the 
forest tribes of the surrounding area were being trained for 
spinning, carding and weaving ; 

(b) whether these Ashrams w.ere carrying on purely constructive 
activities of the Congress ; 

(c) whether there is any litigation about them pending, or whether 
there is any insinuation of anything for violence of any 
kind made by anybody against any of these Ashrams i 

(d) whether the Swaraj Ashram in the City of Surat is still under 
Government . ban i 

(e) whether all these buildings are still in possession o~ Government ; 
and 

(f) whether they propose to take any action to remove the ban and 
to return these buildings to the owners thereof f 

The Honoura.ble Sir Henry Oraik : I would refer the Honourable 
Member to the answers given by me in the course of my replies to sUipt>le-
mentary questions a8ked in connection with questi()ll NQ. 1520 on the 5th 
April, 1935, when I explained t ~ position in regard to the question of· 
releasing buildings, belonging to associations which have been declared un-
lawful; The matter is one which concerns the Local Government and I 
would suggest therefore that the Honourable Member should obtain thf' 
information he requires from the Government of Bombay. ,. . 
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NON-OBSEBVANCE OF RULES AND TERMS REGARDING SALE OF IRoN 8cBAP 
AT MOGHALPURA ON THE NORTH WES'l'ERN RAILWAY. 

1281. *P&Ddit Govind BaJIabh Peat: (a) Is it a fact that the 
departmental rules and the terms specifi.ed in the auction notice were not 
observed as regards the sale of about 10,000 tons of iron scrap at Moghal-
puraon the North Western Railway on 9th August, 1935 , 

(b) Is it a fact that a substantial loss amounting to about Rs. 40,000 
was co ~ tl  caused to the railway , 

The Honourable Sir Mub.a.mmad Zafrullah.Xban : I am collecting 
information and will lay a reply on the table of the House in due course . 

. INSTITUTIONS AND ORGANISATIONS BANNED DURING THE CIvn. DISOBEDIENCE 
MOVEMENT. 

1282. *Pandit Govind Ballabh Pant: (a) Has the ban been with-
drawn from all institutions and organisations to which it waR applied 
in the course of the Civil Disobedience Movement' If not, which of these 
are still subject to it , 

(b) Will Government be pleased to lay on the table a Ii!>t of such 
institutions and organisations and to state why it is considered necessary 
to continue the ban in these cases Y 

The Honourable Sir Henry Ora.ik; (a) and (b). I would refer the 
Honourable Member to the statement laid by me on the table on the 23rd 
April, 1936, in reply to Mr. Satyamurti's question No. 1474. I have DIl 
later information. 

PERSONS PROHIBITED FROM ENTERING BRITISH INDIA. 

1283. *Pa.ndit Govind BaJ1a.bh Pant: (a) Will Government state if 
any persons are still prohibited from entering British Indja' Will 
Government lay on the table a list of such persons , 

(b) Are there any subjects of Indian States who are debarred from 
entering British India f 

(c) Will Government lay on the table a list of such o ~ , 

(d) Was Srijut Manilal Kothari subject to sueh orders' Is it a fact 
that he"has now become insane' 

(e) Is it a fact that the externment orders have not been completel,. 
cancelled even in his case f 

The Honoura.ble Sir Henry Ora.ik; (a) to (e). I presume the 
Honourable Member is referring to persons externed from British India 
by the Bombay Government in conneetion with the Civil Disobedienee 
Movement. I am obtaining the information and will lay a statement 0lJ. 
the table in due course. 
M06LAD ~ 
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llwaOVEKENT IN THE BREBDING OF CA.TTLE AND M.Anmi:NA.NClil OF PJilDIGlUIB 

BULLS. 

1284. ·P&1Uiit GoviJld Ball&bh Pa.nt: (aj Do Government t ~ 

any cattle breeding farlll 1 1£ so, since when , 

(b) How ~  pedigree bulls have been brought up in the GoveflJ,-
ment F'al'Dls! How far does their pedigrce exlend , 

(c) How Dlany pedigree bulls havc been issued from the Goyenl-
ment Farms " To whom have these bulls been issued and on what teI1ILi , 

(d) Are any records of pedigree bulls maintained in any Govern-
me!lt Farm' If so, where and since when f 

(6) Have any practical steps been taken by Government to inlprove 
the breeding of cattle' If so, will Governmcnt be pleased to state them'f 

Mr. M. W. Yeatts: (a) So far as the Government of India are 
concerned, work on cattle breeding was carried on until recently ,at the 
Imperial CBlaie Breeding Farm, Kamal, and also to a small extent at t ~ 

Imperial Dairy Institute, Bangalore, and the Imperial Agricultural ~ 
search Institute while at Pusa. Cattle breeding farma are maintained by 
the Local Governments. 

(b), (c), (d) and (6). Two stad:.ements are laid on the table . 

~ t IIMwifl.g the steps taken by Gotlernment to mpro"e th6 b"68dmg of tt ~ 

Central Gotl6f"nment. 

(i) H.is 1':xcellency the Viceroy has addressed the Governors ot all provineea 
offering any assistance which lies in his ~  to the development of Cattle breeding 
in lntlia lind inviting suggestions on a plan outlined by him to attract un· official 
support and interest in live· stock improvement. 

(M) It has been decided to establish aU·India. herd books for recognised dairy 
atrains and arrangements ~  nearly complete for convening meetings of o ~t 

breeders of each breed to draw up a schedule of breed points. 

(iii) The Government of India are addressing Local Governments on the question 
of the possible organisation of animal husbandry work in India on more eflieient and 
better eo·ordinated lines. 

L()()(ll GOtl61"Mll61/.tB. 

(,) Improvement ot loeal breeds by selective breeding of 10eal milk strains or 
by graoing up with recognised milk breeds. 

( ii) Issue of stud bulls trom Government Farms. 

(iii) Certain Provincial Governments have also given grants to breld8l'll or 
otherll who maintaiD. approved stud bulls tor the improvement of eattle. ~ 

(i"') Provincial Veterinary Departments have given a great deal ot lIpeeial 
~ t o  to the diseases of Dairy cattle and in addition assist in the improvement of 
eatUe by systematie castration, preventive inoeulations, etc . 

. (,,) ~ t t o  ot pedigrees, systematic encouragement ot farmers to ~ 
pedIgree daIry type cattle, eu., are also done ,in Clertain parts of the Bombay PnIIIl' 
dency and the Punjab. 
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ADULTERATION IN Mn.K AND GHEE. 

l.285. *Pandit Govind Ballabh Pa.nt: (a) Is it Ii fact that thert is a 
general complaint about adulteration in the matter of milk &Ild ghee Y 

(b) Did the Agricultura.l Commission draw the attention of Govern-
ment to this abuse t 

(c) What steps have Government taken to put an end to it 1 

(d) Is there any All-India Act directed against such ct ~  1 

Mr. II. W .. Yeatts: (a) Yes. 

(b) Yes. 

(c) The prevention of the adulteration of mliI.k and ghee and other 
articles of food is primarily a matter for Local Governments. Govern-
ment understand that Local Governments are taking action to prevent 
such adulteration. 

(d) No. 

DISPOSAL OF CAST IRON SCRAl' ON THE NOBTH WESTERN RAILWAY. 

1286. "!;Mr. Mohan La! Sa.ksena: (a) Is it a fact that, in respect of 
cast iron scrap disposal on the North Vvestcrn RaIlway, the auctioneers 
are required to advertise auction sales in leading newspapers and issue 
handbills, detailing conditions of sale, etc., at least four weeks and two 
weeks, respectively, before the dilLe of an auction 1 

(b) Is it true tha t  a big auction for 10,000 tons of east iron scrap 
WIIB arranged by the Uontr.>ller of Stores, North W'estern Railw8\Y on the 
9th of August, 1935 , 

(c) Is it a fact that the auction notice with regard to the saidtlale. 
was issued on the 4th or 5th of August, 1935, and that only four or. five 
days were allowed between the date of issue of the auction notice and the 
aetua] sale 1 If so, what is the reason for this divergence from the pres-
cribed rules ! 

(d) Are Government aware that the terms in the auction notice as to 
the discretion of the Controller of Stores selling quantities lying out at 
depots were misleading, vide clause (1) of the auction notice f 

(e) Is it a fact that purchasers in accordance 'with l~ provided in 
the Stores Manual have to pay 0-10-0 per ton loading charge!> and that it 
was also provided in the auction notice (vide clause 11, auction notice) t 

(I) Is it a fact that according to the advertised conditions Of"Sllflh 
sale, the purchaser was entitled to goet dp.liverv either at plac{'S at which 
scrap was lying, i.e., Sukarbasti, Raiwind, Sukhar and Karachi or at 
Mogulpura ? ' 

• (g) Is it a fact that the Controller of Stores after the auction drew 
up a private treaty with the purchaser and, contrary to all practice 'lncf 
rules, exempted the 0-10-0 per ton loading charges and facilitated delh-ery. 
en route thereby occasioning a loss of about &.4 per ton amounting to,. 
about Rs. 40,000 to the railway 011 the contract.' ' 

(h) Is it a fact that according to Store Ruleg and also as ~  in:' 
the auction notice (vide clause 7) the purchaser was to pay ground rpnt: 
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if he did. not remove the material before the expiry of the contract. and. 
further that the Controller had the option of cancelling the sale and for-
feiting securi1lY f 
(i) Is it true that the contract regarding thh; sale was to expire .Oll 

31st August, 1936, and the purchaser ~ still to r.emove a large ~t  
of material and no ground rent was leVIed from hIm, or any other actIoIl 
taken f 
(j) Is it a fact that the North Western Railway sold by private 

treaty in early 1934 a lot of 2,000 tOllS of cast iron scrap as a compensa-
tion to a certain firm and that other firms had offered to buy at a much 
higher rate with nearly a difference of Rs. 12 to RB. 13 per ton f 

The Honourable Sir lIrIuhamnuui Zafnillah Khan :  I am collecting 
informa.tion and will lay a reply on the table of the House in due course. 

DIsPOSAL OJ!' ExPoBT SCRAP ON THE NOBTH WESTERN RAILWAY. 

1287. *Mr. lIrIohan Lal Sakaena : (a) Is it a fact that the export scrap 
was disposed of at the North Western Railway Storffi lJepot by calling 
tenders in 1934 and the 'iucccS&ful tenderer's contract was subi:iequentl,y 
cancelled f If so, why 7 W8B his rate Rs. 20 plus 0-10-0 loading charges T 

(b) Is it true that contrary to the previous practice and general rule, 
no ~  tenders were called and, out of the old tenderers, one· WIIiS 
selected T 

(c) J s it a fact that according to the Store Rules and conditions of 
tender (vide clause 13) 0-10-0 per ton was to be charged as loading-
charges T 

Cd) Is it true that in spite of the existence of thlS tender,a private 
treaty was drawn up exempting the purchaser from paying 0-10-0 per 
ton loading charges 1 

('6) Is it a fact that the class of material-the subject of l~ l 
specifically mentioned in a schedule entered in the tender and despite this 
the Controller of Stores included and supplied additional items of con-
siderably higher value for several of which the railway had obtained in 
the public auction Rs. 50, Rs. 60, Hs. 70 per tOll 7 

(f) Is it a fact that the purchaser has already removed about 15,000 
tons T .' 

(g) Is ,it a fact thut the North Western Railway has been aIrt'ady 
:put to. substantial loss amoun·ting to nearlyRs. 85,000 besides the loss 
~~c  o'Wing to the purchaser having been given items of considerably 
illgher value ? 

., !he Honourable Sir MuhammlMf Zafrulla.h Khan :  I am collecting' 
Information and will lay a reply on the table of the House in due course. 

AcTING ARRANGEMENT AS POSTMASTER. GENERAL, P ATNA. 

1288. *Mr. Muhammad Anwar-ul-Azim: (il) Is it a ~ct that 
in the Posts and Telt'graphs Department during short leave v.acancies upto . 
four months actingarrangeroent<; are made locally '_'. . .. 

: -(b) Is it a 'fact' that in t ~ ct  arranf!enients -as Postmaster 
General, Patna, for a period of four months. an officer was imported there 
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~ I  the Punjab Postal Circle on the plea of seniority depriving the 
:Muslim official in that Circle , 

(c) i{ the reply to part (a) above be in the affirmative, why were riol 
the acting arrangements in the Punjab Postal Circle as of Postmaster 
General. Patnu, filleJ by a senior Superintendent on the same principle w; 
allowed in part (!») above ? 

The Honourable Sir Fra.nk Noyce: (a) As a general rule, yes. 

(b) Yea, a ~ o  officer from a.nother Circle was appointed. 

(c) Does not arise. 

RECReITMENT OF MUSLIMS AS ENGINEERING SUPERVISOR, TELEGRAPHS. 

1289. -Mr. Muhammad Anw&r-ul-Azim: (a) Will Government 
please state the number of outside candidates, declared succe'lsful in the 
last examination held for the direct recruitment of Engineering Supervisol', 
Telegraphs, after the issue of the Government of India HODle Department 
Resolution of 4th July, 1934 providing communal representation ill 
services? 

. (b) How many Muslims were appo;nted on merit and how many by 
reservation as Engineering Supervisor, Telegraphs, after this examination" 

(c) Is it a faet that Muslims were given no reservation and, if so, why 
were Government orders disregarded T 

(d) What action have Government takf'n, or propOse to take, in 
order to remedy the loss done to the MllBlim community and for the dis-
regard of clear instructions regarding the reservation of Muslim representa-
tion Y 

(6) Do Government propose to have this examination whirh iq An All 
India Service, conducted by the Public Service Commission henee-
forward' 

The Honourable 8ir Fra.nk Noyce: (a) Twenty two. 
(b) None on merit, one by reserva.tion. 
(c) The answer to part (b) establishes that the fact is not as stated i 

Govel"Ilment '8 orders were· not disregarded. 
(d) Does not arise. 
(e) No. The Engineering Supervisor's service is not. an All-India 

Service under the Public Service Comm!ission (Functions) Rules, 1926. 
! 

MVSl..IMB RECRUITED A.S TELEPHONE OPERATORS IN THE LAHORE I ~ I  
DIVISION. 

1290. -:Mr. Muhammad Anwa.t'-ul-Azim: (a) Will Gov.ernm.ent, 
please state the number of telepho:ee o~ to  recruited in the :Laijpre' 
~  Division on and .after the 13th June, 1935 , 
(b) How many of these vacancies were given to Muslims by reserva-

tion' 
(c) If Government orders regarding reservation wet'e not observed. 

wbat .action do Government propose to take aJ!'ainlrt the recruiting officer 
concerned, and how do they propose to ~  the loss sustained by the 
Muslim community at the bands of this recruiting officer T If not, why 
not' 
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The JIonourable Sir Frank Noyce; (a) 45 in permanent, 12 in tem-
porary and tour in. officiating vacancies. 

(b) ,21 in permanent posts, six in temporary and two in officiating 
vacancies. 

(c) The Muslim community have received nearly the full  percentage 
fixed f()r them in the Punjab in permanent vacancies and the full per-
centage in temporary and officiating vacancies. The deficiency in the 
permanent PCASts will be made up by future recruitment. . 

NON-OBSERVANCE OF ORDERS REGARDING MODEL ROTATION BY THE 

SUPERINTENDENT OF POST OFFICES, ROHTAK. 

1291. -Mr. Muhammad Anwar-ul-Azim: (a) Is it a fact that orders 
of the Director ~ l  Posts and Telegraphs, regarding moae! rotatIOn 
have not been complied with by the Superintendent, Rohtak Postal Division, 
while making appointments in the clerical line , 

(b) If the reply to part (a) above be in the affirmative, what action 
do Government propose to take against this officer for nOU-OUf;e1'Vame of 
ordf'rs? If none, why not T 

The Honourable Sir Frank Noyce : With your permission, Sir, I will 
reply to questions Nos. 1291 and 1292 together. 

Government have no information. The matter is within the compe-
tence of the Postmaster-General, Punjab and North-West Frontier Circle, 
to whom a copy of these questions and this answer is being sent· for such 
action as he may consider suitable. 

NON-OBSERVANCE OF ORDERS REGARDING RESERVATION IN THE DELHI 

ENGINEERING DIVISION FOR THE CADRE OF TELEPHONE OPERATORS AND 

I I ~ 

t1292. *Mr .• uhammad Anwar-ul-Azim: (a) Is it a fact that Govel'D-
ment orders regarding reservation have not been carried out in the Delhi 
Engineering Division for the cadre of telephone operators and telephone 
mistry in connection with the appointments made after 13th June, 1935 T 

(b) If the reply to part (a) above be in the affirmative, do Govern-
mf'nt propose to investigate the matter and take action against the 
reeruiting officer concerned Y If not, why not T 

POSTAL CLERKS IN THE PUNJAB AND NORTH-WEST FRONTmR POSTAL CIReLlI: 

k. REQUIRED TO PASS A TEST IN GURMUKHI. 

1293. -Mr. Muhammad Anwar-ul-Asim: (a) Is it a fact that in the 
Punjab and North-West Frontier Postal Circle, postal clerks, including 
Muslims, are required to pass a test in Gurmukhi, which is not the court 
language in the Punjab and North-West Frontier Circle T 

(b) Is ita. fact that Urdu is the Court language in the said Provinces, 
but non-Muslim officials are not required to pass a test in Urdu T 

( c) If the reply to part (b) above be in the affirmative, will Govf!rn-
ment please state the reasons for a disparity in the procedure, and what 
al'tion do Government propose to take in the matter to set matters right' 

tFor aDBwer to this question, Bee answer to question No. 1291. 
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~  . Is it a fact that examination in Gurmukhi is conducted by officeJ'l 
who themselves are not supposed to be conversant with Gurmukhi , 

(8) flf it a fact that officials below the rank of  Divisional Superhl-
ten dents and gazetted Postmasters (including Europeans) prepare papers 
ancl condllt!'t examination in Gurmukhi Y 

(t) Is it a fact that examination in Gurmukhi is not conducted by a 
Board of gazetted officers f 

(g) Is it a fact that papers are examined by Sikh officers and Muslims 
who failed were turned out of the department' 

The Honourable Sir Frank Noyce: (a) and (b). Yes. 

(c) As regards the first Jp'art of the question, a test in Urdu was not 
considered necessary as hitherto most of the candidates have possessed a 
knowledge of it, but as this was not so in the case of Gurmukhl, a test in 
the latter language only was held. The syllabus has however been revised 
to provide the transliteration of Gurmukhi into Urdu, thereby to tellt a 
candida.te's knowledge of Urdu also. 

Cd) No, unless by , officers who conduct the examination' the Honour-
able Member means invigilatms and not examiners. 

(e) and (I). Yes. 

(g) AJ; regards the first part of the question, the papers are examined 
generally by Sikh officers. AB regards the last part, Government have DO 
information. 

RESERVATION OF A PERCENTAGE FOR THE MUSLIMS AND OTHER MINORITIES 

IN THE PuNJAB POSTAL CIRCLE. 

1294. *:Mr. Muhammad Anwar-ul-Azim: (a.) Is it a fact that Govern-
ment with a· view to adjust the communal inequalities in the various 
branches of the service have issued instructions reserving 50 and 121 TJer 
cent. for the Muslim and other minorities in the Punjab Postal Circle, 
leaving 37! per cent. to be filled by competitive examinations open to all. 
the communities T 

(b) Is it a fact that the Director General, Posts and Telegraphs, 
during his recent visit to Sringar (Kashmir) put a different interpretation 
on the said Resolution and ordered that 37 t per cent. of the unreserved 
posts should go exclusively to the Hindus and non-Hindus ~ not 
eligibie to compete? 

(c) If the reply to part (b) above be in the affirmative, will o ~ t 
pienst' state what action thf'Y pl"ono;:i> to tllkf' to pnsure faithful compliance 
with their instructions on the recruitment question and against the inter-
pretation of the Director General, Posts and Telegraphs T .' 

The  Honourable Sir Frank Noyce: (a) The fact is not exactly as 
stat€d by the Honourable' Member. All vaeancies open to direet recruit-
ment are to beftlled in ordeT of merit ascertained by competitive examina-
ti9ns open to all oommunities. subject 1:0 the reservation of 50 per cent. 
of tne "a.caneies f()r Muslims and 121 per eent.ofthe vacancies for other 
minorities in the Punjab and Nort.h-West ;'r.ontier Circle. When a 
member of a minority community obtains an unre.jlerved vacancy, a corres-
ponding reduction ~ made in the 'number of vacan.ciesrese,rved for that 
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community. ~t is, however, open to minority commllllities to ~  on 
their merits more than their reserved quota.. . 

(b) The· reply to the first [p'art. of the question is in the" affirmative. 
As regards the second pam, official orders giving a correct interpretation 
were issued by the Director-General BOOn after ~~~ ~  ~ t  

(c) Does not arise. ..., , 

PBBPONDERANCE OF HINDUS IN POSTAL CmCLES AND THE. POSTS AND 

TELEGRAPHS DIRECTORATE. 

1295. ·ltfr. Muhammed Anwa.r-ul-Amm: Is it a fact that Hindlll 
far out-number the members of all other communities taken together in 
all p<J8tal circles and the directorate in all administrative branches ? 

The Honourable Sir Frank Noyce : The Honourable Member is 
referred to Appendix XVII to the Indian Posts and Telegraphs Depart-
ment Annual Report for the year 1934-35 which gives the number of 
employees in the administrative branches by communities. 

EMBEZZLEMENT CASES IN THE LAHORE ENGINEERING DIVISION AND THE 

AKRITSAR TELEGRAPH EXCHANGE OFFICE. 

1296. ~  Muhammad Anwar-til-Azim (a) With reference to starred 
question No. 1295, asked on the 17th March, 1936, is it a fact that there 
have been several embezzlement cases in the Lahore Engineering Division· 
under the present Divisional Engineer, Telegraphs, and that the Director 
General, Posts and Telegraphs, had warned that officer for slack super-
vision' 

(b) If the reply to part (a) above be in the affirmative, is it a fact 
that more embezzlement cases have been detected in the Amritsar Tele-
phone Exchange Office after a warning was administered to the Divisional 
Engineer, Telegraph 7 

( r) If the reply to the preceding parts be in the affirmative, what 
action have Government taken or propose to take in these cases? 

The Honourable Sir Frank Noyce: (a) The reply to the first part 
of the question is in the affirmative. With regard to the second part, the 
officer was warned by Government and not by the Director-General. 

(b) Yes. 

(c) The matter is under inquiry and suitable action will be taken in 
due c0ll:rse by the Head of the Circle who is fully competent to deal with it. 

SAl'EGUARDING OF THE INTERESTS OF MUSLIMS IN THE POSTS AND TELEGRAPHS 

DEPARTMENT IN OBSERVANCE OF NEW RULES FOR RECRUITMENT. 

1297. ·Mr. lWu1iam'mad Anwar-ul-Azim: (a) Is it a fact that in the Posts 
and Telrgraphs Denartment FllndnmentnlRule 56 ell) is being rigidly 
followed by the ·present Director General, POs+s and· Telegraphs ~ I 

(b) 1fihe reply td part ~ o  he in theaffil'mative; is it n fHct 
11l'1Lt ill the Punjab Postal Circle this rule has ~ t  the non-Muslim 
staff who are the oldest on the li-st· and proved most detrimental to' 
Muslim interest for promotions: and recuitments?, 
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(c) U die reply to part (b) above be in. the aftirmative, do Govel'll-
ment propose to safeguard the· interests of the Muslims in the Posts and 
Telegraphs'Department fGr the observan(!-e Gf their new rules for 
recruitment 1 

The lI~~l  Sir"Fra.nk Noyce: (a) Yes. 

(b) Government have no information, but I may explain that under 
the rule referred to by the Honourable Member it is permissible to retain 
in service non-ministerial servants whocQntinue efficient a.£ter attaining the 
age of 55 years, -Without regard to oommunaJ. consideratwDS or considera.-
tions of promotion and recruitment. 

(0) Government consider that· the legitimate interestB of the Muslim 
community are adequately safeguarded by the new rules applicableto 
direct recruitment. 

REPORT ON TIlE HEALTH OF MR. SUBHASH CHANDRA BOSE. 

1298. *Mr. Ama.rt!ndra. Hath Ohattopadhyaya : (a) b it a fact that 
Mr. Su1hash Chandra Bose had been ~  recently by Dr. NilrataJ.! 
Sarkar and Dr. Drummond at Gidda Pahar in Kurseong ?' 

(b) Has the attention of GGvernment been drawn to. the news pub-
lu.hed in the Amrita Bazar Patrika of the 17th September, 1936 (page 7) 
regarding 1hc condition of health of Mr. Bose, as examined by the afore-
said doctors Y 

(0) Will Government be pleased to lay the report submitted by the 
aforesaid doctors on the table, or make a statement on the report on the 
floor of the House , 

(d) Have Government accepted the reports of the two doctors and 
if 80, do. Government proPGse to send Mr. Subhfl8b Chandra Bose to 
Calcutta for diagnosis of his disease' If so, when Y 

(e) Do Government propose to take into consideratiGn the fact that 
Mr. Subhash Chandra BGse has been keeping bad health during the whole 
periGd Gf his detentiGn and, in spite of his treatment by eminent doctors 
in EurGpe, he is still suffering Y 

(f) Do Government propose to take into consideratiGn the fact that 
on the previGus occasion Mr. Subhash Chandra Bose had to be released Gn 
the grounds of his serious illness and that he has been showing symptoms 
of illness at the present time again, which two eminent doctors could not 
diagnose' 

(g) Do Government propose to allow Mr. Subhash Chandra BOse to 
get treatment according to his choice and by physicians of his Gwn: choice 
and in a place where such treatment would be easily available T 

(k) Do Government propose to cGnsider, if they think it desirable the 
question Gf setting Mr. BGse at liberty on the grounds of ill-health, Is he 
was set free on a previous Gccasion , 

(i) If nGt, will Government be pleased to. state on what grGunds he 
i. compelled to suffer from serious illness witlwut proper treatment , 

The Honourable Sir Henry Ora.ik : I WGuld refer the Honourable 
Member to the ~  given to queslli.on. N •. 783 and the supplementary 
questions thereon and to my reply to question No. 1173. 
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hOVISlOH 01' REST ROOMS FOR INDIAN GUABDS AT CERTAIN RAILWAY 

STATIONS. 

1299. -Mr. Mohan La! 8aksena: «(I) Is it a fact that, notwith-
standing repeated representations, rest rooms have not ~I  provided 
for Indian guards at Lucknow J unctioll, .Mal1ani, BareiHy (.:;ity, K8.'!ganj 
Junction and Moradabad statioD8 t 

(b) Is it also a fact that rest rooms are not-provided aPany station 
for the relieving staff 7 

(c) If the answer to parts (a) and (b) Qe in the affirmative, do 
Government propose to take necessary steps to see that they are pro-
vided at an early date 7 

Mr. P .... Ban : Information is being collected and the replY' will be 
laid on the table of the House in due course. 

DIVIDEND DECLARED BY THE ROHILKUND AND KUMAON RAILWAY AND 

STOPPAGE OF PROMOTIONS IN THE TRAFFIC DEPARTMENT. 

1300. *ltlr. Mohan Lal Saksena: Is it a fact that the Rohilkund 
amd Kumaon Railway has declared 16 'per cent. dividend for the last 
year, and that &ll promotions have been stopped in the Traffic Department , 

lIIIr. P. R. Ran : The answer to the first part of the question is in 
the affirma.tive. .As regards the last part, Government have no informa-
tion. The staff of the lli>hilkund and Kumaon Railway are not QQvern-
ment servants and the matter is one which is within the competence of the 
Agent. 

Mr. Kohan La! SaJmen&: Did Government make any inquiries to 
find out whether the fac.ta are 88 given in this question , 

Mr. P. R. Ran: As regards the staff, No. 

Mr. Mohan La! Saksena : Why not , 

Mr. P. R. Ban : It is not any concern of theirs. 

SUPPLY OF SUITS TO THE GUARDS ON THE ROHILKUND AND KUMAON 

RAILWAY. 

1301. *Mr. Mohan La1 Smena: Is it a fact that guards on the 
o~  and Kumaon l ~  gct only two suits per year, while 
gua:tds on other railways get about six suits T If so, are Govern-
ment prepared to draw the attention of tlle Rohilkund and Kumaon 
Railwav authorities to this , 

:' . ... 

Mr. P. R. Ran: Government have no information. 

Prof. N. O. Ranga : Will Government call for information , 

lWr. P. It. Ran: No. Sir. Government have got nothing to do with 
it. 
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ABsENCE 011' AN EMPLOYEES' WELFARE COMMI'1"l'EE ON THE ~  

AND KU:MAON RAILWAY. 

1302. ·Itfr. Mohan Lal Saksena: Is it a fact that there is no 
employees' Welfare Committee on the Hohilkund and' KUIXiaon Rail-
way Y If so, why , 

Mr. P.R. Rau : Government have no information. 

EMPLOYEESlN TaE ~I  DEPARTMENT OF THE ROHILKUND AND KUMA ON 
RAILWAY DISCHARGED ON GROUNDS OF PROTRACTED ILLNESS. 

1303. ·Mr. Mohan La.) Saksena: Will Government be pleased to 
state t.he number of employees in the Traffic Department (Rohillnmd 
and Kumaon Railway), discharged on grounds of protracted illness during 
the last two years, and how many of them were granted compensation, 
if any f 

Mr. P. R. Rau : Government have no information. 

CmCULAR No. 11 OF 1932 OF THE AGENT, ROHILKUND ANDKUMAON RAILWAY. 

1304. ·Mr. Mohan Lal Saksena: (a) Will Government be pleased 
to lay on the table a copy of ~ c t  Rohilkund and Kumaon Railway's 
Circular No. 11 of 1932 , 

(b) Will Government satisfy themselves and state whether the 
provisions of the circular are strictly complied with' 

Mr. P. R. Ra.u : Information is being collected and will be laid on 
the table of the House in due course. 

ALLEGATIONS AGAINST THE STAFF OF THE ROHILKUND AND KUMAON RAILWAY. 

1305. ·Mr. Kohan Lal Saksena : (a) Is it a fact that the staff on the 
Rohilkund and Kumaon Railway is comparatively lower paid than that 
of other railways ~ 

(b) Is it a fact that illegal practices are comparatively more 
prevalent on this railway T 

(c) Is it a fact that a large number of complaints have bee .. 
made by merchants regarding illegal gratification demanded b;r 
Station Masters and Goods Clerks for the supply of empty wagons ; 

Mr. P. R. Ran: With your permission, Sir, I propose to reply to 
question Nos. 1305, 1306 and 1307 together. Government have no infor-
mation. 

Mr. Mohan Lal Sa.ksena: Does not the Geneva Convention apply 
to this Railway , • Mr. P. R. Ran: It does not apply. 
Mr. Mohan LaJ. Smena: Do not the Government consider ft 

inconsistent with the safety of pa88engers that guards should; be asked 
to work 24 hours at a stretch' 

Mr. P.R. Ran : Government have made no inquiries but they have 
no reason to believe that the facts are as 5'tated in the question. It i, 
impossible for anybody to work for 24 hours at a stretch. 
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Mr. Mohan La.! Salmena: Will the GovernmenJ make inquiries 1 

Dr. Zianddin Ahmad: Are the Government certain T 

Pandit Govind Ba.lla.bh Pant : May I know why the Geneva Con-
vention was not extended to this Railway T 

:Mr. P. R. Rau : The Geneva Convention has been extended only to 
certain railways in India, not to all. The financial condition of Indian 
Railways would make it impossible to extend it to all. 

Mr. V.  V. Girl: Have not Government ratified the Geneva Con-
vention T Then why don't they extend it to all railWays. 

Mr. P. R. Ran: As my Honourable friend is aware, the amendment 
of the Indian Railways Act that was passed by this House left it to 
Government to decide the time and the ~ l  to which it should be 
applied. 
Prof. :N. G. Ranga. : Do Government review the position and try to 

extend it to other railways Y 

Mr. P. R. Rau: Government are reviewing the position every year. 

Pandit Lakshmi Kanta Maitra: Can the Honourable Member 
assure us that the guards are not made to work for 24 hours Y 

Mr. P. R. Ran: Government have made no inquiries but it seems 
qui-toe impossible for anybody to work for 24 hours at a stretch ..... 

Pandit Lakshmi Ranta Maitra: Is it the Honourable Member's 
a priori conclusion or is it based on facts , 

Mr. P. R. Rau : It seems quite impossible. I am quite prepared 
to send this question to the Agent of the R. and K. Railway. 

Pandit Govind Ballabh Pant: Have Government informed the 
International Labour Office that the Geneva Convention has not been 
extended to some of the railways in this country T 

Mr. P. R. Ran : Yes, Sir. 
Pandit Govind Ballabh Pant : What were the reasons for exempt-

ing these railways from that Convention T 

Mr. P. R. Ran: I have just answered that question. The reason 
was that the depression and the consequent effects on the earnings of 
Indian Railways made it impossible for Government to contemplate the 
increase of expenditure which would be the result of applying this Con-
vention to all railways. 

Pandit Govind Ballabh Pant : Is it not a fact that the R. and K. 
Railway is deriving the highest amount of profits of all railways in this 
(:,(\uutry' 

111: ... P. R. Rau,: Not the highest, but it derives a certain amount of 
profit. Government have, however, to consider the financial position 
of all the railways as a whole. 

Pandit Govind Ba.lla.bh Pant : How doeE! the financial position of 
all the railWillYs affect the appJica.f.ion of the Geneva Convention to the 
R. and K. Railway , 

Mr. P. R. Rau : The application of the Geneva Convention to all 
the railways must involve a certain increase of expenditure. 
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Paadit Oovind Ba.1labh Pant : Is it not a fact that while the State 
Railways are working at a loss, the R. and K. Railway has been paying a 
dividend of not less than 12i per cent. per annum to its sharebolders 

. and stock-holdersf 
:Mr. P. R. Rau : I must submit that that does not arise out of this 

question but the question of applymg this Convention to the R. and K. aJld. 
other Railways is under the consideration of the Government. 

Pandit Govind Ba.1Ia.bh Pant: When will Government be &.hIe to 
arrive at a decision f 

Mr. P. R. Rau: After the stage of consideration has been passed. 
Pa.ndit Govind Ball&bh Pant : When will the stage of considera-

tion be finished , 
Mr. P. R. Rau : When a decision has been reached. (Laughter.) 

NIGHT DuTY OF ASSISTANT STATION MASTERS ON THE ROHILKUND AND 
KUMAON RAILWAY. 

fl306. *Mr. Mohan LaJ Sa.ksena : Is it a fact that there are a num-
ber of Assistant Station Masters on this railway who have been on 
night duty for 15 and 20 years 1 

DUTY HOURS OF GUARDS ON THE ROHILKUND AND KUMAON RAILWAY. 

tl307. *Mr. Mohan LaJ Saksena : Is it a fact that from October to 
May guards are often l'eq uil'e<.i to work at a stretr.h for 24 hours 7 If 
so, do Government propose to see that this is discontinlleiJ in the 
interests of public safety , 

INSPECTION OF THE ROHILKUND AND KmlAON RAILWAY BY THE RAILWAY 
MEMBER. 

1308. -Mr. Mohan Lal Saksena: Has the Honourable Member 
in charge Railways, iuspected the Rohilkund and Kumaon Railway' 
If so, when T If not, when was it last inspected by his predecessor' 

The Honourable Sir Muhammad ZafrullahXhan : It is not part of 
the duties of .the Member in charge of Railways to inspect individual 
Railways. 

Pandit Govind Ballabh Pant : Has not the Honourable Member in 
charge voluntarily undertaken to inspect the railways, in the course of 
one of his speeches in this House , 

The Honourable Sir Muhammad Zafrullah Khan: Not to inspect 
the railways. . 

Pandit Govind Ballabh Pant : But be did say that whetever he 
would }lave occasion, he would look into the conditions aifectinl! 
passeng-ers travelling on these railways' 

The Honourable Sir Muhammad Zafrullah Khan: That does not 
mean inspections of railways. 

t1<'or answer to this qnestion, llee lnswer to qne8tion No. 1305. 
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P&1ldit GoviDd Ballabh Pant: Did the Honourable Member 10M 
into the condition of passengel'3 on the R. and K. Railway at any time' 

The HODQlU'&ble Sir ¥nbammad, Zafrullah Khan : If the question 
ii whether I have travelled over the R. and K. l\;ailway, I have had ~ 
occaiUon to do so. 

NON-PROVISION OF QUARTERS AT AISHBAGH JUNCTION, BAREILLY AND MAlulII 

FOR THE MEMBERB OF THE TRAFFIC AND Loco. DEPARTMENT. 

1309 .• :Mr. Mohan Lal Saksena: (a) Is it a fact that th"re ve DO 
. "4uarters provided" at Aishbagh Junction, Bareilly and Mailani for ~ 
members of the Traffic and Loco. Departments? If so, where are the1 
expected to reside , 

(b) Is it a fact that the Traffic Superintendent recently in replr 
to the memorial oy Tr,.fti(' staff at Mailani slIid t.hat they were vert 
fortunate in. what they had as there were thousands of unemployea 
who did not have even that f 

(c) Are Government aware that eTeu where the quarters are pro--
,'ided, the accommodation is wholly inadt'quate f 

Mr. P. R. Ran: (a) to (c). I am making enquiries from the RaIl-
way Administration and will place a reply on the table in due course. 

OvERTnIB WORKED BY THE DRIVERS ON THE ROHILKUND AND KUllA01f 

RAILWAY. 

1310. ·Mr. Mohan Lal Saksena: Is it a fact that the dri\"'ers on 
the Rohilkund and Kumaon Railway are made to work overtime and 
art' not paid any overtime allowance , 

Mr. P. R. Ran: No. 

Pandit Govind Ballabh Pant : What does " no " mean , 

Mr. P. R. Ran : The information is that the allegation in the ques-
tion is not correct. 

Pandit Govind Ballabh Pant: " That they do not work over-time, 
or that they work over-time but do not get over-time allowance" t 

Pandit Lakshmi Xanta l'tIaitra : To which part the negative relates' 

The Honourable Sir Muhammad Zafrnllah Khan: The question is 
put in one part and that is the reply received from that Railway. 

Pandit Govind BalJabh Pant: I was only Beeking the elucidation 
of that answer,-as to what it really means? 

!'he Honourable Sir Muhammad ZafruDah Khan: I Rl.tppose it 
means either that they do not work overtime. or if t.hey do they are 
paid for it. (Laughter.) . 

ABSENCE OF AN OVERBRIDGE AT THE BHOJEEPURA RAILWAY STATION. 

1311. ·Mr. Mohan l.a1 Swena : Is it a fact that at Bhojeenura 
Station there is no over-bridge and the passengers have to cross the lhle , 

Mr. P. R. Rau : The information is ~ obtained from the Rail-
way Administration and will be laid on the table in due course. 
L40HLAD J) 
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ABsElroB 01!' lNTER·LOCXING SYSTEM. ON THE RbB1Lxmm;,AND .KUJ4AON 
RAll..WAY. 

1312. *Mr. Kohan Lal' BmeBa : Is it a·fact that the1'e'is no system 
of inter-locking over the .t{(lhilbmd ,lllU Kmnflon ltailways 1 If so, 
do Goyernment propose to see that at least important stations lik-e 
Aishbagh, Mailani, Bureilly c t~  aud Bhojeepura are illter-Iocked 7 

Mr. P. R. Ran: Enquiries are being made from ,the l~  Ad-
ministration and a reply will be laid on the table in due course. 

INTRODUCTION . OJ' MAn. AND ExpRESS TRAms ON TlIE ROHll..KUND AND 
KUMAON RAlLWAY. 

1313. *Mr. Mohan Lal Saksena ;. (a), Is it a fact that on' the o l~ 
kUnd and Kumaon Rail'yay,' no nlaii'or express trains are run Y If so, 
why Y . . .  . 

(b) Do Government propose to see that fast trains are introduced 
on this Railway Y 

Mr. P. R. Ran: (a) and (b). There are both . ~  and mail 
trains on the Rohilkund and Kamaop Railway on' sections where these 
are necessary and can be justified. '  , ," 

Pandit Govind Bal1abh Pant: Where have they got these mail 
trains-in which part of t ~ system f 

Mr. P. R. Rau: I am afraid I do not know, I cannot answer with-
out notie:e. 

Mr. Mohan Lal Baksena. : Did the Honourable Member consult the 
time table and find out whether this answer is correct T 

Mr. P. R. Rau: No, Sir ; the HOllourable Member could, if he 
chose, have done it. 

Mr. Mohan Lal Baksena. : Will the Honourable Member take it 
from me that there are no such mail trains, and that it is a false reply 
that has been sent up (Cries of " Order, order ".) 

Mr. P. R. Rau : I told the House that this was the information 
supplied to us by the Railway Administration. 

Mr. Mohan Lal Saksena : Will the Honourable Member take it 
from me that I have consulted the time-table, and there. are no mail or 
express trains Y 

Mr. P. R. Rau: I am sure there must be some trains carrying mails 
on the system. 

Pandit Govind Ballabh Pant: Do mail or -express trains take the 
same l ~t  of time in covering the same distance as passenger trains t 

Mr. P. R. R!!.u : I must have notice of that. 4 

Dr. Ziauddin Ahmad: Is it not a fact that a mail train means 0 

tr9in which cfl1'l'ies the ~  . and ill it not a fact that mails are 
carried by the Rohilkund and Kumaon Railway to Naini Tal t 

MI'. Mohan Lal Saksena : Is it not a fact that mails are also c8lTied 
by passenger trainsT - , 

'(No reply.,. 



.F&l.UDSIN TlIE .8lJpPLYOF . CoAL TO '.T1D:.LocQ.' ~ IN' 

BAREILLY CITY. 

1314. *Mr; Mohan La! Saksena : Is it a fact that fra.uds in the supply 
of coal to the Loco. lkparLlllent in Bareilly city wae detected Y .1.t so, 
what was the total SUIll of money involved. and. what actiou was taken 
,against the persons implicated T' .. . 

Mr. P. R. Rau: Information has been called for and .will be laid 
on the table of the House in due Cl)ur::;e. 

HOSPITALS AND DISPENSARIES OY THE ROHILKUND.AND KUMAOY RAIL\fAY. , 

1315 *Mr. Mohan Lal Saksena : (a) Are Government aware that 
there is only one well equippeu hO!>'Pitul ~l over . the RO.hilkund ~ 
Xumaon Railway line and the so-calicddlspensarles at .Au;hbagh, .. ~I I

lani, Kasganj, Kashlpur and Haldwani are lodged in singre small rooms 
~~~~~  . 

(b) Are Government aware that all of them are ill-equipped and 
there is not sufficient accommodation' . 

.  ! (c) Is it a fact that certain medicines are classified ' Medicines for 
Indians' and others as ' Medicines for Europeans " If so, how .and 
why is this classification made T 

Mr. P. R. Rau : Information has been called for and will be laid OIl 
the table of the llouse in due course. 

ABsENCE OF INTEromDIATE CLASS WAITING ROOMS ON THE ROHILKUND AND 

KUMAON RAILWAY. 

1316. ·Mr. Mohan La} Saksena : (a) Is it a fact that intermediate class 
waiting rooms are not provIded at all on Bohiikund and Kumaon Uail-
ways Y If so, why T 

(b) Are the intermediate class passengers allowed to use the waiting 
rooms provided for higher classes T If not, why not' 

Mr. P. R. Rau: (a) and (b). Government have no information on 
the points raised. It is their policy to leave questions of provision and 
use of waiting rooms to the Railway Administrations. I may add that 
this appears to be a question which the Local Advisory Committee 
might bring to the notice of the Agent. 

Mr. Mohan Lal Swena : Is it not a fact that the Local Railway 
Advisory Committee made recommendations regarding making waiting 
room arrangements for intermediate class passengers f 

Mr. P. R. Ran : Local Advisory o tt ~  are coneerned with 
bringing to the notice of the Agent of the Railway the inconveniences 
that passengers might suffer on the railway. 

Mr. Mohan Lal Saksena : Is it n')t a fact that some Local Advisory 
Committees have alreadv recommended making suitable provision fOt" 
Waiting rooms for intermediate class passengers Y 

Mr. P. R. Ran: I am not aware of any recommendations made by 
the Local Advisory Committees but my Honourable friend probably 
knows all about it' 

L4Ut5LAJ) a9 
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Paildit GoviDd Ballabh Pant : Is the Honourable Member awan it 
this question was ever considered by any Local Advisory Committee , 

JIr.P. B.. :&au : If it was not, it is for such a Committee to raise 
,.ais question. 

Pa.ndit Goviml Ba.Uabh Pant: If Government are informed that 
the Local Advisory Comruittee did consider it and did make sueh re. 
ClODlmendatioDS, will Government ask the Railway to take n.e of 
that T 

Mr. P. K. Rau : That is a hypothetical question. 

Pandit Govind B&11abh Pant : Are Government prepared to den,. 
tllat the Local Advisory Committee did recommend that such retiring 
ltooms should be provided for intermediate class passengers' 

Mr. P. It. Rau: If my friend knows it, I am quite prepared to 
accept it. 

.Pandit Govind Ballabh Pant: Is the Honourable Member aware of 
rauways having made such provision so far , 

Mr. P. It. Rau ': Sir, I shall be quite prepared if the House desires 
. to forward a copy of these questions and answers to the AgE"nt of the 
Railway. 

Pandit Govind BaUabh Pant: With your recommendation that 
intermediate class passengers should have retiring rooms provided for 
them T 

Mr. P. R. Rau: That depeoeds on local  eircumstances. I do not 
think Government can make any recommendation without knowing all 
,thE" facts of the case. 

hndit Govind Ballabh Pant: Are not Government  acquainted with 
the local circumstances' 

Mr. P. R. Rau : No. 

Pandit Govind Ballabh Pant: Then what are you acquainted with' 
{Laughter.) 

ABSENCE OF IIINnu AND MUSLIM REFRESHMENT ROOMS ON THE RoHILKUND 

.AND KUMAON RAILWAY. 

1317. *Mr. Mohan Lal Saksena : Is it a fact that from Lncknow to 
Kasganj on the Rohilknnd and Kmnaon Railway there is not a ,single 
station where Hindu or Muhammadan refreshment rooms are provIded' 

Mr, P. R. Ran: There are refreshment rooms for Hindus and lfuham-
ma(l/lns at Bareilly, The Rohilkund and Kumaon Railway nctify in 
thd'r tlme table that vendors have for sale at most stations. goed 
sf'lection of food, 

FBBB ClUBGED BY THE PUBLIC SERVICE COMMISSION FOR COMPE1'lilYB 
EXAMINATIONS. 

1318. *Mr. Mohan LalSakseJla : (a) l§ it a fact thAt the ~ l  
Service CommiRsion have been charginS! certain fees from the applicant!' 
tor competitive examination' If so, how are these fees fixed T 
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(b) What bas been the total income from these fees to the Govermnent 
.uring the last two years T 

(c) Is it a fact that only a limited nnmberof eaDdidates are aUQwed 
to sit for a particular examination T If so, how are they selected 7 

(d) Is the fee charged oBly from those wOO are allowed to sit for the 
examination, or from all the applicants 7 

.. The Honourable Sir Henry Cra.ik: (6) Yes. Except in the ease of 
Minister:aI Service Examinations and the special Examination tor the 
" Dufferin " in regard to which no separate application fee is charged, the 
appliel1tion fee is usually Rs. 7-8-0 and the examination fee. var:es from 
Rs. 15 to Rs. 100. 

(b) The total income from these fees during the last Lwo yeaTS 
(1934-35 and 1935-36) has been as under: 

Application fees 

R3. 

35,665 

Examination fees 1,62,093 

Cc) When the number « candidates is excessive, the,re is a provision 
in the rules for most examinations for a ~t o  to a manageab'e figure. 
The ~cl ct o  is made by the Public Service Commission in accordance 
with the rules. 

(d) All applicants pay the application fee; only those who are 
admitted to the examination pay the examination fee. 

Mr. La.lchand Nava.lrai : May I know if after an the expeusp.s are 
incurred for the examination, there is any surplus 1 If so, where dqes 
that surplus of money go 1 And why should Government have it , 

The Honourable Sir Henry Cra.ik :  I have no reason to thiuk that 
titerc is any surplus ; on the other hand, I should think there is a 
d.istinct. deficiency. 

Pandit Lakshmi Kanta MalVa: What are the examinations for 
which the fee af Rs. 100 is charged from candidates T 

~  Honourable Sir Henry Craik : I must have Il()tice. 

Mr. Mohan L&l Saksena : May I know how the selection is made T 

The HODoarabb Sir Henry Ora.ik : It is made by the Public Service 
Comlllission in accordance with rules on the subject . 

. Pandit Lakslnni Ka.nta lIaitra : May I know whether, in case candi-
dates cannot sit for the examinations,. their fees are refunded to them' 

.. The Honourable Sir Henry Craik :  I have said that they do not pay 
tll ~ lI t o  fees ~t l they actually sit for the examination. . 

Dr. Ziauddb:l Ahmad: As regards part (:c) of the question, the' 
Ronotlrablr Member said that the selections are made according to the 
rilles. I would like to know whether these rules are communicat.ed to 
tte f.ltndidates so that those who do not come 'w:ithinthose rill1iS' may 
/lot apply , . 

fte KOI101U'8ble. B:ir HeW7 Cmik : Yes, I tbjnk so. 
Dr. ZiatUtain Abmad : WiD you please state what those rulos nr-o ., 
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'!'he Honourable Sir Henry Oraik : They are in the Library of the 
Honse. . 

Dr. Ziauddin Ahmad: The rules are not in the Library of the 
H{,USC, I am sure of that. 

The Honourable Sir Henry Oraik : I say they are in the Library of 
the Ilo'lSe. 

Pandit Govind Ballabh Pant : Does the Government notify thai ~ 
casE' thl' number of candidates exceed a certain maximum, then aU of 
them would Rot be allowed to sit for the examination t 

The Honourable Sir Henry Oraik : Yes, that is notified. 

Pandit Govind Ballabh Pant: What is the total expenditure incurred 
over t ~  examinations' 

The Honourable Sir Henry Oraik :  I cannot say that without notice. 

lY'd". Mohan Lal Saksena : Is it not a fact that many candidates whit 
have been rpplying arE' first class M.A. 's and B.A. 's and they have not 
been :s:lected, while third class B.A. 's have been selected 7 

Mr. President (The Honourable Sir Abdur Rahim) : That does not 
arise out of this. 

ALLOWANCES FIXED FOR \VIVBS OF INDIAN OJo'FICERS IN THE lNnIAN ARMY 
VETERINARY CORPS. 

1319. *IVfr. Ama.rendra Nath Chattopadhyaya (on behalf of Sardar 
Sant 8ingb) : (a) Whnt allowanc('s havE' Oovernment fixed for the wives 
of Indian Officers in the Indian Army V eterinaryCorps T 

(lJ) If the maaer is under consideration, when is it likely to be 
decided! 

IV!r. G. R F. TottenhaID: I presume by "IndlllD Officers" th. 
Honourable Member means "Indilln Commissioned Officers It. On 
this ns:mmption the replies are as follows: 

(0) No allowances are admissible to wives of Indian o ~ o  

Officers of the Indian Army Veterinary Corps. All Ind'an 
Commissioned Officers receive consolidated rates of· pay 
on the assumption that they are married. 

(b) No such question is at present under consideration. 

IiroIANISATION OJ!' GROUND ENGINEERS EMPLOYBD BY 'l'HB hil>IA.N NATIONAL 
AIRWAYS, LIMITED. 

l::l20. *Mr. Amarendra Nath Cbattopadhyaya (on behalf of Sardal' 
Sant Sinllh) : Will Government please t~t  what further steps the4lndian 
National Airways, Limited, has taken since last year to Indianise the staff 
of, Ground Engineers, or to better their prospects , 

. ,The HOTlOlU'able Sir Frank Noyce: AP. I pxplained in l ~ to 
){r. A!o;af Ali's question No. 618 earlier in thiR Session, the Companl 
hln"l ,.ffprtrd economies bv tt ~ down activjties which were not 
,:omm('!'«ally sllrressful. The result is <that, wliereas last yMr the1 
c l lo~  eight Ground Engineers of whom five were Indians, thi.s year 



they Imye only three Ground Engineers in emploYpleIlt on the. Karachi-
Lahore service of whom two are Indians, as against one last y:lar. The 
only other activity of' Indian National Airways which requires the 
serviees of Ground Engineers is the maintenance of Governmcnt aero-
planell v.nd on this work five engineers are employed of whom two are 
bulians. 
PanditGovind Ballabh Pant: Has this Indian National Ail'waYII 

00., Lt<.1., reduced the emoluments of their Ground Engineers 7 

'!"he Honourable Sir Prank Noyce: I should require notice of that 
qucstion. 

Pandit Govind Ballabh Pant: Is it a fact that in spite of the 
financial difficulties of this company, they are still paying extravagant 
l'utt'S of salaries to its engineers as well as pilots f 

The Honourable Sir Fnl.nk Noyce: I have no reason to belie\'e that 
the salaries paid are extravagant. . 

Pandit Govind Ballabh Pant: Have the Government ever compared 
the ratfl'; paid by the Indian Airways Ltd., with those pai<.1 by the 
HimaJayan Airways Co., Ltd. T 

Mr. President (The Honourable Sir Abdur Rahim.) : That docs not 
arise out. of this question. 

Mr. Lalchand Navalrai : May I know if the Indian Ground Enginerrs 
and the European Ground Engineers employed by them get t ~ same 
pay? 

The Honourable Sir Frank Noyce: I should require notice of that 
qucstion. 

MISAPPROPRIATION IN THE OFFICE OF THE SUPERINTENDENT, VICEREGAL 

ESTATE. 

1321. -Mr. Sham Lal: (a) With reference to the reply to part (e) of 
starred question No. 1251, dated the 30th March, 1935, regarding mis-
appropriation in the office of the Superintendent, Viceregal Estate, will 
Government please state : 

(i) whcther the case, resulting in dismissal, etc., of an Indian 
employee, was hauded o'\er to the police j if not, in what 
manner the mquiry was conducted in all its stages j 

(ii) why the case was not handed over to the police and proceeded 
with in the court of law j 

(iii) what were the definite charges j 
(iv) whether the question of the responsibility of the Superintendent 

in this particular case was examined, and what action was 
taken against him ; and 

(t1) whether they are satisfied that bel'lides this there have been 
no other irregularities and embezzlements dtIl'ing the regime 
of the present Superintendent , 

(7I) .Are Goyernment prepared to hand over the old papt'rs rclatinl 
tQ.Jbis ease to the special C. I. D. for. further enquiries to find out how far the 
SUpt'Tintendent hiln."elf ~  a party in the casEi and place the facts before 
the House T If not, why not T 
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"the llonourab1e Sir Frauk Noyce: (a) (i) and (ii). The enquiry 
wu eondueted· departmentally. The man admitted biB. guiltl 3DJ.o. 
wils difUllissed after obtaining the advice of the Public Service o~ 
lion under rule 10 (ii) of the Public Service Commission (FunctioD"l) 
Rnles. The Government of India did not consider it necessary in the. 
eir<:umstances to hand over the matter to the police for enqui.ry. 

(iii) The charge against the man was that he rendered false eeriificats 
in respect of the pay bills of an employee in the work-eharged establishment. 

(iv) The(e was no reason to believe that the Superintendent was in 
Ilny way concerned in this case. 

( 'I]) This ~ o  does not arise. 

(b) No. Government do not consider that there is any material to 
justify further enquiry into this case. 

EXAMINATIONS FORREtJRtJiTMENT OF CLERKS IN THE DELHIGENERll 

POST OFFICE. 

1322. -Seth Haji Abdoola Raroon : en)· Will Government be please4 
ro state the number of examinations for clerical recruitment held at Delhi 
General Post Office during the last two years whicll wert ordered t9 be 
cancelled by the Postmaster General, Pmljab and North-West Frontier 
Circle, &n account of : ll- ~c of the rules for examination by the 
Postmaster, Delhi ? 

(b) Is it a fact that in the said examination candidates with larger 
number of mistakes were found by the Postmaster General, Punjab to have 
been declared passed, whereas with less number declared failed , 

(e) Will Government bf' pleased to state the action taken against the 
Postmaster, Delhi for the irregularities in the examination noticed by the 
Postmaster General, Punjab , 

The Honourable Sir I'ra.Dk o c~: With your permission, Sir, I 
propos<, to reply questions Nos. 1322 and 1323 to ~  Inforrration 
has !Jeen called for and a reply will be placed on the table of the House 
in due course. 

EXAMINATIONS FOR RECRUITMENT OF CL.'l!:RKS IN THE D»LHI GENERAL 

POST OFFICE. 

tI323. *Seth Raji Abdoola Baroon: (a) Is it a fact that in connec-
with the examination of candidates for elerical recruitment held on the 30th 
August, ]936, the Postmaster, Delhi, r<'?artffi to the Postmaster General, 
Punjab that the paper for dictation wac; llivulp,-ffl ~ d1iy before the 
~I l t o  and that it was,oopied out by ,some candidates from th! book 
marked for the purpose by the iPostmaster, Delhi" 

(b) Is it a fact that at the "time when examination was in o~  
an·etnbroYile of the Raih,'aYMa118ervioo. l1elhi brollJ!htfr'oin ont!'lirle the 
PtJIf; Office a paper of dictation copied by a candidate lhd otold the 
a..miners that· tire· paper was already Gut ,  .  . 

- . . .. ' ·1; .. : 

H'or answer to this question, MJe answer to question No. 1322. 
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(c) Will Government be pleased to state the names of (i) t ~ R.. M. S. 
IJOI'ter who brought the copied paper, (ii) the candidate who copIed l~ and 
(ii1) the candidate who \Vas not admitted by the Superintendent, RaIlway 
Mail Service, being over-age and who had been t ~  by. the PO<-i-
master, Delhi and wh') threw away th£, copied paper, bemg disgusted j 

(d) Is it a fact that the candidate who was -turned ont, vide (c) aoo.e 
if! a relative of a clf,rk worblJg in the Dell1i Generlll Pu.,;t Ofiicc '! 

(e) Is it a fact that the Sub-Postmaster, Morigate, Delhi, is alleged 
to have had already arranged with the o t ~t  Delhi for c t ~ 
BOme candidates with thE: dictat.ion paper on payment to him of some 
IIlOnE:Y T 
(f) Is it a fact that an inferior servant, orderly peon of the Postmaster, 

Delhi, was made the scapegoat and, on promise of pardon through two 
senior officials of othe Delhi Genet'al Post Office, was directed to make a  . 
statemen.t about the divulgence of paper by him by taking out the book 
from the drawers of the Postmaster's table in order to conceal the rUll 
facts ~ 

(g) Are Government prepared to order an independent investiga-
tion into this !;erions matter. beiu:j made per&onally by the Po&tmaster 
General, Punjab, in order to find out the real offenders and take suitable 
action ~ t them and the Postmaster, Delhi, responsible for ali this , 
If not, wIlY net 7 

RBMOVAL AND TRANSFER OF ORDERLY PEONS BY THE POSTMASTER, DELHI. 

1324. ·Seth Haji Abdoola Haroon: (a) Will Government be pleased 
to state t1ie wtal number and names of the orderly peons removed bi the 
Po;;tmaster, Delhi from that appointment and transferred to other posts 
during his stay at Delhi T If so, why 7 

{b) Is it a ~t that on their transfer, the orderly peons brought 
certaIn charges agamst the Postmaster, Delhi and, if '10, what were those 
cbarges uliU ~ t actions on them have been taken by Government ~ 

The Honourable Sir Frank NOYC3: (a) and (b), Governmellt haye 
no information. If the officials referred to by the Honourable lIembrr 
consider that they have a grievance it is open to them to represellt their 
ease io the proper authority through the usual official chal'mel. 

Fn.LmG UP OF THE VACANCY OF THE DIRECTOR OF TRAFFIC, RAILWAY BOARD. 

, ~  ·Prof. N. G. Ranga. (on behalf of -Mr. C. N. Muthur:u::.ga 
Mtidaliar) : Will GoVt:'mml'nt be piea"ed to &tat(' : 

(a) whether it is a fact that Mr. Mathura Das, the Director of 
Traffic for Railways is to go on leave shortly; 

(b) whether it is a fact that this vacancy is to be fined up by a 
European, who now occupies the position of Supervisor of 
Railway Labour; 

(tt) 'Whethr this vacancy is a temporary one or a permanent one ; 

(d) whether they have tried to find a suita.ble Indian to .,. 
appointed to that vacancy ; and 
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(6) whether it is their object or policy to o ~t  depart.-
ments as and when occasion arises , 

The Honoura])b Sir Muhammad ZafruUah Khan: (a) Yes. 

(b) and (c). No decision has been reached. 

( d) Does not arise. 
(e) No. 

REl'ORT OF THE COMMITTEE THAT VISITED A CERTAIN SCHOOL ON THE 

EAST INDIAN RAILWAY. 

1326. -Dr. N. B. Khare : With reference to item 7 of paragraph S"O of 
East Indian Railway Gazette No.2 of 24th January. 1934, will the 
Honourable Member for Commerce and Railways please state the per-
sonnel of the CODlmittee who visited the school since and to place the 
report of their visit on the table of the House , 

The Honourable Sir Muhammad Zafrullah Khan: I am collecting· 
information and will lay a reply on the table of the House in due course. 

DELEGATION OF POWERS IN THE POSTS AND TELEGRAl'HS DEl'ARTMENT. 

1327. *Dr. N. B. Kha.re : With reference to the reply given on the 
31st Angust, 1936, to ~t l questioll No. 519 asked in this House on 
the 7th April, 1936, will Government plcao;e state: . 

(a) whether the Posts and Telegraphs Department and the Rail-
way Department are the Commercial Departments of the 
Government of India ; 

(b) whether the Heads of Department under Posts and Telegraphs 
Department are l~ t  the powers of a Local Government 
and if so, who are they j 

(c) whe-ther the Postmaster General of a Circle is delegated the 
powers of a Local Government under Home Department 
notification Xo. Ii'. 6i7133-1I, dated the 19th June, 1933 ; aud 
if not, under what notification; 

(d) whether the Heads of Departmellt under Postmaster General 
of a Circle arc delegated the powers of a Local Government; 
if so, under what notification ; 

(e) whether Superintendents or Di'nlsional Engineers under Post-
master Geller::ll of a Circle are l ~ t  the powers of a 
Local Government ; if 1>0, under what notification ; 

(f) whether Postmasters or Engineers under Postmatlter ~ 
of a Circle are delegated the powers of a Local Government j 
if so, nnder what notification ; . 

(g) whether Home Department notification No. F. 617133-II, ~t  
19th June, 1933, provide..;; re-nelegation of powers of a Local 
Government, if so,·· under what instruction number of the 
notification or otherwise; 

(1a) the o o ~ order of Warrant of Precedence of Railway 
officprs Rnn officers under the Posts and Telegraphs Depart-
ment; and • 
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(i) the number of non-Gazetted staff on Railways and Posts and 
Telegraphs Departments. separately Y 

The Honourable Sir Frank Noyce: (a) The Posts and Telegraphs 
Oepartment is a public utility department which, in, accordance with 
tllC gtmeral accepted policy of Government, is run on commercial lines. 

~ l·cgards the Railway Department, the reply is iii. the affirmative. 

(b) Presumably, by the term" Heads of DetJartments ~  Posts 
and 'l'elegraphs Department" the Honourable Member refers to ccrtain 
officers under the Director-General who are in charge of postal circles and 
of certain other offices. If so, the reply is in the negative. 

(c) to (g). No. 

(h) The Honourable Member is referred to t~ Warrant of Prece4ence, 
a COllY of which is in the Library of the House. 
(i) As regards the number of non-gazetted staff in the Posts and 

Telt>gl'aphs Department,  the total number of sueh staff on the 313t March, 
1936, was 119,386. ThiS figure includes 21,532 extra departmental 
employees who are not whole-time Government servants and 2,66'5 members 
of the audit and accounts staff' . 

. As regards the Railway Department, I wonld invite the Honuurable 
~l  attention to page 57 of Volume I of the report by the Railway 
Board for 1934-35, a copy of which iI; in the Library of the Houge. 

RESPONSIBILITY OF THE GOVERNOR GENERAL IN COUNCIL FOR THE ACTIONS OF 

THE AGENTS OF STATE RAILWAYS. 

1328. ·Dr. N. B. Khare: Will Government please state whether the 
(iove1'J1or General of India in Vonneil is responsible fOr the actions" 
deeds, and orders of the Agents in administering the State-managed' 
Railways in details T 

The Honourable Sir Muh&mmad Zafrullah Khan : With your per-
mission, Sir, I propose to reply questions Nos. 1328 and 1329 togJtber. 

I am collecting information and will lay a reply on the table of 
the House in due course. 

RESPoNSIBILITY OF THE SECRETARY OF STATE FOR INDIA IN CoUNcu.. FOR THlI 

ACTIONS OF THE AGENTS OF STATE RAILWAYS. 

t1329. ·Dr. N. B. Khare : Will Government please state whether the' 
SecretAry of State for India in Councll is responsiple for the actions, 
deeds and orders of the Agents in administering the State-managed 
Railwa)'s in details , 

PPLICY OF ABOLITION OF POSTS IN THE HrGHEST GRADES ON STATE RAILWAYS. 

1330. ·Dr. N. B.· Xha.t'e: Will Government plea!'le state whether the 
Railway· Board or the Administrations on State-managed Railways have 
adopted the policy since 1925 to abolish the posts in ~ t grade of a 
~ of railway servants from the date IlD individual holding such grade 

t Fo.r amwer to thiB t ~  Bee answer. to _ question No. • I82S. 
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ih t ~~ ~l  vacates it Y If so, did it affect the accruing rights of the 
&taff in service on that date in tile next lower grade T If not, what further 
advancement had they T 

The Bpnourable Sir Mobammad ZafruIla.h Khan: I am colleetiDI 
infclrmation and will lay a reply on the table of the House ill due 
course. 

INDIAlUsATION OF POSTS IN THE HIGHEST GRADES ON STATE RAILWAYS. 

1331. "Dr. N. B. Khare : Will Government please state whether th' 
holders of highest grade of a class on State-managed Railways are chiefly 
Europeans and Anglo-Indians and their abolition affects adversely the 
Indians? If so. is it not against the policy of Indianisation in highest 
grades T 
The Hononmble Sir Muhammad Zafrullah Khan: As regarus the 

first port ·of the question, the information readily available will be f(}Und 
in the Classified Lists of Subordinate Staff {)f State-managed Ra'IWRYli 
011 pay of Rs. 250 and above or on scales of pay rising to Rs. 2;}0 and 
above, copies of which are in the Library oftbeHouse. I may, \lOwever, 
ocM tha t the creation or abolition of a post depc.nils on the exigcncies 
of service and not in the interests of any individual or community. 

HILL ALLOWANCE PAID TO RAILWAY STAFF AT SIMLA. 

1332. 4IDr. N. B. Khare : Will Government please state whether the 
staff at Simla on the North W' estern Railway are not paid hill llo cc~ 

throughout the year? If so, why? 

The Honourable Sir Mubammad Zafrullah Khan: The North Western 
Railway staff stationed at Simla are not given a Hill allowance. ~  

are allowed a  ' Cold Weather' allowance during the winter from the 
lst November to the 31st March to meet extra expenditure on .fuel and' 
erothlng during these months. 

RETURN TICKETS FOR INTERMEDIATE AND THIRD CLASS PASSENGERS ON 

CERTAIN RAILWAYS FROM SIMLA.. 

1333 "D!'. N. B. Khare: Will Government please 5tate whpther 
rfturn tickets for intermediate and third class passengers, on N oJ:th 
Westcrn. East Indian. Bombay. Baroda .and Central India (inclUding 
Rajputana-Malwa ~t o  allu Great Indian Peninsula Railways are per-
missible from Simla' If so, on what conditions and under what rule T 

The ,Honourable Sir Muhammad Zafrullah Kh6n: 1 would ~  
thl' Hcinourable Member to rule 59-A. II on page 19 of the North Western 
Railway's Coaching Tariff, Part I, in force from the 1st July, 1936. 

Jnte1'mediate class return tickets can be obt.ained only for staeioDS 
on the East Indian Railway, on payment of two ~l  fares owr tbe 
Nlll'th Western Railway and the Hardwar-Dehra Dun sectIon of the 
Ballt Indian Railway and one and a half far-es oYer the rest of the East 
Indian Railway system. 

Third class return tickets for servants of 1st and 2nd class passengen 
ean be {lbtained for statU)DS on the Nordi Western, East Indian and 
Great Indian Pe.ninsula Railways, on payment of two single faret!. 
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,,"W'SIOW '1'0 S1:'ATlOll ~~ ON TBE NORTH ~  R.n.W .... y TO 

ISSUE. CBABGE SJQi:Ji:TS. 

1334:. ·Dr. R. B. Khare: Will Government please state whether 
Station Masters on the North Weirtem Railway are permitttd to issue 
charge sheets under their signaturet; and on their initiation to railway 
servantH of their stations' If so, under what rule T 

The IIoD01l1'&ble Sir Muhammad Zafrulla.h 1thaD: Government are 
informed that no specific restriction has been laid down by the N o1th 
Western Railway with regard to the authorities competent to issue a 
.harge sheet. 

bANsJ'ER OF STAFF FROM ONE DIVISION TO ANOTHER DIVISION ON THE NORTH 
WESTERN R.U!.W4Y. 

1335. ·Dr. N. B. Khare : With reference to the Agent, North Western 
Railway, Circular No. I of 1927, will Government please state whether it 
is the policy of the Administration to transfer the staff below M. 190 from 
one Division to another Division T If so, under what rule and on what 
conditions f 

The Honourable Sir M:ubammui ZafnalJah IthaD : Government have 
1lU information. 

PROMOTION OF GUARDS ON THE NORTH WESTERN RAILWAY. 

1336. ·Dr. N. B. Khare : With reference to the Agent, North Western 
Railway, Circular No. I of 1927, will Government please state whether it 
is the policy 'Of the AdIninistration not to promote any guard to Rs. 68, 
Rs. II G, Ilnd Rs. 200, who has not rendered three years satisfactol'Y service 
on Hs. 60, Rs. 105 and Rs. 185, respectively T If so, how many guarfls 
recruited in 1931 on Rs. 60 were within two yeq,rs promoted to Rs. 68 
against this policy and why , 

The Honourable Sir Muhammad Zafrnllah Khan: The reply to the 
first part of the question is in the affirmative. As regards the latter 
part, Government have no information. This is a matter of detailr.d 
administration within the competence of the Agent North WcsLel'u 
Railway, to decide. ' 

PROPOSAL TO APPOINT MR. K. M.lIAssAN AS SUPERVISOR OF RAILWAY LABOUR. 

1337. ·Dr. N. B. Khare: Will the Honourable Member for Commerce 
and l\:ailways please state : 

(4) whetber there is a proposal to lIppoint Mr. K. M. Hassan 
Deputy Director, Establishment, Railway Board ~ 
Supervisor of Railway Labour in the near future; and 

(b) who are the /Z'azptted officers l ~ l  for the appointment to 
Supervisor of Railway Labour f . 

The Honourable Sir Muhammad Zafrullah Khan: (a) No. 
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. (b) 'The appointment in· question is adm.iJljstrative ,and iafilledbt 
the selection of the most suitableofticer .. 

JOINING Oll' &.u.WAY UNIONS AND FEDEBATIONS.BY RAILWAY EKPLOYER8. 

1338. -Dr. N. B. Xhare : With reference to the reply given by the 
Honourable Sir Joseph Bhore to a supplementary question to starred 
question No. 724 asked in th"ls House on 'lth 11arch, 1935; viz.! " I am not 
f\ware of any ~ c  thing (that Railway Agents prohibit or discourage their 
servants from joining trade unions, and, if they are members of trade 
uuions, they are made to feel that they are doing something wrong and 
aj'e tn'oted with disfavour "), will Government state: 

No. 

(a) whether the Deputy Director, Establishment II, Railway Board 
has on or about 19th September, 1936, informed the Assistant 
Operating Officer, North Western Railway; Simla, as well as 
the Station Master, Simla, on telephone that they should 
warn the railway servants at Simla not to join the ~ t o l 

Federation of Railwaymen ; 

(b) whether the said Deputy Director further informed them that 
he has seenl"ailwayoervan1;$ ill company with the offieers of 
the said Federation; 

(c) whether the said Deputy Director pressed the discharge of the 
railway servants whom he saw in company with the officen. 
of the sa,id Federation ; and 

(d) whether it is contemplated to remoye the said railway servantc. 
from service by the Divisional Superintendent, North Western 
Railway, Delhi Division' 

The Honourable Sir Muhammad Zafrullah Xhan: (a), (b) and (IC). 

(d) Does not arise. 

GUARDS RETRENCHED IN THE DELHI DIVISION OF THE NORTH WESTEU 

RAILWAY. 

1339. "Dr. N.B. Xhare : Will Government please state: 

(a) the number of guards retrenched in Delhi Division on the 
North Western Railway in 1931 in each grade, gradewise ; 

(b) the number of retrenched guards provided in posts oth1r than 
guards; 

(c) the posts and their scales of pay in which the retrenched guards 
were absorhed, gradewhe ; 

(d) the date on which and the number of those retrenched lrUards 
who were subsequently traJ1sferred to· guards, gradewise ; 
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(,) the respective pay and the scales of pay drawn before and on 
transfer from posts where they were absorbed to posta &I 
guards; and 

(f) the reason for reduction in pay, if any, on transfer to guards' 

The Honourable Sir Muhammad Zafrullah Khan : Government. !lave 
DO information and its collection will involve an amount of laoour and 
expcnse not likely to be justified by resu}.ts. 

-RsDUC'nON OF PA'i' OF RETRENCHED STAFF IN THE DELHI DIvIsION OF THE 

NORTH WESTERN'RAILWAY ON THEIR ABSORPTION IN OrnER POSTS. 

1340. -Dr. N. B. Khare : Will Government please state: 

(a) whether the staff in Delhi Division on the North Western Rail-
way were in 1931 absorbed in posts on equal pay on being 
retrenched from posls which were brought under reduction; 

(b) whether the staff in absorbed posts have drawn increments in 
the time-scales of pay ; 

(c) whether on transfer to the cadre, they belonged before being 
retrenched, their pay, which they are drawing in the cadre 
after being retrenched, was reduced ; 

(d) whether the action of reduction of pay is justified by Funda-
mental Rule 15 ; and -

(e) what action has been taken to set right the breach of Funda-
mental Rule 15, if any Y 

The Honourable Sir Muhammad Zafrullah Khan: Government have 
DO information. These are matters of detailed administration within the 
(!ompetence of the ~ t to decide, to whom a c01'Y of the qu(!stion has 
been Bfnt for information and such action as he may consider necessary. 

INADEQUATE DRAINAGE AT LABKANA STATION ON T,HE NORm WESTERN 

RAILWAY. 

1341. *Mr. Lalchand Navalrai: (a) Will Government be pleased to 
state waat urrangements are there to drain off the sullage and dirty water 
from the premises of Larkana, ~ t  'Vei'itern Railw8IY station of the 
Sind section , 

(b) Is it a faet that a drain has been const!'ucted to terminate and 
dificharge the water at the town railway crossing by the side of the public 
roads, into a pit within the railway limits without any outlet at all having 
been provided for it f 

(c) When was this drain constructed, and since then has the a('cumu-
lated dirty water been takcn out at any time by the Railway f Ii not, 
"by not i 

(d) Are Government aware that comrlRints by public, the mUnICI. 
pality and the local officers made to the Railway authorities have been 
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'unheeded &!ld the water has been allowed to be stagnant, which emita bad 
lIDlell and is highly injurious to health' If 80, who is responsibic for 
doing so i 

(e) Do Government propOSe to take immediate steps to remove thiJ 
.Iluisaw·,e and make permanent .arrangement for draining of or pumpiq 
out the water from the pit 7 . 

The Honourable Sir Muhammad Zafrullah Khan: (a) In the 
ahsence of any Municipal Drainage System in or around the Railwa" 
Colony llt Larkana, the sullage water from the station building1 and 
staff yuarters is collected and discharged into soakage pits and borrow 
pits within the Railway limits. 

(b) Yes. 
(c) In October-November, 1935. The accumulated sullage . water. 

which is absolutely free from night soil, drains into the borrow pit and 
is I!radually absorbed. The borrcw pit is well defined and deep and 01 
8lDpie capacity and the necessity for removal of water hu not ari.sen. 

(d) There have been three complaints, ()ne from Mr. Lalchand 
NaYlilrai and two from the Municipality. The North Western Railway is 
takiug every precaution to prevent any nuisance oct:lurring. This matter 
is given special attention by the medical staff of the North Western 
Railway who have instructions to keep the place under observation. 

(e.) 'rhe North Western Railway Administration d() not admit the 
lluisance. The scheme was prepared and carried out to replace conditions 
which were considered by the Railway Administration as obje.1tionable 
from the point of view of the railway staff, passengers, civil autitllrities 
and thc general public. The scheme has resulted in the replacement of 
offensive marshes scattered in several places on the North side of the 
railway, and nearer the main public road, by a single deep rectangular 
pit further removed from the centre of the populated area. 

Mr. LalchandNavalrai: May I know if tbe Honourable Memhr 
has got information that there is no outlet to that ditch, and that the 
wahr iii not being takfn out by the sullage guards T Do Government 
propose to adopt some such means or they want to allow the water to 
remain as it is Y 

The Honourable Sir Muhammad Zafrullah Khan : I have given nIl 
the information that I have been able to collect, and I am unable to argue 
the m::l1ter further. 

• 
INDIANISATION OF HIGHER SERVICES IN THE KARACHI PORT TRUST. 

1342. *Mr. Lalchand Navalrai: (a) Will Government be pleased to 
.8tate if they have received a communication from the Buvprs aml Ship-
pers' Chamber, Karachi, addressed to the Secretary to the 'Government of 
India, Commerce Department. oil the !;ubjcct of Indianisation of higher 
sen-it'l!S in the Karachi Port Trust' 
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(b) Will Government be pleased to state the number of higher posta 
m· the Port Trust,· Karaclii, with the starting grade of Rs. 560 and abov&, 
aDd Low many of such posts are held by iluropeans and how mliUY by 
IndiaM 1 

(c:) Are the· figures mentioned by the aforesaid chamber in their 
letter, viz., 19 Europeans and five Indiall& out of 24 officers, correct , 

(d) What steps do Government propose to take to substantially ill-
neue tl.le Indian element in this service 1 

The Honourable Sir Muhammad Zafrullah Khan: (a) Yes, Sir. 

(b) and (c). The number of higher posts under the Karachi Pol"t 
Trust with a starting grade of RB. 500 and above is 23, of which 19 SA 
held by Europeans and four by Indians. 

(d) Government have taken special steps to keep themselves fully 
and constantly informed in this matter and they have no reason to 
~l  that their policy of progressive Indianisation is being lost sight 
of by the Karachi Port Trust. 

Pandit Govind Balla.bh Pant : Has the number of officers getting 
inore than Rs. 500 recently been reduced from 24 to ~ , 

The Honourable Sir Muhammad Zafrullah Khan : It was put down 
in the question as 24, but my information is that it is only 23. 

Pandit Govind Ba.llabh Pant: For how long have there beejl 
four Indians in the Superior Service , 

The Honourable Sir Muhammad Zafrulllm Khan: I am afraid I 
would require notice of that question. 

Pandit Govind Balla.bh Pant: Is it not a faet that new eandidatel 
have been recruited from Europeans and the number of Indians has gone 
down , 

The Honourable Sir Muhammad Zafrnllah Khan: For that also 1 
would require notice . 

.ALLEGED MiSMANAGEMENT ON THE SJiAHDARA.-SAJlARANPUR RAILWAY. 

1343. *Mr. Amarendra ft'ath Chattop&dhyaya (on behalf of SardH 
Sant Singh) : (a) .Are Government aware of the mismanagement on the 
Shahdara-Saharan.pur Railway f 

(b) .Are Government aware that the Shahdara-Saharanpur HaiIwa;r 
bas no r.ufficient rolling stock to cope with the requirements of the goods 
traffic, particularly sugarcane trucks required f()r the carriage or 8uga ... 
cane for the satisfactory working of the mills in that area' 

(c) For how long have the authorities of Shahdara-Saharanpur Rail-
way given any express or implied assurance to Rai Bahadur N"arain ~ lt 

and Sons, that their mill will receive facilities of carriage of sugarcane 
lAUti.LAD ]I 
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and that the freight charged would be less than the rates prevailil\g over 
konilkund and Kumaon Railway and are the Railway authoritieb keep-
ing their promise' If not, why not f 

(d) Is it within the discretion of the Manager, Shahdara-Saharanpur 
Railway, to give undue preference to one sugar mill over the other in the 
inatter' of rates or supply of wagons Y 

(0,) Are Government aWare that Rai Bahadur Narain Singh Sllglll' 
Mills, Ltd., stopped its working earlier for want of supply of wagons by 
the Hailway authorities Y 

(f) Do Government propose to direct the Railway authorities to have 
:~ llt rolling stock, particularly the sugarcane wagons, to meet the 

~ t t  of the Sugar Mills in that area Y 

(g) Arc Government aware that there is no road service in thai loca-
lity 3.l.td no goods can be carried by road T 

(It) Are Government aware of the loss suffered by them in the form 
of excise duty for want of supply of wagons to Rai Bahadur Naraiu Singh 
Sugar .llills, Ltd., on account of the mill closing earlier Y 

(i) What steps are QQvernment prepared to take in this direction , 

(j) What steps do Government propose to take to prevent such loss 
in the next year by the non-supply of sugarcane wagons to the mills Y 

(k) Are Government prepared to afford facilities to the sugar mills 
to enuhie them to get sugarcane in sufficient quantities for the profitable 
working of t.hose mills , 

The Honourable Sir Muhammad Zafrulla.h lOIan: (a),(b), (d), (e), 
I(g) and (h). No. 

(c) Government have no information. 

(f), (i), (j) and (k). I am 'bringing the Honourable Member's ques-
tion to the notice of the Managing Agents of the Shahdara-Saharanpur 
Railway for such action as they may consider necessary. 

ORDERS PROHIBITING THE SALE OF Jnatka MEAT ON THE NORTH WESTERN 
RAILWAY STATIONS. 

1344. *M:r. Amarendra Hath Chattopadbyaya (on behalf of Sardar 
Sant Singh) : (a) Are Governnientaware that on the North Western 
Railway orders have been issued that the Hindu meat vendors on plat-
forms are not allowed to sell jhatka, while the Muhainmadan meat vendors' 
can sell halal' If so, what is the reason for this distinction T  • 

(0) When were such orders issued and what were the circumstances 
:which led to the issue of such orders 7 

. (c). 'Yill ~o t please state how the non-kalal eating section 
~  pubhc IS bemg served by the North 'Western Railway on platfGrJllfl and 
pow such men are expected to obtain tlj.eir meat diet from platform 
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vemiors, particularly at stations where there are no Hindu refreshment 
rooms' 

(d) Are Government aware that one of the ~ put forward 
by certain officers and others against the sale of jhatka meat is that t ~ 

ll ~ would demand permission lor the sale of beaf on the l~t

forms Y 

(e) Does the Railway Board propose to intervene and have the orders 
cancelled immediately and not to give differential treatment' If not, 
why not' 

The Honourable Sir Muhammad Zafrullah Khan: (a) Out of deference 
to Muhammadan sentiment, the sale of Jhatka meat has been restricted 
to Hindu refreshment rooms and dining cars. 'fhe sentiments of both 
communities appear to be equally respected, as no facilities are pro-
vided on public platforms for Muslims who eat beef or for such Hindus 
and Sikhs who eat only jhatka meat. A substitute acceptable to each 
community is, however, provided. 

(b) On the 28th July, 1933, on information being received that jhatka 
meat sold on platforms was likely to arOuse communal feeling. 

(c) Non-halal eating passengers are not served with mea.t by plat-
form vendors. Vegetarian food is provided for them. 

(d) I am prepared to accept this from the Honourable Member. 

(e) Government do not consider their intervention is called for. 

Mr. Sri Prakasa : Is it possible to find out from the mere look of 
the meat whether it is jhatka or halal , 

The Honourable Sir Muhammad Zafrullah Khan: I am afraid I have 
no experience in the matter. Perhaps the Honourable Member has. 

Mr. Sri Prakasa : What flort of meat is permitted 1.0 be sold in the 
refreshment cars that run with the trains T 

The Honourable Sir Muhammad Zafrullah Khan : That does not 
arise out of this question, 

MEMORANDUM ISSUED EVERY MONTH BY THE EDUCATIONAL PRINTING WORKS, 

LAHORE. 

1345. *Mr. Amarendra Nath Chattopadhyaya (on behalf of Sal'dar 
Sant Singh) : (a) lias the attention of Go\'crnment been drawn to the 
Memorandum issued every month by the" Educational Printing Works "', 
Lahore 1 

(b) Under whose authority are such memoranda being issued and also 
tolerated by Government , ' 

«(') Do Government propose to find out the source of iuformation 
from which such papers are published T 

L406LAD d 
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(d) Are Government prepared to find. out the responsible o~ 
eOlmeoted with giving out all secrets of offices on the North Western Rail-
way to this or other printing works and place all the facts on the table 
(If the House , 

(e) What is the policy of the Government in regard to these mel" 
randa' 

(f) What steps have Government taken to see that their officers of 
the Rltll"ays, Posts and Telegraphs and other Departments, are not 
unnecessarily' criticised, defamed, abu8ed and attacked on false pretext 
as is evident from such memoranda' If none, why not , 

(0) .Are Government aware that such kind of remarks against \.,'t'rtain 
of their officers are bound to cause great worry and ultimately mental 
effect Y 

(It) Will Government please state what steps they propose to saFe-
guard the intere;;t of their officers, and what action they propo&e Lo take 
in this particular case 1 

The Honourable Sir Muhammad Zafrullah Xha.n: (a) Government 
have seen copies of the memorandum referred to in the question. 

(b) Government have no information. 

(c) and (d). GOvernment do not consider any useful purpose will 
be served by holding an enquiry into the matter. 

(6) No action is taken on anonymous communications. 

(f) , (g) and (h). In view of my reply to part (e), no action is 
eonsidered necessary. 

APPOINTMENT OF A SIKH OFFICER IN THE RAILWAY BOARD. 

1346. *Mr. Ama.rendra Nath Chattopadhyaya (on behalf of Sardar 
Sant Singh) : (ay Will Government plra:::e state the number of o c ~  

above the rank of Chief Superintendent or 'Assistant Secretary in the 
Railway Board, employed on 1st April, 19:.!6, 1930, 1934, 1935 and at 
present and how wallY of them were Indians and Europeans, including 
Anglo-Indians ? 

(1;) How many of the Indians were Hindus, Muhammadans and ~I l  

on the dates mentioned above Y 

(c) What are the special reasons for the increase of Muhammaddn 
.meers every year in the Railway Board, aud what proportion ~ t ~ 
form to the total appointments held by Indians on the Railway Board V 

(d) What are the special reasons for calling for Muhammadan 
OmCE'n: of the Punjab and North Western Railway only on the Railwl\l 
'Roard , 

(e) Is there no capable Muhammadafl. officer of the Bengal or MadrdS 
On tJheir railways who could occupy such appointments efficiently , 



:Ut3 

(f) Have GovernDlent appointed a Sikh officer permanently on the 
Railway Board since it.& creation YIf not, what are the reasons 7 

(g) Is it the policy of tiLe l ~  Board to ignore the claims of. this 
important conununity altogether like this on their staff ? 

(k) Are Government prepared to see their way to appoint a ~ 

officer also on the Railway Board' If not,why not , 

The Honourable Sir M'ubpmuu,i Zafrullah Khul :. (a) and (b). A 
statement is laid on the table. 

(c) to (e). There was no special reason. The officera oonsidere4 
most suitable were selected. 

(f) to (k). I would refer the Honourable Member to the reply give. 
by Sir A. Parsons on the 9th March, 1931, to question No. 275 put b1 
Sirdar H.rbans ~  Brar. 
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[15TH Ocr. 1931. 

TENuB.E 0, AN OFFICER OF THE RAILWAY BoARD. 

1347 .• a-. AJluu'elldra Hath Oha.ttopadhyaya (on behalf of ~  
S,mt Singh) : (a) What is the o ~ and special period, respectively, 
of the tenure of an officer on the Railway Board Y 

(b) Who al'e the ofOOers who have been with the Railway Board con-
tinuously for more than three years and what are the re8BOIlB therefor T 

The Honpurable Sir Muhammad Zafrullah Khan: (a) This depends 
op the exigencies of the service. 

(b) A statement is laid on the table of the House. 

8tG#tm1e11t Mowfftg ,lie _ of OJ!icer& in tlle Railway Board who Aave been aervlftg for mor'e' 
. than threA! ywra. 

O ~  ~l I Names. Designation. in the Government Remarb. 
Woo of India. 

I 

! 

1 Tbe Hon'hle Sir Gnthrie Chief CommiMimw of Secretary. 
RWl8eIl, Kt. Railways. 

2 )fro P.R. Rau .. Financial o ~oll  Secretuy. 
of Railways. 

3 M:t. T. S. Sankara Director .. Deputy Secretary. 
Aiyar. 

• Diwan ~  Mathra Director .. Deputy Secretary. 
Das. 

15 Mr. F. D'Souza .. Director .. .. Deputy Secretary. 

& Mr. L. H. KirkBeae, 8eoPetary Ra.ilway Deputy s.-tary. 
C.LE. Board. 

'1 K. B. Barkat Ali .. Deputy Director .. Under Secretary. 

8 lb. K.1rI. H&M&n .. Deputy Director .. Under Secretary. 

• K. S. Z. H. Khan .. Deputy Director .. ~  . 

Pandit ' ... ksbmi Xanta 'Maitra : Is there no fixed tenure , 

'!'he Honourable Sir If:ohammad Zafrullah Khan: In reply to anothex 
fIlJestion, I believe, it has been stated that the usual tenure is four years 
~ ct to any extension that might be given. 

I'" 

APPOIlft'IONT OJl' A. SIKH OFFICER IN THE APPOINT¥ENTB. ,UNDER THE 

CONTROL OJl' THE HOME DEPABTMENT. • 

1348. *Ift. Amarendra !lath Oha.ttopadhyaya (on behalf .£ Sanial' 
l~t  ~ (Il) How many new appointments of gazetted Rnk .'were 
ereatedunder, the HOme Department, including its attaehed o ~  .see 
~~l t  

(b} What proeedtU'e was adopted in stleeting the ~t  , 

-Cd, ll ~ t ~ t t~ t  ill .akiitg theBe appe'" . 
- tlt to ~: t  ~~ ~~ ~~Il~ :t :~ ~ t ~ l -~~ 



~ t  to members of a community of which there was l ~ an officer 
on their staff and with the allotment of this additional appointment tc. 
a member of the same minority community, thcy would thereby be giviag. 
much more than due share on the establishment of that office? If so, how 
and if not, why they themselves did not observe the orders issued on the 
subject of minorities representation by them' 

(d) What proportion does each community now form on the establish-
l1j.ent of these offices (officers grade only) , 

(e) Were there any Sikh candidates for each of the appointments, 
and in what way were they inferior to the selected candidates ,-

(f) Why are the claims of Sikhs being overlooked for higher appoint-
ments which are created under the Home Department's control, and are 
o ~ t prepared to see their way to give this community also its 
due share T If not, why not f 

'lhe Honourable Sir Henry Craik: I lay a statement on the table. 

~ Ifllowing tAe gazdWl appointments (ezcItIdMIg '_parary pDlfls) crtaletl in the Home 
Departm.t:ttt and ils attad"ed 011" ell since 1at M areA. 1936. 

I 

Home I D.I.B. Part of question. Depart- D.P. I. Public ServiOfo Commia. 
ment. sion. 

(a) .. .. Nil Nil ·2 1 • 

(6) and (c) .. Does not Does not In one case certain Local Loeal Governments and 
arise.  arise. Governments were E., H. and L. Depart. 

a.sked to suggest ment were I18Ired to-
names and in the other submit recommenda. 
a letter WII8 issued to tions _and the most; 
all Departments of the suitable candidate 
Government of India WII8 selected. Com. 
inviting applications monal considerations 
from members of their were not taken into 
staff. Selection WII8 account in making 
baaed on merits. the eelection. 

(4) Eurt>peans 40% 62·1% 40% .. .... 
Hindus .. 20% 20·7% 20% .. 50% 

¥:1l8Jima .. 10% 1'1·2% 40% .. 50% 

Anglo-
Indiana 30% .. .. . ... 

(.) .. Does not Does not No .. No Sikh candida\e 
arise. arise. wa.s recommended 

by any local Govem. 
ment. One sucil 
candidate. however, 
: applied- 1I1uo1lgh hia 
_ local Govemmepot. 

(/) -.. , DGeenot- o - ~ . ,"; ..... ' , .... 
arise. I!rise. 

---.. . -,;. .. " ; 
-- ,-



[10TH OCT. 1936. 

PancUt GoYiDd BaUabh 'Pant : Does that statement cover all the 
other parts of. ,the question, e.g., (b) What procedure was o t ~ in 
selecting the incumbents' Is it included in the statement f 

Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
able Member had better look at it. 

Pandit GOViu.'d &.Da.bh Pet : I am asking the Honourable Member 
who has handed in a statement a question and it is his duty to answer 
my question: 

The HonoUrable Sir Henry Craik :  I have given my answer. 

Mr. President (The Honourable Sir Abdur Rahim) : The Honourable 
Member might read that statement. 

PanditGovind Ballabh Pant: May I know what procedun was 
adopted in selecting the incumbents? It cannot possibly form part of 
the statement in normal course. 

fte Honourable Sir Henry Oraik : I have given the statement. 

Prof. N. G. Ranga: Is it not the duty of an Honourable Member .... 

Mr. PIeaident (The Honourable Sir Abdur Rahim) : Order, Order. 
The Honourable the Home Member is looking into the statement. 

Pandit Govind Ballabh Pant: May I know what is the answer to 
part (b) of the question, namely, what procedure was adopted in select-
ing the incumbents? 

The Honourable Sir Henry Craik : It is stated in the statement. 

Pa.ndit Govind Ba.lla.bh Pant : Should such an answer form part of 
the statement' I want your ruling, Sir, on this point. 

Mr. President (The Honourable Sir Abdur Rahim) : The Honourable 
the Home Member could read out that portion which refers to part (b) 
01' the question. 

The Honourable Sir Henry Craik : It is a long statement and it is 
somewhat difficult to read it all out. In the case of the Home Depart-
ment Secretariat, this question does not arise, because no appointments 
have been made. That a]so applies to the Central Intelligence Bureau. 
In the case of the Public Informat.ion Bureau, in one case the procedure 
was that certain Local Governments were asked to suggest names and 
in the other case a letter was issued to all Departments of the Govern-
ment of India inviting applicat.ions from  members of their staff. Se,lec-
tion was based on merits. In the case of the Public Service CommiBSion, 
the Local Governments 'and the Department of Education, Health and 
Lands were asked to submit recommendations .......... ' .. '  • 

Mr. President (The Honourable Sir Abdur ~  : All this is shown 
in the statement , 

~  ~o : l  Sir Henry Ora.ik: Yes, Sir. 

,  , ' PancUt doVind Ballabh Pant : I would ask fol' a rnling from t ~ 
Chair as to whether it'is open ,10 a ~  ,to inelude an answer to a" 
qllestion like this-what" procedure was adopted in" select.ing . the in cum-

t~ l  'a t t ~t , ~ It ~  ~ o~~ ~ ~ :l~ ~ ~ : ~l ~~ t 
anJf' answU' toaDY : ll l t~ ~  I t-ttl l t ot l ~ l ~  ~ : ~  



31. 

Mr. President (The Honourable Sir AbdurRahirri): Tli'el'e are 
apparently many sub-departments under the Home Department, and, 
from what the Honourable Member read out just now, -it seems difl'erent 
procedure is adopted in different Departments. .-:' 

Pandit Govind BaJIabh Pant: I may submit that when such ques-
tions are put down, it is with a view to enablet.he ~  to obtain 
further elucidation of the answer. Statements ate' ,only.\aid on the 
table. . J;>. •  : "  , .. , 

Mr. President (The Honourable Sir Abdur Rahim) : The Honourable 
Member had better look at the statement, and I think he will be 'Satisfied. 

(The statement was shown to Pandit Govind Ballabh Pant.) 
. -

PBOORAJOIES ISSUED BY THE DELHI' BROADCASTING STATION AND SECURING 

OF THE SERVICES OF SIKHS. 

1349. *Mr. Amarendra Hath Ohattopadhyaya o~ behalf .of S8l'dar 
Sant Singh) : (a) Will Government please state on what dates the pro-
gramme issued by the Delhi Broadcasting Station for Indian section had 
been entirely allotted to Muhammadans only and similarly to 'Hindus 
only since 1st May last , 

(b) What are the areas specially served by this station and what pro-
portion the Muhammadans form in such areas Y 

(c) Are Government aware that there is nota single date: on which 
the whole of day's programme of this station has ever: been allotted to 
Hindus, just as has been given to Muhammadans only T If so, what are 
the reasons T .  . 

.•. (d) Do Government propose to issue instructions that,' f9110wuig the 
policy laid down by the Government in respeet of communal representation 
in every sphere of life, in allotting the programme of a day, th.e adlDinis-
tration of Delhi StatMB should see -that not more than ~ cent. or 
33 per cent. the maximum is not allotted to the Muhammadans' If not, 
why not Y 

(e) Have they attempted to secure the services of Sikhs for the 
purpose. also Y If so, how, or in what way fIf not,. why .UQt ? 

The Honourable Sir Frank: Noyce: (a) and (c). The programmes 
broadcast from the Delhi o c ~  Station-are !lot, and. have not been, 
lillotted, to any particular community (lnany day. -The latter part· of part 
(c) of the question does not, therefore, arise. 

(b) The Delbistation gives a ground ray service of &oout100 miles 
radius, and an indirect ray senice which may extend under favourable 
atmospheric conditions over the whole of India. I regret I' cannot ll ~ 

take to work outthe figures, for lt c t ~ ~~-o ~ l  : ~  
•  . ... ~ : ',;. -' '  : -:~ • >. ;,..... ~ '. 

" (d) No. ',. t t ~t o l ~ t :~ I ~~ :tl  if they 
could, weuld not be :.arranged()n' cbmmunal })1"inciplelt.'·'· '.'. "j.," 

~ - lt~ ~ to t ~~  : ~ : ~ ~ : ~: ~ ~ ~ ~~o~~ ~ 
broadcastIng ~  ~~~ I :t ~t : .. ~ t ~  : ~  : ~  :~I:  .-j<,,;;q{! .... - ~~  



~: [15TH OCT. 1936. 

Dr. Ziauddin Ahmad. : May I ask what is the difference betWeen the 
Hindu programl!l6 and the :Muhammadan programme in broadcasting , 
Ila.s .. it anything to' do with the religious side Y 

(No answer.) 

BRAKESMAN ON THE EAsT hmlAN RAlLWAY. 

1350. ·Mr. Muhammad Azhar Ali: With reference to the reply 
given on the" 31st August, 1936 to part (a) of unstarred question No. 
510 asked in this Huulre on the 7th April, 1936, will Guvernment pleasl'! 
state the date from which Brakesmen on the East Indiaa Railway 
ceased to have been employed as such Y 

The Honourable Sir Mnba,mma.d Zafrullah Khan : Government are 
informed that on the old East Indian Railway area ~ :  were ~ ~o  
about the year 1923. About the year 1925 after the amalgamation of the 
old Oudh and Rdhilkund Railway with the East Indian Railway a certain 
IlU1Jlber of brakesmen were removed from the Oudh. ~  Rohilkund 
&ilway area and the remainder were retained to perform the duties of 
letter delivery clerks until this category was converted into that of 
sorters in 1935. 

FIxATION OF DATES FOR POLLING IN THE PROVINCES FOR THE COMING 
ELE<n'IONB. 

1351. *Pandit Govind B&1la.bh Pant: (a) Have the dates for polling 
been fixed for the different Provinces' If so, will Government be 
pleased to state what they are Y 

(b) Will the elections for general constituencies be held in every 
province on one and the same day 1 If not, how long will it take to 
complete the elections and how will the different constituencies in a 
l'rovince be arranged for this purpose 7 

The Honour&ble Sir Nripendra Sirca.r: (a) The dates for polling in 
a province are to be fixed by the Local Governments and will be published 
by them in due course. 

(0) Government have no information. 

Pandit Govind B&llabh Pant : Is the Government of India not eon-
II81ted about these dates , 

The Honourable Sir Nripendra Sirca.r :  I believe, before they are 
finally fixed, they will be submitted 10 the Government of India for 
their information, but that stage is not reached yet. 
Pandit Oovind Ballabh Pant : May I inform the Honourable the La,.. 

Member that in fact, in some provinces the dllltes have already been 
ftlxed ·llDd notified ,  . 

The Honourable Sir N'ripendra Bircar: I stand corrected. 

Pandit GOvind ll~ t:  I know if the next Session of the 
Assembly will start after the elec.tions llre over' In my province the 
Rotifieation published day befoTe yesterday gave the 8th and' 9th of 
February as the dates for polling. 



UOI 

".l'lle Honourable Sir Nripeudra Sircar: The date of the next Session 
has not yet been decided but the probability is that the Assembly will sit 
before the 8th or the 9th of February. 

Pandit Govind Ballabh Pant : Are the Government aware of the faet 
that the elections are likely to take place in the first half of February in 
most of the provinces 1 

The Honourable Sir Nripendra Sircar: I accept that. 

Pandit Govind Ballabh Pant: Will the Government kindly bear it 
in mind that, as most of the Members of the ~ l : l  interested 
in these elections, it is desirable to hold the next Session after the elec-
tions , 

The Honourable Sir Nripendra Sirear : Government are not con-
,"inced that tbeir interests will draw them near polling stations and we 
expect most of the Members will be here. 

Pandit Govind Ballabh Pant: The next elections are likely to absorb 
the time of a large number of Members of this House. In fact, general 
~ ct  are intended to evoke general interest. 

The Honourable Sir Nripend.ra Sirear: What is the question that the 
Honourable Member is asking me , 

Pandit Govind Ballabh Pant : My question is that the Government 
may, in view of the fact that many of the Members of the .Assembly will 
be interested in t'he elections, try to fix the next Session of the ~ 

after polling has been finished in the provinces ? 

The Honourable Sir Nripendra Sircl&T :  I can give no hopes that that 
will be done. . 

Pandit Govind Ballabh Pant : When is the next Session likely to 
begin T 

The Honourable Sir Nripendra Sirear :  I cannot make any definite 
pronouncement about it, but surely it will begin before the 8th or 9th of 
February. 

Pandit Govind Ballabh Pant: Wi!l it begin in January' 

The Honourable Sir Nripendra Sirear : The utmost that I can ~  

now is t.hat it might begin about the 25th or 26t.h of January. That is 
a tentative proposal, and I cannot make a definite statement. 

Pandit Govind Ballabh Pant: Is it a fact that this year the-ABsembly 
started only on the 2nd of February Y Is it also a fact that this time the 
. SimI,a ,·:Session hilS been much longer than in any other year? 

The Honourable Sir Nripendra Sircar: Those are faets which· are 
known to everybody. 

, Pandit Govind B8.Uabh Pant! In view of thesefitcts, win Govern-
ment consider the advisability of starting the next Session as late ,in 
February as possible and not in January at a;l1 T 

The Honourable Sir Nripendra Sirear: There is nothhIg to ~ t 
the Govermnent from considering it, .but I 00 not wa.nt to;.coneeal from 
.(he House that it is not likely· to happen. 
J (. _ 
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Sir Muhammad Yakab : Are Government aware t.hat during the last 
Delhi Session, the Assembly w88sitting till the 23rd April when it was 
very hot and then some items on the agenda could not be finished and it 
was then said by certain Honourable Members that at the fag-end of the 
Session no important w,ork should be brought forward for discussion in 
the Assembly. 

The Honourable Sir Nripendra. Sircar : Delhi is very cold in January 
and very Dot in April. 

Pandit Govind Ballabh Pant: Do Government share the desire of 
Sir Muham.inad Yakubthat Members of the Assembly should, as far as 
possible, be kept away from the scenes of these provincial elections where 
their presence will be useful to the candidates Y 

(No answer.) 

Mr. Mohan Lal Saksena (Lucknow Division: Non-Muhammadan 
12.NooN. Rural) ; Sir, before we proceed to thebllsiness 

on the agenda, I should like 'to raise a point of 
order. I gave notice of certain questions, and although ten days haw 
passed, they have not been brought on the list of questions issued by the 
Assembly Department. Standing Order 17 says : 

•• Questions, which have not been disallowed, shall be entered in the list of ques-
tions for the day and shall be called if the time available for questions Pl\1'mits 
in the order in which they stand in the list ..... " 

Mr. President (The Honourable Sir Abdur Rahim) : What is the 
point of order , 

Mr. Mohan Lal Saksena : In the list of questions issued for today 
I do not find my questions. The questions have not been brought on the 
list as required by the Standing Order which I have just read out. 

Mr. President (The Honourable Sir Abdur Rahim) : All the ques-
tions of which notice has been given have been disposed of by me, and 
I take it, it may be that in case of some particular questions, there may be 
some delay owing to the fact that Government perhaps are not in a position 
to collect the information or something like that. But all the questions, 
of which notice has been given, have been disposed of. 

Mr. Mohan Lal Susena : I may inform you, Sir, that I gave notice 
of a number of questions which have not been disallowed. 

Mr. President (The Honourable Sir Abdur Rahim) : I cannot allow 
the time of the House to be wasted in discussing this subject. The 
Honourable' Member can write to the Assembly Office giving particulars 
of the questions which he has given notice of and ascertain the facts. 

Mr. Mohan Lal Saksena: Under Standing Order No.7, a question 
should be disallowed within ten days, and, so far as my questions are con-
cerned, more than ten days have elapsed, and T have not receit'ed any 
communication intimating that my questions have been disallowed, nor 
do I find them in the list of questions for today. Therefore, these question!! 
must have been admitted by you, Sir, and they must have been put 011 the 
Jist of questions which has not been done. 

Mr. President (The Honourable Sir Abdur Rahim) : The Honourable 
Member should make a representation.to the office, and he will get an 
answer. 



O IO ~O: l -  

SUSPENSION OF SOME P ATW ARIS OF THE ALIGA8H DIsTB.IOT I'OB1 ALi.EGm 
ATTENDING AN ELECTION MEETING. 

Mr. President (The Honourable Sir Abdur Rahim) :  I have received 
notices of three motions for adjournment of the House relating appar-
ently to the same subject. 

The first one is by Mr. Mohan La! Saksena. He wants : 
•• To move the adjournment of the business of the Assembly to_ eonsil1ier a definite 

matter of urgent public importance, that is, the failure of ° the ~ t of India in 
stopping interference by the Government of the United. Provinces' a,nd its officials in 
the iorth('oming elections to the Provincial Legislature, asevmenced by the °latest action 
of the Government in suspending 11 patwaris and two eourt peons in Khair, District 
Aligllrh, for attending an election meeting addressed byP .. nditJ.awahB.I:Lal Nehru 
and thu8 depriving them of their right and freedom of exercising choice ° between the 
candidates of the various contending parties in the forth('ooming elections. This news 
was published in the HiMUIltan Ti1M8 of the 13th October." 

.As the Honourable Member knows, I cannot accept a motion for 
adjournment merely on the report published in the newspaper. I want to 
know what specific information or authentic informatiQn the Honourable 
Member has in his possession about this subject. 

Pandit GoVind Ballabh Pant (Rohillrond and Kumaon Divisions : 
Non-Muhammadan Rural) : rrhe statement is correct. I wired to the 
Secretary of the Aligarh Congress Committee to let me know the names 
of these Patwaris and peons who have been suspended, and he .has sent 
me the following names : 

1. Radhe Sham. 2. Piarey La!. 3. Chandan La!. 4. Ram 
Swarup. 5. Jwa]a Pershad. 6. Har Narayan. 7. Hira 
La!. 8. Ramsaran. 9. Ramsaran. 10. Cheda Lal. 11. 
Bhoora Singh. 12. Shyam Behari. 

These are Patwaris. 'l'he two peons were Chida Lal and Zahir Ahmad. 

:Mr. President (The Honourable Sir Abdur Rahim) :  I want to know 
the specific information. That does not take the matter beyond what 
is mentioned in the newspaper. What I want to know is whether the 
Honourable Member has got any copy of the order or anything like that 
suspending these persons. 

Mr. Mohan Lal Saksena (Lucknow Division: Non-Muhammadan 
Rural) : Up till now the practice has been that if you are satisfied that 
a certain report in the newspaper is correct, you have been pleased to 
rule the motion in order. 

Mr. ~t (The Honourable Sir Abdur Rahim) :  I do not know 
whether the Government admit the facts. 

The Honourable Sir Henry araik (HOme Member) : Not as alleged 
in the adjournment motion. 

Mr. President (The Honourable Sir Abdur Rahim) : What are the 
facts ? ° 

The Honourable Sir Henry Oraik : The facts are that there was no 
order by the Local Government at all ; there was no order by the 

(8203 ) 
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(i (Sir Henry Craik.] 
Collector even, but there was an order by the sub-divisional officer suspend-
ing these subordinate officials primarily for absence withQut leave from 
their duty. '!,he reason why they were absent without leave is suspected 
to have been that they attended a meeting called by Pandit Jawahar La! 
Nehru. That question is under investigation at the present moment, but 
the primary cause of their·su.spension was that they were absent without 
leave from their duty. The matter is under enquiry and I submit we 
cannot by any stretch of imagination call the matter to be one of urgent 
public importance. 

Pa.ndit Govind Ballabh Pant : As to the matter being of urgent 
public importance, there can be no doubt. They were dealt wi1h in this 
manner because they attended a particular meeting and that is a matter of 
urgent public importance. As to the fact that if it is said that these people 
were suspended not because of their attending this particular meeting but 
IJn some other ground, then it may be a conside'ration which will weigh 
'With the Chair. But the facts are admitted I submit. 

Mr. President (The Honourable Sir Abdur Rahim) : If you produce 
some communication or communique from the Government or some order 
showing that they were suspended on that ground, i.e., for attending a 
particular meeting, of ~  I can accept that as evidence. In Volume 
III, Part VII, Legislative Assembly Debates, page 4680, it has been ruled: 

•• The Associated Press is a private organization as far a8 we are concerned, a.nd 
unless it is made the channel of communication for some official statement which has been 
made !'lther here or in ~ l  I do not think. I can l'egard that as authentic. I am 
afraid that whatever the Honourable Member propose, to do, I cannot rely on the news· 
papers for a purpose of this kind." 

Then, the President goes on : 

.. The Honourable Member does not appear to have supplied me with any Dell' 
information. The point at issue is this. We have already ~  fully the position 
of Indians in Kenya. The message which the Government of India transmitted to the 
Home Government conveyed the considered opinion of this Assembly on that subject, 
and the only means by which a motion for adjournment could be taken this afternoon 
would be some authentic officia.l information regarding a lJiEfW development of graVl' 
significance which had not been discussed before. Now, I am afraid I eannot accept 
two private telegrams as a proof of that grave development." 

Pandit Govind Balla.bh Pant : Now, Sir, we are on the horns of a 
dilemma. If we 0.0 not put in an arljournment motion the day it appears 
in the Press, it would be ruled out as not being of urgent importance 
because of our failure to notify it on the day it appears in the Press. Of 
course nobody can get any first-hand information. We have to relyo-ll the 
Press report. Therefore, we can give notice of the motion only on the very 
day we see it in the newspapers. 

Mr. President (The Honourable Sir Abdnr Rahim) :  I do not think 
it has ever been ruled out, because notice was not given on the verY day 
it appea,red in the Press. 

Pandit Govind Ballabh Pant: If I may respectfully submit. even 
ihe Chair here has ruled out such motions because the news appeared in 
the Press the day before. 

Mr. President (The. Honourable Sir Abdur Rahim) : Yon mean 
when notice was given some days after rthe occurrenee. 



· ~~ . Govin<1 B.uIabh· fant : In this ~  the matter .i4 of urgent 
Pllbl1c importance. I know it for a fact that the l'atwans and othW 
G..overrunent servants have ~  l,lsed for convening t ~ on ~ 
ot. the National Agriculturist Party. . . 

The Honourable Sir Hemy Oraik : I deny that. 

flP1!Ut o tlll ll~ l l ~ t : The Patwaris are engaged for taking 
the villagers to these meetings addressed by the leaders of the Na,tional 
Agriculturist Party. I would submit thlit the allega!ion which we, on 
this side, make is more authentic than the one p!,oceeding from the ot'her 
si4e. 

Mr. President (The Honourable Sir Abdur Rahim) : They have been 
~  for attending election meetings· f 

Pandit Govind Ba.llabh Pant: I frankly confess that we have not 
seen the original order. Our inforlIUltion if'! derived from what haa 
appeared in the papers. After that we wired to the local people in order 
t9 ascertain whether it is true and they have informed us that it is tnle. 
We wanted full details from them and they have sent this to us. 
"fou can see that we the non-officials cannot possibly get hold of the orders 
of the officials and if these unfortunate Patwaris were themselvei! to hand 
over. copies of the order to us they would perhaps be landing t l~ 
in much greater difficulties than they are' involved in at present. 

Mr. President (The Honourahle Sir Abdur Rahim) : If the facta 
were admitted there would be no difficulty but I have to accept the 
Honourable the Home Member's statement that these men were 
suspended, or at any rate some of them were suspended, for absenting 
themselves from duty. 

Pandit Govind &.llabh Pant : Sir, may I respectfully submit that 
the Honourable the Home Member may be aSked to produce the order t~ 
has been issued by Government or by their subordinate officer ? 

T4e Honourable Sir Henry Cra.ik : I said there was no order by 
Government. ' 

Pandit GoviDd B&llabh Pant: Sir, these are the facts admitted; one, 
U,lftt 11 Patwal'ls and two peons have been suspended. Secondly, that they 
~  suspended after Pandit Jawaharlal '8 meeting. Thirdly, they ~ 

suspended because of the suspicion that they had probably attended ~ 

a meeting. (Cries of "No, not at all" from Government Benehes.); 
What the Home Member said was that their suspension wa.<; not primarily 
4us tQ their takiM part in this llleeting hut ....... . 

The Honourable Sir Nripimdra Sircar (Leader of the House) : He 
did not ~  that. 

Pandit &vind Ba.llabh Pant :  I would request the Honourable the 
Law Member to trust his colleague's intelligence to that extent that he 
eannot forget what he stated just a minute before. I remember hia 
saying that it was not primarily due to this. If he says he did Dot, I 
will stand corrected. 

The Honourable Sir Henry eraik :  1 said that the cause of ~  

lIuspf'nsion was primarily absence from duty without leave. 
1.406LAD p 
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Pandit Govind Ballabh Pant·: Primarily it was absence from duty 
but there was sO!l\ething else besides that which also had a bearing. I 
want Government"io accept one of two positions, and if they do that we 
will not press the motion. Either they say that Government servants 
should be free to attend all meetings addressed by all parties ......... . 

'. The Honourable Sir Henry Craik : Sir, on a point of order, I sub-
mit that the Honourable Member is arguing on the merits of the quest.on 
:which has not yet been admitted. 

Pandit Govind BallabhPant :  I am 110t arguing on the merits ; I am 
trying to curtail discussion. 

Mr. President (The Honourable Sir Abdul' Rahim) : All a matter of 
fact, discuSsion on the subject of Government servants interfering in 
l ct ~ has gone on for three days. All that I have got to see is this. 
Is there authentic information before me that they have been sU8ppnded 
for tt~  an election meeting 1 AU tbat is admitted by Government 
is,-they have official information. I take it,--that they have been suspended 
because they were absent from duty. That is primarily, I understand, to 
be tIle ground on which they were suspended. If the Honourable Mem-
ber can adduce some authentic official information tomorrow that they 
bave been suspended for attending an election meeting, I will accept that 
as good evidence. But I do no"t say I will admit the motion if it is inad-
D..issible on other grounds. 

Pandit Krishna Kant Malaviya (Benares and Gorakhpur Division : 
Non-Muhammadan Rural) : Sir, may I respectfully submit that absence 
from duty in the case of Patwaris has no meaning, because ..... . 

Mr. President (The Honourable Sir Abdur Rahim) :  I "cannot allow 
a matter like that to be argued. 

STATEMENT RE PROGRESS OF RURAL DEVELOPMENT 
SCHKME8. 

The Honourable Sir James Grigg (Finance Member) : Sir, I lay 
en tlle table a statement showing the progress of the schemes financed from 
the Government of India grant for rural development in 1935-36. 

REPORT ON THE PROGRESS OF THE SCHEMES FINANCED PROM 
TRE GOVERNMENT OF INDIA GRANT FOB RUBAL DEVELOP-
MENT IN 1935-36. 

" In the Statement regarding the Government of India grant for rural 
~ : lo t in 1935-36 laid before the Legislative Assembly on the 6th 
f.:eptember 1935 it was stated that a further report as to the actual 
progress of the schemes would be' laid before the House in du:e course. 
The Statement below shows the pro/!ress reported by the Provinces up 
to the,end of Junc 1936genel'ally but in some ~  to slightly different 
~  .' ..... " '" 



PROGRESS OF -B1J'&Al, DEVELOPHENT SCHEJ4ES. 

MADRAS. 

1, ViUage communicatiouB 

2. Rural water 8upply 

3. RurallBllitation inclllding a Health Unit scheme •• 

,. Anti·malarial operations 

5. Discretionary grantll ~ Co1leotors 

AUotmentli transfcrred to Orissa-

1. Village communicatioDB 

2. Rural wator supply 

3. Discretiouary grantll by Collectors 

Total 

AUotmentli 
from ttle 

Gove1'Illllflnt 
of India 
grant. 

Ra. 
,-'7,540 

5,26,810 

3,00,000 

50,000 

'8,650 

13,73,000 

~ 

23,190 

1,350 

27,000 

14,,00,000 

ExpendituN ' 
up to 30th J 1IJIIj 

1936. 

Ra.-v 

2,27,000" 
:.1 r 

50,000 

7,-000 

31,000 
,J12$'_ 

')18,000 

'l'-: 

'-20,000 

B ~ 1. 

2. The amount.'! actually distributed under the various heads and 
the details of e,xpenditure met out of them are as follows ;-

Village communications ;-

The distribution of the allotment is as follows ;-

District boards for expenditure in areas other than those within 
the jurisdiction of non-union Panchayil.t BoarW 

Amount placed at thedillJlO8&l of the Inspootor on.funil"ipal COunC11a 
and Local Boards for expenditUlf' in Bon-Wlion Panchayat amu 

Valparai Panchayat Board 

Amount undistributed 
-

Rs. 

2,95,520 

1,50,000 

1,000 

1,020 

'-47,540 

The DistrIct 'Boards have spent up to 30th,' June 1936 a sum' of 
Hs. 1.44 000 and the Inspector, of Municipal C()uJ'(cilsand Local iRoal'ds 
, Us. 83.000; 

L!UtiLAD 
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'Full grants have been made ~ .,re¥ other than Panchayat (non-
union) areas for ~ road works besides numerous bridges and culv:erta 
o ~  irrigation .AllP drainage channels, and in Panchayat (non-umon) 
mIL!! il>r'l33 wo. of which 107 relate to road works and the remainder 
to the construction of culverts and bridges. 

Reports from district officers show that new roads have been made 
to connect important villages with each other and with railway stations 
and---trunk roads. In several districts these roads have opened up the 
interior where difficulties have hitherto been felt by agriculturists for 
want of proper roads especially in the rainy season. The construction of 
culverts over irrigation and drainage channels has greatly facilitated the 
transport of agricultural produce from the fields to the villagts and from 
the villages to the trading centres. The value of these roads and bridges 
is so much appreciated by the pUQlic that in some cases they have voluu-
t ~~  labour and free gifts of land. 

S. Rural water suppZy.-

The allotments are as follows :-. 

~ :tt  For protected wateor supply IIChemea in the Nilgiris. Coimbatore, 
,. , Madura and Kurnool Districts •• "  . . .• .. 

(2) FOT Tural water supply works. (Through the President!! of Distrit'$ 
Boards for expenditure in areas other than those within the juris. 
diction of non:union Panchayat Boards) 

(3) Through the Inspector of Municipal Councils and Local Boards 
for expenditure in non-union Panchayat areas .. 

(4,) Amount sanctioned for expenditure in Agency areas 

(5) Amount kept in reserve to meet unforeseen expenditure .. 

4.10,:71 

4,0,415 

10,992 

2,027 

5,26,SlO 

Presidents of District Boards have spent up to 30th June 1936 a sum 
of about Rs. 50,000. The Inspector of MUnicipal Councils and Local 
Boards had not actually spent any of the money placed"at his disposal up 
to 30th June 1936. lie has however stated that many of the works are 
uncler execution. The l~ is due to the fact that the funds were placed 
at his disposal late in last year and the preliminaries to the actual execU-
tion of the wQrks could not be completed in time to enable any grants to 
be dnwn before 30th J nne 1936. 

, The progress' in the eXACutitm of tbe rural water supply ~  has 
been lo~  Thi.'l is largely aecounted for by heavy rains in some or 
tAA ,dUltrlcts and the consequent rise in sulT-soil water and thedifticultitlS 
j.p obtaining a certificate from the District Board EnO'ineer before 
'es:ecntion as to the availability of water at the site selected:. (This has 
~ o  as a condition to guard ~ t unprofitable outlay.) 
- ~ - -.. -.-. 
. ": Vqll 8J:'-..nUi have ~lt  ~ tll for the 6C)nstruction of abpllt 650 
~ water wells in areas other than Pancha.vat o -~  arJjf9 
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and for about 75 wells in PlJIDchayat (non-union) areas. About 100 wells 
have so far been completed or are nearillg completion. These wells have 
been sunk in places ,,·here the need for good drinking water has· Leen 
keenly felt and the wells are open to all classes of people. Parapet and 
side wells, platforms, etc., and baling arrangements, wherever neces.>ary, are 
being put up. Thesp. works supply a real need in villages and afford great 
reLef to the rural populatIOn. 

Protected 1\ ater Supply Schemes.-

The grant was allotted for expenditure on the following c ~  :-

1. Nilgiris D1:strict : 

Kadanadu water supply scheme 

Tlauneri water supply .cheme 

Kodamalai water supply scheme 

Porthi waWt supply scheme 

Devarshola Bazar water supply scheme 

DaTani watE>r supply scheme 

Gudalur water supply scheme 

Kotagiri water supply schema 

2. Coimbatore DistrlCt : 

Dhaliyur water supply scheme 

3. Madura Districf : 

Avanipuram water supply IIcheme 

4. K urnool District : 

H08ur watE>r supply scheme 

l,.ao 

, ,,080 

3,750 

1,000 

I,BOO 

~ 

',930 

28,000 

83,205 

Of these 11 schemes, six schemes are under execution and three have been 
dropped as not suitable for execution. 'l'wo schemes have not yet been 
taken up. 

Rural 8anitation.-

'rhe amount allotted has been distributed as follows :-

Provision of bore· hole latrines in rural ueu 

ftaD4 .. allee Health Unit Scheme 

Ra. 

2,75,000 

25,000 

3,00,000 
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. 8cAeJM for the provision of bor ... hol8Zatrifau .. rural UICU. 

This scheme provides for-

(1) The construction of t~o public latrines in each village. 

(2) For the supply of concrete slabs at half cost and the free supply 
of borers necessary for installing private latrines in a few 
houses in each village, subjeet to the condition that the house-
owner finds funds for the enclosure, labour for boring and 
construction and the other half of the cost of the slabs. 

The scheme has been put in operation in a selected taluk in f:ach 
District Board area and is under the control of the Director of Public 
Health. 

A sum of Its. 58,800 has been spent on the scheme IIp to 30th June 
1936 and 1,073 public and 2,184 private latrines have been constructed so 
far. The latrines constr11cted after 1st A pril 1936 are, being provided with 
zinc sheet enclosures. In many of the districts the scheme is expected to 
be completed before 31st December 1936. 

In places where these latrines have been put up the people have been 
instructed by means of ordinary and magic lantern leetures as to the 
dangers of soil pollution and consequent hookworm infection. These 
latrines are now being more widely used by the rural popUlation, especially 
by women and are becoming more popular. Some local bodies are 
already following the example set by Goyernment. They have begun to 
construct borehole latrines in their areas at their own cost and to. employ the 
scavengers necessary for keeping them clean. A few District Boards are 
themselves meeting half the cost of the slabs supplied by ~ t to 
private houseowners. In the Nilgiris District some of the estates are 
manufacturing their own slabs and constructing bore hole latrinf:s in their 
estates for the use of their labourers. 

Poonamallee Health Unit Scheme.-

This is an experimental scheme of intensive health work, carried out 
in a. seleeied area of 25 square miles in Sreeperumbudur Taluk in the 
Chingleput District, with Poonamalleeas the beadquarters, with a view to 
demonstrating what can be done for the health and welfare of the rural 
popnlution by a well organised public health effort and thus stimulate the 
health consciousness of the masses. Thi,;; scheme is also intended to afford 
facilities for training workers in all aspects of public health. The esti-
mated cost of the scheme for a period of 18 months is Rs. 41,700 and tM 
sum allotted for expenditure on it from the Government of India grant 
is Rs. 25,000, the balance being met from a contribution by the ~ ll  
Foundation. . 

The Health Unit is -unQer the. charge of a First Class Ht-alth Officer. 
The whole of the Health Unit area has been divided into four ranges, 
each-with a staff of one health inspector, one health viSlt(\l', two midwives 
and two· female attendants. Besides tht above staff, a clerk, an attrnder 
and.ten peon!'! ale employed in the Heanh Unit as a whole. 



The Public Health staff of the Health Unit attend 1$ t,4efellowing 
matters :-

(a) AdministratilJn.-

(1) Vital Statistics. 

(2) Health Euueation. 

(3) Super\-ision. 

(b) Hygiene.-

(1) 

(2) 

Ante-natal. 

Natal and o t~ t l  

(3) Infant and child of pre-school age. 

( 4) Chil u of school age. 
(5) Adult. 

(6) Inu ~t l  domestic and social hygicne. 

(c) Sanitation.-

-,rll. 
) ,- r 

.:! 

(1) Water supply. 

(2) Drainage. 

(3) Conservancy. 

(i) Rubbish anu manure. 

(ii) Nightsoil. 

(iii) Provision of latrines. 

(4) Nutrition and food supply. 

(5) Housing. 

(6) Dangerous and offensive tl'ades. 

(7) Control of animals and their t~  

(8) Disposal of dead. 

(d) Cont,'ol of communicable diseases.-

(1) Notification. 

(e) 

(2) Epidem:ological investigations. 

(3) Vaccination and preventive ino\!ulation. 

( 4) Malaria control. 

(5) Special campaigns, such as hookworm, filariasis, leprosy, 
tuberrulosis and venereal diseases. 

Labomtory work.-An advisory committee consi'>ting of the 
Revenue Didsional Officer, a reprf!sentatiYe of the o~ l c  
Foundation, a representative of dIe District Boaru, the PI'csi-
dents of the Panchayats in the "Health "Unit area' and a 
representative from eaeh of t ~ o ~ c t l t~  ~  

been constituted. The Revenue Divisiona t OmCN' is I he 
President" of the Committee and the' llealth Orne!:r, the 
Secretary, "The work of die eO.Dl1llittce. ~ of· an advisory 
~t : lt ~ t : ~ "every. qUJitter. . .. 
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TM ktual.1tOtik of the Heahh Unit was started on 4thllitober 
1935 •. the activities of the Health Unit for the first nine months -an 
S1InUniftised below. 

VitaZ Statistics.-
During the 'hine months of the working of the scheme 1,338 births 

and 920 deaths have been registered as against 1,044 births and 758 deat.hJ 
for the corresponding period during the previous year. 

O ~  Survey.-
House suryeys are being carried out with the object of getting as 

mucn information as possible about the houses and their occupauts. The 
health inspectors have suneyed all the 8,017 houses in the Health Unit 
area.;-They are now going oyer the same houses advising the people to 
carry out improvements, especially in the matter of o~ l of rubbi!ih 
accumulated in the backyards. 

Health Eclucation.-
-- -

Jlealth inspectors have been giving magic lantern and Cinema lectures 
in different parts of the Health Unit on the various subjects with the 
object of educating the public. The Health staff has also been holding 
personal talks with the public whenever pos.'iible. In all they have delivered 
148 magic lantern lectures, 6 cinema lectures and 55 lectures without magie 
lanterns. They have also conducted 63 school talks, 705 village talks and 31 
radio '\}ferformances. 

Vaccination and anti-cholera inoculation.-

In all 911 primary vaccinations and 2,852 re-vaccinations haye been 
conducted by the public health staff of the Healt'h Unit. 5,361 :mti· 
cholera inoculations have also been conducted in the Health Unit. 

Jlaternity and Childwelfare.-

Health visitors and midwives attend to home visits and conduet 
labour cases. So far they have conducted 614 labour cases, assisted 96 
delivery cases, and have made 4,658 ante·natal and 4,303 post-natal visits 
and have visited 90 expectant mothers, 1,969 infants, and 1,059 children 
of pre-school age. They have delivered 6 lectures and have conducted 
40 ante-natal and infant clinics, besides 15,014 home visits to advi!'"8 
women in their houses. The clinics were mostlv att,('nded to bv the 
Assistant Directress of Public Health (Maternity' and Childwelfal'e). 
The pt'ople have begun to appreciate the work of these health visitors and 
midwives.. 

8chool Hygient.-

In all 1,603 school children have been. examined. 

Water supply.-

With -a ·view to improving the water supply of the Health ~t  14 
samples of water takf'n from· difff'rent BOurces in the-Health Unit were 
sent to the King Institute, Guindy, for chemical and bacteriological 

lt ~ t o  .As all th(: sampI6$ were foulld ~t t :-  the question 
of iw.ptoyi.pg, ~  water sppply, in 1ihe lIf'J'llth Unit by ·means of sinking 
bore, JveHs-M ~t- o ~ t o :  The :Chirrglepl1t ·l)istriet. Hoard .and-
a c ~t~  ~ l c ~~ ~t ~ l  •. 'or ;,1illl'<.PUl'P. _ 



Hookworm.-

Th(' investigation regarding hookworm was started during the second 
quarter, with a view to suggesting mass hookworm treatment. In all, 545 
samples of motions haw been examined so far, with positive results in 
about 78 per cent. This examination is not yet complete. 

Epidemic Dtseases.-

Thf:re were occasional outbreaks of small-pox and cholera. In all, 
there were 77 attack" and 20 deaths from small-pox and 154 attacks and 
60 deaths from cholera. The existence of the public health staff of the Health 
Unit was useful in t ct ~ the cases early and attending to them 
daily-a task which is not possible for the ordinary district health staff. 

Genet'al Sanitation.-
The public health staff of the Health Unit has taken over the supeI'-

vision of the conservancy section of the Panchayat areas in the Health 
Unit. 

A sum of Rs. l.!iOO has been allottf'd for ('xpenditnrp on the eOllstruc-
tion of private and public borehole latrines in the Health Unit from 
the allotment for the construction of borellOle latrines. 
The public health staft' of the Health Unit also act as advisers In the 

matter of licensable trades. 

There were some minor festivals in the yil1ages of the Health Unit. 
The necessary sanitary arrangements for these festivals were looked after 
by the Public Health staft' of the Health Unit. 

General.-
Except for a few casts of cholera and small-pox, the public health 

of the Health Unit was quite satisfactory . 

.A hatch of five students of the B. So Sil. and Health Offic('rs classes 
"'ere deputed by the Professor of Hygiene, Medical College, Madras, to 
undergo a course of demonstration in the Health Unit. This method of 
training is likely to be useful when all the 8e:tivities of th£;o Health Unit 
are in full swing. The lIuestion of appuintillg a woman medical officer 
for the Health Unit is under the consideration of the Madras Government. 

Expenditure.-

A sum of about B.s. 15,000 has been spent on the scheme from 
t ~ Gm'ernment of India grant during the first nine months of the working 
of thf: scheme. 
The Government of India have agreed to the continuance of the 

Health "['nit for a further period of 4 years from 31st March 1937 on & 
contributory basis. 

Discretionary grallts by Collector·s.-
The sum of Rs. 48,650 allotted for expenditure under this head has 

been distributed to the Collectors of districts at the rate of Rs. 2.000 each. 
They have spent &S. 38,000 up to 30th June 1936. 

The Collectors have spent the grants mostly on sinking wellB for 
drinking 'water in p1aceS where they are badly needed, improving and 
deepening tanks, improving cattle ponds, constructing culverts and foOt 
t ~ o I ~ playgronndS ,'and burial grounds and in. proviamg 

t l ~ ot :~tl  who have lost their ~o  !tOm fife aceidehta. 
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Anti-malarial Operatio1&3.-

, . -The sum of Rs. 50,000 allotted for the above ~ has beendistri-
. \11ted for expenditure on the various schemes as detailed below :-

1. Construction of sub-soil and open drainage at 
Chintllpalli, Glldem Taluk and Vizagapatam 
Agency 13,000 

2. Construction of sub-soil drainage at Gudalur in 
the Nilgiris District 13,000 

3. Anti-malarial operations in the Rameswaram 
. Island in the Ramnad District 6,000 

4. Anti-malarial operations in the coastal area from 
Ennore to Madras, Sriharikota Island and 
Gudul' Taluk, Kellore District :. . 18,000 

Total 50,000 

A sum of Rs. 31,000 has been spent on the'schemes up to 30th June 1936 
antI the Director of Public lIealth who is controlling the schemes has 
reported that all of them will be completed by August 1936. 

BOMBAY. 

(J) Agricultura). schcmes including Animal Husbandry 
(2) Industrial schcmes 

(3) Public Health and Sanitation 

(4) Rural water supply 

(5) Village communications . 

(6) Education 

(7) Propaganda in the districts 

(8) Special agricultural and industrial8chemes 

(9) MisoolIa.ncous 

Unallotkd reserve .. 

Allotment for Sind 

Allotments 
from thc 
Government 
of India 
e--ant. 
1,27,024 

19,636 

37,065 

26,701 

20,989 

29,618 

42,646 

94,900 

32,029 

1,31,392 

5,62,000 

1.38,000 

7,00,000 . 

Expenditure 
up to 

30th June 
1936. 

51,240 

6,757 

17,155 

13,li15 

12,125 

14,299 

16.264 

9,615 

13,234 

1,54,204 

1,54,204 

(1) Agricultural schemes including Animlll Husband",.-These 
schemes were formulated hy the dhnrict authorities to suit 10001 f!onditious. 
They cover a large nUII;lber of useful objects. such as improvement of the 
qualiti . of cMton, padely aw:l bajri seeds, 'inwrov-ement Qf sugarcane, 
Jntroduction -o~ ui?-to-dateagricultural, implements and eonstruction of 
ml,lnure pits. Ineertain centres attention.has. been concentrated on 
eattle ~~ :~  ~ ~ :~ -~t ~ t~~ ~ 9£ gQ&.ts, t ~~  ~  JBIPl1 

. . ,. - . . 
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miseellaneollS objee13 on which the grant is expended may t ~  
bunding, pig-killing and ~  sale societies. Kamgarsha,vebeen. appolll.ted 
for the collection and distribution of improved varietIes of nce stralllS. 
A large quantity of Java sugarcane has been distributed in the central and 
western parts of the Dharwar District with a condition in certam case3 
that the recipients should return an equal number of sets of the caD:e 
supplied to them with an. additional 25 per cent. at the : ~-t l  
arrangement being devised for the more rapid spread of cultivation or 
the improved variety all over the tract. A beginning has been made 
with the Belgaum District by deputing a trained· mason employed by: ~  
Agri(;ultural Department to popularise the Poona furnace for gUI' bOilIng 
in the western part of the district, where sugarcane is grown on an 
('xtensive scale and applications from cultivators for t ~ construction of 
such furnaces have begun to be received. l-eghorn and Rhode Island 
fowls and eggs have been distributed to some villagers and a beginning 
has been made in the Kolaba District by . opening poultry farms. A 
central poultry farm has been opened under the supervision of the 
Wilson Anti-Famine Institute in Bijaour. -

(2) Industrial S-chemes.-Advancesto weavers and the purchase of 
sewing machines, etc., to start sewing and knitting classes reprellcnt the 
bulk of the expenditure. A school for the introduction of improved 
methods of wool-carding and weaving· has been opened at Darga in 
Dijapur under the supervision of the Department of Industries and boys 
of thc shepherd clas'>, whieh forms about one-eighth of the total population 
of the district. are admitted to the school. Deserying students are each 
given a monthly stipend of P\S. 6 for the ~ ol  course of six months and 
a loan of Rs. 64 for the purchase of appliances. A handloom weaving 
school has been opened at Dandur in the Dharwar District. 

(3) Public Health and Sanitation.-The schemes under this head 
comprise purchase of medicine chests, campaign against guinea worm, 
Imby flwws, nurseries, improvement of the conditions of  midwifcl"y and 
propaganda of knowledge of first aid. ,.So far 50 medicine boxes have 
been purchased. Rs. 4,000 has been spent on the campaign against guinea 
worm. Eighteen earth augers have been purchased for boring latrine 
holes. 250 booklets on first aid were purchased for distribution. 
24 baby shows were held and 11 dais were trained. Four villa<J'e dis-
pensaries have been opened and grants given in deserving cases t~  
the pay and travelling allowances of doctors and lady visitors. 

(4) Rural water sttpply.-The expenditure on rural water supply 
was mainly concentrated on the construction and deepening of wells. Step 
wells wherever possible have been converted into draw wells, mainly with 
a view to combat guinea worm which prevails in certain parts of the 
Presidency. About 30 step wells have so far been converted into draw 
wens, four were repaired and 15 new ones constructed. \Vater supply haa-
been improved in three villages at a cost of about Rs. 2,000, while in certain 
other places water troughs and " Ovara " have been built. 

(5) Village communications.-Construction and repairing of· roads 
and guttocs in addition to bridges over nallas and stone pavements where 
rond conditions were miserably bad, account for the expenditure 'so far. 
n -is .n(Jteworthy that. in Kolaba where interior communication;; are not 
satLcd'aetorrvillagers are· being encouraged to construct approach roads. 
by voluntary lab{)ur and this measure has met with considerable cc ~  
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(6) tc t ~ ....... The Govel11mmt of India's ~ has been mainly 
utilised for opening 195 night schools and constructing school buildings 
;i!l 9 cases. 'l'ouring libraries have been started and grants have been 
given to 45 of them. Books were also purchased and distributed for village 
·libraries and grants made in deserving ~  for literacy schemes, boy 
scouts, girl guides and training colleges . 

. (7) Propaganda in the Districts.-Propaganda work has been mainly 
concentrated on training classes for rural workers, magic lanterns and 
slides, ~ o o  and leaflets and posters on various subject.<; such as 
tree and mango planting, trench latrines, aIld cattle diseases. In certain 
eases village improvement photographs have been taken and published in 
local papers. A few pUblicity vans have been purchased to facilitate the 
<llsseinifuition of instructive matter pertaining to rural hygiene. 

(8) Special Agricultural and IndUstrial Schemes.-These inc1u<ie 
village tanning industry, inland fisheries, improvement of buffalo and 
its milk supply, poultry in villages (with special stress on the encourage-
ment of pedigree poultry keeping) and cO-operative egg collecting, grading 
and marketing. The idea of the latter scheme is to show cultivators how 
~  eo· operation and early marketing of eggs they can be eonsidcrabl!V 
benefited. One kamgar trained at the Government Central Poultry l<'ann 
bas been deputed to assist villagers itt this direction. It may be added 
t,hat the custom of the Royal Bombay Yaeht Club has been secured for 
*he pUl'Chase of eggs. 

BENGAL. 

(1) Eat&b1iehment o ~  paddy and crop demonstra-
tion ,'entr, 'S, etc. .. 

(2) Improvement of cattle, etc. 

(3) Improvement of poultry 

(') Propaganda in the districte 
(5) Wireless tra.nsmiasion in Midnapore District 

(6) Improved marketing of Jnte and Paddy 
(7) Coir spinning and weaving 
(8) Union Board dispe1l8&ries and improvement of 

water supply . .  . . 

(9) Agricultural fanilB attached to I600ndary achoola, 
etc. 

(10) Boy Sooute, Girl Guides and Brat&chari 

(ll) Minor drainage and flU8bing schemes 
(12) Chittagong Hill Tracts 
(13) Discretionary grant.B .. 

(14) Grant to Sriniket&n .. 

lI5) Grant for 8chOoI play-grounda 
o~ .. 

Allotments 
from the 
Government 
of India 
giant. 

Rs. 

1,09,000 

1,75,000 

600 

20.000 
17,000 

50,000 

40,700 

3,84,000 

1,80,000 

20,000 

3,03,000 

30,000 
2,05,800 
11,000 

'9,000 
6,000 

1';00,0(1) 

Expenditua 
np to ita;; 
1936. 

Rs. 

3,400 
17,000 

9,000 

1,45,000 

1,75,000 

20,000 

2,000 
19,000 

89t1OO 
11,000 

• 411,000, 

"","",,,,,,--,,C;.;..' • ~ .... ,_. --"-_--'-_.-;....-..... 



(l) ScAeme lor estabZishme,nt of seed, pqddy and crop deflltmstration 
cen,,"es.-400 centres have heen started as provided for iIi the l ~ 

Cultivation of difterent crops is iIi: progress in some and in others l~  ~ 
being prepared and manured. . 

(2) Improvement of cattle and fodder crops.-Ten temporary 
ftterinary officers were appointed from the 1st April 1936 and after ~ 
short course of instruction at the Dacca Farm were posted to the several 
districts where they are carrying out propaganda regarding the improve-
. IP,eIl'z of live-stock and making arrangements for the transit of bulls from 
rlrilway stations to the recipients. Sey"en hundred and three s(:l'ub bullt 
were castrated during the month of May. Napier grass cuttings and 
roots were supplied in areas where the rainfall was sufficient for tha 
improvement of fodder crops. . 

(3) Improvement of p01tltry.-Nothing was spen·:; up to the end of 
May 1936. Since then 29 cockerels have been issued to villagers and the 
~  Stook Offieers and the Veterinary Assistants are advising the culti-
vators in the proper methods of poultry keeping. 

(4) Propaganda in the Districts.-Loudspeakers and gramophones 
have been purchased and despa·tched to the District Officers and the bills 
are awaited. Speeial gramophone records are also under preparation 
and are expected shortly. 

(5) Wireless transmission in Midnapore,-It has been decided that 
the expenditure will in the first instance be incurred by All-India Radio 
who have been entrusted with the installation and the maintenance pf the 
sets and that the expenditure actually incurred will be adjusted in due 
eourse. The Station Director, Caleutta,  has been asked to arrange for 
the adjustment of the charges. 

Receiving sets were installed in certain villages in Midnapore and 
the scheme worked for tW(' mouths during April and May, 1936. It will 
again be started in November, 1936. 

(6) Improved marketing of jute and paddy.-No expenditure has 
been iucurred on this c ~  up to date as it has not taken final shape 
yet. 

(7) Coir Spinning and Weaving.-The expenditure up otQ the end 
of May 1936 has been about RB. 9,000. A nnmber of centres were selected 
for holding demonstrations by the 4 demon!ltration parties ,'established 
ullder the scheme in consultation with the ColIecwrs of the Districts of 
24"Parganas, Midnapore, Noakhali and Bakarganj. The work in the first 
centre in each of the above districts which was started in February last 
is ,expected to be completed by the end of August next. 

(8) Union Board Dispensaries and impr01Jtm!mt of water-sv,pply.-A 
mID of u.s. l,45,OOO bas been spent up to tl1eeJ.!.d QfMay 1936. The scheme 
provides for the cstablishm':'llt of Union B.:>ard Dispensaries" in 24 
Districts and thefollowixl.g t -~ l  projects in 25 Districts :-

.  < T&iIks .. . •• 

lUng wells 

lIaaoIllf ~ 

!fube wella 

3J 

213 

4.5 

BH. 
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(9) Attachment of Agricultural farms, etc., to secondary schools .aud 
provision tlf play grounds and village 1talls.-The total expenditure up to 
the end of May, 1936, is Us. 1,75,000. The scheme has been almost 
completed. 

(10) Boy Bcotds, GirZ Guides and Bratachari.-The whole of the 
sanctioned allotment of Rs. 20,000 was spent by the end of the year 
1935-36. 

(11) Minor Drainage and flushing schemes.-The actual expenditure 
up to the end of May, 1936 was Us. 22,000. 

Progress of expenditure during the current year is likely to be more 
rapid now as the work of the special Engineer Officer. entrusted with the 
preparation of the details of the several small schemes is nearing 
completion. 

(12) Chittagong Hill Tracts.-The actual expenditure up to the end 
of June, 1936 amounted to Rs. 18,804 as detailed below :-

Schemes. 

(1) Rural water supply " 

(2) Rangamati Water Supply Scheme 

(3) Clearing riveN of snags 

(4) Bridges and CommunicatioDll •. 

(5) Draining of dhebas .• 

(6) Agricultural and Industrial Development 

Total 

Sanctioned 
allotment. 

Rs. 
12,500 

5,000 

5,000 

3,500 

3,000 

1,000 

30,000 

Expenditure 
up to 30th J W!8 

1936. 

Rs. 
10,567 

5,000 

1,080 

1,576 

581 

18,804, 

The works which could not be taken up owing to the early monsoon 
-are expt'eted to be completed during the next cold weather. 

(13) Discretionary grants t.) Commissioners and District 0fficers.-
The expenditure up to the end of June 1936 amounted to B.s. 89,270 as 
-detailed below :-

EXpPnditure 
up to 30th June 

1936. 

RB. 

1. Grants for water supply ~  

2. Granta to dispensaries for medical applianC88, repairs to· dispen!l&ry 
buildings, etc. 17,685 

3. Grant. . for the construction of roads, bridges and improvemont of 
communications .. 3,345 

4. Grants to weaving and industrial institutes, exhibition committees, 
etc. ' .. ;. 4,566 

5. Grants to schools for pUM'hase of books and furniture and repairs to 
school buildings and for play-grounds' . ~  

6. Grants to clubs and &88Ociations for bOOkssports equipment, etc. 1,498 
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Exponditllre 
up to 30th J WI8 

1936. 

Re. 
'1. Grants to Boy Scouts and Girl Guide3 Organizations and Bratachari 

Societies .. 4,066 

6,192 

1,380 

9,825 

5,774 

5,944 

8. Grants for improvement of village sa.nitation 

9. Grants to public libraries 

to. Grants to Drainage and Irrigation schemes 
11. Grants for m.o sets .. 

12. Grants for breeding bulls, improvement of agriculture, etc. 

13. Grants to leprosy clinics 460 

14. Grants to Veterinary hospitals, cremation ground, St. John 
Ambulance and Presidents of Union .Bo&rda fat helping Village 
rcco1l8truction. etc. 220 

Total 89,270 

(14) G,.ant to Sriniketan.-A grant of Rs. 11.000 out of the unspent 
balance of the original allotment of Rs. 82,000 for rural broadcasting 
in Midnapore. has been made to the Sriniketan Society for the es::ablliJl· 
ment of five l o~ health societies. 

(15) Grant for school play gf·ounds.-An allotment of Rs. 49,000 
has been made (with the approval of the Government of India) out of 
the unspent balance of the original allotmeut of Rs. 82,000 for rural 
broadcasting in Midnapore for play grounds for secondary schools 
spread over all the districts. . Actual expenditure has not yet been 
mcurred as details are now under consideration. 

1. Main scheme 

.2. Agricultural schemes 

3. Public Health schemes 

-4. Industrial schemes 

6. Publicity schemes 

6. Kumaun Bchemes 

UNITED PROVINCES. 
Allotments 
from the 
Govemml'nt 
of India 
grant. 

Rs. 

7,00,000 

3,2&,000 

3,16,000 

70,000 

36,000 

50,000 

15,00,000 

Expenditure 
up to 31st March 

1936. 

Rs. 

59,500 

28,000 

54,500 

3,000 

5,000 

1,50,000 

The rnral development schemes of the United Provinces Government 
are in three parts: the  main sch{'me, d{'partmental sch{'mes anu 
the Rumaun Scllem{'. 'rhey have been in force sinc{' October 1935. 
These thre{' schemes are parts ofs unitary and comprehensive scheme of 
rural development which is in operation in the 48 districts of these 
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Pl'ovinces. The departmental schemes are certain special schemes which 
ar-e worked in close association with the main scheme. They supplement 
the local 'efforts and resources under the main scheme and primarily benefit 
the areas selected for lo ~ t  The Kumllun scheme meets the 
speci.u ~  of the three hill districts. - . 

Main Scheme. 

2. ~  the main scheme 270 rural ~o t circles have Qeen 
established in the province. Each circle comprises a group of twelve 

ll ~  A resident organizer is stationed in the central village of a 
eircle. A village organization has been set up in each village and there 
is in each district a rural developmen<t association. This consists partly 
of zamindars and other non-official gentlemen interested in rural welfare 
and partly of the local officers of the different departments of Govern-
ment so as to co-ordinate the various activities for effecting improvements 
in -t.he rural areas. A discretionary grant of Rs. 5,000 a year has been 
allotted to each district officer. This grant is to be expended by him on 
objects of public utility in the rural development circlf's of his dis-t.rict and 
is to be given on a contributory basis in accordanc'3 with local needs and 
requirements. An officer has been placed on special duty {() supervise 
the working of· the whole scheme. Educative propaganda is being carried 
on by holding fairs and exhibitions for farmers. A feature of these 
~~ t o  is that all t\le departments co-operate in running it and they 
are thoroughly practical in nature. During the comparati,ely short 
Ileriod of the operation of this scheme encouraging and satisfactory 
progress ~~ been made. It has to a large extent succeeded in securing 
concentration of work, co-ordination of different activities, and a balanced 
all-round development of village life ; the sani-tary, the cultural and the 
economic aspects have all been taken up together and tackled fairly 
effectively. 

3. As a result, local apathy and fatalistic resignation have given place 
in many areas to active interest and there is a stir and a new note of 
hope. AgricuN:-ural improvements have received fresh impetus, demand 
for improved seeds is growing, demonstration plots are being opened 
in the village centres, seed unions are being formed, better agricultural 
methods and practices are being adopted and cattle breeding is being 
taken up with earnestness. A concentrated drive is 'being made for im-
proving rural sanitation and hygiene. Wi{hout forcing anything from 
above, villagers are taking up such items of work as pitting the manure 
(. utside the village, constructiQg soakage pits, improving village water 
supply, general sanitation and clean houses. Cultural improvrunenU; have 
received equal attention. Considerable zeal has been, displayed every-
where in 't.he development of village games and sports, o ~ of night 
schools and village libraries and training of adult scouts for sOel'al sen-ice. 
This has the effect of making village life more interesting and this in turn 
stimulates a desire for improvement in other directions. More encourag-
ing are the signs of a corporate spirit of self-help and the particular 
inl!tances in which {he ll~  have been able to carry out improvements 
{or the benefit of the village. Such instances are the improvement of 
o~ c t o  eradica.tion of pests, "settlement of disputes co-operati>8 
distribution oJ water for irrigatiQn purpose$ and opening of educational 
~  ." 
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Agricultural Schemes. 

. 4. ll- o ~ -I ~ c t ll .remain unserved by ca.nals and 
tube-wells, irrigation facilities,' have been provided by undertaking boi-ing 
operations within existipg wells of the o ~  type: Under this scheme 
2250 wells will be sunk and nearly. one-third of thIS number have· been 
~  so far. In each case two-thirds of the cost of o ~  has been 
met by the ~  of the well· 

, 5. ErnbaflkmentS -(l'nd Reser.tloirs.-Another source ofi.ncreasing ~  

water-supply . for irrigation purposes is by the construetion of small 
village reservoirs or embankments, This work is ·cQncentr&teti· in. the 
eastern districts of the provipce and in Bundelkhand. Survey work in 
'ibis conneDoll has .been. completed and· several embankments are under 
construction. .A 50. H. P. '4"actor and the c~  ploughs have been 
,puichased o co t : c o o ~  in this scheme alSo the villagers meet 
a . part of the cost, . mostly in labour. . 

6. Fmit llt ~I  twelve selected districts of the province fruit 
culture has been. organiied on an ex1:{lllsive scale in the rural development 
J circles.' Fruit. plants and seedS b:a-ye' bee:i :SUpplied to 720 "'illages . the 
''WOrk of planting is nearing eumpletion. ' 

;.. 7. ,Goai and p;w,ltry ~  special scheme for the imJ:.'t'ove-
"J,Ilentof goats a.nd poultry is ~ o c  Fifteen stud bncksfor bret>;l,-
; illg village ,goat&; in addition :f;Qtwo Jamunapari and one Bar-Bari l ~  

have been placed at five different centres. Several suclessful gollt 
shows have been held, at which 214 goats were exhibited; tilere were 
189 exhibitors from 36 villages. Two poultry farms have been opened. 
20 pure bred utility White Leghorns have been placed at one ~  20 pure 
bred utility Rhode, Island Reds at the other. An all-metal poultry house 
has been erected at ea,cll of these centres. ' 

Public H ealtk c ~  

, 8. Village medicine cn.ests>--:-Nearly.3,000 villages have been supplied 
with Village medicine chests, T.hese chests have proved extremely popular 
and have had to be replenished several times in many places. The supply 
of medicine chests has made both the workers and the scheme popular 
~t  the villagers. 

9. HeaJ.th : t ~  " Health Units" have been established; each 
comprising a compact area of about 50 villages. Besides carrying On the 
general items of health work which include soakage pits, manure pits, 
ventilators. improvement of water supply, the special features of the 
health units are the provision of c~l relief by means of mobile dispen-
saries under the charge of medical officers, matemity and child welfare 
work under the care of health visitors assisted by trained midwives, the 
training of indigenous dais and general anti-epidemic work such as inocu-
lation andv:.accination. Intensive health propaganda has been carried 
out by lectures, homely talks, magic .lanterns and cinema shows and special 
~ t o  has .been paid to the promotion of JlllJ,iorRed Cross',activities 
in the fochools in the Health t ~  A.numher"of sanitlj.ry ¥l,oo!s 
has·been formed in villages for maintainit:Ig these activlties on a 'permanent 
f6Oting.· .. '!"o • 
.l.rl06LAD 
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InduRfrial Schemu. 

10. Industrial schemes.-To provide facilities for marketing the 
j)i'bdncts of vWage cottage industries, 27' subsidised shops have been 
llpened. A iiitw section for the IIl ll:~  of ll o llc~ has be.en 
"opened at the Arts and Crafts EmporIumnt Lueknow. BesIdes mam-
taming a show-room containing a selection 'Of the important products of 
rural industries, the Emporium does business by buying products from rural 
areal; and supplying them to subsidised shops at wholesale rates. 

11. 'Co-Operati'f16 Societie..'1 :f)f. glu;e o ~c -  811pervisors have 
been appointed too~  co-opcl."ath·e societies of ghe6 producers and 
tkey are doing. useful work. ". 

12. Co-operative Stores.-Fi've Co-operative stores have been opened 
"in order to help' in the marketing of the products of selected industries. 
One deals with ~t and needle work, another with blanket weaVing, a 
third with mat wicker chairs,' durries, etc., a fourth with leather goods 
and the fifth with durries and braSs utensils. 

'publicity and Propaganda Schemes. 

. 13. Suitably selected papers and periodicals as well as departmental 
journals and pamphlets have been broadcast in the 3,000 odd villages 
includ6ld in the rural development scheme as also in other villages. A few 
~ are being printed. U::;eful agricultural information dealing with 
.,yeo practical fruits of research is being translated into the vernacular and 
communicated in simple and homely Language to the people in ruB! 
areas. 

The K umaun Scheme. 

14. Special schemes are i;n force in the hill districts of Naini Tal, 
Almora and Garhwal. A lump provision of Rs.25,000 has been made to 
Naini Tal and Rs. 12,500 each to Ahnora and Garhwal to finance certain 
approved schemes. In the Nailli Tal District a scheme costing Rs. 6,500 
for pipe water supply for Haldwani has boon taken in hand. Twenty-
nve diggis (water tanks) have bee;n constructed at a total cost of 
Rs. 10,000. The construction of a.nti-malaria drains is in progress. In 
Almora the water su:pply of ten villages has been improved, an important 
J"oad has, .been repaIred, a nursery for fhe supply of seedlings to 
panchaytftI forests has been opened and barbed wire has been distributed 
where ;necessary. In Garhwal eight bulls have been purchased and are 
used f{)r the inIprovement of cattle, a model village has been established 
ed improved seeds haye been distJribllted. . 

PUNJAB. 

1. Omaolidation of ol~ 

!. Sanitary ilnprovemimta in Gujrat mt.trict 
. 3. Bore·hole latrines in ~  Distriot .. 

Allotments 
from the 
Government 
of India grant. 

B.s. 
2,01,766 

8;829 

10;000 

Expenditure 
up to the 
end oKiJIy 
1936. 
Rs. 

50,000 

6,000 

2,000 
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•• Water-8llpply achemee •• 

i G. Serum Oellara 

'e. R.econstruotion of the Veterinary ItoilpitalB in Rohtak 
District 

-7. Construotion of Veterinary Hospitals 

It. Broadcasting Boheme 

9.TamriDg Sobeme 

10. Fruit growing 

11. Well boring .. 

12. Distriot Offioers' discretionary ~ t  

Total 

AllotlneatB . Espenditure _om the .pta 
Government end of July 
of India grant. 1936. 

Rs.  Rs. 
2,25,322 

20,226 

12,000 

110,000 

-~ ~ 

75;920 

62,000 

25,898 

1,00,000 

,8,60,000 

6,000 

20,000 

18,000 

10,500 

9,500 

92,000 

2,14,000 

., 

Consolidation of holdings.-This work WWI started by the o-o ~t  

Department in 1921, sinee when over 600,000 acres have been O ol ~t t 
'With the unanimous consent of all eoncerned. Last year it was deeided 
to aottempt it through the agency of the Revenue Department as well and 
allotments from the Government of India grant were made to both ,;as 
follows ;-

(a) Co-operative Department 

(b) Revenue Department .. 

A.--Co-operativ€ Depa.rtment. 

The staff sanctioned for the purpose is :-

Inspectors 

Sub-Inspec"..ors 

Iht. 

1,51,766 

50,000 

7 

83 

7 Inspeetors and '18 Sub-Inspectors have 80 far been appointed. The 
full staff will be employed as soon as suitable men can be found and 
trainp-d. 

The total area consolidated so far by this special staff is 25,487 acres 
and the total exf'enditnre Rs. 36,168, which is less than Rs. 1181-per acre 
as againstRs. 11111-for the province as a whole. 

A great advance has been made during the last two years in ~  

method of consolidation. Originally consolidation was arranged by 
exchange of fields. Then came a stage in ~  .all the landowners in a 
patti or sub-division of a village· agreed to consolidate their holdings by 
real1otment. Now in the Ambala, -Jullandur and Hoshiarpur circles 
. consolidation' -'Will not be· started nruilss -whole villages agree to pool and 
. re-allot the :~  
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, 'So ,8Uccessfuhiwas consolidation that in 1934-35 1,00,000 fields were 
reduced. to less than 17,000. But the process goes further than mere 
consolidation of' fields. Village roads· are straightened and new cunnect-
ing roads art made, whicb s?metimes include a .circ.ular road round the 
village, on the outside of ~  each landowner IS glve;n a small plot for 
keeping his manure. If possIble too, spaces are left for a school play-
ground and for-a tree nursery. Tbus the entire village area 1J1&y be laid 
out afresb with the happiest ~  New wells are sunk/ waste lands are 
broQghtunder cultivation, litigation about boundaries ,virtually ,l!eases, 
production increases, and the benefits are, so marked ,that, the lll~  
are mucb more' ready than they were before to take up other practlClal 
forms of rural reconstruction. In fact, wbere fragmentation isacute,as 
it is in a large part of the Pu;njab, it is not too much to, say that o ~ol
dation of holc:fulgs. is the s"..arting point of all real rural reconstructIon. 

B.-Revenue Department., 

Work is b(ling undertaken in tbe Rohtak, Gujrat and Sialkot Districts. 
Each Jistricthas been given a Tahiildar as consolidation officer and two 
Ka;nungo?'andfive Patwaris. In Rohtak and Gujrat the work is still in 
the iWdal stage of propaganda, but in Sialkot five villages have been 
co~ t  four ,more are under consolidation. The work is likely 
vproceed more rapidly when .the o o t ~ o  Holdings Bill nOw 
:under consideration is ,passed. This will make it possible to" consolidate 
holdings when a sufficient majority is in favoUJ:'or this., At present eonsent 
11as to be unanimous. 

The expenditure incurred so far under this head is Rs. 13,177. 

Sanitary improvements Wi. 31 villages in the Gujrat District.-The 
amount is to be spent on improvements, such as sullage drains, pavements 
Of dry brick on edge, provision of tube-weRs for drinking' purposes, 
repairs and roofing of percolation wells in 31 villages in the Gujrat District. 
The Gujrat District was seleCted 'because there 'are Rural Reconstruc-· 
tion (Dehat Sudhar) CO!llDlittees in a ~ o~ villages there,In 31 
villages the committees have agreed to contribute one-third of tbe cost by 
way of casb, labour or material. Tbe District Board will also contribute 
one-third and the balance will be met from the grant of Rs, 8;829. 

Work has been co:tnple1ed iti sevimvillages at a'cost oiRs.6,085 and 
is in progress in seven others;: . :. . . 

, Bore-hule lat·r·i1lIls in the l~  ,Tahsil of, the .' Gurf/,aspur 
t ct -~ l measures are beiJ,lg carried out in the, ~~ : l t ct 

for combating hookwo!'lll, a disel¥ie which is very ~ t there. Orie of 
these is tbe provision of' bore-4ole, latrines to prevent reinfection SID 
the ~o l  Tbe latrines are oonstMlcted in the courtya'rds of those who ask 
for them and for thosewhobave no courtj>iJ.rds coril1nuuity latrines are 
. built (,for men and women separately) outside the l~ :  'Experience 

~ t thefot'IDer a't'il tt~ loo t  than tne \latter. All are 
~ ll c t  by t~ ol~~ t to ~l o t  ~  District 

:,Meduml t ~  of Health and the 'Officer m ~ o  the· Anti-hookworm 
Survey, and &0 far tbey have led to no nuisance in the' shape of flii.'s or 

,: . 
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smell. This is because they are bored down to sub-soil water level. They 
are also kept at least 70 feet from the nearest well or pump to prevent 
any possible contamination of the drinking water supply. 

So far about 1,500 latrines have been made in the district. The 
work is being done through the District Board, partly with iots own funds 
and partly with the hclp of the Government of India ~ of which 
B.s. 2,106 was spent by the end of March. 

Water-supply schemes.-The following eight drinking water supply 
schemes are ~o be financed from othis grant :-

Distriot. 

Kangra .. 
Dere. Ghazi Khan 

Shahpur 

Shahpur 

Mianwali 

Mianwo.Ii 

DerOo Ghazi Khan 

Jhelum 

VilI&ge. 

PaIampur 

Vehoa 

Jabbi 

Choha 

Burekhel 

Sanwans 

Sakhi Sarwar 

Toba Saroya and Athar 

Reserve 

Total 

EsWnated oost. 
R8. 
21,841 

22,000 

27,343 

31\,666 

~ 

8,401 

36,008 

48,076 

8,404, 

2,25,322 

So far only a few hu.udredrupees have been spent on survey work. 
This is because the schemes are to be executed through the Public Works 
Department and unexpected difficulties arose over their departmenW 
eharges. It has now been finally decided that no charge shall be made. 

Serum, Cellars.--'l'he object is to improve the distribution of sera and 
vaccines required for dealing with an out-break of contagioUs diseases. 
This will be done by increasing the number of serum cellars or storage 
depots, which a.ot present is very limited. 

No expenditure has been incurred so far, but the places where serum 
cellars are to be constructed have been selected and a suitable plan has 
been approved for general adoption throughout the province. 

Reconstruction of tie Veterinary Hospital at Rohtak.-The hospital 
was destroyed during the floods of September 1933. ' , 

The work is in hand and Rs. 5,938 have been spent. 

'Construction 0/-10 t ~  Hospitals.-It has been decided to 
eenstruet veterinary hospitals at the ,following places :-

Place. 

Ratia 

, Farruk:1lnagar 

,Puna, &na 
Ganaur: .', , .'. 

District. 

nissaI-. 

Gnrgaon. 

Gurgaon. 

Rohtak. 
~ . _ l: ...... 



Plau. 

Dina 

Karol'. 

Kotmomin 

Dajal 

Chakrala .. 
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lh&trict. 

Jhelum. 

14uzaffargarh. 

Shahpur. 

D. G. Khan. 

Mianwali. 

Sanction to ~  construction of buildings at Ratia, Ganaur, Dina, 
Karol' Kotmomin and Chakrala bas been aecorded. Steps are being taken 
to expedite the .·submission of the plans and estimates of the remaining 
projects. 

o ~t  Sckeme.-The amount is to be spent mainly on buymg; 
and servicing receivers to be used in villages in the Ambala Division, 
within 80 miles of Delhi. A small o ~ has been reserved for 
improving the rural side of the Delhi programme. 

Rs. 19,881 has been spent and 14 receiving sets bave been installed-
in villages in the following districts :-

Gurgaon 
Karnal 
Rohtak 

4: 
4: 
6 

As a result. a co-operative Better Living Society has been started in 
each of the four Gurgaon villages. Tbe rural progra.mme laetsan hour 
every evening and consists of music interspersed witb educative ' talks '. 
From April 1 to-JUly 25; 99 talks ~  as·follows :-

Health . 

. c~t  

Veterinary 

~-o t o  

Social Reform 
Education 

... 
39 
12 
8 
7 
18 
15 

99 

The. music 'was at first of too urban a charaeter for village taste. 
This is being rectified. 

Tanning 8ckemB.--The scheme COnsists of two parts.:_ 

(4) The ~~ : t of 8. central·tannjilg institute for imparting 
trammg munp:mvedmethods of tann:Uig to ohamars drlIP-: 
from all over the province and to a certain number of 
educated persons. 

(b) Tw(,l t ll~ o~~ o  parties in order: to: give 
demonstratIOns and tr8.lDJllg in improved methods of ta.nning 
to ckamars and tanners. " 0" - • 

;With reg&id-to' (!Z') it.has ~- c  fa' locate the' central t~  
IIlfItitute' &tJuBnndllr. ~ ~ c  for:Bs.5,3661'Jdla; 23,900" 

. '. 
~  .>:",. ;,,-i ... .i.i;,. '; :-". ,--' . to 
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has been allotted for ~ and machinery worth Re. 12,000. has beeJ;L 
ordereu, of which Rs. 2,080 has been paid on account. A Research Assist-
ant has been appointed to investjgate the improvement of the existing 
tanning materials as they are not giving satisfactory resUlts. 

With regard to (b) Rs. 10,761 has so far been spent on two. travelling 
demonstration parties-one in tlte western Punjab at Multan . and the 
secOnd in the eastern Punjab at Rampura in the Gurgaon District. A 
l&l'ge number of tanners and chamars and a few educated persons have 
been trained in improved methods of tanning. The object is to stop the 
~t l methods of tanning commonly employed. The persons trained· 
are produQing a definitely improved quality of leather. 

Fruit growing.-(a) Provision of nursery fruit plants fi:tr sale at 
the(tp rates. Ill. 47,000. . . 

Rs. 3,753 has been spent and work, has been undertaken in the follow-
jng directions :-

(i) Extension of work in the existing fruit nurseries at the depart-
mental farms at Lyallpur, Montgomery, Jullundur, Gurdas-
pur, Gujra,nwala and Sargodha. 

(ii)' Nurseries have been started at the Agricultural Farm at 
Kamal, the Date Farm at Muzaifargarh and at SamIi near 
Murree. 

(iii) Nursery tools and materials have been purchased and the 
necessary staff has been appointed. 

(itl) In March 1936, 38,000 kkatti plants were planted aud k1tatfi 
seed sufficient to produce about 50,000 seedlings was sown at 
various centres. 45,000 cuttings and 18,000 mango seedlings 
were also planted. 12,000 plants of various kinds of fruit 
were budded and 6,000 plants were sold to the publio. 

( v) Efforts are being made to produce stocks of 88 large a variety 
of fruit trees as possible and it is estimated that about 
100,000 plants will be budded or grafted by the spring of 
1937. The plants will be supplied to the public from next 
spring at about half the present prices. 

(vi) 4,600 ber trees were topworked at different places i.n the pro-
vince during the spring 1936 and about the same number 
is egrpectedl·to be handled in August 1936. 'l\>pworking 
of apples and pears is also being successfully carried out in 
the Simla Hills and ,t9;p'working of olives is being tried in 
the Murree Hills. . 

(11m Owing to t ~ difficulty of ~  budwood of good varieties, 
it is proposed to establish; progeny gardens at two or three 
centres. 

(b) Providi'ltg, a fruit preservatiOr& plant ona semi-commercial scal, 
for ~~ lt l purposes. R.tf. 15,000 .. 

A canning hall··bas been constructell ~  maclunery worth Rs. 5,000 
~ ll  of-fNits-and vegetableS' hasbee'n . purchased and, is expected 
shOMlJ' ... :~ : ~  ilreadY'·bet'll made'With the ct ~ of 
lemcm-squash; lime-juiee-cordial and tomato ketchup with very promising 
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l'8IUlts in regard to both ta9teand cost. E:xcluding overheadeharges the 
cost is as follows :'-

Lemon squash -1619 per 24 oz. bottle. 

Lime juice cordial -1719 per 24 oz. bottle. 

Tomato ketchup -1101-per 12 oz. bottle. 
The expenditure up to June 30, excluding cost of machinery, amou.nted 
to Rs. 6,612. 

Well boring.-The object of the scheme is 1:0 encourage well boring. 
Under the rules anyone desiring to have boring done departmentally had 
to pay overhead charges at the rate of 12 annas per foot bored, subject to 
a maximum of Rs. 100 in each case. Since 1st November 1935 no 
charge has been made on this account, the costs being debited to this grant 
of RB. 25,898. 

Vp to the 30th June, 182 wells for agricultural purpose/i were bored 
IUld Rs. 9,588 was debited to this grant. 

Discretionary grants.-RB. ~  were allotted to each distriC't ('xcept 
Simla, which was given Rs. 2,000. The amount. w.as to be spent as the 
Deputy Commissioners thought best aqd o!j.ll but about B.s. 8,000 has been 
spent, mainly on the following objects :-

(1) Starting a Model Gaushala at Dera Ghazi Khan: with 20 good 
Dajal cows and a. selected Dajal bull. 

(2) Improvement of cattle breedi.ng. 
(3) Encouragement of the use. of improved. seed .and agricultural 

implements. . 

( 4) Purc,hase of radio _ sets. 
(5) Improvement· of water rnpply in villages. 
(6) Establishment of spinning centres. 
(7) Prizes for works of public· utility. 
(8) Starting research laboratories on cattle diseases. 
(9) Street pavpments, making drains and pits for manure. 
(10) Op€ning a health centre andDais' training class. 
(11) Improvement of village roads. . 
(12) Purchase of loud speakers. 

-(13) Purchase of an electric press for the printing of a paper on 
rural. reconstruction. I' 

BURMA. 

. . . 

(1) Anti.malarial tile&8U1'6s 

(2) Discretiouary grants .. 

(3) Rural Reconstl'llctwn Centres 

AlJptmmta from Expenditure 
tile GO"l'ernmentup to end f/ Jolt 
of India grant. 1936. 

Rs •. 

1.16,000 

. '80,000 

3;35.000' 

&s. 

46.000 

_-r· 111.1'# 
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Antt-maZanaL measures.-The anti-malarial measures comprise th. 
free distribution of quinine and the breeding of larvivorous fish. Rs. 90,000 
is to be devoted ~o quinineandRs. 25,000 is being expended on the estab-
lishment of fish breeding centres. 

The scheme for the free distribution of quinine required a con-
siderable amount of preparation and was launched finally on the 29th 
of June last. The Director of Public Health simultaneously arranged 
with the different departments of Governmen't for the co-o ~ t o  of 
all touring officers and in consequence it is hoped to make a WIdespread 
distribution of free quinine which should have a very beneficial effect 
on the incidence of malaria. 

A scheme for breeding larvivorous fish has also been initiated. I?l 
the first instance tanks are being constructed in the Harcourt Butler InstI-
tute of Public Health in Rangoon and fish will be supplied from these to 
t.r..e different centres as required. 

2. Discretionary grants.-Of the Rs. 50,000 allotted for discretionary 
grants, Rs. 33,448 was expended jn 1935-36 on objects of ,purely local 
importance. Rs. 12,000 has been allotted for expenditure duri;ng the 
current year. By small allotments from these grants Deputy Com-
miSSIOners are enabled to supplement the limited resources of poor villages 
faced with the necessity of repairing tanks,. bridges, roads, wells, etc. 

3. R1tral reconstruction.-As regards the Rural Reconstruction 
Centres it was not at first realised how much preparation would be 
necessary before a start could be made with reasonable hope of success. 
Four cent·res were originally contemplated, but at the suggestion of the 
Government of India the number was reduced to t.hree on financial 
grounds. One centre has now been inaugurated at Tatkon in the 
Yamethin District. Some preliminary work, however, still remains to 
be done. Staff has been sanctioned for the Medical, Agricultural and 
Public Health Departmen4:s ; plans and estimates have been drawn up for 
building a health centre, a dispensary and a farm school ; arrangements 
have been made for the co-operation of the District Council and the 
District School Board and in the Education Department plans are being 
prepared for the improvement of school buildings in the villages within 
an area of 40 square miles round the centre and for their equipment as 
~ l village schools. A staff for them is being selected by the Depart-
ment and the schools will be brought under the direct control of the 
Education Department. Acquisition proceedings for the necessary land 
haye been initiated and the project is regarded locally with much interest. 
\ 

Heads of Departments are now examining the requirements for the 
;;e'eond centre at Mudon in the Amherst District and, as soon as that at 
Tatkon is equipped and staffed, will make a. beginning there. The third 
will then l ll ~  and opened in the same way, in the light of the 
experience gained at Tatkon andM;udon. 

It is the intention of Government that the officers of each of the 
departments concerned should constitute a management committee and 
tut, when the-scheme bas sufficiently ~ l~  a special officer will be 
~ o lt  .. as· its. cblJ.irman,. The eSsentially rural character of the c~ t  

w..lJ. be kept . in the. forefront. ~  ~  oflieers of each department will ~ ~ 
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~ much as possible into village life with the object of creating in t~  centre 
a model village community with a relatively high standard of agrIcultural 
efficiency, public health and general civic spirit, with, l ~  some inte.llectual 
life centring round the educated men who form the staff of the umt. 

The expenditure incurred up to the 31st July 1936 covered only the 
discretionary grants amounting so far as can be ascertained to Rs. 46,29S. 
Substantial expenditure will be incurred on land acquisition and buildi.n.:.oos 
in the immediate future and recurring expenditure on staff began from 
the 1st August. 1936. 

Village Communications .. 

Rural water'l!Upply 

BIHAR. 

lfiscelIa.neous projects including drainage and ~ lt  

Village Welfare .. 

Unallotted Reserve 

Allotments 
from the 
Government 
of India 
grant. 

Re. 

2,93,000 

4,07,000 

1,10,000 

40,000 

1,17,500 

9,67,500 

Expendit.ure 
up to 30th June 

1936. 

Rs. 

1,08,800 

1,32,100 

38,600 

500 

2,80,000 

A brief description of the expenditure distributed over the several 
divisions of the Province is given below :-

Chota Nogp1,r Division.-All District Officers have found villagers 
ready to co-operate in the schemes, though in Hazaribagh it was found 
tha.t wells were chiefly appreciated and that in Ranchi co-operation was 
greatest in schemes for small embankments for the control of hill streams 
for the irrigation of paddy. Expenditure on roads throughout the 
division has also been well appreciated. 

The District Officer of Singhbhum has particularly remarketil huW' 
forcibly the development of schemes has demonstrated the great necessity 
for the improvement of both water supply and village communications..and 
the great interest which such schemes have aroused. 

The District Officer of "Manbhum refers to the manner in which these 
schemes have enabled the officers to cOme into personal touch with the 
villagers. 

,2. Bkagalpur o~ -  the ~  District wells were more 
popular-than rciads,but even in t ~~  of well!! it was f-ound diffieult to, 
obtain assistance in the shape of free labour and it was only with dif8culty 
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that workers were persuaded to accept reduced wages. There was an 
undoubted imp.ression .. that, when it was Government that was spending 
money, all the expenditure must be borne by Government. In the case 
of roads, n() difficulty was experienced in getting land free and roads have 
been built which will enable the villagers to carry their goods to trading 
centres more cheaply. 

In Purnea the people, perhaps owing to the nature of the climate, 
were in the beginning apathetic, but after a time, except in F()rbesganj 
sub-division, t'hey came forward with the necessary manual labmIi' as they 
realised the importance and the value of the schemes which were being 
undertaken. 

3. Tirhut Division.-In Muzaifarpur, the whole allotment wm be -Spent 
on the drainage of a chaur that has been perpetually water-logged; this will 
result in a eOI!siderable increase in the prosperity 'Of the residcnts of the 
area. T.he free gift of the land which was.required has now been obtained 
and the work will be taken up after the rains. 

In Saran the villagers were keener on wells than on village communi-
cations, and proposals are being put forward for wells for irrigatiun 
purposes. 

In Champar&n also wells were more popular:. Labour and land were 
given free and wells were sunk at a cost of RB. 120, instead of the normal 
cost. of more than Rs. 200. 

In Darbhanga the desilting of tanks has been carried out to the 
great benefit of the villagers 'both for irrigation and domestic purposes. 

4. Patna Division.-Tlle response of zamindars in granting land both 
for construction of wells as well as roads has been encouraging. but in 
Dinapore the enthusiasm of the villagers cooled to some extent when it wu 
found that the whole cost would Dot be met by Government. Some of the 
roads constructed are reported to be better than the local board kutcha 
roads. Here also it was easier to obtain land and labour for wells rather 
than for roads. 

In one of the sub-divisions of Gaya, each project. was entrusted to 
a selected person of the locality and, though some opposition was offered by 
Ilb&lntee landlords, several valuable roads were constructed. In some 
c~  well projects had. to be given up as land and labour were not o t ~ 
coming. . 

In Sb.a.habad many of ~ old village roads connecting ll ~ in t ~ 
interior with thejr markets have been repaired.. Wells are being 
conStructed at the toIasof ~  classes and many old wells ~  
been l c~  have peen repaired. Her!' 8gainthe villagers are more-
ready to give land for' the construction of wells than for roads and in sOme· 
cases road projects had to be abandoned owing to the villagers withdrawing 
their,·offen 'ofr.·lmti,·" In" some ·snJt.divisioruvitwas-found' that Villagers 
lYe", 'tulirt Nad1: to . Oto ~ than, ~~ ,.. .. ~  , .•. 

,  ' •• • .-,,':' '0" - ~ : • ..' A' 
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CENTRAL PROVINCES. 

(1) Rural water IlUpply •• 

(2) District Officera' disl'nltionRl'Y granta 

(3) Welfare of aboriginal tribes in HCheduled districts •. 

(4) DiBpeD8ary buildinga in villages 

(5) Experimt'nts in ppcltry farming 

(6) Improved bull, ~ District Councils 

(7) Farm in Mandla District 

(8) Additional debt conciliation boards 

(9) CiJu,mas on lorries for demonstration work 

(10) Purchase of boring plants 

(ll) Storage accommodation for cultivatora' produce .. 

[15TH OCT. 1936. 

Allotments 
from the 

Government 
of India 
grant. 

Rs. 

1,20,000 

1,00,000 

40,000 

15,000 

10,000 

30,000 

30,000 

1,00,000 

20,000 

15,000 

20,000 

5,00,000 

Expenditure 
up to 
30th June 
1936. 

RB. 

16,700 

24,000 

31,000 

2,000 

3,000 

3,000 

10,000 

26.000. 
3,000 

1,18,700 

2. Rural water ~ l -  scheme contemplates the construction 
of 211 wells in 20 districts in the province and also the improvement 
of water supply in raiyatwari areas by the construction of 31 new wens 
and one tank and repairs to 32 wells and 11 tanks. It is hoped that 
the entire grant .will be utilised by the close of· the current financial 
year. 

3. Discretio·nar?I grants.--:-The whole of the .. expenditure under this 
head will be devoted to the construction of new wells and tanks, repair 
of existing sources of water supply, repair of roads and construction of 
causeways and culvert'! on village roads. A notable feature is that in 
certain districts the villagers are prepared to contribute in the shape of 
cash or labour. In· the Akola District, a part of the expenditure on the 
schemes will be provided by the District Council. 

4. Grant for the welfare of aboriginal tribes.-The scttemes sanctioned 
by the Local Government include travelling dispensaries, new roads and 
wells or repairs thereto and a small contribution to four ~  for 
the treatment of aboriginals suffering fr{)m " yaws ". Of the roads 
proposed to be constructed., one isa link road from Khapa t(,) Lutia in the 
Chhindwara District, which will provide a most valuable means of ~c  
to Batka Khapa Jagir, one of the wildest and most inaccessible regions 
in the Chhindwara District inhabited by aboriginal tribes. It will ptovide 
an outlet for forest produce· and react favoura'!Jly upon the, conditions anrl 
prosperity of the .aboriginal inhabitants. . All the o:ther. schemes under-
taken are similarly calculated to alleviate the conditions' of the aboriginals. 
It is hoped that the bulk of the grant will be spent by the end of March 
1937.' .  .  . .. 

5. ChetJp plan ~ ~  schefb.es so far saDetioned amount to 
Re. 11,750 and they include eheapplan dispensaries at Ai1lair in Betti 
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District, at Kurkhera and Bhamragarh in Chanda District and at Monda 
in Nagpur District. The expenditure will represent non-recurring grants 
to the District Couneils to meet half of the cost of the construction of these 
cheap plan dispensary buildings. 

6. Debt conciliation boards.-Although the expenditure up to the 
end of June was only Rs. 26,000, it is expected that by December 1937 the 
entire grant will have been spent on the establishment of 5 debt conciliation 
boards. The centres, at which' these boards are, o o~  to, .. ~ t up 
are Chhindwara, Damoh-Hatta, Amraoti, Khandwa, andI4tmtek-Umrer. 

7. Experiments !"n poultry breeding.-'l'he object of the',seheme is 
to establish the industry on more scientific'lines. It aims at the gradual 
upgrading of country fowl by pure bred, coclrerels ()f high laying 
breeds. Two foundation farms will be maintained; one at Borgaon and 
the other at Telinkheri, wi'tha view to determinewbich breed is the best 
for' the improvement of the country stock. The former will 'consist 
~t l  of White Leghorns, while the latter will include other breed'J. 
Owners of fowls in villages will be supplied, free of cost, with cockerels 
Oil condition that they agree to sen or otherwise dispose :of all country 
Poocks in their possession and properly maintain' the pedigree bird given to 
them. Two Agricultural Assistants were sent for training to Poona and 
Lucknow and they have, on completion of their course, rejoined their duties 
at Borgaon and Telinkheri. Four poultry houses and four trap nests 
have been constructed on the Telinkheri Farm, where 300 feet runs with 
stays and two brooders with one coup for chickens have also been completed. 
A ,st:nrt hag been made at the 'I'elinkheri Farm by obtaining 175 pure 
White Leghorn eggs. 

8. Provision of ,improved bulls for District Councils.-27 bulls have 
already been supplied to District Councils and other institutions and 
arrangements are :in train for obtaining 38 more bulls for supply to 
similar institutions.' "  , 

9. Opening of a faf'min the Mandla District.-Thisfarm is intended 
to supply a long felt want. Large quantities of seed are at ,present 
imported from outside the district and such supplies cannot be withdrawn 
every year withQutdetriment to the intere.st of the agriculturists of other 

t ct ~  The land required for the farm has already been acqui:-ed and 
bullocks, implements and other material have also been'purchased. The 
staff required in the year 1936-37 has been engaged, while plans and 
estimates for the buildings proposed to be constructed on the farm are 
under preparation. Although the prf'sent scheme provides for an expendi-
ture of only Rs. 11,000, it is h«?ped that the balance of Rs. 19,000 will also 
be 8pent by the end of the, financial yt'ar 1936-37. 

\ 10. : Cinema outfit !Jr, deinonsfration . w·o,t'k.-Two Commer Type 
Chassis fitted with. Perl:iIig , , , Wolf " Diesel' Type engine and Bosch 
'electric starter ~  ordered from the' Indian Stores Department 
ana are exnectedto be delivered 'shorttv. 'Films for the above outfit 
have l ~  ordered,TlIe seherde sanctioned' so far involves' an 
expenditure of abOut Rs. 14,000, but if is expected that the balanceo! 
Rs. 6,000 will also be spent in the current financial year. . .  . 

11. Pvrchaseof bori1lg plants.-The originalsaheme ,was to c l~ 

two tractors,f()r the Sangor District This had to be abandoned as it was 
found that a more o l ~~ t ~ ot .. to: ~  for 
. .. ~ 
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the work. The original scheme has been replaced by one for" the purcbaae 
-of ,boring plants .. The Local Government hM sanctioned. the purchase 
.of two well.boring plants at a total cost of Rs. 13,000. It is proposed to 
<lbtain shortly from the Indian Stores Department tll/'ooil engines of the 
required type for working these units. The wholenf the allotment will 
be spent by the end of the curl'ent year. 

12. Storage accomrnodation for cultivators' o c ~ t: Object 'of 
proyiding god owns is to put the agriculturists in a position to holdover 
their produce when prices are unfavourable. The orginal idea was to 
allot grants to certain, market committees in different circles. Opinions 
.elicited from "the market committees induced Government to work the 
1Icheme through' the eo-operative movement. Detailed proposals in con-
,nt'etion with the working of this scheme through the medium of Co-Operative 
Banks and "Societies have been submitted for the approval of Government. 
Sites have been provisionally selected f<lr 5 godowns, one in Raipur, another 
at Bilaspur and a third at Drug for storing grain and two others jn the 
Nagpur Dist.rict for the disposal of the produce of the Nagpur Distrim 
Orange Growers' Association. It is hoped that by the end of the fiuancial 
year 1936-37 the entire grant will have been spent. 

(I) Rural water-BUpply 

(2) Village roads 

(3) Discretionary grants •• 

(") Village BaDitation 

(5) Boro Irrigation 

ASSAM. 

Allotments 
from the 
Government 
of India 
grant. 
Rs. 

3,00,000 

1,00,000 

40,000 

40,000 

20,000 

5,00,000 

Expenditun 
up to 

30th .Tune 
1936. 

Rs. 

17,000 

13,000 

15,000 

11,000 

20,000 

76,000 

Rural water s1tpply.-Ni,nety-one wells and five iron" storage .ta,nks 
have been completed, while fifty-eight wells and one iron' storage tank 
are under construction. In many areas progress has not gone beyond 
th<l selection of sites and preparation of plans. Actual work could not 
begin until the type plans approved by Government had been t ~ t  

and contrllctors for test-boring, selected and was necessarily held up by 
,the Ollset of the rains. Two b'lmds for water storage were also con!ltructed 
in a hill area. 

. Vtllage roads.-Fif·ty-one miles of road have been completed and 
"so miles are under construction. " Four bridges have been, completed and 
'-seven' are under conStrucrtioil 'm 'hill diStriets. ' 
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DiscreRonary u,.anf,.-These have been largely used to l ~ t 
the allotments for water supply and village roads. Other selected actIvI-

ties ~ 

Grant to an Agricultural and Industrial Exhibition 

EstabliShment of Schools in grazing areas .. 
Grant towards the building of a new rural dispensary 
~ t to a Health, Maternity and Child We.lfare 

B.s. 
150 
98 
250 

100 Exhibition 

Embankments 
Health propaganda of Ram Krishna Mission .. 

Excavation of water ways 

"Supply of looms and JacqUards , " ' 

Supply" of Hospital equipment, bedding alid 
medicine 

o t ct ~ of a "getai " (travellers ' 
reSt) , 

Educational Exhibition 

Supply of green manure, seed and ~  

.Anti-mal8l'ial ,work 

Storage pounds' for water hyacinth. (Most 
of the work done on this campaign in 
Sylhet District has been voluntary and 
free). 

These amounts have not all yet been expended. 

1 
I 

"\ 

I 
I 

.J 

~ "1,650 
lOQ ' 

•• I~O 

Amount 
unspecified. 

Village sanitaUon.-The bulk of the schemes assisted have been works 
for rural water supply and village roads under thecbarge of village 
authorities, including the renovation of old tanks, roads and embankments. 
Aeertain amount of drainage work was 'also done. 

B.;ro irrigation pumps.-

, These, with one set owned by the LocklGovermnent, were workcd in 
various parts of the Habiganj, South Sylhet, Sunamganj, and North 
Sylliet "sub-divisions of the Sylhet District, and in Nowgong District. 
Though ordered in September, the pumps were only received at various 
aates between 1st December and late January. 

The" expenditure incurredagaiilst the grant was :-
r' ", ' 

Purchase 'of pumps (10) 
Pay of, <lleik 
Survey of suitable areas 

Total 

Balance l ~l~ byP-I'o'vi.UeiaI' Goventbtent" ' 

Rs. 
19,434 

140 
809 

383 
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The expenditure on worlrihg, which was recoverable from the culti-
~o  benefited, w/iB·:-' 

Runpjng sta.1Z 
Diesel 'oil ~ o lo I 
lncidentals 

Total 

Rs. 
3,634 

1,968 
2,055 ' 

1,657 

The 'pumps were used to some extent for irrigating standmg borQ 
and early aus paddy.:·!fhe' t&tal8iOOa iriigated WaB 5,565 big-has (1,855 
acres).';,The .area actually transplanted or $Own broadcast was only 3,349 
bighas. The people were at first sceptical,: but they are now thoroughly 
awake to the possibilities of the scheme and the opposition which was 
at first encountered willgraduaUy di$appear. Three further, pumps have 
been bought through Government on the hire-purchase system. 

. The Director of Agrie.ultW'e is satisfied, on the ~  of the experi-
ment, that the pumps can 'be 'worked economicaIlyand that work could be 
found for over sixty in Assam. 

NORTH-WEST FRONTIER O ~  

Drinking Water Supply Schemes .. 

Discretionary grani inch.lding grant for .control of hill 
torrents in DeraIsinail Khan , .  . . 

Improvements' of ~  l'QII.ds 
: t ~l m8lll!Unl8 . ,., . 

Opming of I;Ch,o?l f'ar.m!!.. )  • , 
Marketing facilities for loc&l l~~ 

:Bara Irrigation •• 
Industrial shops 
Manufactnle of Bhora.Bone,Msl , ••. 

, ... 
... : 

Allotments 
from the 
Government 
ofIndiai 
grant. 

Rs. 

1,20,000 

1,10,000 

10,000. 

16.000 

lo.0Q0 

3,000 

5,0Q0 

7,000 
20,000 

3,00,000 

.' 

Expenditure 
up to the end of 
July 1936. 

Rs. 

11,500 

48,000 

4.400 
. 1&.000; , 

1,600 

7,000 

~  

1,02,000 

2. Drinking water supphl schemel.-:-Four sehemes 'were -approved. 
One is for l\1ansehra, which is an important .country tovvn, shortly to be 
raised to the status of a notified "area .. The sedond scheme is to sink wells 
in ThaI. area in the Kohat District where the lack of drinking water in 
some <tracts. is. an almost unbelievable hardship. Men and women have 
to fetch drinking water at times from a distance of l~  A similar 
scheme 'has been devised for the dry areas inBannu and Dera Ilmail 
Khan.:· .... ' ',: ·:r:', '. 

, 3.' ~ c t o  ~t o t Rs. 7,000 has already been spent i.n 
llaza:ra ~t ct  chiefly on tne improvement of springs and the construc-
~ o ~ t  or aqueducts. 1;0 protect the existing sources of water 

l~ : ~  th,e, ~ tl~~~ l l t t : ~ hM' ~II  l: ~t  or:'-the 
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purehase of a hand "pump for draining stagnant water in ,Swabi and the 
construction of a protective bund to save vilLage Mullah Khel from the 
destruC'tive action of the Swat river. Of the &s. 6,000 spent in Kohat 
DistrIct, the bulk of the expenditure was on earth works designed to 
save valuable lands from floods. RB. 1,000 has also been spent on prizes 
to Eochools. In the Bannu District the expenditure was about RB. 5,000, 
mainly on the constru.ction of embankments to protect the available 
sources of drinking water supply and to improve the means of irrigation. 
Of tke total allotment of B.s. 35,000 for Dera Ismail Khan, RB. 7,000 has 
already been expended on the improvement of irriga.:ion. A large nUDl-
bel' of schemes are ready and it is hoped to spend the bulk of the allotment 
in 'the near future. ' 

4. Village roads.-Considerable progress has been made in all the 
districts in opening new village roads. A notable feature is that in the, 
Peshawar District the villages will contribute labour at a nominal coat. 
80me of the s()hemeS afoot provide for roads 8uitable for wheeled t l ~  

5. t~- l l measures.-The entire allotment of Rs. 15,000 for 
anti-malarial measures was expended on the purchase of quinine and 
cinchona. febrifuge which was distributed among villages where malaria 
was most prevalent. 

6. Marketing facilities.-AB regardB marketing facilities for local 
industries, Sheikh Mdhamadi village in the Peshawar District, which is an 
importa,nt grape growing centre, has been taught the principles and finan-
cial advantages of joint marketing on a co-operative basis. 

7. SIr/ura Bone meal.-Shora Bone meal is a new discovery, and testS 
have proved that it is an excellent manure, the manufacture of which 
places 'within the reach of the ~c lt t of the provinee a supply of 
good manure at a reasonable price. Out of the Re. 20,000 llot~ for 
the purpoSe, RB. 5,000 was spent on the insWlatio,n of 8. plan't 'aDd 
:as. IO,OOOm the manufacture of 8,000 Dialinds of mimure. 

(1) Village eommnme&tiOll8 

(t) Rural water IlUpply .• 

ORISSA. 

(3j Vm.p"'welfare Boheme a.nd lMerVe 

Allotment. Expenditure 
from the up to 30th JUDe 
Government 1936. 
of India gra.nt. 
RB. Ri. 

1,53,000 69.'000 

1,23,000 61,000 

34,000 

3,H),OOO- 1,10,000 

• The tot&! allotment to on_ is made up of amOunU transferred from the old Bihar'&itd 
0riM ProTinoe r.nd from 1l&dr&e (rounded to the JlB&reft thOUB&D.d). 

The greater part of the provincial allotment was devoted to the 
improvement of rural water supply and village communieations, Thf! 
Commissioner of t'he Orissa Division received RB. 2,50,000· of whi.cll 
R&. It lakhs was ordered to be spent on communieations and one lakh 
on water !;upply. This was distributed to District Offictlrs, the allotment 
for each district being half a taIm. 

L4(J6LAD l! 
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2. ~  outstanding feature of the work in North Orissa was the 
insistence. on the villagers themselves contributing substantiall,y to the 
schemes by Wpplying labour free and an'angIDg themselves to take worlt 
on contract at low rates. The co-operation of the villagers was ~  by 
forming sub-divisional and thana committees and, below them agam, com-

tt~  in villages and groups of villages. Villagers were asked to state 
then' most pressing needs in respect of communications and water supply, 
and they were informed that a grant would be made from the fund for 
Buehof these schemes as were approved, provided the villagers contributed 
themselves in t ~ manner stated above, 

3:. Considering the novelty of the proposal the response was gratify-
ing. The progress 'would have been considerably greater but for the ~  

t~ t the monsoon broke a month earlier than usual. The VdiUC 

of the work done is more than three times as great as the Government 
gr.ant, which if! satisfactory evidence of the extent to which villagers in 
N()l'th Orissa have learnt to help the1IlSfillves. The fact that as many as 
1,134 separate schemes 4avE) been sanctioned since work began indicates 
that the benefits of the,grant have been widely distributed. In Cuttack 
Distljct progress has been particularly rapid for a variety of reasons. The 
district has a much larg.erpopulation than any other and has received the 
special attention of the Divisional Commissioner whose headquarters are 
in that district and who 'was able to explain the scheme at the outset to 
the various sub-divisional officers on their monthly visits to Cuttack. Yet 
another reason is·that it·was in Cuttack District that the campaign started 
in 1929 against water hyacinth and was pressed first to a successful 
cqnclusion. o ~  have not forgotten the advantages of corporate 
action: 

.'4. Qut ·of ;the .2i lakbs actua.lly allotted. to the old Orissll.Divisi.:m 
Rs. 1,87,000 has already ,been assigned to sanctioned schemes and wheu 
tb,e sehemes have been completed they will represent work valued&i 
Rs.5,{l9,OOO. On. schemes actually completed half a lakh has l l ~ 

been paid out and this has sufficed to add 1-213rdc; lakhs to the capital 
assets of the ,rural areas of North Orissa. A further amount of half a 
lakh has already been paid out for schemes in progress. The form which 
the village welfare scheme, for which Rs. 10,000 has been allotted, should 
take, is still under consideration. 

5. .A:n attempt has been made to estimate the number of person! 
~ctc  by the schemes. The Government of Orissa are not fully satisfied 

with the figures reported at present, since it appears that in some of the 
di"ltricis the phrase has been interpreted as meaning the number of 
l o ~ employed rather than the number of persons who will benefit by 
the completed work. '('hI' latter is obviously the proper criterion. Still, 
taking these figures as a first approximation, it appears that 14 per cent. 
of the total population has already been benefited by the scheme. It is 
not too much to hope that with the help of the further grant now proDflsed 
the proportion of the popUlation to be afl'ected may rise to 3t). per cent. 

6 .. Certain 'difficulties have ~ c  in connection with rural 
water supply schemes,. In villages neal' the 'colist there is a general 
complaint that the water in the wells is bracldsh and it has been neeessary 
to o~tl t  majt1)y, ~ improving drinking water tanks,· though they 
are l lt~ l  ~ cto  as it is difficult to keep the water free from 

l~ t o  In the uplands the cost of ~ wells is eOJlsiderable, 
~ l :  
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as the soil is hard and rocky, necessitating blasting in some cases and 
water is generally found only at a considerable depth. 
,  7 . .Another very pleasing feature of the work in North Orissa has belln 

that it has stimulated some of the wealthier landlords to improve village 
cODununications on the same lines, viz., by providing a portion of the cost 
on condition that the villagers helped with labour or money eontribution. 
The schemes, that have been sanctioned are for the most part quite ,small 
ones, valued on the average at about B.s. 300 each and involving a charge 
on the grant of about Rs. 100 each. The only really large sclJ.eme waS the 
bridging of the Salkhi river in the Khondmals. The w9rk :which was 
estimated to cost half a lakh was carried through with tie help of the 
Khond population which will benefit from it, at a ~ t of Rs. 20,000 ill 
the course of the last dry season and the bridge was opened last May by . 
the Collector of Ganjam (to which district the sub-division is now 
attached). 

8. .AI; regards the position in the Ex-Madras area, the allotment m'lue 
by. the Madras Government to each (listrict was baSed on the land 
revenue demand, though a small additional graRt was made to the agency 
tracts, where the land revenue demand is insignificant and to Collectors 
to augment their discretionary grants. In co~ c  Ganjam and ' 
Vizagapatam Districts which consist mainly of ~ tI  settled estates 
received a small allotment. In Ganjam a lar'geyortion of the ~ ll . 
amount available for improving rural water supply had to be Apent -t ~  

portion of the district remaining in Madras, where II. serious water scarcity 
threatened'IB.'lt dry season. Except in the Ganjam :agen'Cy where there 
are no local bodies, the all()tment was distributed to District Boards and 
the money was spent on expanding the regular District Board programme 
for the proyjsion of rural water supply and village communicatioll.8.-
Progress which was generally poor was retarded by the threat of a famine 
ill the portion 'of Ganjam District remaining in Madras, ~t  in tht 
District Board Engineering staff being concentrated in that area, by the 
large amount of additional work thrown on Government and loeal Board . 
officers ow1ng to the bifurcation of the Ganjam &Dd Vizagapatam Distriet •• 
on the formation of the new province and by the premature arrival Of 
the monsoon. . 

9. It:is proposed during the next working season to adoptthrough()tlt 
the province the system which has worked so well in North :Orissawith. 
sllch modifications as may  prove necessary in the light of the -experience 
gained and ?f the instn,etion!'l l~  by the Government of India. 

SIND. 
",- '/ 

. :., 

. .- ~ .. '..; .. " : '. , '" 
JA06LA.D 

Allotment. 
from tile 
Go1'ernment 
oIIn __ 

gr&!It • 
'. Rs. 

35.0001 
:::J ,,' 

£rpei1diture 
up to 3Ot.Ia 
Juae1936. 

'Tli,006 ' 

.. , ....... , . 
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ADotmmita 
from the 
Government 
of India 
grant. 
~  

Expenditure 
up to 30th 
June 1936. 

(1) Wen.-

(/I.) reproift •• U,OOO 

8,000 

3,000 

10,000 
5,000 

3,000 

(&) new 

tJ) o ~ vil1ags 

. (I) Roach and oommuuic&tiorw 

(') ReaerYO 

6,600 
3,000 

00,000 12,500 

1. tmproi,'eme'llt of water supply.-Wells :-

fa) Repairs.-In three zails repairs to 49 wells have been carried 
out at an eetimated cost of Rs. 8,815. Running payments 
amounting to Rs. 2,930 have been made and fi.nal bills, 
which have been prepared, are under scrutiny and th{l balance 
will be paid at an early date. In six otiler zails tile \'\'\)1'1:: 
of repairs 'to another 100 wells at an estimated cosL of 
Rs. 17,545 is in hand. This work should be completed in 
the very liear future. Great care had to be exercised in 
drawing up the programme of repairs, which 'Was only don" 
after a careful survey had been made by the hee.lth autho-
rities and samples of water from th{l wellA concerned had 
been tested. 

New welZs.'-After a full survey, villages were selected in which 
new wells could Usefully be constructed. As soon as the 
repair work is completed, the inatter of the constructioh of 
neW Wells will. be taken in bana. 

2. Village remodeZling.-Originally the village of Tatarpur WGS 

selected fOl' this purpose and an estimate for Re. 6,000 was prepared. 
As thIs sum exceeded the amou,nt of B.s. 3,000 which was sanctioned for 
the purpose by the Government of India, efforts were made to cut down 
the estimate by aoopting a less elaborate scheme than that which was 
originally proposed. A new site for another village has' been selected 
and the case is receiving full consideration . 

. 3. Roads and communicatitms.-A sum of Rs. ~ 0,000 for earth work 
on the Makbara Paik-Ochandi Road was sanctione<. The road is about 
13l miles in length. About three-fourths of the !oad has now been 
complet.ed and two culverts have been constructed to drain off water. 
Running payments mounting to RB .. 6,520 have since been made bter 
careful scrutiny and it is hoped that the work Will be finished by Septem-
ber next. 

----4. . Deputy Cmftmismner' $ ,.eserve.-Out of this ali()tment petty 
workS costing R8. '3,090 and mostly relating to impr'o'Ve1nent of road 
communieatioMha-ve.beencaTried out. The rest of the allotment amount-
iDf -to ~ t ll remains to be spent Usetunr m.. ~  outiiuch 
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~  tt~ W0!J'ks as are found to be badly needed. Sueh are in the 
natru'e of eonatructiOll of small bridges over storm water nalas, repair to 
kacha roads and oonstruction of culverts. 

AJMER-MERW AHA. 

(I) Improvement of village roads, etc. 

(2) Propaganda for improvement of agriculture 

(3) Improvement of livestock 

(4) Discretionary granta •• 

Allotmenta 
from the 
Government 
of India 
grant. 

Rs. 
23,000 

23,000 

1,000 

3,000 

60,000 

Expenditure 
up to 30th 
June 1936. 

Ra. 
12,1iOO 

1,700 

700 

14,900 

(1) Improvement to village roads and construction of small bridges 
fJ'nd culverts.-Important villa",.-e roads of the wtal length of )01 miles 
were selected in all parts· of the district for improvement. Of these aboot 
75 miles have been repaired generally and made into fair weather roads. 
21 culverts or road dams have been newly constructed and others repaired. 

(2) Improvement of agricultural atnd sanitary conditions.-Three 
agrIcultural assistants (one for each sub-division) are touring the villages 
and doing propaganda and demonstration work for improvement of agri-
culture, New varieties of crops have been introduced and imprOVed seed 
supplied, Other experimlJnts are being carried out under the directions 
of the Direeior of the I.nS'titute of Plant Industry, Indore. These 
assistants will shortly be provideq ~t~ gemonstrators to assist them. 

(3) Improvement of live stock.-Four young bulls have been pur-
chased from the Imperial Cattle Breeding Farm at Karnal, but owing 
to their immaturity have not yet been brought into use. They will be 
made available for specially selected areas in the beginning of the cold 
weather of 1936-37. 

, .. 

DiBeretionary gran$ 

Water 8Upply Bchema. 

Cattle breeding Bchemes •• 

COORG. 

AllDtm,enta 
from t;he 
Governmen$ 
oflndia 
grant. 

Re. 

~ 

32,500 

'2,600 

Expenditure 
Up to 30th 
June 1938, -

Ra. 

8,900 

19.900 

~  

:: t~ i{lM*t.,....,.The CoDll!ll.issio.ner's diseretional1 gNlJit •• ,; 
spent on improvements to village communications, anti-malarial o ~ &Dd 
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other improvements in village sanitation, ruralising the eoUl'8es of instruc-
tionin certai;n Higher .Elementary Schools and assistance to subsidiary 
pursuits which are considered to be of value in raising the agrieulturistl 
from their present depressed state. . 

2. Water supply schemes.--,-,Out of a total of 40 wells, 110 .ta.nks, 
16 irrigation-chanriels and 5 miscellaneous works included in the sanc-
tioned prOgramme for reconstruction, 27 wells have been sunk, 75 tanks 
have been restored and 9 channels have been repaired. The principle 
that the villagers should themselves contribute to the improvements, either 
in cash or in kind (by labour or the like), has been followed as far as 
posSible. The works so far completed have been accomplished to the best 
. advaiitage of the rllral population and the results achieved are regarded 
as sa,tisfactory. Further operations have now been postponed on account 
of monsoon conditions but the programme will be resumed as SOOn as 
fair weather sets in again. 

MESSAGE FROM THE COUNCIL OF STATE. 

Secretary of the; Assembly : Sir, the following Message has been 
received from the Coune:il of State . 

.. i am· directed to inform you that the Bill further to amend the Indian 00111' 
pa:llieil Act, for" certain purposes, which was passed by the Legislative Assembly at ita 
meeting held on Wednesday, the 7th October, 1936, was passed by the Council of 
State-at its meeting held on Tuesday, the 13th October, 1936, with the amendmentll 
Bhown in the enclosed statement. 

".The Couneil of State requests the concurrenee of the Legislative Assembly in the 
amendments. ' , 

Sir, I lay on the table t ~ Bill as amended by the Counell of State. 

n 8t/l.tement showi'fl,g the O'/M'fI,dme'fl,ts made W the Bill further to ame'fl,a the India" 
Compaft4es Act, for certam purpo'e8, by the Council of State, at its m6f!tillog held 
on the 1Sth October, 19S6. 

,1. 'r J1 flrib-clause (b) of clause 17 for the words ' ten days ' .. the following words 
were substituted, namely : 

, ten days exclusive of non-working days and da.ys on whicll the transfer books 
of the company are closed.' . 

~  in cla.use 42, to tire proposed section 86B, the following Explanation was added, 
namely: 

, - .; ~ 

l lIIlI t o l ~ ol  the purposes of the provisoes to this section, the Presi· 
. dency towns of Calcutta and Madras shall be deeme-d to be part of the 
24·Parganaa and Chingleput Districts respElctively; and the Presidency 
town of Bombay shall be deemed to be part of theB'ombay SUFban 
and the Thana Districts.' .  " 

!J:' L!i' clause 42,to the proposed section 86F (1) the following words were added, 
namely: 

. - .. , 
. •  A director .so removed shall not be re-appointed. a. director by the Board of 
"  " DireeUll's.' • 

~ ~  : :: :~l  46 'in t ~ o l - l ct l (4) of weetion 1JIA, nfter the words 
'evf!lty o1lieer of the" -Company wno', the wordw • bOwintlr.aId wilfully' were 
lD8eJ'te(I:. " " 
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6. J!'or clause 55, the oll~  waa, sublrtituted, name17 : 
• :>5. In section 101 of the IBid Aet-

(4) for sub-sections ( 1 ) and (:; ) the following sub-sectiona' iihall iie ri.b8ti· 
tuted, . namely : 

'(1) .N 0 allotment shall be made of any share capital of a company offered 
to the public for SIlbseripiion unleIIB the amount stated in the 
prospectus as the minimum amount which ilLtbe epini01l of the 
directors mUBt be raised by the issue of sPare capital in order to 
provide the sums or, if any part thereof is' to b" defrayed in any 
other manner, the balance of the " sum req,uted to 'be provided in 
respect of tbe matters specified in sub-section (2 ) bali' ~  subscribed, 
and the sum of at least five per cent. thereof has been ,paid to or 
received in cash by the company. . 

(2) The matters for which proviSion for themiaing 'of AI. 'miJrimum.a.mount 
of share capital must· be made by the' director. are the following, 
namely: 

(4) the purchase price of any property purchased or ,tQ .be purchased 
which is to be defrayed in whole or ,in part out of the proceeds of 
the issu!l, 

(b) any preliminary expenses payable by the company and any ("dm-
mission so payable to any person In !consideration of his agreeing 
to subscribe for or of his procuring or agreeing to 'procure sub-
scriptions for any shares in the coptpany, 

, (e) the repayment of any moneys borrowed by the ~l ll  in respect 
of any of the foregoing Iila.tters, and 

(d) working capital. 
~  The amount referred to in sub-section '(1) &8 the amount stated in 

the prospectus shall be reckoned exclusively of any amount payable 
otherwise than in cash and ill in this Act referred to aa ~ , the, ' 
minimum subscription '. 

(2M) All moneys received from applicants for shares Ibll be deposited 
and kept in a scheduled Bank aa defined in the Reserve Bank of 
India Act, 1934, until returned in aceerdanee with the provisions 
of sub-sectioJl. (4) or until the certificate to eommence ~  ii, 
obtained under section 103. 

(2C) In the eveut of any contravention of the provisioDs of sub-section 
(2B) every promotor, director or other person bowingly resJlon-
sible for such contravention shall be liable to a fine not exceeding 
five hundred rupess.'; and 

(b) in sub-section (4) for the word 'twenty , the word 'eighty' for the 
word • thirty' the word • ninety' and for the w()rd • thirtietb:' tl!.e 
word ' ninetieth ' respectively shall be substituted.' 

G. ln 
v.amely: 

clause 59 for the proposed lection 105C, the following' ".. eu.blltituted,· 

the 

, 1050. Where the directors decide 

Further issue of capital. 

to increase the 88.pital of the eompany by; 
the issue of further shares such shares 
shall be offered to the members i1l, pro-

portion to the existing shares held by each member (irrespective of 
elll8!l) and such offer shall be made by notice specifpng the number of 
shares to which the member is entitled, and limiting a tIme within which the 
"ffer· if not aecepted., win be deemed to be declined; and after the 
expiration of such time, or on receipt. of an intimation from the 
member to whom sueh notice is given, that. he declines to accept the 
shares offered, the directors may dispose of the same in such manner al 
they think most beneficial to the Coqtpany. ' __ 

'T. Ineub-elause (b) of clause 106 for the proposed new. clause (If) of section 230, 
follow-tifg' was lIubstituted, namely :  .  ' .". :  , 

• (d) compensation payable under the Workmen's Oom'pe1lfttion Act, 19113, in 
'reBpect of the death or disablement of any offic8J' or emplo;rf'e of the 
eomp..,-.', 
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M. In clauae 118 after sub-section (2) of the propoaed DeW section 277BB the 
following was inserted as sub-section (3) ~  ~~ ~ t sub-seetiona were ~

numbered accordingly: 

• (3) luly person ~ct  in contravention of this sectionahall be liable to & fine 
not exceeding rupees one hundred.' 

9 . .Ill clause 121 for sub-section (2) of the proposed aection 282B the following 
_ t t ~  namely : 

, (ll) W hele a Provident Fund has been constituted by a company for ita 
. employees or any claBs of its employees, all moneys contributed to such 

Fund (whether by the company or by the employees) or accruing by 
way of interilllt or otherwise to such Fund after the commencement of 
the Ihdian Companies (Amendment) Act, 1936, shall be invested and 
shall be invested only .inllecuritiea mentioned or referred to in claUSell 
(a) to (e) of section 20 of the Indian TrU8ts Act, 1882, and all moneys 
belonging .to such Fund atUle commencement of the said Act which are 
not so invested shall be invested in such securities by lUlnual instalments 
not exceeding ten in nu.mber and not less in amount in any year than one-
tenth of the whole amount of such moneys.' • 

10. In dauae 121 in the proposed aection 282B, sub-sections (3) and (4) ~  

re-numbered as IIIlb-aectiona (4) and (5) and the following was inserted as sub-see-
~O  (3) : . 

• (a) !II otwithstandinr; anything to the contrary in the ~  of any fund to 
which sub-section (2) applies or in any contract between a company and 
ita emplo.Jee&, no employee shall be entitled to receive ip respect of such 
portion of the amount to his credit in such fund as is invested in accord-
ance with the provisions of sub-section (2) interest at a rate exceeding 
the rate of interest yielded by such investment.' 

11. In el_ 124 in the proposed form • F  ' in the sub-heading • InveBtmenta' 
under the heading of ' Property and As.sets ' before the word • Distinguishing' the 
following words were inserted, namely : 

• I:>bowing natlUe of investments and mode of valuation, e.g_, Cost or Market 
value and '. 

lll. .N_ry corrections of tlte numbering sad lettering of the sections inaerted 
.,y tbe Hill ~ carried out together with consequential correetiollB of crost! refer-
ences.'1 

THE' CHILD MARRIAGE RESTRAINT (AMENDMENT) BILL. 

PETITIONS LAID ON TlIE TABLE. 

.... ~ of til. Aspmbly : Sir. under Standing Order 78, I have to 
report that four petitions ·Rs pel' statement laid ·on the table have been 
received relating to the Bill to amend the Ch.ild Marriage Restraint Act, 
1929, which was int.roduced !ll the Legislative Assembly· on the 26th 
September, 1935, by Mr_ B. Das. 

~ t to the BiUto amend the Ohild Marriage t ll~ Act, 1929 which'was ifllrodVUtl 
in.the Legi&kJtive A88embly on the 26th 8ept;ember. 1935: ' 

Number 
of 

BignatQrieIl. 

162 
185 
96 
lU 

1120 

District or Town. 

Berampur, ll'oog1y, Calcutta, etc. 
Bardwan; Boogly, abc. .; . 
Calcutta, Boogly. Burdwan, etc. . 
lIidar.pur 

Province. « 

Bengal. 
~ =. 
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'!'he BoD01II'&ble· Sir lfrip811dra. Sh'cu (Law Member) :. Sir;-I· ask. for 
your permission under rule 34, atpa.ge 91 of the Manual, that the alI1elid-
ments in the Companies Bill made in the Couneil of State may be taken 
up, and I may now ~ allowed to move the motion for their consideration. 
Rule 34 runs thus : 

•• Aft!')' an amended BiHhas been laid on the table, any Member aeting on 
behalf of Government in the ease of a Governm6llt BiU, or, in any other eiIae, any 
M.ember after· giving three da.ys' notice, or with the eonsent of the President without 
notice, lW!.y move that the ameIl.d.I!lents be taken into eonsidera.tion." 

I am asking for your consent that I may be allowed to move this 
without notice and I can assure the Uhair and the House that the amend-
ments are of such a nature that possibly they will not last more than 
a few minutes, as there is nothing controversial in· them. They have all 
been printed and cireulated. 

Mr. President (The Honourable Sir Abdur Rahim): The Honour-
able Member can move them. 

The Honoura.ble Sir Nripendra 8ircar : Sir, I move: 
•• ~ the amendments made in the Council of State in the Bill further to amend 

the IndIan Companies Act, 1913, f()r certaiD. purposes, be taken into eonsideration." 

I will draw the attention of Honourable Members to the amend-
ments· which have been made, from which it will appear that really 
there is nothing controversial. 

.' The first amendment is ~ t we provided here that ten days should 
be allowed for· supplying a copy of the shareholders' list. HonourabI. 
Members will. remember that the Select Committee had recommended 
30 days. That was not accepted by this House, and a similar attempt 
made in the other House also failed. The only change made is this, 
and we have a.g;reed to it, that the ten days should be exclusive of the 
nQn-working days· and the days on which. the book l!'l kept closed. It 
was brought to our notice,-and I think it is reasonable,-+hat the House 
really wants t~ give them ten days and to exclude non-working days 
h"ke Sunday and Puja <lay, ete., 

~t o l  Pant (R<>hilkund and Kumaon Divisions : 
Non-Muhammadan 'Rural) ; Sir. may I know what is meant by the 
ax.pl'e!¥lion, "days ~ which t\le transfer hooks of the oompany are 
lo ~ '" Under the Bill, if I am not mistaken, they can be kept 
~ fo:r 45 days. 

The JfOJlOll1'alt1e Sir lfripencira 8ircar : Yes, but not necessarily at 
one stretCh. ' 
" Pandit Oovind Ballabh Pant : In two instalments, and for 3Q dayl 
at .sstretch.. . .. 

The Honourable Sir Nripendra Sircar :  I beli1lve throughout the 
whole year they can be kept closed for 45 days. That is true, but t,hat 
does not create any difficulty, peeause if as a matter of fact the boob 
are closed (let us say) f()J< 15 days at one time and the 15 days an 
excluded, ~ l  they are not going-to have a t ~ .at that time when 
the books'srfl closed. .. 
. , ." .. '-."' . 

( ~ ) 
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'. Pandit Govind Ballabh Pw : The books may be cl~  'just before 
the meeting. . l ~ might be difficulty {!.nd the purpose of the amead-
Ulent that we made here may be defeated. 

The Honoura.ble Sir Nljpendra. SirC!loI' : That remains to be ~  

Then, Sir, with regard to the next amendment, the position is this. 
After a rather long discussion we came to the conclusion that an alter-
nate .director can be appointed only if the permanent director was 
absent from the district. It was poiilted out that there will be BOme 
difficulty in the case of Presidency towns of Calcutta, Bombay and 
Madras,. as they are not, really districts. To avoid that difficulty a.n 
Explanation has been added as follows : 

" J!'or the purposes of the provisoes to this section, the PreBideney towns of 
Calcutta and Madras shall Le decmed to be part of the 24·Parganas and Chingleput 
Distncts respectively, and the Presidency town of Bombay shall be deemed to be part 
Qf the Bombay Suburban and the Thana Distriets.' , '  , 

Then, amendment No.3 provides that a removed director shall not 
be reappointed a director., 

Amendment No. 4 is a drafting addition by a.dding the words 
" knowillglyand wilfully". n is a case of penalty. 
Amendment No.6 is purely a drafting amendment. This House,will 

remember that it accepted an amendment moved, I think, by my Honour-
ahle friend, Pandit Pant. What happened was that this paragraph was 
grammatically a misfit having regard to the paragraph which had gone 
before. We have taken care to see that it exactly carries out the 
intention of Pandit Govind Ballabh Pant's amendments: he will also 
remember that ]20 was changed to 180 and so on. It is a purely draft-
ing amendment and there is no point of substance in it. 

No.6. There is a point of substance to which I should draw the 
attention of this House. The House may remember that Mr. Bajoria 
moved that if a further issue of capital shOUld be issued, the existing share-
holders should have preference, that is to say, they must first of all have 
the option of taking it. But what Mr. Bajoria did was to limit.it to the 
offer of those shares in the same class, that is to say, if they are preference 
shares, then they mm;t be offered to preference shareholders. After that 
,vas passed, the point which struck us was this : there was a good deal of 
complaint in this House-and on very legitimate grounda-:-that very. often 
deferred shares are given to managing agents which carry higher rates 
and so on; if Mr. Bajoria's amendment stands, the result will be that the 
managing agent,s or other people will be able to issue dHerred shares 
and those will be offered only to the holders of, ~  t :~t t is, 
possibly to themselves only ; so that,to prevent that abuse what has noW 
happened is this : if I may read it out to HonoUrable Members, t t ~ the 
only ehange ' ,,' '" ;' , .  " , ;: 

" Where the direetors decide to increase the eapital of, the eomplPlY by t ~ ll  
of . further shares 8ueh shares shall be, offered to ~  J;Ilembers in proportion' to the 
existing shares held by each member (irrespeetive ot cl : ~  ~  ',. ." 

That is the addition made, because, ,wedl:) thinlt"th!lti,t W;Ii:' ~~ l  
deferred shares to be issued a,nd ofl'eredoDly to nolders of those' d,efe'rred 

, ; ~ l l  . or shares with special rights. : i ~  avoid' that" we .'. have aeeepted, an 
. . - '. ,  • :' ~  . 
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amendment which was moved in the Council of State that these shares 
must be offered to shareholderB but irrespective of their class.,. That • 
the only change. 

Paragraph 7 is purely a drafting amendment-in respect of the death 
or disablement of any officer or employee of the company. There is no 
point :of substance there; 

No.8 provides a penalty for contravention, as we omitted to put in 
any penalty stall. 

As rega1"ds No.9 and No. 10. I would remind the House that I gave 
atf Uhdertaking to have an amendment moved. '1'he only change from the 
undertaking which I gave and the form in which it has been passed by 
ilie Council of t ~  fact it was our own amendment-is this : as we 
are compelling the einployerstoput their mon.ey in trust funds, we are 
providing for the employers not being liable for a larger rate of interest 
than what they actually get from the trust securities. In some cases, for 
instance in Tatas, there is an arrangement for paying, let us say, 5 per 
cent.; but now by force of this statute, they will be compelled to put that 
amount, at least one-tenth in each year in trust securities. It is possible 
that from these trust securities they will get only 3 per cent. or 3! per 
cent. ; and it is not the desire of anybody that they should ~ receiving 
only 3t per cent. and giving 5 per cent. ; that is the only correction which 
has been made. If they are not paying a higher rate than they are getting 
from the trust securities and there is no such agreement, then there is nO 
hardship; but I was told that there might be ~  . cases where the 
employers have agreed to give 5 or 6 per cent. and they will get only 3 
or 3t per cent. That is the object with which this slight change has been. 
made: otherwise it is exactly on the lines of the undertaking which I 
gave to this House. . 

. Paragraph 11. What happened was that this was an amendment on 
which both the Congress Group and the Government shouted " .Aye "  ; but 
unfortunately Sir Homi MOOy shouted" No " louder, and the result was 
that G0vernment said" No " and at that time we were in such a condition 
that nobody paid much attention. That is what has been put. right here. 

That is all that has been done by the amendments and I may tell the 
House that generally the amendments in the way of relaxing or making 
more stringent so far as the main provisions were concerned, were all 
opposed and they were not carried. Sir, I move . 

. Mr. Pn,sident (The Honourable Sir .Abdur Rahim) : Motion moved : 
.  I .,' •• 'l,',4at tbll ~ t  made i.p. the Bill further to amend the Indian Companies 
Act, 1913, fo;, eertaj.n purposes, by the Council of State, at its meeting held on the 
13th. <;>ctober, 19361' be ·taken into eonaideration." . 

. Mr. 8nryyaKum,arSom (DacaaDivision : Non··MuhmmadanRural) :' 
Sir, may I ask, on a point of information, from the Honourable the ~  

of t~ o  whether when, under 105-C, the Directors decide to increase 
the capital and issti.e further shares,does it include unissued shares (though 
they were included in the company's share capital), offered subsequently 
for Btlbscription ,  .  , .  . . 

. "", .';l'U o o~l  .8ir· N,riPeDdra ~ : Yes. I may point out that 
. wh.at.ever t tl~ -t t ~ w;hatwas deCIded by this House-that portion 
has not "been changea at . all". " All that has been ehangedis that whereas 
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lmder Mr. Bajoria 'e amendment "M! had to .tI. iionly to the partielllar 
class, we say now that it should be offered to all classes of shareho.J.den 
~  not restricted to t.hat particular class : but the answer to my Honour-
able friend, Mr. Som's question is in the affirmative. 
Sir Leslie Hudson (Bombay: European) : Sir, is it open to Members 

of the House to speak on any of these paragraphs f 
Mr. President (The Honourable Sir Abdur Rahim) : ¥es,certainly. 

. Sir Leslie lludson : I would just like to refer very briefly to amend-
ments NQS. 9 and 100particularly No.9-in regard to provident 
funds ..... . 

Mr. President (The Honourable Sir Abdur Rahim) : I am coming to 
them separately. But if the Honourable Member wishes to speak at tb,ia 
stage, he can do so. 

The quet'ltion is : . 
•• That the amendments made in the Bill ftUther to amend the bdiaD. CloaqJaDieI 

Aet, 1!H3, fOT eertain purposes, by the Council of State, at it. meeting held on the 
13th October, 1936, be taken into consideration." 

The motion was adopted. 
Mr. ~ t (The . Honourable Sir Abdur :fiiahim) : The question 

is: 
.. That in Bub·clause (b) of clause 17, for the words ' ten daYI ' the following 

words be substituted, namely: 
, ten days exclllllive of non·working daYB and d&18 on whieh the trant!fer booD 

of the company are closed'." 

Pandit Govind Ba.lla.bh Pant : I am glad that the Bill got through 
the Council of State so expeditiously and so speedily. AB to these amend-
ments, they are either of a formal character or they give  effect to the 
matters of substance already agreed to in this House. I regret, however, 
the small change t'hat has been made in sub-clause (b) of clause 17. So 
far as the first part of it, excluding non-working days, goes, I think ~ is 
~t reasonable, but the other part of it wihieh also ex..,mpts from the opera-
tion of this clause the period during which the transfer books of the com-
pany are closed, will, I think, work to the disadvantage of the shareholdenl 
to some extent. 

The Honou1'&ble Sir Nripendra Iirear: Kay I make a statement 
which'may shorten matters' I realise the force of that argument, but 
I would suggest that instead of. having any controversy now, if it ~ 

that there has been any abuse by reason of our ~  ~  in. ~ oO  

" days on which the transfer books oftllie eompany are ,closed ' -then I 
undertake to put that right as SOOn as possible if Ifind<'that cases have 
happened where taking advantage of,th,W. cl ~ .theBbal'ilBolders' lists 
have not been supplied. But at thenIoment I WQ1l1d req1iest my ~o -
able friend not to move any amendment or to oPPOBeit.··' .  • 

Pa.ndit Govind ll ~ Pa.nt : I do not pres& ~  matter fwrther .. 
Mr. Preaident (The OI ~  Sir A,Pdur .lVa,hiw-). : The queB.tioD 

is: 
.. That in sub·clause (b) of clause 17, for the words' ten : ~ l~ 

word! .00 substituted, namely : .. '  \ ,  . 

"ten ~  exel1lBiveof noJi·waItiitg bY. ·/Iila-·P;W I ~ tl~t oo  • 
. c' ... ·of the eoll1paa,. ape Cloeed'.'·' ', ... ,'; .,.... . .. !: .. ~  . 

TIle :mOtion wu adopted. ' ",. "),,. ". !I":J''C'''''' 
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:Mr. President (The Honourable Sir Abdur ~ The qUelStion 

i. : 
.. That in eiause 42, to the propOIed seetion 86B, the following ExplGtamio1&be 

added, nam'ely : 
,  • EZp16nation.-For the purposes of the provisoes to this section, the Presideney 

is : 

toWll8 of Caleutta and Madraa uall be deemed to be part of the 24-
Pargat'lM and Chiagmput Disttiets' re!lpeetively, and the Prtlllidency town 
~  Bombay shall be deemed to be put of the Bombay Suburban and the 
Thaaa. Dilrtril!ts'." 

The motion was adopted. 

Mr. President (The Honourable Sir Abdur niahim) : The question 

II That in ela.use 42, to the proposed section 86F (I), the followiilg rirds be 
added, namely: 

• A director so removed shall not be re-appointed a director by the Board of 
Directors '." 

The motion was adopted. 

1Ir. Presid8Jlt (,rne Honourable Sit AbdurNihim) : The question 
is: 
.. Tlillt In clanse 46, in the proposed sub-section (4) of section 91A, af,ter the words 

, every o!l'ieer of th-e Company who " 'the words' knowingly ~  wiJi.u]!y '..»e inserbed." 
,  .  . ' .,- '-:0,":. 

is: 

The motion 'WU adopted. 

Mr. fresi48Dt (The H9nourable Sir Abdur:n;ahim) : The question 

•• 'l'hat tvr clause 1m, tile follo1ring be snbstitutErd,namely : 

• 55. In section 101 of the said Act-

(a) for snb-sections (1) and (2) the folloWing sub-seetiona shall be substi-
tuted, Dia.tIlelY: 

• (1) No allotment shall be made of any share capital of a company altere#!' 
to the public for su,bseription unless the amount stated in the 
prospectus l'.S the minimum, amount which in the opinion of the 
directors must be raised by the issue of share capital in order to 

t ~ the suhis or, if any part thereof is to be defrayed in any 
other miili1ler, th-e balance of the Bum required to be provided in 
respect of the matters specified in sub-section (2) has been S11bseribed, 
and the sum of at least :five per cent. thereof has been paid to or 
received in cash by the company. 

(.t) The matters for which provision for the raising of a minimum amolmt 
of share capital must be made by the directors are the following, 
1atnety: -

(II) the pnrehase price of any property purchased ot to be ~ clI l  

, ) ~ is to be aefraJ"ed in whole or in part out of the proeeeds of 
tlie is'lilie, 

•. " (li) any prelimmary expenses payable' b.y the coDlJlany tm,d 8.llY' com-
: mission-so payable to, any person in 'consideration of his agreeing 
to ftbIirlrihe tor oref his pI'OCming or agreeing to o ~ sub-
s!lriptions for any shares in the company, 

'(6} tile rep8iYl!rent of any moneys bon-owed by the eompany in \-eapeet 
of any of the foregoing matters, ud 

~  wurlliag ~ t l 

t kl) 'i'he lll ~ t 'referred to in, sub-section (1) at! the amonnt stated in' 
',.." ,.' ~  l ~ t  II ~ ~ ~o  ~ : l~ l  of ~  &JJWunt payable 
, .6theM[viBe than m eaahrmd, i,. tllitl act t~  to as 'the 

'",fblfunm B1'iI>seriptiOn t. 
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President. ] 
(2B) All moneys received from applicants for sharea shall be depoaitecl 

and kept in aacheduled Bank as defined in the Reaerve Bank of 
India Act, 1934, until returned in accordance with the proviail)u 
of sub-section (4) or untij the cerWicate to commence business is 
obtained under seenon 103_ ' 

(20) In the event of any contravention of the proviaioJlB of Bub-section 
(2B) every promotor,. director or other person kBowingly respon-
sible for such contravention shall be liable. toa fine not exceeding 
five hundred rupees_' ; and 

(b) in sUb-section (4) for the word • twenty , the word 'eighty' for the 
word • thirty , the word • ninety 'and for the word I thirtieth·' the 
word • ninetieth' respectively shall be substituted '_" 

The motion was adopted_ 

lIIr. President (The Honourable Sir Abdur IWlhim) : The question 

.. That in clause 59, for the prop61sed section 1050, the following.be substituted, 
lL&lDely : 

• 1050. Where the directors decide to inereasethe eapital of the company by 
~  tll' f .tal. the issue of further shares such shares shall 
ur er Issue 0 capl be offered to the members in proportion to 
,tJle existing shares held by each member (irrespective of class) an.d 
v Iiuch offer shall be made by notice specifying the number of shares to 
whieh the member is entitled, and limiting a time within which the offer 

., if not aeeepteCl)"wiU be deemed to be declined; and after the expiration 
of IIIIlch time, or on receipt of an intimation from the member to whom. 
such notice is given, that he declines to aceept the shares offered, the 
directors may dispoee of the same in such manner as they think' most 
beneficial to the Company'." 

The motion was adopted. 

Mr. President (The Honourable Sir Abdur Rahim) : The question 
is: I! ;! ': :~ :::  :." 

., That in sub-clause (b) of clause 106, far the proposed new elause (d) of section 
2110, the following be substituted, namely: 

• (d) compensation payable under the .Workmen's Compensation Act, 1923, in 
respect of the death or, disablement of any officer or employee of the com-
pany'." 

The motion was adopted. 

:Mr. President (The Honourable Sir Abdur :n.:ahim) : The question 
is: 
.. That in clause 118, after Bub-section (t) of the proposed. new section 277BB 

the foJlo\\ing be inserted as sub-section (3) and the subsequent sub-sections be 
re-numbered aceordingly: 

• (3) Any person acting in contravention" of this t o~ 8h.fU be ,qahle to a-fine 
not exceeding rupees one hundred '." 

The motion was adopted. ,'; 

'Mr. President (The Honourable Sir Abdur : ~ : ;The queswon 
is: 
.. 'rhat in clause 121, for 8ub-seetion (t) of the -propoeed aeetion 282B, the:. 

followiDg be 8ubs'tituted, namely: 

I (B) Where a Provident Fund has be!,n, eonltituted .. byaeompany for its 
emllloyees or any elass of ita. l l ~ ll o  o t ~lIt  to such 
Fund ~ t  by the c~  o t lo l~ o  ~  by 
. way of mterest or· other,wue to sueh - ~ attfr(; the. ,eo.plllU!llcement of 
the I ~  CouiJ!l!llies ~~ t ~t : ~ ~  ~l :  ~ t  and' 
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IhaU be inv_ted only 'in sse1ll'ities mentioned or referred to ill claus. 
(/J) to (6) of aeetion 20 of the Indian Trusts Act, 1882, and all moneys 
belonging to such Fund a.n the commencement of the said Act which 
are not 80 invested sha.ll be: ~t  in such securities by annual 
instalments not tl/Xceeding 'ten mnumber and not lell! in amount in any 
year 'than one-tenth of the whole amount of such moneys '." 

Sir Leslie Hudson: While I admit that the proper course for com-
~ who have instituted provident funds for the benefit of their 
eniployees is to invest the contributions of those employees in trustee 
~ t  I do not agree that it is reasonable that you should ,force 
employers by statute to so invest the company's contribution. The law 
may tell me what I should do with other people's moneys which may be 
entrusted to my care, but I do not think it is reasonable that the law should 
prevent me from dealing with my own money as I please. I know that the 
argunient' of those champions of labour who sit in this Honse is, that 
provident funds should be considered as deferred pay, but there are argu-
ments on the other aide, especially ,where * fund is entirely voluntary 
on both sides. I consider that the clause of the Bill, as it emerged from 
the Select Committee, was a o ~ one wltich did jnstice to both 
parties concerned. I am afraid that the result of the Bill as now, amended 
may be to discourage companies in future from instituting these provident 
funds and it may have the effect of causing who already have t}iese funds 
in existence to close them down. I hope for the sak.e of ~ 'employees this 
will not be so, but I do see the risk. The clause will, to.a certain extent. 
inconvenience employers, but that is a matter of not very great importance 
perhaps. But the hardship will be on the employees who will find the 
interest On their deposits eut down by 40 or 50 per cent. I juSt wish to 
say these few words on this particular clause. 

Mr. President (The Honourable Sir Abdur lVahim) : The question 
is: 
" Thall in clause 121, for sub-section (9) of the proposed section 282B, thl 

following be substituted, namely : 

'($) Wherl! a Provident Fund has been constituted by a company for ita 
employees or any elaBII of ita employees, all moneys contributed to such 
Fund (whether by the 'eompany or by the employees) or accruing by 
way of interest or otherwise to such Fund after the commencement of 
the Indian Companies (Amendment) Act, 1936, shall be investe1and 
shall be invested only in securities mentioned or referred to in cIa usee 
(/J) to (6) of section 20 of the Indian Trusts Act, 1882, and all moneys 
belonging to such Fund at the commeneement of the said .Act which 
are not so invested shall be invested in such securities bv Ilnnual 
instalments not exceeding ten in number and not less in amount in any 
year than one-tenth of the whole amount of such moneys '." . 

-The' motion was adopted. 
,Mr. President (The Honourable Sir Abdur Rahim) : The question 

is : . 
'" That in clause 121, in the proposed section 282B; sub-s(>ctions (") and (4) bl 

re-numbered &II sub-seetions (4) and (5), and the following bE' inserted as sub· section . 
(8).:' .;. , 

, (8) .Notwithstanding anything to the contrary in the I'Ules of any fund to 
',. ' -whien sub-section'. (t') jpplft\21 orin any contract' between a company and 
,'.", t l~  no :employee'!!'hh:ll 'be' imtitled to reeeive inrespeet of soch' 
..... , ~ : "portaOJi 'ill ·the .. o t ~to lI ~t in IRlChfulld·as is invested in a.ceord-
1" ,,:'-.,:' J: • 'we 'Wit!: tfle'.,,;roriB. iaui.ol' sttb-seetiOJi (8)' i.nteNJI;tat a rate exceeding 
r !.l:.. ... ",;" t ~ -o  t~  jield'ed:'1ti'iiJeli investment,'l' , 
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Prof. N. Q; Banga (Guiltur c""m Nellore : Non-Muhammadan Rural) : 
I want to bave some information. This amended clause nms like this : 

" 110 t'mp!oyee IIhaI.J. he entitled to receive in respect of sueh portion of the amount to 
hiI eredit in llUeh fund as is inveltted," 8Jld so OIL 

Does this mean that on that portion of the provident fund which is 
contributed by t~ employer, the provident fund win not get the interest 
accruing on it, and secondly if on that portion of it interest is to accrue 
for the benefit of the workers, is that interest to accrue at the rate at which 
interest is permissible or the interest that h8.<l accrued till now according 
to the provisions on which the employers have agreed to grant t ~ 

on it. 

The Hcmeurable Sir Nripendra Sircar : The position IS this. 
Under this Bill, if it is passed, the employer is not bound to put in the 

Whole am'Ouht in trustee securities in the first year. Supposing that the 
prOvident fund is 10 lakbs of rUpees, ire 'Puts in one ·lakh in the first year in 
trustee securities ahd further suppose that he is under agreement with the 
employees that he will pay them 5 per cent. and the result will be that as 
regards this lakh he is not bOlind to pa.y more than 3 per cent. or 3! per 
cent.-wbateV'er he is getting from the trustee securities but as regards 
nine lakhswhi'eh is ~~t covered by the operation of the ct>m.pulsory portioB 
of the t ll~ he 'win still. be bound to pay him. 5 per eelit. That is the 
position. 

Prof. N. G. Ranga : In respect of such portion to his credit' 
"l'he Honourable Sir Iftipendra lirca.r : Such porti'On as is invested.. 

lIIr. President (The Honourable Sit Abdur Blahim) : The qtrestion 
is: 
.. That in elause 121, in the proposed section 282B, sub-sections (8) and (4) be 

r8-KUmbered as nb·seetl.oDII (4) aitd (6), antI the following be inserted 88 sub·seetioD 
(8) : 

is: 

" (8) Notwithstanding anything to the eontmry in thl! rules of any fund to 
which sub·seetion ~  applies or in any eontraet between a eompany and 
its employees, no employee shall be entitled to reeei:Ve in respeet of such 
portion of the amount to his eredit in sueh fund as is invested in accord· 
ance with the promions of 1IUb·seetion ~  interest at a rate exeecding 
the rate of interest yielded by sueh investment '." 

The motion was adopted. 

Mr. President (The Honourable Sir Abdur Rahim)': The question 

.. That in elause 124, in the proposed form' F  " in the sub.!le¢?nt' Investm(lD.tll ' 
under the heading of ' Property and Assets " before the word C DiBtmguisbing " the 
foUowUtg words be inserted., ila.mely: 

• l:lhowing nature of investmell1ts and mode of valuation, e.g., Oost or Market 
value and '." .. 

Mr. M. Ananthasayanam. Ayya.I1gar (Madras ceded District.s aJ'ld 
Chittoor : Non-Muhammadan Rural) :  I want to KnQw one thing from the 
Honourable the Lllw Member. The amendment that.·was tabled here 
bt>fore it went to the COUlieil of State was that the words, i C e.g.," should 
he omitted tor this reason that the valuation mUBt be either according to 
the cost or the market value. But this a.mendment testorM the provision 
in the old act. . 
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The Honourable Sir Nripendra Sircar: That was o ~  by 
Government. We did not accept it, but the direction in paragraph 11 is 
one which your side wanted and we accepted it, but by mistake it ~  

recorded as not having been accepted. 

Mr. President (The Honourable Sir Abdur Rahim) : The question 
is: 

•• 'l'hat in clause 124, in the proposed form' F  " in the sub·heading , Investments' 
u:ader the heading of • Property and Assets " before the word ' Distinguishing " the 
following words be inserted, namely: 

is : 

• I::Ihowing nature of investments ,and mode of valuation, e.g., Cost or Market 
value and '." 

The motion was adopted. 

Mr. President (The Honourable Sir Abdur Rahim) : The question 

.• Th/I,t necessary corrections of the numbering and lettering of the 8eetiOJU 
inserted 1 ... ' the Bill be earried out together with consequential corrections of erON 
references:' , 

The lJlotion was 8,dopted. 

DEMANDS FOR EXCESS GRANTS FOR 19M-35. 

Civil. 

DEMAND No. 19-A.-ExCISE. 

The Honourable Sir James Grigg (Finance ~  : Sir, I beg to 
move: 
•• That an excess grant of &. 2,350 be voted by the Assembly to regularilMl the 

expenditure chargeable to revenue actually ine1ll'red in excess of the voted grant ill. 
tile year 1934·35, in respect of • E=ise '." 

Mr. President (The Honourable Sir Abdur Rahim) : Motion moved :, 
•• That an excess grant of &. 2,350 be voted by the Assembly to regularise the 

expenditure chargeable to revenue actually ineurred in excess of the voted grant in 
the year 1934·35, in respect of ' Excise '." 

Prof. N. G. Ranga ~  cum Nellore : Non-Muhammadan Rural) : 
This arises out of the recommendations of the Public Accounts Committee. 
I find, Sir, that till now, no opportunity has been given to t'his House to 
discuss the report of the Public Accounts Committee for the last two yea1'$ 
and it is rather an nnfortunate thing that Government should· have 
found ...... 

The Honourable Sir James Grigg: To the .est of my recollection,· 
Government have continually offered opportunities but it has been the 
~  of the Honourable Member's own leaders that the discussion be. 
postponed. 

Prof. N. G. Ranga :  I am not aware of that sort of t ~ or 
wish.. Even if there were any such undertaking or wish, it must have 
related to the first report. . .. . 

'.", The Jlc)nourable Sir James ~ : As t ~ Honourable Member has 
raised. this ,point, perhaps I may. give the House an account of certain 
prh;ate cOllversations with his leaders on this poi!1t. '1 think it· i,'! . now 
l ~ ~l l  ~ ago, : l t~~ ~ o  these mo,tions l~t  to tJje Publi,C .. 
c~ol t  r.omTlllttpf' WI!." put down: and I hope t'he nonourable ~l l -  

L'IOC5LAD 
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. fSir James Grigg.] 
will take it from me that the fact that the opportunity was not taken advant-
age of was no fault of the Government. Certainly the Honourable Mem-
ber's leaders wished not to have this discussion during the present Session. 
As far as the two reports of the Public Accounts Committee are concerned, 
I have definitely committed myself to those leaders not to move the motion 
standing in my name and to ask you not to renew the discussion on the 
first of them if Members opposite do not want to do so. The same is true 
of the ordinary civil supplementary grants. I have put them down of 
course but the Congress Party asked that they should not be taken this 
Session, and I am agreeable. So I am under a pledge not to move them 
this Session unless there is a desire expressed by the Congress Party for 
them to be discussed. But these excess grants which arise out of the Public 
Accounts Committee's heport are pure matters of routine. They have 
been recommended by the Public Accounts Committee but they are not 
integral parts of the Public Accounts Committee's Report, and they pre-
judice nobody if they are passed now. That is all I have got to say and 
I hope the Honourable Member is not going to make the moving of purely 
routine matters on my part a grievance. 
Prof. N. G. Ranga : I am thankful for the explanation given by the 

Honourable the Finance Member in regard to this, but at the same time I 
am entitled to submit that the members of the Public Accounts Committee 
had a right to be consulted if the Honourable the Finance Member or the 
Government were to come to the decision or before they came to the decision 
that the Public Accounts Committee's Report was not to be discussed in 
the Session, as would follow soon after the report had been made to Govern-
ment. In fact they nave not been given any such opportunity, and when 
the Honourable the· Finance i\'[ember was discussing this point with one 
of my leaders in .ltn informal fashion, I suggested to him that these excess 
grants need not' now be placed before the House,-and I also suggested, 
Sir, whether these things could not be postponed along with t'lie Public 
Accounts' Committee's Report so that the House would retUly have a proper 
idea of these excess grants as well as of the recommendations of the Public 
Accounts Committee's Report. 
Mr. President (The Honourable Sir Abdur Rahim) : When was the 

report presented to the House , 

The Honourable Sir .James Grigg: The report, Sir, has been before 
the House for a fortnight or so. As regards the Honourable Member IS 
suggestion that I should p'ostpone it, I was quite prepared to postpone the 
discussion of the Public Accounts Committee's Report and the supple-
mentary ~ t  in accordance with the informal conversations I have had 
with my Honourable friend's leaders but I see no point in postponing these 
excess grants, which are matters of routine, recommended by the Public 
Accounts Committee and the fnll knowledge of which has been possessed by 
Honourable Members for at least a fortnight. 4 

Prof. N. G. ltanga : My other point has not yet been answered ..... . 

11::. President (The Honourable Sir Abdur Rahim): Was the 
Honourable Member a member of the Public Accounts Committee? 

, Prof. N. G. Rang&. : Yes, Sir. If it is to be postponed like this in 
an t~ .manner, I wO.uld like to supest to t ~ o o l ll~ ~  
t.hat m additlon to consultmg tIle JJenders of t'he ~t  m the 
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House it is but fair that the members of the Public Accounts O>mmittee 
should. also be taken into his confidence so that he might ascertain their 
views as a body •..... 

Mr. President (The Honourable Sir Abdur Rahim) : Surely if the 
Leader of the Congress Party who is the Leader of the Opposition 
requested a postponement of the dillcussion, then the Finance Member was 
justified in agreeing to that. 

The Honourable Sir James Grigg : Sir, I have no desire to postpone 
discussion now. If the acting Leatier of the Congress Party expresses a 
desire to have a discussion now, I am quite ~ l  I have no views 
in the matter. I have only tried to meet the expressed request of the 
Congress Party that this discussion should be postponed and I really think 
it is a bit hard that I should be blamed, because the Honourable Member 
does not see eye to l}J'e with his own leaders. 

Pandit GoviJld Ballabb Pant (Rohilkund and Kumaon Divisions: 
Non-Muham:n><ldan Rural) : Sir, a word of explanation has become neces-
sary at thjs stage. I understand that it was the desire of some of the 
leading )Lembers of my Party that the discussion of the Public Accounts 
C<>mmlttee should not be taken up in theu' absence and the Honoura:ble 
t1l.e Finance Member agreed to ,accommodate them, and I have no reason 
to complain against the Honourable the Finance Member for having 
acceded to that suggestion. As to his proposal that the report might be 
taken up today I am not in a position either to press him not to do so or 
to do so lt o~  I do not want him to resile from any arrangements that 
may have been come to with him and to which I;, too, have personally 
agreed ; if the Honourable the Finance Member thin,ks that the exigencies. 
of public business demand that the Public Accounts Oommittee's Report 
should be discussed, I think I am not in a position to stand in 'his way J. 
indeed I have no strength here to resist him nor the desire to do so ; but 
the motion has to be made by him. In so far as he has acceded'to the ~ 

gestion emanating from any of my COlleagues, I am thankful to him. In. 
80 far as he wants to press for it if he chooses, I am not in a position eitbel" 
to resist bis wish or to support it. 

The Honourable Sir James Grigg : Sir, the only point that remainS 
to be disposed of is what I understand ,t{) be the request of my Honourable 
friend, Professor Ranga, that these lPurely routine motions for excess 
grants which have been recommended by the Public Accounts Committee 
should be postponed until the Assembly has considered the motions stand. 
ing in my name about the Public Accounts Committee's report. I see no 
rhyme or reason in that and I very strongly deprecate the postponement of 
,these purely routine motions. 

Prof, 11. G. Ban,. : Sir, I should be quite prepared to accept the 
argllment of the Honourable the Finance Member and also the reas<>ns why 
he has been obliged to postpone his decision ; I only wished to draw atten-
tion of the House to this fact that during the last Simla Session I think 
my Honourable friend, Mr. Satyamurti, made a very insistent request to 
the Honourable the Finance Member that he should take the ea.rlip.st 
opportumty. : ... 

Mr. Preiident (The Honourable Sir Abdur Rahim) Does the 
nonourable t ~  wish to discuss these excess grants, or not' So 
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[Mr. President;] 
mueh tilOO of the ~  has already been taken up-in discussing this 
point and does thE' Honourable Member wish me to proceed with the 
agenda before the House, or .Ilot ? 

Prof. N. G. Ranga : I want to know whether the Honourable 1.fe1l1-
bep will be good enough {:o take the earliest possible opportunity in tbe 
winter Session to bring these two reports before the HoWIe for discussion , 

The Honourable Sir James Grigg: It all depends what the HODOur-
aWe Member means by "the earliest ;possib1e opportunity". In this 
matter of the Report of the Public Accounts Committee I am very la.rge1y 
iu the hands of the House itself. Indeed the !;teps that Government have 
I~ have all been at the wish or specific reu.ueet of Members or the 
Ht(')lJl6-nrable Membel"'s own party. I am sorry that he is a dissenting tail 
of his own party in this matter, but I cannot help it. In the matter of 
the discussion of the Public Accounts Committee's Repon. I am quite pre-
pared to do my best to meet the wish of Honourable Member. of the House 
as to the time it should be discussed. 

Mr. President (The Honourable Sir Abdur Rahim) : The question 

•• That an exeellS grant of Rs. 2,350 be voted by the A88embly to regularise t~ 

1 P.M. e!J:penditure chargeable to Revenue actually ineurred in exeess of 
the voted grant in the year 1934-35, in respect of ' Excise '." 

The motion was adopted. 

DEMAND No. 2O.-STA,lIPS. 

The Honourable Sir James Grigg: Sir, I moye : 
., Tbat an exceas grant of Re. 6,987 be yoted by the Assembly to regulariae tM 

expenditure c ~ l  to Revenue actually incurred in excess of the voted grant in 
the year 1934-35, in respect of ' ~  '." 

Itr. President (The Honourable Sir Abdur Rahim) : The question 
is : 
•• 'I'bat an excess grant of Rs. 6,987 be voted by the Assembly to regularise the 

e%pe"diture chargeable to Revenue actually incurred in excess of the voted grant in 
u.. year 1934-35, in respect of ' 8tamps '." 

The motion was adopted. 

DEMAND No. 25.-INTEREST ON ORDINARY DEBT, AND REDUO'l'ION OB 

. AVOIDANCE OF DEBT. 

The Honourable Sir Ja.mes Grigg: Sir. I move: 
,. That an exce88 grant of Re. 70,542 be voted by the Assembly to regularise the 

expend1ture chargeable to Revenue actually incurred in exeess of the Vlltedgrant in 
the year 1934-35, in reepect of ' Interest on Ordinary Debt, and Reduction 0r..Avoid-
alMe Of Debt '." 

lIIIr. Presidem (The Honourable Sir Abdur Rahim) : The question 
is . 
,. That an excesll grant of Ba. 70.542 be -voted by the ASlIP.mbly to rpl!"'11nThe t~ 

expenditure chargeable to Revenue aetually incurred in eXe&lls of the voW grant. m 
the year 1934-35, in. res}!ect of ' Interest OD Ordinary Debt, and Reducti(ld or AvoId-
8ile of Debt '." . .. .... . 

The motion was adopted. 
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DEIUND No. -I ~ ON MlscELw.mxros OBLIQA'l'IONB. 

The Honourable Sir James Grigg: Sir, I move: 

.. '!'hat. an exeeea grant of Re_ 1,37,097 be voted by the Allllem.bly toreguIa.riae 
the expenditure chargeable to Revenue actuaDy incurred in excess of the voted grant 
in the year 1934-35, in respeet of 'Interest on Miscellaneoll8 Obligations '." 

Mr. Ram Nara.yan Singh (("hota Nagpur Division: Non-Muham-
madan) : Sir, the Honourable the Finance Member made the motion, and 
before you put .::.he question as carried, are we not entitled to know why 
this excess grant has been incurred' Is there to be no explanation' 

Mr. President (The Honourable Sir Abdur Rahim) :  I always wait 
after I put the motion to the House. If the Honourable Member wanted 
to Am any questions from the Honourable the Finance Member, he ooWd 
always do so. 

Mr. Ram Narayan Singh: I am not making any complaint against 
yon, Sir. I want to know why this excess grant has been asked for. I 
want au explanation. 

Mr. President (The Honourable Sir Abdur Rahim): Does the 
Honourable Member mean that the Honourable the Finam.ce Member 
should explain every item T 

Mr. Ram Na.ra.yan Singh : I think so. 

The Honourable Sir James Grigg: The .explanation of each item 
appp.ars in the Report of the Public AceountsCommittee. 

Mr. President (The Honourable 8ir Abdur Rahnn) : The question 
is : 
.. 'l'ha,t an exceS<! grant of Re. 1,37,097 be voted by the' Assembly to ~ 

the expenditure chargeable to Revenue actually incurred in excel!6. of the voted grant' 
in the yea.r 1934-35, in respect of 'Interest on Miscellaneous O'eliga.tionB'." ' 

The motion was adopted.. 

DEMAND No. 28.-EXECUTIVE COUNCIL. 

The Honourable Sir James Grigg: Sir, I move: 

•• That an excess grant of Re. 9,955 be voted by the A88embly to reguJarise the 
~ t  ~ to ~ actually ineurred in qceEll; .of tile voted ~t ~ 

the year ~-  in respect ~  the 'Executive Council'." .  . 

Mr. President (The HOllourabie Sir Abdur Rahim) : The question 
is : 
.. That an exceas grant of RB. 9,955 be voted by the A_bly to ~  the 

e!Kpenditnre ehargeable to Revenue ootually ineu!red in eXt'-6SS of the voted grant itl, 
the year 1934-35, in respeet of the 'Executive Council'." 

The motion was adopted. 

DEMAND No. 29.-COUNCn. OF STATE. 

The Honourable Sir James. Grigg: Sir, I mo,e : 

•• That an exce8B grant of Rs. 3,790 be voted by the Assembly to regoul&rille dle 
expenditure chargeable to Revenue actually incurred. in eXCEl88 of the voted gn.nt in 
the year 1934-35, in respect of ' Council of State '." 
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Mr. PresideJIt (The Honourable Sir Abdnr Rahim) : The question 
is: 

•• That an exceBII grant of Re. 3,790 be voted by the Assembly to reguIa.rise t~  

upenditure chargeable to Revenue actually incurred in excess of the voted grant m 
the year 1934·35, in respect of • Council of State '." 

The motion was adopted. 

DEJU.ND No. 30.-LlOOISLATIVE AssEKBLY AND LWISLATIVE ASSJl2MBLY 
DEPARTMENT. 

The Honoura.ble Sir James Grigg: Sir, I wove: 
•• 'rhat an excess grant of Re. 1,114 be voted by the Assembly to reguIarise the 

expenditure ehargeable to Revenue aetually incurred in excess of the voted grant in 
the year 1934·35, in respect of • Legislative Assembly and Legislative Assembly 
Department '." 

Mr. President (The Honourable Sir Abdur Rahim) : The qUe&tion 
is : 

•• That an excess grant of Rs. 1,114 be voted by the Assembly to regularise the 
expenditure chargeable to Revenue actually incurred in excess of the voted grant ill 
the year 1934·35, in respect of • Legislative Assembly and LegiBlative Assembly 
Department '." 

The motion was adopted. 

DJr.lrIAND'No. 32.-HoME DEPARTMENT. 

The Honourable Sir Ja.mes Grigg: Sir, I move: 

.. 'l'hat an exceBII ~ t of Re. 4,798 be voted by the ABllembly to regularise the 
expenditure chargeable to Revenue actually incurred in excess of the voted grant in 
the year 1934·35, in respect of ' Ho_me.. Department '." 

Mr. ~ t (The Honourable Sir Abdw' Rahim) : The quchtion 
is: 
. __ ," That an excess grant of Re. 4,798 be voted by the Assembly to tegularise the 
expenditure chargeable to Revenue aetually incurred in exeess of the voted grant in 
the year 1934·35, in respect of ' Home Department '." 

The motion was adopted. 

DEMAND No. 42.-PAYMENTS TO PRoVINCIAL GoVERNMENTS ON AOOOUNT OP 
ADHINIBTRATION OF AGENCY SUBJECTS. -

The Honourable Sir James Grigg: Sir, I move: 
•• That an exeese grant of Re. 1,583 be voted by the Aaeembly to reguIar;.&e the 

expenditure chargeable to Revenue aetually incurred in excess of the voted grant in 
the year 1934·35, in respect of ' Payments to Provineial Governments on aeeount of 
Administration of Agency Subjects'." 

U!: 
• Mr. President (The HonourAhle Sir AbelnI' Rahim) : The question 

•• That an excess grant of Re. 1,583 be voted by the Assembly to regularise the 
expenditure chargeable to Revenue actllally incurred in exeess of the voted grant in 
tile year J!l31·35, in respect of ' ~- l t  to Provincial Goveruments on account of 
Adnliltistration of Agency Subjects'." 

The motion was adopted. 
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DElUNi:> No. 44.-ADMINI8TlU.TION 01' JuSTICE. 

The Honourable Sir James Grigg: Sir, I move: 

":l'hat an excess grant of Be. 250 be voted by the Assembly to rego1arise the 
expendIture chargeable to Revenue actually incurred in exee88 of the voted grant in 
tllC year 1934·35, in respect of ' Administration of Justice '." 

Mr. President (The lion,mnJ.\)le Sir Abdur ~  : The question 
is : 

•• 'l'hat an excess grant of BB. 250 be voted by the Assembly to regula.ri8e the 
expenditure chargeable to Revenue aetually incurred in excess of the voted grant in 
the year 1934·35, in respect of • Administration of Justice '." 

The motion was adopted. 

DEMAND No. 47.-LIGHTHOUSES AND LIGHTSHn'S. 

The Honourable Sir James Grigg; Sir, I move: 
•• That an excess grant of BB. 43,460 be voted by the Assembly to regula.rise the 

expenditure chargeable to Revenue actually incurred in excess of the voted grant in 
the year 1934·35, in respect of • Lighthouses and Lightships '." 

Mr. President (The Honourable Sir ;\.bdl1r Rahim) : The question 
is: 

•• 'l'hat an excess grant of Re. 43,460 be voted by the Assembly to regt.la,rise the 
!'xpenrtiture chargeable to Revenue actually incurred in exce88 of the voted grant in 
the year 1!134·35, in respect of • Lighthouses and ~~t  '." 

The motion was adopted. . 

DEMAND No. 50.-GEOLOGICAL ~  

The Honourable Sir James Grigg: Sir, I move :~~ c 

•• 'l'hat an excess grant of Rs. 247 be voted by the Assembly to ~ l  the 
expenditure chargeable to Revenue actually incurred in exce88 of t ~ volW. grant in 
thE' year 1!134·35, in respect of ' Geological Survey '." 

is : 
lIIr. President (The Honoura.ble Sir Abdul' Rahim) : The tl t ~  

" 'l'hat an exeMS grant of BB. 247 be voted by the Assembly to regulariBe tlle 
Upftditure chargeable to Revenue actually incurred in exCeB8 of the voted grant in 
the year 1934·35, in respect of 'Geological Survey '." 

The motion was adopted. 

DEMAND No. 53.-ABcHAEOLOGY. 

The HoDOurable Sir James-Grigg: Sir, I move : 

, .. 'i'hat an eXCeB8 gnmt of RB. 10,837 be voted by the Assembly to iegulariae the 
eq,enditure chargeable· to Revenue actually iilcurred· in exee811 ot the voted grant. ill 
the year 1934·35, in respect of ' ArehHlology '." 

Mr. President ('l'he Hononrahle Sir AiJduT Itahim) : The question 
is : 

•• 'l'hat an excess grant of RB. 10.837 be voted. by the Assembly to regulariBe the 
expenditure chargeable to Revenue actually incurred in excess of the voted grant in 
~~  year 1934.35, in respect of • ArchHlology '." 

The motion was adopted. 
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~ ~o  ~ - IO H.m.wrJl. 
The Honoura.ble Sir James Grigg: Sir, I move 
•• That an exces-s grant of RB. 25,329 be voted by the Assembly to regularise the 

apea(ijt11l'e eha.rgeable to Revenue actually incurred in eJtCeIIII of the voted grant in 
the ,.ear 1934-35, ill respeet of • Publie Health '." 

lIrfr_ President (The Honourable Sir Abdur Hahim) : The question 
'il'l : 

•• That an excess grant of RB. 25,329 be voted by the Assembly to regularise t~  
apeaditure chargeable to Revenue actually incurred in exeeBII of the yoteci grant m 
the year -~  in respect of ' Publie Health ' -' , 

The motion was adopted. 

DEIUND No.G3.-AVIATION. 

The Honoura.ble Sir James Grigg: Sir, I move 

•• That an exeess grant of Hs. 561 be voted by the Assembly to reguIarise the 
expenditure  chargeable to Revenue actually incurred in exeeBB of the yoted grant in 
the year 1934-35, in respeet of ' ATiation '." 

Mr. President (rl'he HOl,OUl'o ble ~  AIJ\iur Rahim) : The question 
is : 

•• That an excess grant of RB. 561 be voted by the Assembly to regularise tbe 
eIpeDdit1lJ'8 ehal"geable to H.evenue aetually incurred in exees. of the voted grant in 
the Tear 1934-35, in respeet of ' Aviation '." 

The motion was adopted. 

~ No, 65.-CENSUS. 

The II o~ l  Sir James Grigg : Sir, I move: 

•• ~ ll t: au ti1eeBB grant of RB. 130 be voted by the ABBembly to regula.rise the 
.espenditure",eha.rgeable to Revenue aetually incurred in eXeeI\II of tlle voted grant in 
the ~ 1934·35, in respect of ' Censuli'." 

•. Preside. (The Honourable Sir Abdur Rahim.) : Th., question 
is : 
: .. : ~ an eUle88 grant of RB. 130 be voted by the A_robly to regula.riae the 
eKpIlIldlture ehargeable to Revenue actually incurred in exCeBII of the voted graat ill 
the year 1934-35, in respect of • -Cenaue '." 

The motion was adopted. 

The Assembly then adjourned lor Lunch -till Half Past Two of the 
Clock. .', 

. The Assembly re-aBSembled after Lunch at Half Past Two of the 
Clock; Mr. Deputy President (Mr. Akhil Chandra Datta.) in the Chair. 

,4 

DE:auNn No. 67.-EMIGlU.TION. 

1'be Honoura..ble Sir James Grigg: Sir, I Dlove : 
i •. That an excess grant of Rs. 7,390 be voted by the Assembly te regula.riae the 

expendIture chargeable to Revenue actually incur91d iu excess of the voted grant iA 
the year 1934-35, in respect of ' Emigration '." . 
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Mr. Deputy ~t (Mr. Akhil Chandra Datta) : Th:e questiOn 
is : 
•• That an excess grant of BII. 7,390 be voted. by theABsembly to regularise the 

expenditure chargeable to Revenue aetuany incurred in exeess of the voted gnIJlt in 
·the yea!' 1934-35, in respeet of "Emigratioll '." 

The motion was adopted. 

DmuND No. 72.-M!NT. 

The Honourable Sir James Grigg: Sir, I lno\'e : 

., '!'hat an exee811 grant of BAl. 20,408 be voted by the AlI8embly to regularise the 
expenditure ehargeable to Revenue aetually ineurred in. exeess of the voted grant in 
the year HI34-35, in respeet of ' M.int '_" . > 

Mr. Deputy President (Mr. Akhil ~  Datta) : The question 
is : 

., '!'hat an exell88 grant of BAl. 20,408 be voted by the Assembly to regularise the 
expenditure ehargeable to ReveJLUil aetually incurred in exeell8 of the voted grant in 
the year 1934-35, in respect of ' Mint '." 

The motion was adopted. 

DEMAND No. 75.-STATIONERY AND PruNTING. 

The KoaouraJHe Sir James Grigg: Sir, I move: 

•  " T11at an exceB8 grant of RB. 77,074 be votp<l hI' flo,. Assembly to regulari80 the 
expenditure chargeable to Revenue actually ineurred in excess of the voted grant in 
the year 1934-35, in respect of ' Stationery and Printing '." 

Mr. Deputy President (Mr. Akhil Chandra Datta) : The question 
is 

.. That an exeeB8 grant oj' Rs. 77,074 be voted by the Assembly to regularise the 
eXpenditure chargeable. to Revenue actually ineurred ill excess of the voted grant in 
the year 1934-35, in respect of ' Stationery and Print\ng '." 

The motion was adopted. 

DElt.um No. 76-A.-EXPENDIroRE O ~  PKasoNNEL CHARGED 
. TO REvENuE. 

The Honourable Sir James Grigg: Sir; I .move: 

" That an exeess grant of Rs.632 be voted by the Assembly to regularise the 
expenditure ehargeable to Reveriue ll.etual1.y incl1rred iD. extess of the voted grant in 
the year 1934-35, in respect of 'ExpewiitU?e on Betren.ehed Pe!"soWlel charged to 
Revenue '." .' 

lWr. Deputy President (MI'. AkhilOhilndra Datta) : The q:ucstiou 
is : 

•• That an excess grant of Re. 632 be voted by the Assembly to regularise the 
expenditure ehargeable to Revenue actually incurred in excess of the voted grant in 
the :year ]934,35, in respect of 'likpellditure on Retrenched Personnel charged to 
_V8D.1Je '.'.7 

The motion was adopted. 
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DElUND No. ~  TO THE FUND FOB THE EOONOMI(l DEVELOP. 
MENT AND IMPROVEMENT OF RURAL AREAs. 

The Honourable Sir James Grigg: Sir, I move: 
" 'I'hat an exeeas grant of Be. 1,68,60,409 be voted by the AsllJelllbly to regulariae 

the expenditure ehargeable to Revenue aetually ineurred in excess of the voted grut 
in the year 1934-35, in respeet of ' Transfer to the .Fund for the Economie Development 
ud Improvement of Rural Areas '." 

Mr. Deputy President (Mr. Akhil Chandra Datta) : The question 
is : 

•• That an excelis grant of Be. 1,68,60,409 be voted by the Assembly to regularise 
the expenditure chargeable to Revenue aetually incurred in excess of the voted grut 
in the year 1934-35, in respect of ' Transfer to the Fund for the Eeonomie Development 
and Improvement of Rural Areas '." 

The motion was adopted. 

DEMAND No. 77.-REFUNDS. 

The Honourable Sir James Grigg: Sir, I move 
" That an exeess grant of Be. 2,31,836 be voted by the A88embly to regularise the 

expenditure ehargeable to Revenue actually incurred in exee88· of the voted grant in 
the year 1934-35, in respect of ' Refunds '." 

Mr. Deputy President (Mr. Akhil Chandra Datta) : The question 
is : 

,. 'l'hat an excess grant of Be. 2,31,836 be voted by the Alsembly to regularise the 
expenditure ehargeable to Revenue actually incurred in excess of the voted grant in 
:the year 1934-35, in respect of ' Refunds '." • 

The motion was adopted. 

DEMAND No. SS.-HYDERABAD. 

The Honourable Sir James Grigg: Sir, I move 
.. 'l'hat an exce88 grant of Re. 614 be voted by the Assembly to regularise thli 

expenditure chargeable to Revenue actually incurred in exce88 of the voted grant in 
the year 1934-35, in respect of ' Hyderabad '." 

Mr. Deputy President (Mr. Akhil Chandra Datta) : The question 
iR : 
., 'rhat an exce88 grant of Ra. 614 be voted by the AsseJJibly to regularise the 

expenditure chargeable to Revenue actually incurred in excess of the voted. grant in 
the year 1934-35, in respect of ' Hyderabad '." 

The motion was adopted. 

DEMAND No. - ~ VALUE OF PENSIONS. 

The Honourable Sir James ~: Sir, I move: 
'.' 'rhat an excess grant of Be. 2,62,724 be voted by the .Assembly.to regulatile the 

eIpenditure chargeable to Revenue alltually incurred in eXeellll of the voted gt!Ilnt in 
the year 1934-35, in respect of • Commuted ValUE' of Pensions '." . 

Mr. Deputy President (Mr. Akhil Chandra Datta) : The question 
is : 

., :l'hat an excess grant of Be. 2,62,724 be voted. by the Assembly to regularise tll.!' 
e:xpendlture ~ l  to Revenue actually ~  in excess of the voted·· g-ranthi 
the year 1934-35, in respect of ' Commuted ValU60 I!f Pensions '." 

The motion was adopted. 
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DEMAN!) No. 98.-INTEREST-FB.EI!l ADVANCES. 

The lIDBoura.ble Sir James Grigg: Sir, I move : 
" That an excess grant of RE. 7,632 be voted by the Assembly to regula:rise t~c 

expenditure chargeable to Revenue actually incurred in excess of the voted grant w 
the year 1934·35, in respeet of ' Interest·free Advaneea '." 

:Mr. Deputy President (Mr. Akhil 'Chandra Datta) : The question 
is : 

•• That an excf'SS grant of RE. 7,632 be voted by the Assembly to regularise ~  
expenditure chargeable to Revenue actually incurred in excess of the voted grant m 
the year 11134·35, in respect of ' Interest·free Advances '." 

The motion was adopted. 

Railways. 

DEMAND No. 2.-AUDIT. 

The Ronoura.ble Sir James Grigg: Sir, I move 
•• That an excess gram of RE. 1,113 be voted by the Assembly to regulariBe the 

rlU/way expenditure chargeable to Revenue actuaRy lllCurred in excess of the voted grant 
in the year 1934·35, in respect of ' Audit '." 

:Mr. Deputy President (Mr. Akhil Chandra Datta) : The qnestioll 
I;; : 

. •• That an exeess grant of Its. 1,113 be voted by the Assembly to l'egulariBe the 
railway expenditure chargeable to Revenue actually incurred in excess of the voted grant 
in the year 1934·35, in retJpect of ' Audit '." 

TlJe motion was adopted. 

DEMAND No. 4.-REFUNDS. 

The Honoura.ble Sir James Grigg: Sir, I move 
., 'l'hat an excess grant of Re. 38,914 be voted by the Assembly to regulariBe the 

railway ~ t  chargeable to Revenue actually ineu.rred in excess of the voted 
grant in the year 1934·35, in respect of ' Refunds '." 

:Mr. Deputy President (l-1r. Akhil Chandra Datta) : The question 
is: 
., That an excess grant of Rs. 38,914 be voted by the Assembly to regulariBe the 

railway expenditure chargeable to Revenue actually inenrred in ~ of the voted 
grant in the year 1934·35, in respect of • Refunds '." 

The motion was adopted. 

DEMAND No. 5.-PAYMENTS TO INDIAN STATl!S A.SD COMPA.NlES. 

The Honourable Sir James Grigg: Sir, I move : 
•• That an excess grant of Rs. 6.54,609 be voted by the Assembly toregnI!a.riseth.e. 

rW'i'Jayexpenditure ebaZgeable to Revenue actually ineurred in excess of the voted 
grant in the year 1934-35, in respect of ' ll ~ to Indian States and Companies '." 

:Mr. Deputy President (Mr. Akhil Chandra Datta) : The question 
is , 

. •• 'I'hat an excess grant of Re. 6.54,609 be voted by the Assembly to regnlarise the 
raILway expenditure ~ l  to Revenue actually incurred in eXC6IIS of the voted 
grant in the year 1934-35, in respect of • Payments to Indian States and Companies '." 

The motion was adopted. 
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DEMAND No. 6B.-Wo&Knm EXPflINSBS--MAINTENANCE AND SUPPLY OF 

oOO O~ POWER. 

The Honourable Sir James Grigg; Sir, I move: 
•• That an eXee8S grant of Ba. 11,24,912 be voted ~  the ~ l  to regnlariae the 

railway expenditure chargeable to Revenue actually maurred m excess ot the voted 
,r8Jlt in the year 1934-35, in respect of ' Working Expenses-Maintenance and supply 
of .Locomotive power '." 

Mr. Deputy President ~I  . .Akhil Chandra Datta) : The ~t o  

is : 
•• 'l'hat 8Jl exCl6lls grant of Be. 11,24,912 be voted by the Assembly to regularise the 

railway expenditure chargeable to Revenue actu:a.lly incurred in excess of the voted 
grant in the year 1934-35, in respect of' Working ~ t c  and supply 
of Locomotive power '." 

The motion was adopted. 

DEMAND No. 6C.-WORKING EXPENSES--MAlNTENANCE OF CARRIAGE AND 
WAGON STOCK. 

The BIonourable Sir James Grigg: Sir, I move: 
.. 'l'hat an excess grant of RII. 8,17,265 be voted by the Assembly to regularise the 

railway expenditure chargeable to Revenue actually incurred in excess of the voted 
grant in the year 1934-35, in respect of ' Working Expenses-Maintenance of earriage 
and wagon stock '." 

Mr. Deputy President (Mr. Akhll Chandra Datta) : The question 
is: 

•• 'l'hat an excess grant of Ba. 8,17,265 be voted by the Asaembly to regula.rise the 
railway expenditure chargeable to Revenue actually incurred in excess of the voted 
grant in the year 1934-35, in respect of ' Working Expenses--Maintenance of earriage 
and wagon &toeJr.'." 

The motion was adopted. 

DEMAND No. 6E.-WORKING EXl'ENSES--ExpENSES OF TRAFFIC DEPART-
~  

The Honourable Sir James GriJrg: Sir, I move: 
•• 'l'hat 8Jl ex<;ess grant of RB. 2,85,458 be voted by the Aseemb1y to regulariJle the 

railway expenditure chargeable to Revenue actually incurred in excess of the voted 
grant in the year 1934-35, in respect of 'Working ExpeIll!es--ExpeIll!es of Tra.ffil' 
Vepartllll'nt '." 

Mr. Deputy President (Mr. Akhil Chandra ~I tt  : The questio!l. 
is : 

•• '1'hat an excess grant of Rs. 2,85,458 be voted by the A,sl8IIlbl:t to regul&rile the 
raHway expenditure chargeable to Revenue actually incurred in excess of thE' voted 
grant in the. year 1934-.35, il;L respect of 'Working Expel:l8es--Expenses of TnLftle 
Department· '." . 

The motion was adopted. 

DE.'\UND FOR SUPPlAEMENTARY GRlANT IN RESPECT, OF 
RAntWAYS. • 

PAYlQ:N'l'S TO INnIAN&rATES AND OollPANDIB. 

lII'r. P. B.. Bau (Financial Commissioner, Railways) : Sir, I beg to 
move: 
•• '1'hat a mpplementaJ:,r BUm not exceeding RIl. 11,45,000 be granted to the 

~ o  Ueneral m Council to defray the chargee Which wU1 eome in course of 
pa.yment during the .year ending 31st Mareh, 1937,"\n. respect of ' Payments to Iadian 
I::ltatee and Compames'." . 
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I trust that no speech is necessary in respect of othis motion. These 
are contractual payments and they depend on the actual net earnings of 
certain railways during the year 1935-36. The neeessity for th1. c~t  

sum follows automatically from (he welcome fact that the net earmnga 
of two railways during 1935-36 were much higher than anticipat.ed. 

Mr. Deputy President (Mr. Akhil Chandra Datta) : The question 
is : 
•• 'l'hat a supplementary sum not exceeding Rs. 11,45,000 be grankd to the 

6overnor General in l)ouncil to defray the charges whieh will come in course of 
payment during the year ending 31st March, 1937, in respect of ' Payments to Indian 
I:!tates and Companies '." 

The motion was adopted. 

The Honourable Sir James Grigg: Sir, the next three items are 
itellls which, at the request of the Party opposite, I do not propose to 
move at this stage. 

Mr. Deputy President (Mr. Akhil Chandra Datta) : This disposes 
of Items 1, 2 and 3 under <the head" Demands for Supplementary Urautl 
for 1936-37 ". 

REPORTS OF THE PUBLIC ACCOUNTS COMMITTEE. 

Mr. Deputy President (Mr. Akhil Chandra Datta) : The House will 
now proceed with the consideration of the reports of the Public Accounts 
Committee. 

The Honourable Sir James Grigg (Finance Member) : May I ex-
plain the position about this Y Though the first motion has been moved 
EnId the debate has been begun, >the wish was expressed to me by leaden 
of Ute Party opposite that it should be postponed and taken together with 
the sflI!ond motion at a more convenient time. Of course, in this ma:tter, 
[ am in the hands of the House because the motion has already been 
moved. 

Mr. Depbty President (Mr. Akhil Chandra Datta): May I have 
the opinion of the House on this matter , 

Several Honourable Members: Let the debate on these two motioDB 
he postponed. 

[Further consideration of the two motions was, by leave of the 
Assembly, postponed. J 

. THE MANCEUVRES FIELD FIRING AND ARTILLERY PRACTICE 
BILL. 

Mr. G. R. F. Tottenham (Defence Secretary ~ : Sir, I beg to move : 
•• 'l'bat the Bill to Jlrovide facilities for military manreuvres and for 'field and 

artiHery practice be circulated for the purpose of l c ~  opinion thereon." 

Sil", I wish to make it quite clear at the outset that we have no desire 
whatevf'r to rush this Bill through othe House. We realise that it con-
tains certain provisions which may prove. contentious and which will r&-
quil'e discussion in the light of public opinion. We do not at this stage 
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. [Mr. G. R. F. Tottenham.] 
even ask the House to accept the principle of the Bill. All that we are 
asking the House til do today is to agree that it should be circulated ~ 

the purpose of obtaining adviee, and criticism and opinions t o~  1 
can assure the House that, if that course is adopted, the next step will be 
to ri!fer the Bill to a Select Committee, in which its clauses can be eon-
sidered in detail in the light of the opinions that we receive as a result 
of circulation. The only reason why I am making this motion BIt this 
stage of the present Session is to avoid ultimate delay. If I had only 
been able to make thi", motion at the beginning of the next Session in 
Delhi the Bill would not have returned from circula·tion until after that 

~  and we should not have been able to set up the Select Committee 
until the Simla Session next year and it might have been the Delhi Session 
1938 before the Bill could be taken into considera·tion. That, Sir, is the 
only reasOn why I am putting this motion before the House today. 

I should now like to say just one or two words about thepr1uciples 
and the purposes of the Bill. I have attempted ·to explain them as 
dearly as possible in the Statement of Objects and Reasons, but I hope 
the House will accept this Bill for what it really is, and that is a genuine 
gesture of responsiveness on our part. We came in for a certain amount 
of criticism last year in connection with certain artillery practices that 
tl)ok place, and I was asked questions on the subject in this House. Sub-
sequently ~ t looked into the ma:tter more closely and they 
were satisfied tha{ the position was by no means satisfactory from the 
point of view of the public. Incidentally I may also add that the posi-' 
tion is not altogether satisfactory from the point of view of the military 
an thorities also. It will, I hope be agreed by the House that if we are 
tv have .an army at all, these operations, manoeuvres and field firing and 
~~ t ll  practices and so on, must continue to take place. And, if thw-
arc to continue to take place, the conditions in which they do shoulo· be 
regularised and put on a proper legal footing. That, Sir, is the priJIciple 
of the Bill. As I said before, as regards details we shall be t~ pre-
pared to go into consultation when opinions have been receivE'<i as a re-
su!t of circulation. I can assure the House that everything thalt we have 
put in this Bill at the present moment does not represent the find and 
unalterable decision of Government. We shall be quite prepared to 
negotiate on details when the time comes and we shall endeavour to be as 
accomII!.odating as possible. On that understanding, I do hope that the 
House will agree to my motion for circulation and -that we shall De able 
to pa'>!! on very shortly to the next item on the agenda. Sir, I move. 

Mr. Deputy President (Mr. Akhil Chandra Datta): Motion 
Dloveq : 

•• That the Bill to prOvide facilities for military manreuvres and for field and 
:ntillery practice be circulated for the purpose of eliciting opinion thereon." 

• Mr. B. Das (Orissa Division: Non-Muhammadan) : Sir, I rise to 
oppose the motion for circulation of this Bill. I concede a certain amount 
of fairness to my Honourable friend, Mr. Tottenham, in stating that he 
does not want the House to accept the principles enunciated in the Bill. So 
far a3 that goes, it is all right. but why should this House agree to circulate 
this Bill which is drafted on the principle of encroachment on the liberties 
of the people and on the duties of tbe civil adfninistration of the conn try. 
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I do often criticise the civil administration of the Governmenot of Iudia 
and the Provincial Governments, yet I must say that at times the civil 
administration tries to interpret the law in the best sense that it (l.Iln do. 
But here if I read aright the Statement of Objects and Reasons and the 
clauses of the Bill which are sought to be incorporated, the principle 
which the Defence Secretary has enunciated will place the Officers Com-
manding the Army above the civil officers of the district and the civil 
ofiicers will not have any say in the matter until compensation is awarded. 
Paragraph 3 of the Statement of Objects and Reasons says : 

•• 'l"he Indian practice is not altogether satisfactory from the point of view 
either of the public or of the Army and it is felt that the time has come to regnJarise 
it by putting it on a. legal basis." 

But the draft Bill only confers special privileges to the Army. 
When an army wan1:,<i to practise manamvres in any locality, an officer is 
deputed by the District Magistrate of the district to accompany the army 
10 settle the terms of compensation, but if this Bill is enacted inota law in 
the form as it is drafted or in any modified form incorporating the priu-
ciple that has been defined by the Army Secretary, it will otake away that 
power of the civil administration. 

Sir, my greatest objection to the Bill is that under the new Govern-
ment of India Act defence will be a reserved subject and it will be the 
special responsibility of the Governor General and no concern of the Gov-
erDor General in Council. I cannot understand why the present GovenJOr 
General in Council should be so much concerned as to curtail their O\Vll 
liberty and to curtail the liberty of the district administrators of the pro-
vincial Governments. Sir, provincial autonomy is supposed to come in 
April 1937. We have often declared that it is not autonomy in the real 
~  but from the other side on the Treasury Benches it has been urged 
that the autonomy would be a real one. Why it is on the eve of the func-
tioning of provincial autonomy in the provinces Government think of 
legislating so that the military authorities should have martial zones in 
every province and the provincial Governments, the Ministry or the district 
officers will have no say in the matter. Why should information be at 
air collected, . if Government want to collect information, lei: these 
autonomous provinces function first and let the Ministers come into being 
and then let them interpret the Government of India Act as it has been 
drafted. (Interruption from Mr. K. Ahmed). I hope my Honourable 
friend will take some pains to study the Government of India Act and its 
implications. There will be no Army Secretary in the new Federal 
Legislature, there will be an Army Councillor who will not be subject to 
the vote of the Federal Legislature. Sir, it is most surprising that Govern-
m.ent should think of coming by the backdoor and to legislate this measure 
before provincial autonomy comes into being to exercise control not only 
over the iprovincial Governments, but over the district officers. As far as 
I understand the present practice is that when army manreuvres take place 
in any area for temporary occupation or for temporary evacuation of 
nouses, compensation shall be paid. But the draft clause 9 of chapter II 
includes a proviso : • 

•• Provided that no compensation shall be payable for the temporary evacuation 
of buildings on land over which 0. right of user for the purpose of field firing or 
artillery prallticehas been acquired under the provisions of section 8." 
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The most surprising thing ia that any civilised Government can in-tro-
3 p... duce such a provision in any legislation. 

Mr. O .... F. Tottellha.m: Has the Honourable Member read aec-
tion Sf 

Mr. B. D88 : Yes, I have read it. 

Mr. O. R. F. Tottenham: Compensation is provided for in see-
tion 8Y 

Mr. B. Das: I have read section 8 j then why this proviso that 
for temporary evacuation no compensation will be provided' ~ till now 
a rivilian officer, either one belonging to the provincial civil servlCe or the 
Indian Civil Service used to settle these things before army manreuvre 
t.akes place, but sections 5 and 6 take away that power. Section 6 pro-
viues that the Officer Commanding the forces will first settle what C!0Dl-
pensation should be paid to the villagers. Then if there is a difference 
tlle District Magistrate and the Officer Commanding will appoint an equal 
number of officers to settle the dispute. Thereafter if there is dis-agi'ce-
DH'nt the District Magistra.te will function. That means that the District 
l\Ju!!ic;:trate, whatever his lapse!! may be and how often I might have 
~ t  his action, abdiclltes his right of looking after the welfare of his 
vi1Jagersafter such an  Act Cl'mr.s into o :~ o  in this country. ~  

the Military Manreuvres Act and the :Military Lands Act in England lire 
mentioned here. We know what England is and what the British &l'my in 
England is. It is a national army ; the people there have a deep and abid-
ing t ~ in their welfare as the army takes interest in the welfare of 
thc people. But I think the Defency Secretary will agree with me that 
ir I l:~ the army does not enjoy the same reputation or the same ('onti· 
d-eJ1Ce as it does in England. Whenever the British army or the Indian 
&l'U1Y, mercenary as ~ is, marches through the districts the o l~ are 
awe-struck. They do not come with flowers and chocolates to 
l ~o  these soldiers. The childrcn do not stride in 
martial steps alongside these regiments when fuey march 
through our towns and through our villages. Our people get 
fric:iltened and conceal themselves in their homes lest there should be rude-
lless shown to them by the soldiers. And the provision is that any time 
tha Commanding Officer ma? ask the villages to be evacuated so -that 
the army may have a large area for manreuvre purposes--Sir, the Dct'enca 
Secretary is a well-known and able officer of the province of ~l  

where he enjoyed a very high reputation as a district administrator. DollS 
he realise what hardship it would cause to the villagers who are living 
from hand to mouth, if they are suddenly asked to evacuate and live 
somewhere else Y I do not know where the villagers will go. Sir, my 
fear lS that if this House and the country support the idea includecll in 
tLl", draft Bill, after the Federation there will be manrenvres all o\'er 
In/lia in every province. The Defence Secretary shakes his head. I wiodl 
he will be here then to ~  his position. We know what was attempted 
ill London when the Joint Par1iimentary Committee was tt ~  We 
lmow how through the Joint Partiamentary Committee report attempts 
w(;;)'tlmade by c l ~  sections of the civil ~ c  and by my frieT!d,.; of 
the Europeau group to make excluded areas and partially excluded areas 
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as centrally administered areas so that they will--be completely under the 
~o o  General and not nnder the Governor General in Council ~  

under popular .Ministers: The army would be stationed there, and if in 
~  neighbouring provinces any de.<rire is shown for larger freedom or allY 
sign is shown for greater democracy,the army from these excluded areaC) 
can be sent straight to the British provinces to quell the " seditiouil " 
. agitation, as it is interpreted in Government circles, of the people for 
their Jegitimateaspiration for Swaraj. We on this side do not admit that 
UtC new Government of India Act brings any dose of l I ~  to the people 
-(II India. On the top of that, that Government of India Act has completelY 
taken. away the. ariny from the control of the Governor General in Oouti-
ciJ and from the control of ·the Indian Ministers, although at one time 
t~  Government of India were even willing to give a certain amount<1I. 
control to the Ministers over the army. And when the Governor Gen-
eral alone is responsible for the proper behaviour of the army, the 
cOlin try will not be foolish enough to enlarge ·the power of the Governor 
l~ eueral, so that the army can go to any place it likes and can oruer in-
nocent people living happily in their surroundings to evacuate their 
homes. Sir, these are my grounds for opposing this Bill and I do hope 
everyone on this side of the House will oppose it. 
Mr. Mohan LaJ. Saksena. (Lucknow Division: NonrMuhammadan 

Rural) : Sir, 1 am not unaware of the fact that the House is in no mood 
to hearapy more speeches, and particularly from the back lIenches. But 
htill the Bill before us is one the provisions of which affect a very large 
number of our countrymen, particularly those residing in rural areaS, 
their peace and property, and in. certain eventualities even their limb and 
life. And as such I feel it would have been much better if the Bill had 
not been introduced at this fag-end of the Session. But now that my 
Honourable friend, :Mr. 'fottenham, has thought fit not only to introduce the 
Bill but also to move for its circulation to elicit public opinion, I think it 
will not be proper for this House to pass that motion without expTessing 
~ ow)). views on this particular measure. Sir, I am one of those who 
believe that in our own cQuntry our countrymen should have the same 
measure of freedom and security as Englishmen have got in England, 
and to that end we on this Iii.de have been striving both here and outside. 
It is therefore by this standard that I propose to examine the provisions 
of the Bill.· I agree with:Mr. T(jttenham that tbepresent praetice of 
·manoeuvres causes a great deal of hardship/iD.d inconvenience to peoV1e, 
QS was brought out by the Babina incidents,t:iut it does not followthat I 
4gree with-him that the present practice should ~ incorporated in an Act 
'and should· be legalised. I know tJlIit in the Statement· of Objects and 
,Reasons it has been stated that a similar law exists in England. I, have 
studied that law.' It was !Jl'assed in 1897 : but wpat did I find' The first 
thing. that struck me .was that while in England any place could be speci-
fied tor manoeuVTeS only once in five years, this Bill makes a provision by 
which ally place may be declared or anthQrised to· be used for military 
~ o l ll once. in two ·years. May I know the rea'lon for this p,rovisioD. , 
~  it not a fact that India is at least sixteen t.imeS' as big as England' 
Again, ~ ~ t .alact that the army in l ~ -I  not ~ot  the exact 
:f\g'ures-is much bigger than the Anny in IndIa T Therefore If III a small 
country like England, the Military O ~  Acl. provides t ~t ~o l ~  
shall be specified more than once in five ~ I t  same ratIo lD·lndla 
rio place should be specified more than once in eighty years. -;why. fJhonl4 
J,406.1,A]) K 
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1tbe interval he soSlllall in India' I hope my Honourable friend win 
'take this ~ into consideration. 

Another thing which struck me was the manner of notification. This 
Bill provides that before any place is specified for military manoeuYrIDg 
a notification shall be published in the local gazette by the Local Govern-
ment at least one mouth before -the actual time of the manoeuvres and later 
on it says that within one month the District Magistrate shall take steps 
m notify the order to the people of the locality by such means 
or in such manner as he may consider necessary. But in the English 
lkt we find that that Act provides for at least six months' notice to be 
. given to the people before any place is declared for purposes of manoeuvr-
ing ; and not only that : it does not merely say that it should be publishea 
in the Gazette, but it says that a draft of the order should be sent to all 
the county councils and to all the borough councils and, if it is a fOre'!t 
area, to the court of verdures, and that should be done at least six 
.months before the actual promulgation of the order. We know that in 
England the adults are practically all literate, while in India it is not so ; 
our gazettes are l ~  in English : huw many people of villages, where 
these manoeuvres will take place, know English I need not say. The 
English Act further proVides that at least three months before the Iletual 
date, this draft order shall be published in the papers that are circulated 
in the locality. Here we find that there is no such provision as to how the 
District 'Magistrates will notify. How they have been notifying we !mow 
very well from the Babina incident. The Honourable Mr. Tottenham in 
,reply to questions by my Honourable friend, Mr. Paliwal, in regard to-
'Babina manoeuvrcs said that one week before they took place, the District 
Magistrate was informed : and how were the people notified' Through 
ehowkidars andpatwaris. In an area which COVeTed as many as twenty 
villages and which affected as many as six thousand people, he says8.t leaSt 
Tour days before aetual evacuation the District Magistrate had sent infor-
mation through patwaris and chowkidar.> ; and we know how this informa-
tion must have been carried and the result was that it has been admitted 
that one man died and one woman was forcibly taken om of her house '& 
lew bours before she was delivered of a child ..... 

Mr. G. Jt.. P. '.rotteDbam : We want to improve matters. 

Mr. 1Ioba.n La.l Sa.ksena: I agree with you and I support the Bill--
and I say we must have a Bill : but I do not agree that your present 
practice must be legalised. I say we must have a Bill whieh must be 011 
all fours with the English Act. As I said, we want the same measure of 
freedom and security for our countrymen as you have in England., Th8t. 
is my contention. I am not opJ)QSed to the circulation of the Bill. 

There is another point. We find that in the English Act t ~  

provision .for the appointment ~ a Manoeuvres Commission. It is not 
left to the oftieer in command or any military officer to control the situation. 
'I'here is a MaooeuvresCommission : and how is it appointed T Two 
representatives each from every county c.ouncil in ·the area and .one repre-
~t t  each fl'Omevery council of county borough and if there is any 
~ . there, ·t'Wo representatives from that tyi)urt of verdures. .A number 

(jf penldnl!! 4l'eal80 nominated by the Seeretary to the Government : but 
It riB ;pr0ari6ed.tbKt ill Mease tke numoor of persons Booominated will 



TD IIl6lIIOKUVRES J'IBLD .ft&lllG.Alm .AJrrIl"LJmY PRACTICE BILL. 3271 

~ c  the numbers of the representatives of the county councils . and 
aorougha.The Manoeuvres Commission controls the whole situation. There 
ia Bot only a non-official elected majority the representatives of the people, but 
they also decide as to which of the roads, which of the sources of water 
supply and which land are to be used for the pU1'lpQseB of the manoeuvres : 
'and before they decide themselves, they have to publish their own pr(). 
posals for objections: There is also provision that before the manoeuvres 
are held there must be a public meeting where these objections should be 
beard and disposed of. These are the provisions, and statutory restrictioIUI 
before the civil liberties of the people are allowed to be curtailed or 
hlvnded, as this Bill proposes to do ..... 

Mr. X. A.bmed (Rajshahi Division: Muhammadan Rural): That 
Mage will come when you get dominion statU8. 

Mr. It'Ioha.n Lal Sa.kseDa: I do not care for dominion status. I 
want nothing but independence and I will fight for it to my last breath. 
You may content yourself with dominion status or any other status, but 
I will have no status except that which any other free nation in this world 
enjoys. 

The Manoeuvres Commission has got another power. It is the power 
of appointing the compensation officer. It is not the Government which 
appoints the compensation officer : it is the commission which does so and 
then it is sairl that if a claimant makes a claim for damages or for 
eompensation and if the compensation officer does not agree with the 
claimant, automatically the claim will be treated as an applicatiol1 to refer 
thc matter under the Arbitration Act, and then it is drcidE'd what amount 
of compensation and damages the particular person is entitled to get. I 
want that we must have some sueh provision, and some such committee. 
We must have a provision and we must have a committee which l>hould 
have elected non-official representatives in a majority on it, which should 
decide as to who shall be the compensation officer, which lands, roads and 
water supply sources will be allowed to be used by the troops for purposes 
of manoeuvres and what other conditions are to be observed . 

.Again, it is provided in this Dill by sub-elauae (2) of clause 3  : 

.. :rhe .. prQv:WonB _of B\l)a'\l8Ction (1) aha.ll not authoriBe entry on or interfer_ 
with any place of worship or ground attaebed thereto er any burial ground or alY1 
dwelling house or premises attached thereto or a.u.y school, factory, workshop l'r store 
or any premises used for the carrying on of any trade, businees or mnnufacture or /tny 
garden or pleasw-c ground." 

'l'here is a very similar proviSion in the English law, but ill. the 
English law we have another provision that no place of historic 01" ~  

quarian .interest shall be interfered with or trespassed. Why this omission 
in this Bill T Is it nat a fact that in India we haye a larger number 01 
places which are of . greater historical interest, which are of greater anti-
qlilly, than th-ose in England ?Then, why is no !lrovision made like the 
ODe in the English Act, in this ·Bill' 

'Mr. K. Abmjed : You will do that when you get Pederation. 

mr.lrIoko Lal tI8beDa. : Damn your Federation. I will not ~ 

it. T will not let it eom.e. if I eanhelp at. (Laughter.) There is o~ 
~t t  In the ··English Act !provision • made that it will be thm 

J.4l161.AD K2 
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o~ o  which will determine, after taking into account the neee8!!ities 
I,Uld requirements of the people, how much 'water can' be taken by the 
troops, out here we find : .' 

, • .N othing herein contained shall authorise the. talUng of water from. any soutee 
of .sup,ply, .whether belonging to It private owner or a public authority, of Bucll 
amount as to curtail the supply reasonably required." 

Reasonably! Who is going to determine this " reasonably;" Who 
is going to interpret this word? It will be, again, the army officials. 
They will interpret as it would suit their needs. While in Englan,d 
alth,ough there is the Manoeuvres Commission, a non-official authority to 
interpret, stilI we do not find the word" reasonably" in the English Act. 
There, we find the words, after taking into account the requirements· of 
the people concerned, it shall be determined as to how much ~t  li''Upply 
will be allowed to the troops. .  .  ,  . ' .  . 

These are some of the points which occurred to me while cursorily 
goin!! through the-provisions of both this Bill and the Engllsh Act. I want 
to inform my Honourable frienu, Mr. Tottenham, at what rate compensa-
tion is being paid today. Does he know that in the Babina incident, while 
6,500 people were affected ..... 

Mr. K. Ahmed: It will be your own Government, why do you ask 
for compensation , 

Mr. Mohan La.l Saksena. : It shall not be my Government again, ymt 
JIlay take it from me. 

About 6,800 persons were affected. One person died and the amount 
of compensation allowed was Rs. 5,815. The total is 6,667, and then we 
are told that they were paid according to the United Provinces Revenue 
Manual. What does it provide T It provides that every man shall be 
paid at the rate of Re. 0-2-6 and every woman and child above 15 !Chall 
be paid at the rate of Re. 0-1-6. It is not for every day. In every month 
it shall be after the first day that he or she will be paid, in every season 
it shallbe after the fourth day that he or she will be paid. If in aseison 
the manoeuvres are only held for four days, he or she will be ,.pa:d any-
thing. It may be said that, this is quite amnle. In thp. renly Mr. 
Tottenham was made to 8ay,-I do not know whether he subscribed to it,-
that thi.q was more than enough. 

Mr. G. R. F. Tottenham : Did I say 'so , 

lit: Itoha:a La.1 Smena.: Yes .. Y()udid saY', Government thinks it 
o ~  : ...... .", 
.. 'fhe rates at which this is paid are those laid down in paraqrapb1601 of t ~ 

United Provinces Revenue ManuaL... These rates are, it is understood, determined 
for the whole of British India." j • 

'Then, the reply says later on, I need not read it, that they are con-
sidf'red to be ample. May I know how many 'Members here would like 
to be turned out of the:r o ~  if they are paid' even at the rate of one 
rIlJlee per day' May I know how many of them are prepared to be 
l ~  ont of their houses even if they are paid even more' I think the 
HouSe will' agree the ("xi sting . practi('e is no. utmfa-etllry. -We fuust take 
into() accollnt not the rate at which labourE!rs' ~ lo t you have 
to take into aceountnot only their loss 'of laboUr Imt als& that· they have 
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to go out of their houses, leave their houses, take their children and women 
to S?me other place; that necessarily involves SO much hardship and incon-
",emence, and also necessitates so much extra expenditure as in many cases 
these ,places are very di&tant from the place' where the manoeuvres are 
held. If the Honourable Member wants that' because of this Babina 
incident we must pass this Bill and legalise the present practice he must 
not expect any support from us. But if he really desires that in this 
country we must have a similar Act as in England, I may tell him that 
in view of the great hardship' and inconvenience, notwithstanding the fact 
that this army is an army of occupation, is an army fol" which we have no 
love, and no regard, still to save our people from inconvenience, hardship 
and arbitrary orders,we would not mind being a party even to this Bill 
if the provisi&ns I have suggested are incorporated. 

Dr. Ziauddin Ahmad (United Provinces' Southern Divisions : 
Muhammadan Rural) :  I would like to draw attention to a few .points 
in connection with this BilL' My first point is that the method proposed 
about the payment of compensation in this particular Bill is not very 
desirable. I think we should adopt the same practice as is now being 
adopted in the case of land acquisitions.' If payment is Dot made by 
mutual consent, the District Magistrate first fixes the amount, but the 
person aggrieved has got the right of appeal to the Judge and also t() the 
High Court. So, if ,/!. person to whom the compensation is given is not 
satisfied with the amount of compensation proposed either by the military' 
authorities or by the District Magistrate as provided in this clause, he 
should have a right of appeal to the High Court in the same manner as a 
person whose land is compulsorily acquired. 

Mr. G. R. F. Tottenham: This is compensation for damage. 

Dr. Zia.uddin Ahma.d : My point is that compensation for damage 
should be put on the same footing as compensation for compulsory 
acquisition of land. 

The next point which I want to urge is that I hate in any Bill the 
rule making powers,  because you take away the right of the Legislature. 
I do not mind if the rule making power is restricted to the routine businesa 
of convening meetings, issuing notices, etc., but if it ~o  to any lar!?er 
extent, then I think the rules ought to be printed as a schedule to the Bill 
so that we may visualise what they would be. In this particular case the 
power which is demanded in the case of the rules goes much higher. Sub-
clause (3) of clause 10 of the Bill says : 

•• A n:v rule made under this section may provide that a breach of the rule shaU 
be ~l  with fine which may extend to fifty rupees." 

This power of fine may be provided in the Act and it should be passed, 
, by the ~ l t  but I think it is wrong to demand this power under the 
;rules. I think thil'! power' which is demanded under sub-clause (3) of 
clause 10 of this Bill goes really far beyond the scope of the rules. 
1 think this particular provision lShould never be there and if the mover 
of the Bill is very anxious to have this t ~  let it be openly debated on 
the floor of the House and decided bv the vote of the House. I think it u" 
not  correct to take this power for t ~ Governor General in Council." . , 

The next thin'" I want to refer t() is clause 2 (1). We know what the 
Looal Governmenttoday is, and we are in the dark as to what the Looal 
Governments wiIlbe like after 1st April next 'year and I welcome the 
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I!uggestion that we ought to wait till provincial autonomy has come 
into existence. We should see what the new Local Governments would be 
~  then we should legislate. We do not know now whether the Local 
Government will mean ltovernor in CouncIl acting with his Ministers or the 
QQvernor himself. The meaning will be quite clear wheb. this Bill is 
legislated after provincial autonomy has come into existence. 

The next point to which I would like to draw attention is the enormous 
land which the military authorities now occupy for no definite purpose. 
Weare suffering .on acconnt of there being not enough land for agriculture. 
At every tweive miles the military have got enormous lands reserved for 
camping. These lands were necessary in the days of slow marches on foot 
or by ponies but in these days when the army moves by motor lorries or 
irains, these lands should be given up and used for agricultural purposes. 
The possession of these lands by the military is unjustified and I hope that 
the Army Secrefary will note this and give up the lands which they ,are 
~o  occupying only by way of tradition. They should be given back 
to the local zamindars at the prices at which they were purchased and not 
IJ1 exorbitant prices, so that land under agriculture may be increased. In 
every province we are making efforts to utilise every bit of uncultivated 
land and it is not justified to keep these large plots of land which they are 
never going to use. As military science advances, the necessity of these 
Iuds will diminiQll. These lands are absolutely unnecessary fur the mili-
tary and they should be given up immediately. 

The next point to which I draw attention is that the notice given in 
this Bill is 3hort, If you want to take the land of the agriculturists you 
~  them at least six months notice. One month is not sufficient. 

Mr. G. R. F. Tottenham: There is no question of taking up land 
for manoeuvres. Weare only making provision for the army to pass over 
the land. They mayor may not pass over particular areas of land. 

Dr. Ziauddin AbJUad : If the land is under cultivation and there is a 
(ll"OP growing and you take the land for marching purposes, then the crops 
will all be damaged. The cultivator will really be wasting his money in 
!¥)wing that crop. If the cultivator has six months notice, he will not 
spend his money in watering the fields and sowing andwilI keep it free. 
In that way it will be a saving for the Army Department also because they 
will not have to pay much compensation. So, it is really to the t ~ 

of the Army Department to give six months notice. . 

The next thing to which J would draw attention is that whenever you 
t.ake away the land and the crops, you must not only give them money for 
their means of subsietence but also provide dwelling houses, fodder,grain. 
. Whenever you take the land for this put.:"P08e there is bound 'to be 
shortage of food and fodder. So when Government wants these places' 1& 
~  vacated, they should also provide fodder to the' villagers. These.re 
the really important points in thi" Bill. I hope that when the Bill is 
circulated the points that J have mentioned will be considered and in the 
Dew Bill. which the Army Secretary may bring up all these points will. be 
provided for. I will come forward with a definite proposition that all 
the land which is now in the possession of fhe Military authorities. and 
whic;h is· no l~  required ~o l t  ~ O  win he handed.qver .. ~ 
111e .ocal zamllldars at the pr1ces at which t ~:  we:r.e ~ cll~  '., ; . 
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Mr. Gbansbj&m Singh Gupt& (Central .ProVInces Hindi DivisioD.8 : 
~ o - : Sir, my friend, the Honourable the Defence :::Iecr&-
~  has earned the reputatioll of fairness. I hope he would exercise that.c 
fairness in this Bill also. In this proposal for circulation I want to bring 
~ t  facts to his n.otice 80 that all those facts may be considered by him. 
apd the general public whose opinion is invited. Now, there is one thing; 
tliat should not be forgotten, and especially an Honourable Member who. 
brings a Bill of this sort must not forget, namely, the feelings of an average 
English soldier towards an average Indian. There is no doubt of this thai 
the average English soldier has no good feelings for an average Indian. 
I need not cite instances. There are many. Especially in my own 
Province the instance of Benda is quite fresh. Therefore, in framing a 
Bill of this sort it would not do merely to copy the English Act. As my 
lI'Onourable friend, Mr. Saksena, has said, and I shaH refer to it later on, 
even with regard to copying the English Act, it does not provide all 
tbQSC protections, it is even much less than that. I would wish that thit: 
Dill which will eome before us afterwards should be so framed as to give-
~ t  proteetion to Indians than those given to the average Englishman in 
England. My friend', Mr. Saksena; referred to many points of difference 
between the English Act and this Bill. I may tell you that on all major' 
-points this Bill wholly fails even to go near the English Act. Now five 
important matters are dealt with in this Bill. The first is with regard t.o 
the issue of a notification, the second is with regard to exemption from' 
entry on or interference with any place of worship, etc., during 
manoeuvres ; the third is with regard to the question of compensation, 
the fourth is with regard to the compulsory acquisition and its mode, and 
the fifth concerns the rule-making powers of the Goyernor General. In 
respet': of all these points, the present Bill falls very far short of the 
English Act which it professes to copy. Most of the points have already 
beeu dealt with by my Honourable friend, Mr. Saksena. For instance, nO' 
notification can be issued under the Eng-lish Act unless the draft order 
remains in both Houses of Parliament for thirty days. Now there is no 
such provision in this Bill. For not a single day this draft order may 
remain with the loeal Legislative Councilor in the Assembly. We would 
!'ike that if it professes to copy the English Act, it should remain before 
the Provincial Assembly for at least thirty days. Now, Sir, the next 
question concerns exemption from entry on or interfeTence with any place' 
of worship. etc., during manoeuvres. In respect of this ahlO the present 
Bin hopele8Sly ~ to approacb the English Act. In the English Act, 
apart from the many things mentioned in this Bill, there are certain other 
places that are exempted from interference during manoeuvres. TherE' are· 
the farm yards, gardens, pleasure ~  nurseries and places of anti-
quarian and historical interest. This Bill wholly fails to give any protee-
, non to any of these. Therefore, the claim that itpuIWOrts to copy thr 
English Act does not hold ~oo  Then, another very bad feature is about 
the compensation. Here, Sir, who is to judge of the compensation' The' 
eompensation is to be decided, if no amicable settlement is arrived at, b,-
a commission composed of· the nominees of the Officer Commanding' h 
forces and the nominees of the District Magistrate, and if they e!l.mIOtt 
come to an agreement, then the District MMistrate will decide the compen-
sation. I say this is . most inadequate. What do we find in the EnglisJI. 
Act' In that Act there arepel'lOns who are &'Ppointed by the County 
Councils. Not only that, but the Secretary. of :~t  nominatl'S ~  

who own or who occupy land in the area where t ~ ~t ll to gtl on. 
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Now we have no .such safeguard here. When you have got on the Com-' 
Qrittee such persons who either own or occupy land in that area, have local 
knowledge, and have things at stake ; then they can really judge things 
better, that is of course satisfactory. Now on the occasions of these' 
military manoeuvres, the military authorities would control practically 
ev-erything so far as their relations with the public are concerned. 

Mr. It. Ahmed: Magistrates will be appointed' in future by the 
Ministers. 

Mr. ~ Singh Gupta. : By you, I think ! 

Mr. K. Ahmed: No, by t ~ Ministers of your Province. 

Mr. Glianshia.mSingh Gupta.: Then as regards the powers of the, 
commission under the English Act, they are very wide. They protect the 
!public in every way. They control the mode and the method of use of 
tPose areas. They also dctermine what areas should be left out or 
included. They revise their draft in the light of the objections that the 
local people submit before them. As regards the manner of giving com-
pensation also, they appoint a compensation officer, who fixes the compensa-
tion by agreement between himslef and the claimant."!. Now there is no 
such provision here in this Bill. If there is a difference between the two, 
the case goes to arbitratioll and the provision of the Arbitration Act of 
1889 applies. The Arbitration Act of England is much better in this 
respect. Now, when we come to the question of punishment, the maximum 
punishment in the English Act is only £5. Here the Bill says, " Rupees 
fifty". Now there is one more important ,point and that is about the 
~ l o  acquisition of land. Here under clause 8 there is the compul-
sory acquisition of land by the Local Government and the Land Acquisi-
tion Act will apply. There, Sir, in England,under the Military Lands 
Act of 1892 no compulsory aequisition is alluwed without the sanction of 
Parliament. There is no safeguard here. As soon as the Local Govern-
ment thinks that a particular land must be acquired, it has to be acquired. 
Under the English Act-not the English Manoenvres Act-this is the 
Military Lands Act of 1892,-under that Act, no acquisition is permissible 
unless it has the sanction of Parliament. N ow we should have some such 
provision here. No lalld for this purpose must be acquired unless either 
the Provincial Lel!islative Assembly agrees to it or this Assembly agrees 
to it. In the English Act, there is one more important thing, if lUlyper-· 
petual lease or if any lease for a long period has been taken by. the military' 
anthorities and if this leased land is not used for one year, then the lease 
ceases and the land revert."! to the original owner. Here, clause 8 of the 
Bill makes no such provision. But the most obJectionable part of this Bill 
is the rule-making power of the Governor General in Council. Sir, we 
know how the Governor General in Council uses such powers when we 
equip bim with them. . If you read clause 10 of this Bill you will come 
to 1mderstand that the whole Act can be made nugatory by the rule-makiAg 
powPrr of the Governor General in Council. Sub-clause (1) of clause 10 
says: 
.. , '.' The ,(fflvernor General in Conncil may, by:notification in the Gazette 01 I'I!.dia, 
JI1aIJe sueh rules as he coIllliders neeetlll8.ry for carrying out the Pl,lrp088ll of this Act .... 

Now, the pnrposes of this Act may be anything. 

.... ;:'r. ~ 4hm8.ci ': . Manoeuvres. .  . .. 
"' . - ':... ':" , . "',':. -. 
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Mr. Ghanshiam Singh Gupta : If, for the purpose of manoeuvring, 
t)leGovet:nor General in Council thinks any set of rules to be necessary, 
then . the Gov.el"Jl,or General in Council will make those rules. What a 
wide power you want to give to· the Governor General in Council! He 
can make anything or unmake anything. If it is necessary for the purpose 
of manoeuvring to demolish cerain building, he can do it. Of courser 
whatever he can do in spite of us and in which we have no hand, let him·· 
do it. But when the Army Secretary wants us to agree to a certain Bill, 
then, we must see that it is reasonable and that we get reasonable protec-
tion from it. Sub-clause (2) of clause 10 gives certain details which, to 
m.y mind, mean nothing. It merely gives illustrations. It says : 
. •• Inpartieular and without prejudice to the generality or the foregoiug power, 
the Governor ~ l  jp. Council may make rules." 

This is the most objectionable part in the whole Bill. (Interruptions 
by Mr. K. Ahmed and VoWes of " Do not take any notice of him.") I am 
advised not to ·mind you : you have created such a feeling against you in 
this House. 
Mr. Deputy President (Mr. Akhil Chandra Datta) : May I say for 

the benefit of one or two Honourable Members that sometimes silence is 
golden and speech is silver. 

Mr. Ghanshiam Singh Gupta.: I was /laying, Sir, that there is no 
(!orresponding clause in the English Act which corresponds to this rule-
making power. What I want to say is this that we want a Bill which 
should go far ahead of the English Act, the reason being that the English 
soldiers in England have got good f'eelings·for· the English people. Here 
the army being the army of occupation, as my Honourable friend ~ tl  

remarked, there is no such feeling. If an Act is to be framed with our 
consent, then it must be so framed as to give greater protection to us than 
the average Englishman gets under the English Act. But this Bill, far 
from doing that, does not even go up to the English Act. Sir, I have no 
objection to the motion that the Bill be circulated. . 

Mr. M. S. hey CBerar Representative) : Sir, I only want to make 
one or two observ8!tions in supporting the motion before the House. I do 
not think that, notwithstanding the criticisms offered on the provisions 
of this Bill, Members are opposed to the idea of' the circulation. In fact, 
t.l1ese criticisms are made wi·th a view to inform the public outside of the 
points of view from which they should examine the provisions of this 
Bill and offer their opinions thereon. One important point in connection 
with this BiJI is that it does away with the existing practice and tries to 
give a legal· basis to the powers of the military authorities in getting cer-. 
tahiadvantages or facilities for ·the purpose of carrying on their military 
.hanceuvres; . The 'eXisting practice has been referred to in the Statemeut 
q'f Objects and Reasons. It says : 
•• At present With the eo-operation of the eivil authorities, the local milita.ry 

a'Uthorities come to an agreement with the' owners of the land, and pay them com-
peaBiltion for any damage or ineonvenience eauseQ.'· 

. ~o  the existing practice is one of getting the co-operaotion of the 
()wilers on a voluntary basis. It is a matter of agreem.ent.· Now, that 
~ lt is to be done aWRY with by investing ·the military authorities 
with certain statutory poweraUp to this time the civil authorities have 
Jo apprOach the owners of otl ~ land and persuade' them. to oome to sOme 
anderstanding with the military atttlloritiew in order that . they should be 
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able to make use of their land for the purpose of the ntilitary manoonvret. 
This voluntary basis which was in existence up to this time is being dOJre 
away with. It has been stated in the Statement of Objects Bnd Reasons 
that there is a precedent for claiming such powers in the practice that 
prevails in England and in other countries. I do not, therefore, want to 
dispute that. It may be necessary from {he military point of view. But 
we should remember that we are destroying one existing practice in which 
t ~ military authorities had to come to some agreement with <:.he owners 
of the land and. that agreement is now going to be replaced by certain 
arbitrary powers which the staotute gives to the military authorities. My 
point is that when we are taking away the arrangement of agreement with 
tlle owners of land that existed up to this 1;ime and replacing it by an 
arrllngement in which there is an aut.omatic authority obtained by the 
J:lilitary authorities, we mu&:: see that the owners of land are not placed 
at a disadvantage. That is the main principle which should gllide us in con-
sidering the provisions of this Bill. F'rom this point of view we must 819$· 
see that sufficient safeguards are introduced in this Bill.::.o protect the 
rights of the owners of the land and they should get suffieient COmpell911-
tion for any damage that may be caused to their properly. 

r A,t this stage,Mr. President (The Honourable . Sir Abdur Rahim) 
resumed the Chair.] 

J n examining that point, I find that even there no such maehinery 
has been set up which, to my mind, will inspire confidence and command 
the respect of all and satisfy any impartial man as regards the justice 
that we oo~ in matters of this kind from the Government. In this con-
nection I will refer the HoWIe to the provisions of sub-clause Cd) of clause 
10. It says: 
.. in particular and without prejudice to the gen4llality of the foregoing power, 

the GOVt'rnor General in Council may make rules ..... 

* * * 
(If) to rejNJ.ate. the procedure of and define the principles to be followed by 

commissions appointed under this Act in assessing compensation." 

I wish to make it perfectly clear that prineiple!i of compensation ace 

4 P.M. 
matters which are capable of being ascertained ill the 
form. of c ~  definite propositions and capahle of 

being embodied in the statute itself. It is not safe, without ~ any 
di",.espf'ct. to anybody. to leave it to the Governor General in o l~  to 
evohre those principles and promulgate them in the form of rules and 
regulations. This Ac1 is clothing the military authorities with extraordi-
liary powers for the purpose of earrying on military manreuvres and we 
as legislators must take care that proper and equitable principles for; a.-sSC,jlj-
ing compensation for dlUDages must also be properly laid down and 
elJJoodied in t.he statute itself, We should not leave it to the discretioJt of 
the Governor General in Council to evolve these principles .and promul-
pte them in the fQl1l1 of rule.i, That is not a matter which should be 
ooft to the rule making power of the Governor General in. Council. TIle 
l.egislature itself must exercise this discretion and deliberate over the 
,uest.il)n 8lld furmYiate those pr:i.nciples In the Bill. There is OI).e more 
~ ~  Eve.D as ... rep. rda. the Ot ~  to be *" .. en .. to !the .. l> eople co ~~ l 
.wtopt the paJtlCllQ.l.uoUmd, ~ ~  t ~t be)Dg used by themilltal7. 

, ." " : . ,; .  . '. 



authorities for the purpose of carrying on manreuvres, the pl'ovisious are 
in'my opinion innocuous and unsatisfactory. No specific methed is pre8ot' 
cttibed here which the District Magistrate or the local authorities a.re 
called upon to follow ill order to gIve particular notice to tholie peop'le. 
It-has been left to the District Magistrate to find out his own way oft 
giying notice to the people. ~o uetinite method is laid down there. li 
really do not see what difficulty the framers of the Bill had in defining; 
the pcu·ticular method, by which t.he o l~ ought to btl informed thll.t 
at such and such a time such and such a land will be taken ~o  

of or that certain lalld:; will be utilised by the military authoritit!> for 
the pw'pose of carrying on rnUllUJuvres. In eyery Act, we find that 
whenever notice is to be given certain detailed rules are framed, certain: 
p.rocedure is laid down as to how and in what form it should be givtn' 
ami as to what authority should give that notice, etc. Some such 
detailed CQnditions with regard to giving notice should also be embodied: 
so that the people should not be taken unawares or the laches \Ir tlie 
neglect on the part of the magistrate should not be a source of trolli,le 
or harassment to the peoplil in the interest of carrying on certain mili-
tary manreuvres. \Ve should save the people from the possible effect Ill, 
negligence of District Magistrates ; and some of them are negk' eut 
when popular interests are concerned. It is therefore necessary that, 
tne statute itself must prescribe the particular form in which notice ia. 
to be given. 'rhese are a few of the suggestions which I wani,d to' 
make in ad/dition to those made by my other Honourable friendh. :Hy: 
object is that people should consider this Bill as an important measure su.d 
although such powers will have to be conferred, they should also levote 
their attention to what they consider to be matters in which the Bllli 
ought to be improved. With the few suggestions I have made, I havet 
no difficulty in supporting the motion for circulation and I think thet 
Clouse also will accept the motion. 

Dr. Kha.n Sahib (North-West Frontier Province: General) :SirJ I 
just wish to make a few observations for the consideration of the IIo ~  

and I should warn the House as to gh-ing any power to the army which' 
as you are well aware, Sir, is a reserved subject under the new Consti-
tution. Moreover, this instrument of oppression and suppression is 
always used by the exploiters to protect themselves from the pOOl' 
people. who are the real producers of every country. So their sole. 
interest lies in the oppressi()n of tbose who are really OOllcerned ill the 
develupment of the country for the benefit of those who are simply. 
aploiters and o l ~ I will just point out to the House thal 
as far as the army is concerned in this country whatever power is giveA 
to. them, they use it unconditionally and abuse it without asking any-
b.,ody al.ld the: civil authorities knowing that their whole power is depeIi(]-
~llt upon the mercenary army never say anything where the army • 
concerned. I will tell you that in Peshawar the army has taken the' 
iand between TehkaI BaIa and Tehkal Pagen for rifle practice and as 
far as compensation was' concerned, the people were never consulted;. 
They have got a wonderful way of doing things there. They have got, 
1J8Ilorary magistratea. in certain places, who are used especially to 
<:;uppress the people. No rcal I"ellllllleration is given to these peoplt for 
their lands. The lap,d of these people for cultivation is beyond the 
~ ~ ~ and thew-ay t() their' fields pasSes thronth 'the' range, ~  

I!i often blocked' mId the' peasants are prevented from getting to thlu. 
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fields in time. Every day ride practice is goipg onan.d especially ill 
,ummer the peasants have to get ~ early and ~ t? t ~~ l :  ~ ~  
t ~ heat comes on, t ~ ~  the ClfcUlllstances IS lI o~ l l  ror 1hel,Q. 
to do. , Apart from that, the irrigatiou water of Khalil : o l ll~ 
is taken for the purpose of watering the gardens in the military o c ~ 

bungalows in ,the Peshawar ca.ntonment. 

Mr. K. Ahmed : Frontier Province is l!'rontier Province, Sir Y 

Dr. Khan Sahib : :My Honourable friend is a tower' of ignorance. 
Though he has been a very old Member of ti:is House, his mind is so 
polished with tar that not a single ray of light has penetrated through 
it during all these years he has spent in the Assembly. 

It is a well known faet, Sir, that the people of ~l and MuhmanJ. 
brought up their case before the Government and even SODle or the 
eivil officers have reported that land revenue should be reduced because 
the laud could not produce the same harvest as it did when irrigation 
wail allowed. Now, no notice is taken of that. You may go along any 
r.Qad On the Frontier, there will hie huge areas marked out for aero-
dromes, for 'c;:amping grounds and so on and yet no compensation has 
been paid to the people and if any has been paid, it is the middleme1'l 
who have profited by it. My point is this. If any power is given to 
these instruments of <rppression, It ought to be limited and I say no 
military officers should sit on the committee which assesses co ~ 

Lion, nor any ch'il officer should be a member of that committee. It 
lihould consist entirely of peasunts alid the people to whom the land 
belongs. They must be on the r,ommittee and they must deciue what 
the real price of the land would be. These are the suggestions I wish 
to makc on the Bill. . 

Several lIonourable Members : The t ~  may now be put. 

Mr. President (The Honourable Sir Abdur Rahim) : The questi9n 
is that the que&tion be now put. 

The motion was adopted. 

Pandit Govind Balla.bh Pant (Rohilkund and KllDlaoll o~ : 
Non-Muhammadan Rural) : Sir, before my Honourable friend speaks on 
this motion, I may .iust mention one thing. I understand t.hat my 
Honourable friend, Mr. Tottenham, when he moved his motion for cir-
culation of the Bill for eliciting public opiuion, he did not specify the 
date by which the opinions should come ill. I think under the rules 
this should be done anu I suggest 30th April, 1937. 

Mr. President ('l'he Honourable Sir Abdur Rahim) : This is an 
original motion, ,and for this no date is necessary to be fixed. It·is only 
in the case of an amendment that date should be mentioned. 

Pandit Govind Balla.bh Pant: The point. is this. Rule 76. ~ lt 
one of the motions that can be made may be in the fonn that it be cir-
cnlated for the purpose of eliciting opinion thereon. 

Mr. President (The Honourable Sir Abdur Rahim): If you look at 
btanding order 38 yon will find that rio t~ is mentioned there. 

, ·Pa.ndit Govind Ballabh Put: It is no$. given there but my ~  
Ilion is that itw8s not given there because it was o ~  redundant, 



But in every case when a motion is made foreweulation, a dat-e should 
'be given by whichsooh opinion should be elicited, otherwise how is 
public opinion to be ascertained f The public has no idea of the time 
by which the opinions must be given. Standing order 39 puts it down 
that the date should be specified. 

Mr. Presidtmt (The Honourable Sir Abdur Rahim) : That is only 
as regards ~ t  . 

Pandit Qovin'd Ballabh Pant : As regards amendments it is com-
pulsory and tpere should be a date t:;pecified in the motion itself. . 

. Mr. President (The HO!lourable Sir Abdur Rahim) :  I undcr&tand 
the practice is that no date is mentioned in the case of original moholUl 
for circulation. ' 

'. Pandit Govind BaJIabb Pant: All the same I think it ,vould bt 
.helpful to have some date so that people may know when to send their 
opinions. . 

Mr. President (The Honourable Sir.Ahdur Rahim) : That may be, 
hut I cannot compel the Honourable .Member to put down a date. 

Mr. G. R. ]1'. 'i'ottenham : Sir, I did not quite catch the date the 
Honourable Member suggested. If it was after the next Session, so that 
no Select Committee can sit until this time next year, I am afraid I could 
not agree to that: . .  . 

. Pandit Govind Ba.llabh Pant: It was suggested by a number of 

./Speakers that this matter 6hould be takell up after the new legislatures 
had been formed in the provinces. So I suggested the 30th April. 

Mr. G. R. F. Tottenham : Sir, may I now reply to the debate T 

Mr. President (The Honourable Sir Abdur Rahim): Yes. 

Mr. G. R. ]1'. Tottenbam : 1n the course of what I have to say I win 
refer to the point which the Honourable Member raised just now. 

It appears to me, after listening to the speeches made this afternoon, 
that there is no great opposition to this Bill going in circulation for the 
purpose of obtaining public opinion. A number of detailed'sl]ggestiollS 
have been made comparing' the provisions of our Bill' with the pro vi-
sions of the English Act and making certain other suggestions on points 
of detail. r canniot; possibly go into or answer all those matters of 
detail at this. stage, but' the speeches that Honourable Memhers made 
·on those. p()ints will of course be circulated when' the Bill itself b cir-
culated, and they' will be known to the public. There are, ho\\-'ever, 
just two or three points of wider. principle that I should like to mako 
~  quite clear about. In the first place I should like to make 'it 
perfectly clear that we have no intention of regulal'ising the existing 

- ~t c  We acknowledge that tM existing practice is faulty in mc.liy 
ways. and it is larJ!ely because we acknowledge that that we are lnoir.g-
ing forward this BilL As my Honourable friend,. Mr.: Aney; -said,the 
"resent practice is based on agreement, and I think there is a. sort .. of 
feeling Or suspicion that that agreement is Very often in the nature,Qf 
a sort of compulsory· agrl'emeilt, that cel'tainpowers are exercised by 
the 'district officers oruy tim miiitary authflrities ,to compel agreements 
"Which the peol'le them.;;elves do 'nOt give willingiy. That mav or may 
Dot be so, but what we are aiming at now is to put the whole thiag .on a 
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liegal basis and to give the pul>lie and the owners of the land which we 
~ I  use· of for certain pUl'posesa claim to put forward their case anti. 
.t9 have it heard and examined and to receiveeompen.sation on a jw;t 
and equitable basis. 

Then. Sir, the other point that I want to ~  clear is this. A 
certain numher of Honourable Members drew attention to the difference 
between the provisions of the English Act and the provisions of our 
Bill. I think it is necessary to point out that the conditions in Indi:!. 
are of course very different from those in England. England is a very 
thickly populated country where there are not large open spaces avail· 
.able for manreuvres, and praetically any area that is used for l ~  

manreuvres in England must contain a very large number of people and. 
houses and private property, and therefore a very elaborate system u; 
.no doubt required in a country of that kind. In India we can generally 
find fairly sparsely inhabited areas over which to carry out our 
manreuvres, our field firing and artillery practice. And therefore pos-
llibly it is not necessary in India to go into quite the same detaHas 1t is 
in England. Also it may be possible, if we select (say) a suitable area 
br maDlBUvres jn India which does not contain a large number of in· 
habitants or villages, it may be positively desirable to use that area 
fairly frequently instead of using it once in every five years. That 
would be probably preferable, from the point of view of the public, to 
eontinually changing the area of our manreuvres and carrying them 
,out over thickly populated areas. I am merely pointing that out 81>-

one of the reasons which lie behind the fact that our Bill is not actually 
word for word the same as the English Manreuvres Act. On the other 
hand, I quite agree that the points that Honourable Members have made 
in that and other connections will have to be taken into consideration 
and certainly will be taken into consideration. One thing I can say, and 
1 can say it on the highest authority, and that is that if these manreuvrcs 
and even artillery practices and field firing were stopped altogether. I 
am pretty sure there would be a very considerable amount of opposition 
.from many, of the villagers theJIlselves. In certain cases, I know, the 
villagers have to evacuate their dwellingl:l and there is a certain amount 
of . hardship in that; but in a great many cases the villagers get nothing 
.but profit out .of these l t ~  lUallreuvres. The soldiers go into these 
areas over a certain number of weeks and they spend 8: large amount 
of money in the villages. And I am quite sure that, if there were any 
,question of putting an end to ma.nreuvres altogether, there would be It 
distinct outcry from the people. However, that is by the way. 

Then,' Sir, I should like just to My a few words aoout a third point, 
which is a general point raised by several Honourable Membem, and 
'that is thequesti.on wbtlther we are doin!! the right thing or,the wtor.« 
thing by bringing this Bill forward 011 the eve .of provin.cial auion1>DLY. 
·Well. Sir, personally I do not see that the chanJ:!es in the constitutional 
yositionrea1ly hll'W very mueh to do With :it. MfleraU, even 'when the 
new C.onstitution iR infnll force, when the full Federal Constitutionisia 
foree, it will always be possihle for this Legislature to pass laws o ~ 

fUncti.ons and duties upon provincial Governments and their offieera. 
'Meanwhile, what we want to do bycircull.ing this Bill is not so much 
to obtain the views of the present 'Local G.oVP.l"I1me11:ts,· a,uhongh .of fJ6urse 
~  will be necessary and useful, but our main objeetis to obtail1 i_ 



views of the general public about this Bill. And I may say that I sha.ll 
welcome any representations that may be made through non-offic.ial 
sources regarding the provisions of this BIll, and will unuertake to give 
them the most careful consideration and see how far we can possibly gc 
to meet any reasonable suggestions that may be put forward. 

Prof. H. G. BaD,ga (Guntur cum Nellore : Non-Muhammadan 
hural) : Will it be circulated among peasants' associations' 

Mr. G. R. F. Tottenham : It will be fully circulated; I do not know 
t'1&ctly how it will be circulated. 

Sir, your Deputy just now made a reference to speech being siher 
and silence being golden. I think, Sir, in this House we have ralher 
gone ,off the gold standard, and I do not wish to speak any more. I 
hope that the House will agree to accept this motion. 

Mr. Presi4ent (The Honourable Sir Abdur Rahim) : The question 
i. : 
., That, the Bill to provide facilities for military maamvres and fOT field firing 

&nd artillery practice be eireuiated for the purpose of elieiting opinion thereon." 

1'he motion was adopted. 

Pandit 00viDd Ba.Uabh ~ (Rohilk:und and Kumaon Divisions : 
N"on-Mnhammadan Rural) : Sir, before you move on to the next item, I 
wish to make a request. I have to thank the Honourable the Leader of 
the House and other parties in the House for their allowing Dr. Deshmukh 
to have bis motion on the agenda paper today for the reference of his 
:Bill to the Select Committee. I understand that owing to the importance 
IJfthe DargahBill, it is likely to occupy the House for some time, aa 
probably it deserves to. But so far as Dr. Deshmukh '8 Bill is concerned, 
I mu Rllre that it will not take more 'than 10 to 15 minutes to refer the 
Bill to Select Committee: so far 88 we on this side are concerlJ.ed, Dr. 
Deslurmkh will move for reference to 'Select Committee and will not take 
more than five or six minuteS-perhaps D'ot more than two ..... 

Dr. G. V. Deshmukh (Bombay City: Non-Muhammadan Urban) : 
Not ·even one minute: the gold standard, Sir. 

Pandit GoviDd Ballabh Pant : And none else from this side will 
speak. I requeSt, therefore, that yoo. will be pleased to allo.w Dr. 
'Deshmukh to move for reference of his Bill to.Seleet Committee. 

Mr. President (The Honourable Sir Abdur Rahim) : Can I upset 
the order T 
Pandit QoviDd Ballabh Pant: Yes : under para. 23 at page 10 of 

the ~l l of Proeed.ure, 88 we are having non-officialbusiness now. 
It says :. " 

•• .Provided that the President may, from time to t:me, make lIueh variations iII 
the laid proeedure as he may consider necessary or eonvenient." 

I may as well state here that the various parties in the House are 
~ l  to this procedure. 

Mr. Ptesident (The Honourable Sir AbdUl' Rahim) : Are all agreed t 

lIonourable ¥embers : All agreed. 
Mr. President (The Honourable Sir'Abdur Rahim) : Very well. Dr. 

Deshmukh. 



THE I~  WOM,EN'S RIGHTBTO ~O ~ l  

Dr. G. V. ~ (Bombay City: Non-Muhammadan Urban) 
:Sir, J beg to move: ' 

I  I That the Bill to amend the Hindu Law o ~  Hindu' Women's Right to 
.l:'ropert) be referred to a Seleet Committee consisting of the Honourable the Law 
Member, the H.onourable the 'Home M1!niber, the Honourable the Industries and 
Labour Member, ~  Muhammad Yak.b, Mr. Sri Praitasa, Mr. F. E. James, Sard,ar 
Sant I::Iingh, Sir H. P. Mody, Mr. Akhil Chandra Datta, Mr."R.C. Chullder, Dr. Khan 
I::lahib, ~  Ehik Nairang, Mr. V. V: Giri, Dr. N. ,:8: Khare,'.r. M. 

t ~  Ayyangar, Pandit Nilaitantha Das and the Mover, and that 'tle 
~  of members whose, presence shall be necessary to constitute a ,meeting ot the 
Committce shaH be five." ' , 

Sir, I move. 

Mr. President (The H.onourable Sir Abdur Rahim) : Motion moved: 
I i That the Bill to amend the Hindu Law governing Hindu Women's Right to 

.!:'ropert,' be referred to a Select Committee consisting of the Honourable the Law 

.Member, the, Honourable the Home Member, the Honourable the Industries and 
Labour Member, 8ir Muhammad Y.akub, Mr. Sri Fmkasa,'Mr., F. E. James, Jlardar 
I:lant ::lingh, Sir H, P. Mody, Mr. Akhil Chandra Datta, Mr. N. C. Chunder, Dr. Khan 
i:lahib, ::>yed Ghulam Bhik Nairang, Mr. V. V .. Giri, Dr. N. B. Khare, Mr. Y. 
AnanthaJIayanam Ayyangar, Pandit Nilakantha Das and the Mover, and that the 
number of members whose presence shall be necessary to constitute a meeting of tho 
Uo=ittec shall be fiye." 

Mr. M. S. Aney (Berar Representative) : Sir, I would like to move 
that the name of Mr. Lalchanii ~ l  to the' Select Com-
mittee. 

Dr. G. V. Desbmukh: I accept it, Sir, 

Mr. President (The Honourable:Sj,r Abdur Rahim) : ~  well 

" Mr. Muhammad Nattman (Patna and Chota Nagpur cum. Orissa;: 
Muhammadan) : 'I ~ t that: the name of Mr. Bajoriabe also added. 

Honourable .embers : ,JIe is not here. 

Mr. Mnba.mmad Nauman: He has given his consent to me. 

Mr. President' (The HOI;lourable Sir Abdur Rahim) : I think thc list 
is long enough already. ' ,. 

The Honour'3.ble Sir Nripendra Sircar (Law Member) : Sir may J 
~ : jU[,t a few words? I would not have spoken at all, but -1 Wdl11d like 
-ro mal{c the j:lOsitionof Government clear in this matter. ' Ithilik I made 
it perfectly clear to my HOllourable friend, Dr. Deshmukh.; that the o ~ 

ernment win not 'oppose the motion for Select O>mniittee, beeause they &nl 
'Quite pl'l'ftsred to support the Bill l ~  riglltsareiD,tentledto be 
givE'11 to the widow. For reasons with which I will not detain "the nome 
llOW, we.are D;0t ~ to t~~ : ~~ ~ :~  ts> ~ :  'j 
ImJ) ~ l t hkethe Illi,ltter to ~ l ~ ~ : o~  "?<.llthat "I say is this: 
I make 11 perfectly clear that byagreemg t ~l ct CominihM'we are not 
~c  the principle of the whole Bill: the Bill is for giving 'rio-htl! to 
women, but to what women rights will be given and to what ~c tt t 
)l'I lin ,()pen,to be «Pscl!ssed in Select qoznmittee and as a tt~  of fact 
l'it:!rped to this matter beingtliken otitofits tum and put on the list 
t ~  because my Honourable friend, Dr. Deshmukh, issued a statemoJit 
intM p:relS' on which I Mie 'relii!d' .forsaying , thaLh& wilt be ~ ll t  

satisfied if the Bill is limited ~o ~ ~ ~ o~ ~  ~~  t ~ l~  ci:fcum-
~ c~ J'rd,Q .. ~~ O ~ ~  ~ot o~  ,f9r ~ ~ ~t  l ~ ~ o it . 
. '",' , .' .. , 11,. t : : ~ ::: l 
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Dr. G. V. Deshmukh :  I give a promise on the floor of this House 
that I snaIl stl}Jld by the published statement that I have issued. 

Mr. Preaident (The Honourable Sir Abdur Rahim) : The ll~t ~ 

i, : 
.. That the Bill to amend the Hindu Law governing HiDdn Women's Right to 

Property be referred to a Select Committee. (Jonsisting of the Honourable the r.,w 
Member, the Honourable the Home Member, the Honourable the Industries ~  

Labour Member, Sir Muhammafl Yakllib, Mr. Sri Prakasa,Mr. F. E. James, Sardar 
Sant Singh, Sir H. P. Mody, Mr. Akhil Chandra Datta, Mr. N.C. Chunder, Dr. Khan 
ISahib, ~  Ghulam Bhik Nairang, Mr. 'V. V. Girl, Dr. N. B. Khare, Mr. M. 
Ananth:lsaYBnam Ayyangar, Pandit Nilakantha Da.e., Mr. Lalehand Navalrai and the 
Mover, and that the number of member.s whose presence shall be ~  to constitute 
a meeting of the Committee shall be five." 

The motion was adopted. 

THE DURGAH KRA W AJ A SAHEB BILL. 

Syed GhuIam Bhik Na.ira.ng (East Punjab: Muhammadan) : Mr. 
President, I beg to move ; 

•• That the Bill to make better provision for the adminiettation of the Durgah 
u.nd the Endowment of the Durgah of ~  Moi,n·ud-din Chisti, generally known 
a!l the Durgah Khawaja Saheb, Ajmer, as passed by the Council of State, be taken 
into consideration.' , 

In moving this motion, I do not propose ta detain tbe HOWJe fo:r long.; 
but I wish just to make a few obtJervatiotIB which may introduce, the 
subject and facilitate the consideration of the motiOn. It is a ll~ Ilo  

fact that Hazrat Khawaja Moin-ud-din Chisti RaJtmatullaki alaik ~ 

the gl'f'atest Muslim· saint who ever flourished in India and his shrine 
l'!ituated at Ajmer Sharif is the centre of attraction oot .only to ~ ~ l 
living in India but to Muslims living as far.as Afghanistan and 
Turkestan and other parts of Asia. Not only do the Muslims of India 
entertain the highest veneration for his blessed memory, but eVeU the 
Hindus all over India have the highest respect for that saint and Dlany 
of tllem, lal'J!'e numbers of them, visit the shrine at Ajmer Sharif in A 
spirit of real devotion. Now, that shrine has very large endowment. 
connected with it for its upkeep and for the disbursement of the very 
large expenses which are incidental to the many functil)DS and religiou!! 
ceremonies held in connection with the shrine, and the management of 
tnpse endowments bas during the long course -of history, since the 
oririnal foundation of the endowment, varied from time to time .... 
Pandit Lakshmi Kanta Maitra (Presideney Division : Non-Muham-

madan Rural) : What is the approximate value of the endowment Y 

Syed Ghula.m. Bhik Na.ira.ng : It is estimated to be about Rs. 50,000 
11 year. But, at the same time, it is expected that under proper manage-
meut the income could be at least doubled. 

Mr. Sri Prakasa (Allahabad ·and Jhansi Divisions: Non-Muham-
mudan Hural) : Does the amount include the annual offerings Y  I had 
been to the place myself, and I know there are offerings of money mude 
at the Durgah. 

8yed Ghulam Bhik Na.irang : Not offering!! alone, but the endowment, 
mostly endowment. .A& I 8Ubmitted. the manageMent of this shrine has 
l.4l1tlJ.AD· r. 
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taken different  forms iIi different periods of history, but the forru of 
management which is now in existence and with which we .are immediately 
concerned is this. There is a Sajjada Nasheen who 18 the supreme 
~l o  'Or spiritual head of t ~ institutioIl: and ~ :  functions. are 
mainlT" in fact I would say . almost exclUSlvely, SPIl'ltUal. There IS 1'1 
oJ", • th M.utawalli who in conjunction with a Durgah CommIttee manages e en-

dowment estate and this Committee and the Mutawalli have been working 
together after i863 when the Religious Endowments Act ~  pa.<;sed. The 
constitution of the C<lmmittee which has been appomted under t ~ 

ReliO"lous Endowments Act of 1863 is such that we have as members of 
the Committee one representative of the Sajjada Nasheen, one repre-
sentatiye of the Mutawalli, two representatives of the KhudJam com-
munity, the hereditary attendants of. the shrine, and we have one repre-
sentative of the 'public. who is elected ~  means of a ~  curious f?rDl 
of election. It appears on the face of It, when we consIder the constltu-
tivll of the G'9mmittee, that the Muslim public or, I would say, the public 
generally; 'whieh' is t t~  in the good management of the shrine, 
is most poorly represented, as things stand at present, because the 
Khuddam community, the hereditary attendants of the shriile, are, aiter 
all, a clal'E of beneficiaries' whoafe. interested in being maintained out of 
the income of the ~ The MutawalIi has also got his OWl! family 
claims ancl,isan interested party: SO, one may say, is the Sajjada N3.sheen. 
In spite of the veneration for the Sajjada Nasheen and the Mutawalli 
and the respect in which the Khuddam are also held, it cannot be denied 
thnt, from the buSiness point of view, they are after all interested parties, 
~  consequently, there have been for avery long time various eomplaints 
about the misman8.j?ement 'Of the Durgoah income, and although Olle may 
not say maladminiStration. but anyhow about t.he unsatiSfactory ac1minis-
trllfion of the Durgah affairs. In order to bring about reform in this 
state of things, this measure which is nDW hefor!' you in the shape of a 
Bill passed by the Couneil of State waH introducpd in the COUlwil ·of 
State in .Tune last ;vparbv the Hononrable Raia Ghazanfar Ali Khan. 
Unfortnnately, certain viciR."ituQes Mlaved the matter. Originally when 
be I?ave notice of the introduction 'Of the Bill, he anplied for permission 
of thE' Goyernor General for the int.roduction of the measure. IT e was 
told by the Law Department of the Government of India that permh:sion 
was Dot necessary. Therpupon. he int.roduced it in the Council of State 
without "nch permission. but objection was tal,en by one of the IIonour-
able 1\fembers of the Council of State that permission of the Governor 
General was necessary. Thereupon. 'On a further reference to the La,'V 
Dcpartment of the Governmpnt of Jnnia. it w&<; found that a o ~ view 
han heen taken. and the Honourable the Presinent of the Gouneil of 
State advised Raia Gha1:anfa1' Ali Khan to witbdraw the Bill. secnre 
proper sanction of the Governor General and re-int.rodllce it. if he "'8 
so ach'iRed. ThiR was done, but the result of all thi,<; was that a ~oo  
deal of valuablp time was wastpd. Howpver. later on, Government was 
kin(l £'IHlllgh t.o c ~ l t  tbp Bill for eliciting public opinion without 
any' ren-ular motion 'in the Council of State for this purpose. After 
that .'i1'eulation the o"Pinions which were C\Ollected were printed and 

l~ t  &t a lrtagewhen there was very Iitt,le time left for considera. 
tion aMp_age oftbe. Bill in the Council of State in good time f(}r the 

~~ll l  also to consider it. This is the history -of the meaaure in the 
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past, but ~ are now in t~  posi!i0n of ~ t ~ Bill before us in the 
form in WhICh the Council of State has passed It, and I beg to move 
that the House may consider it. . 

Ml'. President ('fhe Honourable Sir Abdur Rahim) : Motion moved: 
.. 'l'hat the Bill to make better provision for the ~ t t o  of the Durgah 

and the Endowment of the Durgah of Khawaja M.ow-ud-dill Chi8ti, ~ ll  known 
UH the lJurgah Khawaja 8aheb, Ajmer, as passed by the Council of I:;tate, be. taken 
into consideration." 

I may mention to the House that there arel no less than 74 a,mend-
ments . of which notice has already been gi.ven. 

Sir Muhr:lYakub (Rohilkund and Kumaon Di.visions : MuufJD-
madan Rural): r .. President, ~t is. a matter _vf ~ ~ S8:tisfactioD that 
time has been al owed to get thIS Bill passed In thIS SessIOn. We were 
all afraid that as the Council of State was going to be dissolved soon, 
if this Bill was not passed durlllg this Bession it might lapse and that 
woutJ l!ave created a great disappointment among the Mussalman.., of 
India. As my Honouraole friend, ~  Ghulam Bilik .t\airang, has said, 
the Durgah of Hazrat Khawaja Moin-ud-din Chisti is considered a 
place of great veneration and attracts people from different parts of 
the country, not only Mu.ssaJrnans, but as the Syed Sahib has said, people 
of tiul'el'ent religions also flock to the Durgah. It is for th.iB re&iOll that 
the Bill has created a great interest amongst the Mussalmans throughout 
the whole country and they look forward, with great anxieLy, to the 
passing of this Bill in this House. Sir, although the Bill, in t.he form 
in which it was passed by the Council of State, is not framed in an ideal 
form, and it cannot be expected that a non-<lfficial Bill could be framed 
in a perfect style, and I should say ideal form-in fact, we find nowadays 
even Government Bills cannot be said a model or specimen of ideal drafts-
manship. However, there are certain defects, and certain lacunae in the 
Bill, and the language of certain of the clauses is not quite gOO(l. But I 
hope that, in consultation amongst themselves, the Mussalman· Members 
of the Legislative Assembly will table concrete amendments in a form 
that may be acceptable to all,and that this Bill will get through this 
House without any dissentient voice or without any very long dis-
cussion. Before I touch on the main points of the Bill, I would takc thi", 
opportunity to congratulate a very public spirited MUBSaJrnan of AjlUer, 
namely, Mirza Abdul Kader Beg, B.A., LL.B., an old student of the 
M. A. O. Colleg.e of Aligarh, who has devoted many years of his life 
in prcl'aring material for this Bill, he framed the Bill and placed it 
in the hands of Raja Ghazanfar Ali Khan for its being piloted in the 
Council of State. The Mussalmans of India ought to be very thankful 
to him for all that he has done. 

Now, Sir, coming to the provisions of the Bill, I find that clau:,;e 5 of 
the Bill, in which the committee of management has been proposed, has 
been drafted in such a way that the whole spiritual side of the Durgah 
ha..<; lJeen ignored and th_e constitution of the committee has' been drawn in 
such a way as reminds me of an old pro-verb in Urdu: 

Andha bante re01'i, Phi,' ph'ir apne hi ko de, 

which means a blind man when he distributes sweets always puts the hand 
in his own pocket. In the same way we find that the right of election to 
the Durgah Committee has, almost, been given completely to all the Legis-
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Jatures central. and provincial, because this Bill was before a Legislative 
body. 'The management of the property of a shrine, I admit, is ~  tJ;Le 
spirItual side of tile shrIne, but still it 18 necessary that 'Ye should ~t  

the spiritual aspect of the management and there must be some t>Pll'ltual. 
leaders, particularly those who Delong to the order of Hazrat li.hawaja 
Mom-ud-dIn L;hu,ti, amongst the menwers of t11e commIttee. Uertam 
WllE'ndmcllts have been tabled to this etlect and I hope that this defect 
will be removed. I really do not like that legislation which is plUlSed 
by the Legislative .Assembly or the Council of btate should appropr!4te 
aU the rights and preroga.tives for the l\lemoers, of the IJeglS1atures, lientral 
and Pro\' incial ; and therefore care has been taken now that although the 
power of election has been given to the Legislative Assemblies and CO\IDcils, 
the provision is framed in such a way that they can also elect outsider •. 
This is a great improvement in the Bill and a great defect will have been 
removed. 

~o  Sir, the other point of importance contained in the Bill is in 
clause 12. Clause 12, as it has been framed, does not define clearly 
the powers of the committee, the powers of the manager and others and 
therefore it was open to great objections, and probably advantage would 
lIave been taken of the loose language of this clause. Certain amendments 
have llOW been prepared to improve the language of this clause and I hope 
that when those amendments are accepted by the House those objectioD8 
will be rE'moved. Then about the definitionS of the various things in the 
Bill, certain amendments hav'e been made and I hope that they will be 
aeceptedby the House. Clause 17 is another clause, t ~  of which 
is very defective and I think that it will be amended in such a way as to 
remove all misunderstandings. As I have submitted, although the Bill, 
88 it has come out from the Council of State, is not an ~ l Bill, there 
can be no doubt that it has secured great 1lnanimity of Muslim public 
opinion about it. I have received several telegrams and lette" from 
M.uslim friends who are anxious that the Bill should be passed. I do not 
want to take up more of the time of the House because really we are 
anxious that there should be less speecheS and more work and I am 
a.ux.ious that thiS Bill may be finished in time. I hope when amendments 
are moved very short speeches will be made and they will be in an agreed 
form. We should take care that the Bill is passed in this Hoase if not 
this evening at leasi!0re lunch tomorrow morning. Witk these words 
I s"pport the motion. ' 

Dr. ZiauddiD Alml (United Provinces Southern Divisions : Muham-
madan Rural) : :May I move my amendment now 7 

. Mr. President (The  Honourable Sir Abdur Rahim): I under-
iltand the llollourable Member gave notice of it only this morning. 

Dr. Ziauddin Ahmad: No. It is No.1 on the printed list· no1ice 
was given sometime ago. ' 

~  President. ~  Honourable Sir Abdur Rahim) : Have yon 
o t lll~  the I ~Io  of the persons who will serve on the Select 
CommIttee T  I don t: see their names. 

. Dr. Ziauddin Abmad : I have given Ilotice of this amendment 
WIth. the remark. that the names will be mentioned at the time of 
making the motton. It is the usual practice. I bave got the name. 
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here. I would like to speak on the general motion of consideration. 
Although I have given notice of an ameBdment to refer the BIll to a. 
committee, but as there exists every chance ot our commg to some agree-
ment, 1 pass on all the amendmen.ts to the Bill of which notice has been 
given .... 

Mr. President (The Honourable Sir Abdur Rahim) : Includi.ng 
the reference to the Seleet ComDllttee 1 (Laughter.) 

Dr. Ziauddin Ahmad : Yes. I hope we may be able 10 pass this 
within an hour tomorrow but in case the unarumous agreement is not 
obtained, then of course I will move all the amendments that stand in 
my name in the list. 

Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
able Member gave notice of this amendment some time ago. Then, 
why didn't he give the names Y Has he obtained the consent of all of 
them-all those gentlemen whom he wants to serve on the Committee ¥ 

Dr. Zi&uddin Ahmad : No. 

Mr. President (The Honourable Sir Abdur Rahim) : Then, I can-
not allow it. The Honouable Member knows the rules. He ought 
to have obtaintd the consent of the gentlemen whom he proposed for 
this Committee. Then I take it that ·that amendment is not moved. 
This amendment ought to have been moved before; and there is 
another amendment like that in the name of the Honourable Member, 
Mr. Nauman, who also has a motion for reference to a Select Com-
mittee. Does he want to move it' 

Mr. Muhammad Na1JJDBdl (Patna and Chota Nagpur cum Orissa: 
Muhammadan) : Yes, Sir, I want to move it. 

(Voices : "But the Honourable Member has not given the 
names.") 
Yes, I have given the names. 

Mr. President (The Honourable Sir Abdur Rahim): Has the 
Honourab-le Member got the consent of all these gentlemenT 
Sir Jlubammad Yakub : But nobody agrees to serve on the Com-

mittee. 
Dr. Ziauddin Ahmad : Sir, I wish now to talk on the motion for 

consideration. I am not keen on Select Committee on account of 
bright prospects of general agreement. Sir, we all agree that there 
ought to be a better administration of the Durgah: But Y/hat is the 
meaning of " better administration '" It really means, firstly, that 
all the buildings should be well-kept, should be clean, and should be 
put in proper repair. Secondly, that all the persons and vis.itors should 
be accommodated with comforts; thirdly, that the visitors should be 
relieved from the worries of a large number of attendants, and fourth· 
ly, that the income, after paying aU the legitimate expenses, should ~ 

utilised for the betterment of Islam. These I consider to be ·improve-
ments in the administration of the Durgah, and if these things could 
be achieved, then I say that we have done SOltle very good wurk. We 
would like very much to have a Bill similar to the Gurdwara Bill of 
the Sikhs, but this Bill which is before us does not go far enough and 
it does not satisfy the requirements ~  the pUblic. Sir. there is onl, 
one poiiIt, at which this Bill, as originally drafted, attempted to achieve, 
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viz., the administration by Mut&walli. It was implied that if you 
remove that one individual, then the whole administration will auto-
matically improve. I have seen such propaganda elsew.here. 
Now, this il:) a view which I do not share and I take up an entirely 

different view. The Bill has been before the Council of State for some 
time and it was discussed there under . unhealthy conditlons. 1 say 
" unhealthy" also for the reason that about this time every second 
man had been ·suffering from influenza, and' Ii person suffering from 
influenza cannot express his opinions really in th'6 manner in which a 
healthy man would do. But throughout the discussions they have kept 
the Members of the Assembly absolutely in the dark, and they resented 
their intrusion in their discussions, which they considered to be 
their own. Sir, this method which was adopted in passing this Bill 
is a very peculiar one. It was never referred to a Select Committee by 
the Council of State, and now it comes to us, with the pistol of pro-
paganda pointed at us, and they say that " you must pass this parti-
cular Bill to ~  otherwise Bill will be killed". So, really speaking, 
neither we are at liberty to refer the Bill to a Select Committee nOl' 
did the Council of State refer it to a Select Committee and the whole 
thing was done in a manner which is not very' satisfactory. Sir, we 
have a very great respect for ol1r elders ..... . 

Sir Muhammad Yakub : They are not elders T 

Dr. Ziauddin Ahmad: ...... who have expedited the passing of 
this Bill without l"cference to a Select Committee and are now o c ~ 

upon us. Now that procedure is very peculiar and I objec.t to this in 
principle. Today it is the .Durgah Bill, but tomorrow the same o~ 

cedure may be adopted about other Bills. Sir, had the Bill been 
referred to the Select Committee of the two Houses together, we 
would have produced a much better Bill. Now a sort of 'propaganda 
is going on  on this point, that if we do not pass this Bill today, it is 
going to lapse for ever. No doubt it will lapse now but that does not 
mean that it is killed for ever ; it would be postponed in that case 
only for about a year. Perhaps the Governm6!lt might be willing to 
give us a half day from official programme so that the BilI might be 
laid simultaneously before the two Houses and referred to a Joint Com-
mittee and that J o"int Committee would have made local inquiries and then 
they would have produced a much better Bill. In this case we are acting 
entirely in the dark. We do not know the conditions. The Bill is sent to 
us by the Council of State without making any local inquiries, but only 
on the basis of hear-say evidence and after reading certain documents, 
and the pistol is pointed at us and we are told, " pass this Bill, other-
wise there is public opinion against you which will say that you are 
killiIll!' this Bill". Sir, if it is referred toa Select Committee qd not 
passed in the Session, the Bill is not killed, but it really means post-
ponement for a year. Sir, if this c~ tt  has been in existence for 
72 years. there is no reason why it may not exist for another year : 
instead of 72 years, it may then .have been 73 years and I do not think 
any definite harm would be done till we could produce a better Bill. 
Sir, we have two alternatives now' befoJe us. Either we pass the Bill 
as it is befol'e us in a hurried manner,---and I call it a bad Bill-or we 
should wait for a year and pass a better Bill, ·after local inquiries by 



a Joint Select CQinmittee of the two Houses. I would· very' much 
prefer to ~ t for a ~  ; ~  Joint Committee of the two Houses 
would make local enqUIrIes In the summer of the next year, and then 
they might produce a Bill about this time at Simla and then pass it in 
the year 1937. That means no doubt waiting for a year but at the 
same time with the certain result that the Bill that would be produced 
after the local inquiries by a Joint Committee of the two Houses of 
Legislature would certainly have belm much better than it is at 
present,-because we are at present in a very unfortunate position in 
not having detailed knowledge of the ci.rcumstances at Ajmer, we. find 
that almost in every. case there have been civ11 suits ~ . gone 
on for about· half Ii. century; we find that ('ach point has been decided 
so many times by Commissioners, Deput:,; Commissioners and High 
Courts and even by the Privy Council hut we have got no· reports 
about all these p<>ints and, considering the circumstances in which we 
are placed, considering .tbe faGbl that no local inquiries have been madl:' 
either by tbe Council of State or by the Legislative Assembly or by the 
two Houses together, the only thing that we can possibly do is that we 
should sit down together and pass only such measures as are not of 
a controversial nature, that is, we cannot possibly touch the privileges 
of any interested party. Sir. we know that there are three interested 
parties in the Ildministration (1) the l\Iutawalli, (2) Sajjada Nasheen 
and (3) Khuddam. Their powers and privileges are very disputed 
points and we cannot settle them in one day. We cannot suitably enter 
into these points now. 

Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
able Member can resume his speech tomorrow. 

The Honourable Sir Nripendra Sircar : Will you, Sir, allow me to 
mention the matter about questions being dispensed with tomorrow T 
The position is this. I am told that there is every chance of some 
kind of agreement being arrived at between the different people con-
cerned. (Voices: " We are almost ~  ".) 

Mr. Lalchand NaValrai (Sind: Non-Muhammadan Rural): May 
[ know what the position is with regard to the amendment that I have 
put in ? 

The Honourable Sir Nripendra Sircar : Sir. I was going to tell you 
ri P 11 that if there is an agreement. then there is not the 
., slightest doubt that we will finish the Bill before the 

midday adjournment. But. if there is no agreement. then. as we 
know, the Bill will lapse unless it is finished by 5 p.m. If my friends 
have any doubt about the agreement and are anxious to get this Bill 
through, then I would suggest that questions may not be taken tomorrow. 
Prom the Government point of view, some of my colleagues have been 
in some difficulty because ~ the last two days questions have 
bf'pn ~  at the rate of 135 per day. Today WI' were able to 
:finish all the questions mainly because many Honourable Members are 
absent. On these two grounds I would ask you that no questions bf' 
taken up tomorrow. . 

Dr. Ziauddin Ahmad: In that case we can finish the Bill by UI 
o'clock. 
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raudit o~ Balla.bh Pant : From the remarks that .were made 
\lere; it appearatli"t there is. every chance of the t ~ c  being 
colJlllosed. In that case, the 'Bill will be finished in no time, So, thi! 
occasion for dropping questions would not arise. 

'lhe BODOtU'able Sir Nripendra. 8i.rcar : But supposing there is no 
agreement, what will happen? That is the point. 

Pa.ndit Govind Ballabh Pant : Even if there is no agreement it iii 
not going to make much difference to this Bill if we start at 12 
iru."tead of 11. ,The Bill will not be ~ct  thereby. 

l'tlr. Muhammad Azhar Ali (Ltickno\v and Fyzabad Divisions : 
Muhammadan Rural) : It should also be remembered that tomorrow 
is Friday. 

'Pandit Govind Ballabh Pa.nt :  I think they are determined to 
come to an agreement, and so the questions may be taken up tomorrow. 

The Assembly then adjourned till Eleven of the Clock on Friday. 
the 16th October, 1936. 
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